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LOK SABHA DEBATES
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LOK SABHA on dan informal basis The scheme of
_ . assistance  for strengtheming  planmng
Wednesday, Aprd 3, 1974/ machinery also envisages the engaging of
non government consultants for which

" Chaitra 13, 1896 (Saka)

The L)k Saibha met at Eleven of the
Clork

[MR SPEAMER mr the Chaw}
ORAI ANSWI RS [0 QUESTIONS

Request by Andhra Pradesh Government
for Experienced Officers from the Centre
for Formulation of State’s Plan

*546 SHRI K RAMARRISHNA
REDDY Willthe Minuster »f Plannung  be
pleased to state

(a) whether Central  Government pro
pose to help the State Planning Roards
with tinancial and  technial help and

(b} whether Andhra Pradesh Govern
m.nt hay requested the Contre for sorvices
of experienwed ofhuers from the Centre to
help 1n formulation of the State s Plan ?

FHEL MINISTER OF STATI IN THF
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA) (a) A Cemiral
scheme of financial assistance to States has
been launched wef 1972.73 under whuh
the Centre baary two-thirds of the additional
expenditure to be incurred by the States
on the setting up of State Planning Boards
and strongthening of thewr Planning Depart-
ments So far as technkal hedp s
concerned, the same 18 made dranable
on the reguoest of the State Governments

also the Central Government would bear
two thirds of the expendituie

{b) No Sir

SHRI K RAMAKRISHNA REDDY
It has been mentioned that two thirds of
the addittonal expenditure 15 borne bv the
Centre May I know what 15 the nature
of the techmical help which the Centre
proposes to give to the States?

SHRI MOHAN DHARIA  We have
requested the State Governments to help
therr  Planning Boards with a Deputy
Chatrman who should be as far as possible
an cxpert and other experts snd at the
samt time we have requested them to
strengthen thar whole planning méchanism
at the State Jevel, and for that purpose
two thirds of the expendnure 1s given by
ihe Central Government

SHRI kK RAMAKRISHNA RIDDY
Is the hon Mmster aware that the Andhra
Government lacks techinival assis ance wi
regard to the ground water sunev et
and 1fvo mav | know whether the Planning,
Mimster will give technial advice for e

ground water survev from the  Central
stheme?
SHRI MOHAN DHARIA  So far

there 1s no suh request from the Aadhrd
Government  But af at all thoy make omd
proposal we shall looh ato 1t
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SHRI KRISHNA CHANDRA
HALDER : In reply te part (a)of the
question the Minister said that two-thirds
of the additional expenditare for techmeal
help will be borne by the Centre 1 relation
1o the setting of the State Planning Boards.
In view of the shartage of food n our
country, the Kunur Drainage Scheme has
been inciuded in the fifth Plan of West

Bengal

MR SPEAKER - Thus is not an individual
question  This 1s a general guestion

SHR1 KRISHNA CHANDRA
HALDER This 15 related to part (a) of
the answer After 15 days, | am puttng
a supplenentary question

MR SPEAKER That does not mean
that vou can put any question

SHRI1 KRISHNA CHANDRA
HALDER The Kunur Drainsge Scheme
has been included in the fifth Plan of West
Beagal €1t 1s 1mplemented, one and a
tialf lakh quintats of paddy will be produced
every year

So, I would hke to know whether the
Central Government will give financial
fielp to implement the Kunur Dramage
scheme to meet the food shortage?

MR SPEAKER The question ts in
regard to the advice to be given to the
State Planning Boards and not m regand
to the schemes 1am sotry When you
have cone after fifteen days, you should
have come with much more preparation

SHRI K LAKKAPPA Mr Speaker,
Sir, 1 would hke to know whether the
Planning Comstussion has  1ssued any
gwidelines to the States, 1n regard 1o thewr
Plans, 1n order to augment as well as mop
up thewr resources and to budd up the -
frastructure n the States. If so, what are
the guidelmes issued so far ?
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- .

MR SPEAKER : The question fs in
regard to the request for experienced
officers,

SHRI K LAKKAPPA We do not
want to know about the officers and their
experience I would hike to know about
the guidehnes from the Centre, in regard
to impiementation of the States’ Plans,

MR SPLAKER May Iknow what are
the guwdelines of your supplementary ?

SHRI K LAKKAPPA I would lkeé
to know what are the guidelines nsued
36 far 1 relation to implementation of Plans,
in the various States including Andhra
Pradesh

MR SPEAKER Mr Lakkappa, the
quesyon was whether the Andhra Pradesh
Government has requested the Centre for
the services of expencnved officers from
the Centre for helping in the formulation
of the State’s Plan

SHRI K LAKKAPPA
arnes out of this

MR SPI AKER 1do not want 10 enter
mto arguments  You belter duspose of
this as you hike

THE MINISTER OF PLANNING
(SHRI D P DHAR) It will be naticed
that the objectives which had to be satisfied
i the preparation of the State Plans as
well as the Central Plan were very clearly
enunciated in the Approach document
to the Fifth Five Year Plan  The Plans
of the Central Muinstries as well as the
Plans of the State  Governments were
formulated according to the  pristed
gutdehnes, if T may say so, which are avail-
ablc m the approach document, Wo
have ensured, as far as it was humanly
possible, in the Plangmg Commission,
that the State Plans are formulated accord-
ing 10 those guidelines and so are the Plans
formulated by the Cemtra! Ministrics

M)y question
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SHRI AMRIT NAHATA : 15 the
Planning Commission also contemplating
§lving assstance for building up district
tevel planning machineries”

MR. SPEAKER : Mr, Naha'a, this was
about the request from Andhira  Your
question 18 not relevant, We pass on to
The next question.

Difficulties of Bemgall Fitm Producers
dwe to restriction on Cinemna  Advertisement
Space in Newspapers

*547 SHRI R N BARMAN  wiil
the Mimnister of INFORMATION AND
BROADCASTING he plcased to state

{a) whether the Bengalh Fiim Producers
have recently submitted a memorandum
regarding the difficulties felt by them due
lo resircion on cinema adveruisement
space in Newspapers,

by if so. the contents of the Mcmo-
randum, and

() the reaction of Gosernment thereta”

THE DLPUTY MINISTIR IN FHL
MINISTRY OF INFORMATION AND
HROADCASTING (SHRI DHARAM
BIR SINHA) - (a) No such memorandum
has been received in the Minsstn of
Informaton and Broadeasting

(d) and (c) . Dv not arisc

SHRI R N BRARMAN May I know
whether some local newspapers of  West
Beagal are facing a financial crims due to
the monetary losscs on account of this
restriciion? It <o, what aherpative pro-
posals do Govemment have to remove
the financial  difficulties of the newspapecrs?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI1 § K.
GUIRAL) : This » somethmg between
the flim exhibitors and the newspaper
owners. They want to charge &t certam

Oral Answers 6

rates and paturally the Government of
India cannot go into 1t,

SHRI A. K. M ISHAQUF :Is it a
fact that Bengali films have internationsl
standards and quite a large of them actuafly
won international prizes and whether these
standard films are dying out every day
because of paucty of market, the Bengali
market being a hmited one? If so, what
steps  are bung taken by the Government
o keep this artistic him industry Ining mn
West Bengal?

SHRI'T K GUJRAL 1 agree that
by and large, Bengal films are good films
and some of the outstanding producers
hke Mr Satyapt Ray express themsclves
through the Bengah film medium There-
fore, we are very heen that the Bengah
film should be further cxtended to other
areas  Onc idea 15 to think in lerms of
dubbing the Bengali films n Hind: and
other {ndwan languages so that the market
gets extended This idea has been with
the West Bengal Government for some time
Some other sieps suggested by the Dutt
Commttee for improving the film industry
are also under the consideration of the
West Bengal Government The Govern-
ment of India are keen to give all possible
assistance 1o see  that the Bengak him
industry gets out of the present crsis,

SHR1 KRISHNA CHANDRA
HALDE(R May 1 know whether any
financral help will be given to dub Bengah
films m Hindi and other regional lunguages
and i Inginh®

SHRI T kh GUIRAL  VYes, Sir We
would be willing to gne assistamee  of some
specific propostion 1s made  As a matter
of fact, I bave suggested to ane Or two
producers to come forward with some
specific proposttion  Unfortunately nobods
has (ome foiward et
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Laying off of Workees in Cement Factories
for want of Ceal

*550. SHRI D. B. CHANDRA
GOWDA : Will  the Minister  of
INDUSTRIAL DEVELOPMENT AND
SCIENCE AND TECHNOLOGY be
pleased to state:

(a) whether the Cement factories have
started laying off of workers owing to coal
shortage; and

(b) if so, facts thereof?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C.
SUBRAMANIAM) : (2) and (b). A state-
ment is ld on the Table of the House,

Statemenr

The requirement of coal for the cement
industry has been assessed at 5.20 lakhs
tonoes per month against which an atlocation
of 4,57 {akh tonnes per month was planned.
However, the actual supplies of coal to
cement factories during the period
Septeraber, 1973 to Febraary, 1974 were
much lower between 2.73 fakh tonnes and
3.47 lakh tonnes per month,

As & result, the following factories had
:ithercloudorhidoﬂworkeniormins
periods acvording to the coal stock position
in the respective factories.

Faciories whick have laid off workers

1. Indiza Cements, Talaiuthy,

2, Inda Cement, Sankaridrug.

3. A.C.C., Madukkarai,

4, Duimis  Cement (Bharaty Duimia-
puram,

APRIL 3, 1974

Ord Andwery &

Foctories which were closed Jor want of coal
1. ACC,, Dwarka.

2. U.P. State Cement Corporstion,
Churk.

SHRI D. B. CHANDRA GOWDA :
The statement does not give actuslly how
many workers have been laid off., First
it was wagon shortage, then power cut aad
water shortage. Now it is coal shortage.
While acute shortage of coal had resulted
in the hampering of production, aon-
availability of wagons has resulted i the
accumulation of stocks. The mnet result
is that already workers in four factories
have been faid off and two factories have
been closod. What steps do the ministry
propose 1o take to reimburse the workers
and help them ?

SHRI C, SUBRAMANIAM : There arc
rules for payment to laid off worhers. That
will be done by the ndustrial units con-
cerned. No special step need be taken by
the Government in this regard.

SHRI D. B. CHANDRA GOWDA :
May I koow whether he bas received any
representation from the trade unions as
well as the manufacturers urging the
Government to avert the crisis that the
industry is faciag by aliothng wagons to
remove the mounting stocks?

SHR! €. SUBRAMANIAM : Yes,
Sir. Various represenistions have been
received. The  Ministry of Industrial
Development have been taking up the maner
with the railways and the Ministry of Coal
and Mines. We are trylog 1o lmprove
the situation with regard o the avallability
of coal and the movement of coal,

ot ooy flog ot < et vl e e e
ot wtw worid fs & Wi deft oy xeed,
1 wr e oy sl B wed & feid wid
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SHRI C. SUBRAMANIAM : We all
know the ctisis is due to the inadequate
supply of coal and, in some cases, pon-
availability of power. There is no question
of the cement manufacturers coming
together and then creating a crisis.

SHRI H. M. PATEL : What steps has
he taken to improve the movement of coal
by using coastal shipping?

SHRI C. SUBRAMANIAM : We are
trying to use coastal shipping for moving
coal in cortain cases, particularly to the
southern zone, But, unfortunately the
availability of shipping is also limited.

SHRI K. GOPAL : From the statement
1 find that only four factories m Tamil
Nadu have laid off workers. May I know
how many factories are there in the country
and why only the four factories in Tamil
Nadu are affected. Why should there be
this discrimination?

SHRI C. SUBRAMANIAM : There
is no question of discrimination. The
question specifically referred to factones
which have laid off workers. It is not
as if the other factories are not affecied.
They are also affected, but not to that
extent. Almost all the faclories are
affected by want of coal and also the non-
avaflability of wagons.

SHRI K. GOPAL : Tawil Nadu is the
worst-affected. |

SHRI C. SUBRAMANIAM : They arc
the farthest from the coul fields, beng
in the south. Therefore, it is becomung
diffeult for coa! to reach there, particularly
in this crisis.

SHRI F. R. SHENOY : What steps have
been taken for the regular supply of coal

1896 (S4KA) Oral Answers 10
to cement factories in the southern and

western region of the country?

SHRI C. SUBRAMANIAM : Recently,
the source of coal and the units to which
coal has to be supplied have been linked
together, In that way, they are trying to
organise the movement. So far as the
railways are concerned, the hon. Members
are aware of the difficulties due to fabour
trouble. That is why coal is not moving.
In addition to that, thay are threatening
a total strike in which case it will certainly
affect not only cement but also other items.

Awénpllo Liguidate Approvers in the
Amanda Marg Murder Case

+
*551. SHRI YAMUNA PRASAD
MANDAL :
SHRI RAM PRAKASH :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government’s attention has
been drawn to the fact that there was an

organised attempt to liquidate the Approvers
in the Ananda Marg murder case:

(b) whether any high officials are in-
volved; and

() if so, the names of the culprits?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NFL (SHRT RAM NIWAS MIRDHA) :
(a) Yes, Sm.

(b) and (c). The facts are being ascer-
tained from the Government of Bihar.

o W wew Wyw : wsrw wE, @
wrreRriT rerft e A @ Pt A
e wite fierra At 1wy & wre o TR X
ol wpvee & g e § e frd e e
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T & v W a4 ¥ o v ag & ¥
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oo ey o ? wmﬂﬁmmm
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SHRI RAM NIWAS MIRDHA : It
"is true that some members of Ananda
Marg have come Lo notice for indulging in
violent activities. The case to which the
‘question refers is one such case in which
very serious charges have been made
against the Head of Ananda Marg and the
case is still pending. While the case was
pending, one of the accused persons was
being brought to Patna from Gaya, and
when the jeep had reached outside the
court of District Magistrate, Patna, a young
man of about 25-26 years of age threw a
hand grenade at the accused. Fortunately,
the greaade, which was of military origin,
did © not explode. After throwing the
-grenade, the assailant opened fire from a
revolver, but the shats did not hit anybody.
On hearing the alarm mised by the escort
party, the assailant ran towards the Ganga
river and jumped into it. The Police pafty
chased him an two constables jumped in
the Ganges in hot pursuit and were able
to arrest the assailant. The revolver,
however, could not be recovered. The
assailant was later indentified as Avadhoot
Binaysasod of Anands Marg. During
the course of intorrogation, the sssailamt
stated . thet the attempt on the life of
' Madhavanand was in pufsuance of a
conspiracy hatched by some fanatic Margis.

. The case is being investigated. This is
" not the only case in which the followers
‘of Ananda Marg have been implicated.

' ‘?'mnuflmﬁcp’oupw»ch have induiged
o acts of vivkence from tine to lime and
. Chowetnment has been taking action against
. {hemas-and when it comes 10 thoir notice.

'. Munim«ﬁsﬁ;whimvkm :

ftwmmvﬁ& itﬂw&

-ﬂmflnﬁtmi W*mw«ﬁ
L 3! =

u'\w;mmm ma«*ma’r
wavk o :

SHRI NAWAL KISHORE SHARMA
This is an important point. 1t should pot.
be concealed from the House. Members
have a right to know that. - '

THE MINISTER OF HOME AFFAIRS
(SHRI UMA SHANKAR DIKSHIT) :
In his question he has asked for two points
of information. One was how many peaple
have actually been murdered. Wherever
wec got any clue or reliable information,
the police had done immediate investis
gation and people have been arrested and
the cases are going on, including the recent
onc. Otherwise, it is impossible for us 10
say what other persons were affected or
about the actual number of murders that
were committed by this group.

The {ast point on which he asked: for
information was whether some  Members
of Parliament and others did seek an inter-
view and got the interview with Shei P. R.
Sackar. 1 think, on an carfier occasion,
1 have myself mentioned in the Homse
that Shri Al Bihari Vajpayee, Shri Samar
Guha and two other gentlemen did: inter.
view Shri Sarkar in the jail in question, -~

AN HON. MEMBER :_ WMI mthe
purpose?

SHRT UMA SHANﬂAR mm‘f
That is no! known. o

SHRI K. LAKKAPPA :.For mpnr-




"ukinu phee in Bihar.

MR. SPBAKER i The hon. Member

P "-shculd Rot disturb the House. He may

: p!ean resume his scat.

"SHRIT DINEN BHATTACHARYYA
‘May | know whether the Home Ministry
knows how many caises have actually been
lodged with the Police and in how many
cases proceedings against Ananda Murti
were started before the last occasion and
is it not a fact that there was evidence also
that when Mr. Jyoti Bosu went to Patna

" three or four years ago, these Apanda
Margis fired on him but accidentally Mr.
Jyoti Bosu was saved but one of the
friends of Mr. Jyoti'Bosu was killed and
¢vidence was given that it was the
Ananda Margis who fired on Mr. Jyoti
Bosu. So, my first question is § How
many cases have been registered by the
Police against this Ananda Murti and of
these cases, whether firing on Mr. Jyoui
Bosu by these fcliows was also recorded
in the Police Station and the casc was
hushed up subsequently by the Govern-
ment. 1 do not know whether at the
instance of the Centre or the Bihar
Government, it was hushed up,

SHRI UMA SHANKAR DIKSHIT :
The hon. Member has given a great deal
of information.

Sﬁlu DlNi:.N BHATTACHARYYA
lt is knnwn 1o everybody.

SHRI UMA SHANKAR DIKSHIT :
if everybody knows it, then no question
nead be mwad here.

Soihru!hhqmimnmmm the
m winis to koow whether any
om:minvofwdinthu. That is the
‘main point, So far a3 ihe first question
mm lmﬂmudy answered

‘GHATRA 13, 1896 axA)
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SHRI DINEN KHATTACHARYYA .
The bon. Minister should not try to avoid :
answering my question. How many - cases
have been lodged with the Pohce"

SHRI UMA SHANKAR DIKSHJT :
For that T will require notice.. ‘

(Interruptionsy

MR. SPEAKER : Mr. Bhattacharyya
you are asking a specific question. :

SHR! DINEN .BHATTACHARYYA :
Whether it is relevant or. not, it is for you
to consider.

MR. SPEAKER :
depend on me.

1 hope you will really

The question is onc in very general terins
about the organised attempt to liquidate
the approvers in the Ananda Marg murder
case. But you arc asking about many
details and a particular name. So, it is
much better that you give a separatc notice
if you are interested in any particular case.

SHRI DINEN BHATTACHARYYA :
This shows the attitude of the Government.

SHRI PRIYA RANJAN DAS MUNSI :
I would like to know from the hon. Minister
one thing because that is my own experience.
If I could put the question in that manner,
the Ahnda Margis first used 10 go to the
students and youth hostels and appeal
to the youth. This is my own experience.
They came to my room also. I know
personally that those who opposed him.
some of them were Killed. | have relevant
inforration which 1 can place before the
Home Ministry. Only a year and a half
back these supporiers of Ananda Marg
who opposed P. R. Sarkar came to Dethi
for prowction of the Home Ministry and
1 personally told them (o meet Mr. K. €
Pant who was at that tim¢ in the Home
Ministry. .. :

14
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SHRI K. 8. CHAYDA . He 15 not putting
the question, Sir.

SHRI PRIYA RANJAN DAS MUNSI ;
Should 1 be guided by mm or by the Speaker,
Sir?

MR. SPEAKER Let me hsten to hus
question

SHRI PRIYA RANJAN DAS MUNSI :
So, ¥ want to know ..

SHRI K. S. CHAVDA : On the contrary
ho 1s giving information to the House.

SHRI PRIYA RANJAN DAS MUNSI
Yes, I am giving information, Why are
you worried?

I would Like to know from the Minister
whether his Mumstry 1s aware that in the
recent incidents at Patna cflorts were made
by the Ananda Marg leaders 0 g0 10 8
section of thestudents and the youth and
request them to create & situation which
may directly go against the Government.

MR SPEAKER * How 1s 1t relesant?

SHRI PRIYA RANJAN DAS MUNSI .
1 have the information T would like to
know from the Government 1 know 1t
(fracirupicis) Why should Mr Chavda
be worried? 1 will provelt in the House
within onc month what these people have
doge. 1 would like to know from the
Minister whether his Ministry has informa-
tion that they tried to provoke s section
of the siudents and youth in Bibar and
also others who are not concerned with the
stodents and the youth community te
create a situation against the Government.
1 would like to know it.

MR SPEAKER : You are not listening
to the Speaker at all. The question is very
simple :

s“Attiempt to figuidate approvers in the
Ansnda Marg Murder Caso™.

APRIL 3, 1974
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You are plving the information to the
Migmster and not asking the ghdstion.

SHRI K. S. CHAVDA : ‘That is why }
interrupted.

SHRI PRIYA RANJAN DAS MUNSI :
I know why you interrupted.

SHRI VAYALAR RAVI : Jt bss
beon reported widely that & section of
Government  officials  including certein
people in the Police bave been very much
1n connivance with the Ananda Marg and
the followers of the Anands Murg. 1
would lke to know from the hon.
Minister whether 1t 15 a fact that these
officials also are involved in these murders
and whether there is any attempt to hide
the fact and if so, whether the Ministry
has made any scrutiny or exammnation of
the allegations.

SHRI UMA SHANKAR DIKSHIT :
As | stated in the onginal answer, we have
asked for mformation from the State
Government 2nd we have not yet recerved
any such details

st wy fwd ; wsaw aprem, e ar @

whether there was an organised attempt
to hiquidate the approvers in the Auanda
Marg marder case,

awt g e st o) & ot ¥ g o
ey gy « & wefy weven & v W
g vy oy Sy £ "o forr dw quifedy
ot gurorn ¥ Forwr ey | oY W ey ¥
ey v wrfrnrd e oo 7w
ax v wh & f vavwy wed § W whewrds
o v § ot 3rer ey wyarer § Oy owed ¥
fupiie Tk & o & g wrx fawt & woe
anfi & ok vl W 7 8 ey e
warw “gt” v “wr”’ ¥ wweav f 4

o Wt viwx R oy feer i gt
ara ¥k qom ot § o
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ot g ok : g w7 Wy o 7 S
wrifmeww wive & A & wrwe §

woww wtwes : ooy gely o gy

oft wy e . ot o s wE QAT ®
fawrs wrwy gum et sare fear awan §
o 3w vief oY ' eqer v v wrfggy WX
wyinreoe wive # afesfun & oy ook faers
wm wrhardy Wifeg erpit waT gw v W
vk wre it gk & oy ol e wt ea gERTT
worr wifge 1wty & aeey e Fwrey o
WA ot gy syefreuw R Y, a7 Tt gt
mit &1 T Iy Wk wrr e feny 2 M
wry wrplt wrdanft w31 (wwaer) !

MR. SPEAKER  You secs no infor-
mation about «t,

ot wy frnd ¥ ag ver 7 i difag

MR SPEAKER Please do not make a
spoech.,

SHRI MADHU LIMAYE
answer (0 my guestion

1 want an

MR. SPEAKER : He has no informa-
fion on it

PROF. MADHU DANDAVATE .
You have permitted a question which was
a motivated guestion Aspcrsions were cast
on the Membery of this House.

ot wy fooell sreely ot v I WP
wi dwfovy ot wy der A P dwTOW
it wek &1

MR. SPEAKER : You got a chance.
He says tiat he has no nfornation

PROF, MADHU DANDAVATE : We
would not allow our motives 1o be chal-
leoged, We would not sliow aspersions
to be cast ob Members of Parlwment.
We want a tategorical answer.
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS AND MINISTER OF
SPACE (SHRIMATI INDIRA GANDHI):
The way the hon Member 15 getting excited
1s m fact quite suspicious

(Interruptions)

The hon. Member on our side merely
asked whether certamn people had gone
and nterviewed this individuat

SHRI MADHU LIMAYE : In the
context of this question
SHRIMATI INDIRA GANDHI

I
do not thunk 1t was in that context

When such an ncident anses, many
people ask questions related to the man
question which m this case 1y the Aaanda
Marg. 1 think it was 1n that context that
the question was asked  He nenther imphied
nor stated—you can see the record later on
that these hon members had entered into a
consprracy  to murder anybody But
whether they had spoken about other
conspiracies and about what has later
happened 1o Bihar-~that 1s another ques-
ton about which we do not have informa-~
tion, but st 15 posstble

MR. SPEAKER - Mr Chaudhur: Ram
Prakash, 1 am sorry, you came Jate.

W T AT The statement says that
tacti are bemg ascertained from the
Government of Bihar

TP GA T A6 QUE TH W ATy 7

ot v forwrw fiewt a7 v T g g
fs ¥ % wr AT HfET T avie o o
ot k1

Permission from DGTD for diversification
of Prodoctine

*553. SHRI K S. CHAVDA - Wifl the
Mmister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECHNO-
LOGY be pleased to Iofer to the
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veply given on the S§th  December,
1973 to Unstarred Question No. 3525
regarding Irregularitics 'in issue of COB
licence and state :

(a) whether no permission from DGTD
was obtained for diversifying production;

(b) if not, whether Government  will
provide reference number and date of each

permission;

{¢) if no record has been maintained
whether it is a case of irregularity and should
be investigated; and

{d) whether no records relating to the
issuc of licences/permissions under Indus-
triecs  (Development and Regulation) Act
can be destroyed 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE ANLD
TECHNOLOGY (SHR1 C. SUBRAMA-
NIAM) 1 (@) 1o (d). A statement is laid on
the Table of the House.

Statement

(a) In terms of the Press Note dated
27-10-1966 copy laid on the Tablc of the
House {Placed in Library See No. LT
66/2174) industrial undertakings were given
the freedom to diversify for the manufacturc
of new articles without any licence provided:

(i) no additional plant and machinery
was installed except minor balancing,
equipment procured  indigenously,

(ii) no additionat expenditure of foreign

exchange was involved,

(it) the diversification did not exceed
257/ of the total production, and

{iv) the diversification did not include
specified items which were listed
primarily with a view to afford
protection to small scale industries.

)
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Such undertakmss were r:quired to"‘ .
intimate to the DGTD or other appropriate
technical authorities concerned the parti>
culars regarding their revised manufactir-
ing programme and the new article promd
10 be manufactured, No permission as
such was required to be o fained for divere
sifving production. '

(b) and (). Do not arise.

(d) According to the Administrative
orders regarding classification of files,
files of cases in which licences have been
granted are trcated as permanent records.

SHRI K.S. CHAVDA : COB licences
were based on diversification.  They werd
granted subject to tiee condition that they
have to intimate to the D.G.T.D. May |
know whether the Government will scrap
the COB licences issued to the industrial
undertakings where they have not intimated
this to the D.G.T.D. ? Have they intimated
about diversification of production ? 1If
s0, when ? If not, may I know the reaspn
for not scrapping this iMlegal licence

SHRI C. SUBRAMANIAM : The hon.
Member has put more than 20 questions on
thesubject. 1donotknow whatis troubling
the hon, Member. I would Jike to discuss this
matter with him to find out what he is
wanting to establish. There are two noti~
fications with regard to dJiversification,
One is of 1966 about which we are con-
cerned.  And. we have been answering the
point with regard to that, Then, the hon.
Member has put another guestion which
is unstarred where he has referred to 1969
Notification, The 1969 notification is by
the VPetroloum and Chemicals Ministry.
That refers to diversitication with regard
to the manufacture of drugs. As far as
that is concerncd, that is no longer in force.
in the Unatarred Question he wanted to
know whether anybody had not reported.
Certainly if it comes to our notice we will
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take action  Since in all these cases raw
tnatenals are required for achieving pro-
duction, they have to report, and on the basis
of production, raw materials are allotted
to them This 15 the position There 19
this safeguard there Therefore there 1s
no possibihty of any cases where they would
not have reported production

SHRI X § CHAVDA The Minsster
has said what 1s 1n my mind, etc My sup-
plementary 15 based on what 15 written
n page 4 1t says that ‘Indurtnal undertak-
ings going n for the manufacture of new
articles or increased production tn pursu-
ance of this relaxation will however be
required to wumate to the DGTD
or other appropriate technical authorty
concerned the particulars regaiding these
things That »n why [ am asking this
question He has not rephed to that

SHRI C SUBRAMANIAM
rephed to that

SHRIK & CHAVDA [Itisansingfiom
the statement given by the Mimster him-
self

I have

SHR1 C SUBRAMANIAM . lhere
are a large number of questions, about
20 questions which the hon Member has
put He has alvo rased the same point n
the General Debate

SHRI K. S CHAVDA . He has not
replied on the General Debate What am |
to do, Sir ? What shouid I do, Sur ?

SHR1 C SUBRAMANIAM 1 have not
becn able to understand and that 15 why
it 18 better if he discusses with me We
will be able to get the requsite informa-
tion

SHRIK.S CHAVDA - All night, 1 will
discugs with him, { will not ask now

MR. SPEAKER ., I will not allow any
more questions out of this.,

CHAITRA 13,
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Foreign Collaboration for Technical Know-

how

»555 SHRI INDRAJIT GUPTA , Wil
the Minster of SCIENCE AND TECHNO-
LOGY be pleased to state

(a) whether the NCST has prepared
and submitted a report regarding foreign
collaboration for technical know-how,

(b) if 80 the main recommendations of
the report, and

(c) Government’s reaction thereto ?

THE MINISTLR OI INDUSTRIAL
DEVFLOPMENT AND SCIENCE AND
TFCHNOLOGY (SHRI C SUBRAMA-
NIAM) (a) Yes Sir

(b} The main recommendations pertain

1

(1) mechanism for constant techno-
economic evaluation and selection
of appropriate technologies 1o be
imported.,

measures to prevent repetitive 1m-
ports of technologies

()

mechanism for the  adaptation,
absorption and dituston of tmported
technology and uts further indigenous

(m)

development  without  continuing
dependence on the foreign  techno-
logy suppher
{¢) The recommendations arc  under
consideration of Government
SHRI INDRAJIT GUPIA I would

ithe to know whether it 1s a fact that the
balance of the resommendations i less m
favour now of self-rehance, that 1s to say,
dependent on the mdigenous technology,
than on smport of foreign technology as
it 1s subject to certain precautions on which
the balance stands as per the latest reports
of the NCST
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SHRI C. SUBRAMANIAM : It depends
©u the indigenous technology. Even with
regard to the imported technology we are
not to depend upon further import of the
same. Such an import would be allowed
for improvement or for adaptation of the
same. The attempt is to have it done within
the country.

SHRI INDRANT GUPTA : In the
very critical sectors of oil and fertilisers as
also energy, is it not a fact that the Govern-
ment’s inclination is now pronouncedly in
favour of imported foreign technology in
preference to the indigenous technology
that is available in the country ?

SHRI C. SUBRAMANIAM : I can give
this assurance to the hon. Member that if
indigenous technology is available in that
area, no import of technology would be
permitted whalewer_may be the conditions.
But, the areas which the hon. Member
mentioned are critical areas with regard to
which the indigenous technology available
is perhaps limited. And, perhaps, only in
those cases and that too, where 1t 15 un-
avoidable, the import of technology is con-
sidered by Government.

SHRI BISWANARAYAN SHASTRI :
May I know from the hon. Minister whe-
ther, in the report prepared by the N.C.S.T.,
any time-fimit bas been envisaged ? If not,
how long will the foreign collaboration be
needed for these industries 7

SHRI C. SUBRAMANIAM : As a
matter of fact, when we issue a ficence or
permission for colisboration, the time-limit
is always fised-~five years or seven years
or nine years—this is the relevant petiod—
taking into account the sophistication of the
technology concerned,

As far as time-imit is concerned, the
report says that generally thoy ask for con-
tin ation of this collaboration even after
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the period has elapsed-—it should not be
renewed after the time indicated in the
licehce. .

SHRIJAGNNATH RAO :Mayl know
the area in which foreign collaboration for
the technical know-how is still required ?

SHRI C. SUBRAMANIAM : There is
a publication ‘Guidelines to Industries’
where it has been indicated the time up to
which the foreign collaboration is allowed,
In that publication the time-limit up to which
such foreign collaboration is permitted is
indicated.

SHRIB. V. NAIK : May 1 know from the
hon. Minister whether the National Com-
mittee on Science and Technology, besides
engaging itself with the import of technology
has also given any thought to the export
of whatever technology that we have got
from this country ? And has it been pos-
sible to arrive at a conclusion in the matter
of self-reliance regarding the balance bet-
ween the import and export and not to make
it as a sort of one-way traffic 7

SHRI C. SUBRAMANIAM . The hon.
Member has made a very relevant point.
It will not be possibie for any country to
depend upon indigenous technology alone,
At the same time, it should not be a one-
way traffic that we go on getting the tech-
nology from abroad but we do not export
any of our techuologies to other countries.
But, fortunately, during the last few years,
we have started exporting our technology,
particularly, to the African countries and
also to South East Asian countries and, to
a certain extent, to the Miidle-East Coun-
tries. And our technologies have been
accepted by them and some of their indus-
tries are working on that basis.

PROF, MADHU DANDAVATE : 1
would like to know from the hon. Minister
whether Government would be inclined to
have an expert opinion from technologists
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and scicntists, especislly from countries

like Japan, to evolve a new amall unit te-

chnology which was propounded by the

late Dr. Ram Manohar Lohia, which would

be based on electricity and diesel and could

be actually dispersed in the small villages

in view of the problems of inadequacy of
capital, large population and unemploy-

ment ?

SHRI C. SUBRAMANIAM : Does it
arise out of this question ?

MR. SPEAKER : He has said what he
had to say. 1 do not think that he 13 con-
cerned with the answer,

SHRI VASANT SATHE : It 13 a valuable
suggestion.

PROF. MADHU DANDAVATE : I
would like to know whether Governmeat
1 would be inclined to accept this suggestion
and examine it in depth ?

SHRI C. SUBRAMANIAM : Certainly,
when the hon. Member has made a sugges-
tion, and particularly one which is associs-
ted with the Jate Dr. Ram Manohar Lohia,
we have to give consideration to it.

Viclation of Foreign Exchange Regulstions
by Cliisess of Yugoslavia in India

*557. SHRISHANKERRAO SAVANT:
Will the PRIME MINISTER be pleased to
state o

(a) the number of citizens of Yugoslavia
who have been found guilty of violating
foreign axchange control regulations during
1973-14;

(b) what was their modus operandi;

() which Indians have aided and abetted
them; and

(d) the action taken against the Indians
snd the Yugoslavs for these offences ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OFgPERSON-
NEL (SHRI RAM NIWAS MIRDHA):
(a) No case of wviolation of Foreign Ex-
change Regulations Law by any citizen of
Yugoslavia has come to the notice of the
Directorate of Enfoicement during the
year 1973-74,

(®) to (d) Do not arisc.

SHRI SHANKERRAO SAVANT
Have Government seen newspaper reports
to the effect that..

MR. SPEAKER : When he has catego-
rically denied it, how does 1t anse 7

SHRI SHANKERRAO SAVANT :
There were newspaper reports to that
effect Why did they not deny it especiaily
when a friendly country was involved ?

MR. SPEAKER : He does not believe
the hon. Minister ? He has given & catego-
rical reply to ut.

SHRI SHANKERRAO SAVANT :
These were newspaper reporis that some
Yugoslav citizens were nvolved. I want
10 aDUW W1} L) WEe le Ldf su, UaPteads

ly since Yugoslavia Is a friendly country.

SHRI RAM NIWAS MIRDHA : I
do not know to which press report the
hon. Member is referrng, and, therefore,
1 cannot say whether 1t needed any rebuttal
ot formal denial by Government or not.

SHRI SHANKERRAO SAVANT :
Were the citirens of any other countsy in~
volved ip such affairs ?

MR. SPEAKER : |
to give separate notice,

would advise him
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Postal, Telegraph and Telephone commiuni-
cations in Rural areas daring Fifth Plan

“4-
*558. PROF. NARAIN CHAND PA.
RASHAR 1
SHRI TARUN GOGO! :

Will the Minister of COMMUNI-
CATIONS be pleased to state

(a) whether Government have made any
special provision to provide better Postal,
Telegraph and Telephone communications
in the rural areas of the country during the
Fifth Year Plan; and

(b} 1f s0, the main features of these pro-
visions ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(PROF. SHER SINGH) : (a) Yes, Sir.

(b) L. Postal Services :

It is proposed to provide post offices at
Gram Paachayat Villages which are at
distance of over 2 miles from the nearest
P.O. 1n normal rural areas and very-back-
ward Hilly areas during the Sth Plan.
This would provide better postal facihities
in rural areas tncluding increased ire-
quency of dehvery of mails

IL Telecom Services

It 15 propased to apen 5000 public call
offices and 7000 telegraph offices during
the fi*th Five Year Plan.

The detailed policy to be observed for
opsung sach offices is under examination.

PROF NARAIN CHAND PARAS-
HAR. la view of the Guvernment's desire
to proade beuter faciluies in the rural
areas, may 1 ask fur specific information
whether the P&T  authorities consider
1t desirable to declare the community
devclopment block head quarters as cate-
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gory station for providing a public call
office ?

THE MINISTER OF COMMUNICA-
TIONS SHRI K. BRAHMANANDA
REDDY): That matter 1s under examination.

PROF. NARAIN CHAND PARAS-
HAR : It is very essential for the develop-
ment of rural areas and communication
facilities that smaller units of administra-
tion and development are created there.
May I know whether in the hilly and eape-
cially the backward areas, Government
would consider it desirable to give some
relaxation of the critera for creating these
subdivisions, divisions etc ?

PROF SHER SINGH. We do give
telaxation and we have given relaxation
1n some cases. We have iccently started
a telegraph division at Dharmasala n
relaxation of the normal standard

SHRI TARUN GOGOI ' The postal
telegraph and telephone facilsties still con-
tinue to be urhan-oriented May | know
the total allocation for the rural areas for
the desclopment of postal, telegraph and
telephonc factlities ?

PROF SHIR SINGH ‘1 cannot give
yusl now the exact figure of expenditure
that 1s to be mcurred I have indicated that
5000 pubhc call offices and 7000 telegraph
offices are to beopened 1n the rural areas
during the Fifth Plan

SHRI TARUN GOGOI : How man)
in the urban areas 7

PROF SHLR SINGH: It will be about
7 lakh odd telephones.

In the rural aress, there is not muwh
demand,

AN HON. MEMBER :
demand ?

Not much
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PROF SHI'R SINGH  As regards
PCOs, weopen PCOs 1f we get 25 per cent
of ncome of the expenditure we incur
Even, if onlv 25 per cent return 15 got we
open a PCO But sometimes even 25 per
cent s not recovered For backward
areas, we have decided to msist on only
15 per cent recovery and for hilly areas

only 10 per cent recovers  Fv nthat s
not coming
SHR1 KRISHNA CHANDRA

HALDER The hon Mmuster said rust
now that in the Fifth Plan period 5000
priblic call offices and 7000 elegraph offices
will be opened in rural areas Out of
these how manv 1 iff be opened 1n West
Bengal in each category *

AN HON Mt MBER
also

For Kerala

PROF SHFR SINGH We have not
vet finalised how many PCOs will be opencd
tn cach Siate

WY Stpow guaTw W AprRT A T
ate Fary FNTEIT TWNY A AN ) YT
T o wyeRfew vy w9 W R, Iher v
&rr Avy B A ww R P 0 & a s W
§ fe ¥ gurr o7 ¥ Fan e wame femr o
wmi

o wefog otz W fawpe uw
fr mat & wf wve verew b ogAnt wfen S
akr &1 gwr v wIA € fAE W I wm
am TR e TR AT % feg g
vy gaftfirafon gevenery viv o) s
% fa dfar, vt nife 5@ afm 2w
AR

SHR1 TRIDIB CHAUDHUREI  Mout
of the post offices m the rurat arcas awe
extra-departmental  Is there any proposal
under consideration for the reorgamsation
and improvement of emoluments and other

7 LS$/142

1896 (SAKA) Oral Answers 30
scrvice conditions of the extra-departmental
stafl so that postal services 1n the rural areas

really become efficient and usetful ?

SHRI K BRAHMANANDA REDDY
You will have nouwced that recently the
emoluments of these extra-departmental
employecs have been increased

W Arwew wpeare ¥ a@ AP
F7VAT 6 9 w1 qrer NIRRT AT 9 F, ity
3947 uF ¥7 A/ T T AP frowE wwr
FrAT ¥ atx 21 Ar s Averr wvk oA oW
WA A & faws gorra gphvr et ¥
arrz sfos afvr ot § fafaet o fordl A a0
7 fr qwr¥a & Fm ¢

Nowefag %7 Fo1a ¢ f4f qre avfew
T T A ¥ 1 B & 3 wdrPCOs ¥ Wik
® g7 # wwv 2 wlAMA sl FTOA, AT
o g grfen A o o7 a7 s ofenrs
¥ 1~ SEAIA ST ATSOTAT AT, AT EW AN
v e o § 1 wATeT wAT A ATt A
T o 7 T ¥ 1 7R e v R oam @
werq @ oA AT FE T W v e
WY A ffaar g

SHRI VIKRAM MAHAJAN How do
they waliulate the cost supposed to be
recovered irom the peopie of a particulas
wullage * Does 1t indlude the total overhead
Lost or only 1o the recur 1ing cost of running
the tclephone seevie ! Secondly, m the
tafth Plan, how many post and telegraph
offices are going to be opened in Himachal
Pradesh and Punab

SHRI K BRAHMANANDA REDDY
Ve ewpat to open about 31,000 post
othces m the Fitth Plan 1n the country
The financial outlay 1s toughly Rs 85
wores  We are alvo thinhng of rationahs-
g 1t Somc Stales have more post and
tdegraph ofives and some havenot - Thare
fore, we want 1o <ec thar overy State »
served botter
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*559. Tro Wi wrer feofear :  war
Wy wite oW s Ty ey W par w0

APRIL 3, 1974

Orul Answers 32

wg vvn ¥ § fie g wgn 55 e wr @
¥ dfer o ervares fad vkt §, Il orfe
WY ST g v vt {1 wehtfodt O s
% wer § Fo o oy ww Wy S ot 8

(%) W werr w fewre widy # ey > TTO WO X paefiene & fir ot v fd

B AT EX W

(w) afrg, = 39 72w on Py e ;
T

() afy Ay, o TAvwE & W S N
ey Fwa & fad wa aw ey vy qih ?

THE MINISTER OF INFORMATION

AND BROADCASTING (SHRI T, K.

GUIJRAL) :(a)and (b). Thereisno proposal
to set up a Radio Station in Jhansi for the

present.

{c) A radio station is already being set
up at Chhatarpur in Madhya Pradesh to
serve Bundelkhand region. Chhatarpur
has been selected, in preference to Jhansi,
in view of its central location in Bundel-
khand region.

wto wfx v frwfear: & walY wlhea &
wg frier wom wen f 6 e v &
s sfady X 8 wrewreer fed § fe owrey ¥
v ¥ weniy Wedy 2w A § S 9
forarT Y 7ar § 1 YReWE Wy dfpfios s ot
§ T mfgfeas wEew Y & —xmi Afadroeor
wor § wew foram YT wgr 1857 & AT ¥
wifw £ oft 1 & oy arrn wzar g e v
dfady & e, 9T ginay ¥ A, R
w3 T g A ol e v Ak ¥ gt
w1 Wy & firt Aarr € ?

sfy srf o e : weIw wPew, Wi
W ugew &t ¥ gw ey qpw B vl
w N g, wiw k) Kaamy fe
widt ¥ g5 v nfgd | Afer gfiee ax w7
w€ oY fix qiedY gy ¥ o sy faw o 8,

fareg

o Wi yrw Feetfoar : st welY sy
T e & arfard astd oot i o feare
Y FN G ?

st wrfe ®o gworw : #y wil fsur § f
T ¥ wafer gy okt fir wquy forer @, ot &
arfy & @t & o oy

Reguest for expansion of outlay for Punjad
for Fifth Plan

*560. SHRI B. S. BHAURA : Will the
Minister of PLANNING be pleased to
state ¢

(8) whether the Government of Punjab
bas asked the Centre for the expansion of
the outlay of the Fifth Plan or the State;
and

(b) if so, the reaction of the Central
Government thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA) : (a) and (b). A state-
ment is Jaid on the Table of the House.

Statement

The draft Fifth Plan proposals of the
Punjab Government amounting to Rs. 929.75
crores were discussed with  the State
Government first at official level and then
in a meating between the Planning Commis-
sion and the Chief Minister, A foal
decision on the overall size of Punjub’s
Fifth Plan will, however, to be taken only
after the National Development Council
has decided upon the objective formulae
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for the allocation of Central assistance and
mafkoc borrowings during the Fifth Plan
period.

No request for the expansion of the Fifth
Plan outlay has been received since the
receipt of the draft Plan proposals from the
State Government.

SHRI B. S. BHAURA : T would like
to know from the hon. Minister whether
this proposal of the Punjab Government
will broadly be accepted and there will
!':e nocutin this. [ want to get an assurance
in this matter.

SHRI MOHAN DHARIA : The Punjab
Government  has submitted a proposal
for Rs. 929.75 crores for the fifth five year
Plan and, as the House may be aware, it
depends on the resources to be mobilised
by the State Governmem and also on the
basis of the Centra) assistance and the
borrowings to be made available. All
these things are being consideied, and the
final allocation may be possible at the end
of the vear

SHRI B. S. BHAURA - The Minister
has evaded the pont. | want to hnow from
the hon. Misister, 1n view of the fact that
there 18 power shortage, fertihser shoriage
and diesel shortage and other shotages in
Punjab, whether the Government will make
special arvangements in the fifth five yea:
Plan for providing a power plant and a
fertiliser plant (o the Puniab State for this
purpose.

SHRI MOHAN DHARIA : tor the
whole of the country, including of course.
F"unjlb. the Central Government would
like to make all possible endeavour 50 that
the required power and also fertilisers are
made available.

Drive agalast Hoarders

*362. SHRI RHOGENDRA JHA : will
the Minister of HOME AFFAIRS

CHAITRA, 13,
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be pleased torefer 1o the reply given
fo Staried  Question No 210 on the
6th March, 1974 regarding action against
hoarders,  black-marketeers and  food
adulteraiors and state :

(a) Whether 1t 15, proposed to make a
country-wide drive to de-hoard iliegaly-held
stocks with popular cooperation and the
immediate arrest of big hoarders; and

(b) if so, the facts thereabout and 1f not,
the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DE PARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) : (a) and
{b). As has carhier been stated in this House
the State Governments have been advised
to enforce the vanuos food contro} orders,
strengthen their machmery for dealing
with blackmarketeers and hoarders, to
ensure obsersance of the stock limits deter-
mmed by Government and, where necessary,
to invoke the provisions of the DIR and
the maintenance of Internal Security Act
with a view to disgorging hoarded stocks

SHRI BHOGENDRA JHA | Sit, this
House had been 10ld on the 10th of August
last year that thc Union Government had
issued directives 1o the State Governments
to utthse DR against hoarders and black-
marketeers So, . how many cases,
throughout the country, DIR has been
imvoked and how many have been arrested *
Secondly, in Gujarat recently, there had
been a raid for de-hoarding. What 1s the
outcome of that and whether other Siates
arc being directed to comduct mass raids
in cooperation with the people  1i people
give support, gherao or gine nformation,
in that case, I would like 10 know whether
the Officers are going to arrest them oc
will they coopetate with them in de-hoardmg
the stocks ?
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SHRI RAM NIWAS MIRDHA : |
have with me a statement which shows
the total number of hoarders, black-
marketeers and food adulterators who were
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in jail custody as on 30th November 1973
or who were being prosecuted.  With yout
permission, I can lay it on the Table of
the House.

Statement
St Name of the Number of per- Number of per-
No. State/Union Territory sons in Jail sons being pro~
custody under  secuted undet Remarks
MISA, DIR and DIR and other
other Acts Acts
1 2 3 4 5
1. Aadhra Pradesh . 14 696
2. Assam 3 162
3. Haryana . 2 133
4, Himachal Pradesh NIL 39
5. Kerala NIL 130
6. Maharashtra 1 1943
7. Manipur . . NIL 3
8. Orissa . 4 45
9, Punjab . . NIL 32
10. Tamui Nadu 7 845
11, Tripura . . . . NIL 56
12. Uttar Pradesh . . . 7 369
13. Bihar 4 272
14. Gujarat . 8 %774
15, Jammu & Kashmir 5 3
16. Madhya Pradesh .. 15 896
17. Karnataks . . . Information not recetved aptill now.
18. Rajesthan . ~do- ~do--
19, West Bengal . . . ~do- ~do-
20. Nagaland . . . . NIL NIL
21. Meghalaya . . NIL NIL

- s i = e e e e e

%upto 30-6-1973,

*8§ persons arrested under MISA and released before 30-11-73,
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ot bt e ot s

1 2 3

Union Territory Administrations

I Andaman & Nicobar . . NIL
2. Dadra & Nagar Haveli NIL
3 Delly NIL
4 Goa, Daman & D NIL
5 Pondwherry NIL
6 Chandigarh NiL
7 Lakshadweep NIL
8 Miroram NIL
9 Arunachal Pradesh NIL

(a) According to the information recetved so far from various States Governments
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12
5

303
63
21
38

NIL

NIL

NiL

action aganst hoarders black marketeers, eic has not been stopped but s

conunuing under the laws

{b) Information n respect of States of Karnataka, Rajasthan & West Bengal are

avwasted

()

laformaton under Col 111 relates only 1o the number of persons i jaul custody on

a particular date  As 1 exident trom the figures of persons being prosecuted m
Col 1V, even n respect of StasesiUnton Territories, where nil information 1s
indicated under Col J1I actson had been taken under the varnious Acts
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Computsory Cess on Industries for Research
and Development

»548 SHRI F V VIKHE PATIL
Will the Mimster of SCIFNCE AND
TECHNOLOGY be pleased to state

{a) whether Gowecament are considerinp
the guestion of levamg a compulsory wess
on industries for reseaivh and develop-
ment, and

(b) when a final decision is hikely to be
taken on the subject?

THE MINISTER OF INDUSTRIAL
DLVELOPMENT ANDSCIENCE AND
TECHNOLOGY (SHRI C SUBRAMA-

NIAM) (a) and (b) The suggestion to
levy & cess as a means to promote R & D
in industrics was made by the Nauonal
Commuitee on Science & Technology It
1s now engaged n worhing out the details
of the proposal which will then be sub-
mutted o Government for consuideration

\femorandum to Lt Govermor of Delhi
By Lawrence Road Welfare Federation

*549 YHR! JHARKHANDE RAl
Will the Minister of HOME AFFAIRS be
pleased to state

{a) whether the Lawrence Road Welfare
Federation have submitted @ Memorandum
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to the Lt. Governor, Delht on the 19th
October, 1973; and

(b) if so, the gist of the demands and
Government's reaction thereto?

THE MINISTER OF HOME AFFAIRS:
(SHRI UMA SHANKAR DIKSHIT) :
(a) and (b) : The demands made by the
Lawrence Road Welfare Federation con-
cetn several agencies like the DDA, the
Dathi Transport Corporation, the Dellu
Municipal Corporation and the Dethi
Administration A statcment containing a
gist of the demands along with the action
taken or contemplated is placed on the
Table of the House. ! Placed in library.
See No Lt 6613/74].

At ¥ wat aw v vy

*s52 sitwewwr wai: w7 dwre S
g ¥R *Y ¥t w5 fw .

(%) Wk & wwat Aw At wrhaida
(Ferarr} arky T wT AR AR T R
Fm, W

(@) waaw ey gt gl & 7

were et (st ¥o wgmvx @) (5)
v yfor- € avd 77 reamA-d W vy
&1 urwr § fw g 197677 % o1 ay worTSiT
wry &Y oo

(=) ¥ & wrad #) srerda faw gy
I SiYreE T frmer & ot faenft €1 et & wae,
wivay wre g & are X ofren § WY foviy
e, waRT Wiy oNgY W g g ¥
a7 wrRare WY W w1 )] A &
dRe 15 89 WOT T 6 e &« @
ar vt B 1 At carr o WA wde A af
ofre agt & AvwY o fawior gy war & 1 qRTA
sfiv znee g wt fafaw sifradt s ¥ o
B 1wy vait & ferdt Afedy Foir yoewy wormer

APRIL 3, 1974

Writlen Answers 40

¥ wray o ey & 1 wgraw wva, A aw.
fie T, e wate, dafd, Tavc W
wrr e edeflt araa & wow fear ot ey

fagre & gw arwwrh § i e g feverel
T T A )

*554. S0 QU WAL WO ;AT HWTX
weft 7 aaTy & wr wid fn

(%) i grere ¥t vo wr ¥ firwrad
wra gf ¥ fw faars ¥ sprowrye forr @ ferly
WFA &% Frer GH MG HANT 60,000
T & o AT NEy (Terh nw rRETe §
& T e

(@) w5 qmam ¥ gver 4 W wdaTE
oy

wWure waY (st @ wgme txAt) (%)
A Ery

(&) wawx ¥ qfas ®71 Ravde w3 &
wE & v gfew wrx w7 TR & g 3 ot
7% 938 ¥ 21 sufersgt w1 furyAre fear ¢, tawiy
o BWRATIY ¢ e A ar ot ¥ o farre gfaa
Y7 TIw-ATT fram qren o /e aAmge

Delbi-Gwalior Direct Dialling

*555 SHRI MADHAVRAQ SCINDIA,
will the Ministerof COMMUNI-
CATIONS be pleased to state :

(a) whether during a recent visit to
Gwalior, the Postmaster-General  of
Mad*ya Pradesh had assured the Madhya
Pradesh Chambers of Commerce that the
Telephone Trunk Dualling system between
Delhi and Gwalior will be completed in
1974; and

(b) the time schedule of the schemes 7

THE MINISTER OF COMMUNICA-
TIONS (SHRI K. BRAHMANANDA
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REDDY): (@) No record is available to
indicate whether the Postmaster-General,
Madhya Pradesh Circle had given an assu-
rance (o the Madhya Pradesh Chamber of
Commerce that Subscriber Trunk Dialling
Service between Delhi and Gwalior would
be completed in 1974,

(b) Gwalior exchange is planned to be
connected to the Trunk Automatic Ex-
change at Agra after its commissioning in
early 6th Plaa period Through Agra Trunk
Automatic Exchange, Gwalior subscribers
will b2 able to dial into Delh telcphone
system.
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Loss to Engineering Industries in West
Bengal and Orissa
*564. SHRI GAJADHAR MAIJHI :

SHRI SAKTIKUMARSARKAR:

Will the Mumuster of INDUSTRIAL
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DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state :

(a) the loss sustained by the engineering
industries in West Bengal and Orissa owing
to power shortage in 1973 alone; and

(b) the steps Government propose to
take in this regard?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM) : (a). It is not possible to
arrive at a precise assessment of the loss
sustained by the engineering industries in
West Bengal and Orissa, solely due to
power shortage, as losses are caused to
industries due to various factors including
power shortage and also as production
figures are not maintained stite-wise. How-
ever, estimites available with the Govern-
meat, of losses largely due to power short-
age in certain engineering industries, were
furnished in reply to Unstarred Question
No. 421 answered in Lok Sabha on 25-7-73.
The production losses for the subsequent
periods have not been worked out so far.

(b) The steps taken by the Ministry
of Irrigation and Power, to reduce power
shortage include :

(1) Construction of sanctioned inter-
state and inter-regional transmis-
sion links is being accelerated to

! enable transfer of power from
surplus areas to neighbouring
deficit areas, so as to ensure
optimum utilisation of the avail-
able generating capacity.

(2) The projects which are at an
advanced stage of construction
are being expedited.

3) The progress of civil works is
being accelerated  wherever
possible.
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Minimum Pay in Indian Telephone Industry

*565. SHRI NAWAL KISHORE
SHARMA : Will the Minister of COMMU-
NICATIONS be pleased to state :

(a) whether Government have fixed
minimum pay of an employee in Indian
Telephone Industry at Rs. 367 per month;

(b) if so, whether this fixation of pay is
not covered under the recommendations
of the Third Pay Commission’s Report;
and

(c) if so, the reasons for refixation of
pay of employees ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI K. BRAHMANANDA
REDDY) : (a) No—The management of
the Indian Telephone Industries, Bangalore
have signed an agreement with the represen-
tatives of the workers on the 8th March,
1974 fixing the minimum Pay and allowances
of an employee in the Indian Telephone
Industry, Bangalore as Rs. 351 p.m. For
regional offices and other units of the
company a separate settlement will be
negotiated and arrived at.

(b) No. The Third Pay Commission’s
report applies only to employees of Central
Government.

(c) The last wage agreement between the
management of Indian Telephone Industries
and the workers was terminated on 19-6-1973.
A fresh  agreement was, therefore,
necessary between the Management and
the workers to regulate the pay and allow-
ances of workers in future.

Indo-U.S. Joint Ventures
5487. SHRID. B. CHANDRA GOWDA:
Will the Minister of INDUSTRIAL

DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state :

@) wﬁether any agreement has becn'
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. reached under which U.8.A. will collaborate
in three large investment projects with the
private sector in India ; and

(b) if so, the naturc of these projects
and the extent of investment expected ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI M. B. RANA) : (a) and
(b) Presumably the reference is to the
statement made by the US Ambassador to
India as reported in the Economic Times
dated the 10th February, 1974,

Details of the three projects were not
indicated in the ncws report and Government
are not aware of any details of such pro-
jects. other thin what was contained in
the news report.

Al present Government do not have
any specific proposals before them. How-
ever as. and when, any such proposals are
made, they will be considered on merits
in accordance with the existing poficy.
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Sales Tax exemption in Delhi

$489. SHRIS. A. MURUGANANTHAM:
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government propose to
advise the Delhi Administration to give
exemption from sales tax for the village
industrics and encourage the artisans
engaged in the rural areas; and

(b) if not. the reasons there of 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN) : (a) and (b). No, Sir.
Products of 2 number of village industries
are already exempt from sales tax in Dethi.
According to Delhi Administration, it will
not be proper to issue a general exemption
in respect of products of all village industries,
since, in many cases, small factories in
urban areas also produce the same types
of goods. and it will be difficult to distin-
guish between the two types. Such general
exemption may lead fo substantial loss of
revenuc as well as misuse of the concession.

Memorandum from All India Manufacturers
Organization

5490. SHRI . A.MURUGANA-
NTHAM : Will the Minister of INDUST-
RIAL DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to state:

{a) whether the All India Manufacturers
Organization has submitted a memorandum
ta Governmeat on the 26th February,
and

(b} if 50, the outlines  thercol and Go-
vernment's reaction thereto ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRIL C. SUBRA-
MANIAM) (2} No memorandum has
been received in this Ministry.

(b) Does not arise.
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Export of Comeat

5491. SARDAR SWARAN SINGH
SOKHI : Will the Minister of INDUS-
TRIAL DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to refer
to the reply given to Unstarred Question
No. 1039 on the 27th February, 1974 regard-
ing increase in exports of cement 10 meet
crude import bill and state the quantity of
cement to be exported per year and F.O.B.
price per tonne?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. B. RANA) : It is
proposed to export 3 lakh tonaes of cement
by the end of December, 1974 and another
5 lakh tonnes during 1975 to Iran as a part
of bilateral trade negotiations between
India and [ran. The contract regarding the
f.0.b. price per tonne of cement to be ex-
poried to Iran has not yet been signed.

Production of Consumer Goods in Public
Sector

5492. SHRI S. A. MURUGA-
NANTHAM : Will the Minster of INDUS-
TRIAL DEVELOPMENT AND SCIENCF
AND TECHNOLOGY be pleased to state :

{a) whether Government have decided
to start production of consumer goads on
a large scale in the public sector under-
takings; and

(b) if so. the facts thergol?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHR1 C. SUBRA-
MANIAM) : (a) In formulaling projects
in the public sector, the nood for stepping
up production of mass consumption goods,
in which sigaificant production gaps are
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likely to develop in the future, is also taken
into account.

(b). Proposals for the manufacture of
some consumer goods like electric lamps
and tyres and tubes which are likely to be in
short supply in future are at various stages
of progress.

Shradhanjal! Programme from Vividh Bharati

5493. SHRID. B. CHANDRA GOWDA
Will the Minister of INFORMATION AND
BROADCASTING be pleased (o state :

(a) whether on February 19, 1974 at
8.15 p.m. Vividh Bhaiati presented a
Shracdhkanjali programme to pay tribute to
the popular play-back singer Shri Ghanatu
sala Venkateswara Rao, who died that
morning, but the authorities could not avoid
commercial advertisements in such a solemn
programme; and

(b} if so, whether Government will review
its rulcs and amend it by paying respect ¢t
such a time to maintain Jdignity and decency?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA) : (a) and (b) : On 11th February
1974, the day on which Shri Rao passed,
away. the “Janaranjani’ programme of
Hyderabad-Vijayawada Centres of Com-
mercial Broadcasting Service from 8.15 p.m.
to 9.00 p.m. was confined to late Shri
Rao’s recorded songs, The programme of
recorded music based on listeners” choice
was repeated from the Vijyawada Centre
on 12-2-1974. This programme was not
a special Shradhanjall programme in
memory of the iate Shri Rao. However
appropriaie instructions are being issued
to avoid such broadcasis on the commercial
service in the evemt of demise of
distinguished artists.
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Ofter by U.N.D.P. to C.S.LR. for supplylng
exports and equipment for desiguing
Construction of Houses on Mass Scale.

5494 SHRI GAJADHAR MAJHL. Will
the Mimnster of SCIENCE AND FECH-
NOLOGY be pleased to siate :

(a) whether UNDP has come forwatd
to assist the Council of Scienufic and
fndustrial Rescarch with cxperts and equip-
ment for designing construction of houses
on a mass scale, and

(b) 1f so the reaction of Government of
india thereto’

THE MINISTER OF INDUSTRIAL
DLVLLOPMI'NT AND SCILNCE AND
THCHNOLOGY (SHRI C SUBRAMA-
NIAM)

(a) No, Sir

(b} Duoes nat anse

Scheme of Kerala Government to Assist
Malayalam Film Industry

549 SHRI VAYALAR RAVI whll
the Mmmster of INFORMATION AND
BROADCASTING be pleased 10 state

(a) whether Government of Kerala have
submuttted the scheme (o assist the Malasam
Film Industry to the Central Goveinment,
and

(b) «f 50, the man fcatures thereot and
the ways 1n which the Ceatral Government
propose to asust in the implementation
of this scheme?,

THE DEPUTY MINISTER IN THL
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA) : () No, Sir

(6) Doos not arise.
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Strike by Employees of Grih Kalyan Kendra

5501. SHR1 VYEKARIA Will the
PRIME MINISTER be plcased to state :

() whether the 40 days strike by workers
of Grih Kalyan Kendra has ended and
workers have resumed work on the condi-
tion that a Committec will be formed to
meet their demands;

(b) whether such a Committec has been
formed ; and

(c) if so, the composition of this Com-
mittee, its terms of reference and when it is
likely 10 submit its report?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA):
@) to (¢). A section of Grih Kalyan
Kendra cmployees were on strike from
29th January, 1974, As a result-of several
discussions with the President, Grih Kal-
yan Kendra Karsochari Union, certain
terms of scitiement were reached and the
striking cmployces reported for duty on
Tth March, 1974 (AN after an absence
of 38 days. Onec of the terms of sctiement
is that a commitiee would be set up-t0
look into the whole organisation of the
Grih Kalyan Kendra with a view to com-
plete overhauling of its working so ss 10
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-ensure  that

(i) the organisation meets the felt-
needs of Government employees
and their families particularly the
pooter ones;

(ii) Government funds are
utilised;

properly

(iii) the Kendra undertakes, as far as
possible, productive and gainful
activities;

(iv) the hours of work, pay scales for
whole-time staff and other condi-
tions are reasonably related to the
actual work assigned to each class
of employees; and

(v) proper work norms are prescribed
for different categories of workers.
The Committee will consist of the follow-
ing:
(i) Joint Secretary, Ministry of Finance,
{Financial Adviser, Home & Person-
nel Division).... Chairman

(ii) a Joint Secretary fromthe Depart-
ment of Social Welfare.

(i) a Joint Secretary from the Ministry
of Labour.

{iv) Joint Secretary (Estt.) from the De-
partment of Personne! & Admn.
Reforms. (Personnel)

(v) Deputy Secretary (Welfare), De.
partment of Personnel & Admn.
Reforms (Personnel). . . . Mcmber
Secretary

Formal orders constituting the Committee
will be issued shortly. The Committee will
submit its report as carly as possible.

Telophone Link between Sidhi and Waidhan

5502. SHRI RANA BAHADUR SINGH:
Will the Minister of COMMUNICATIONS

1896 (SAKA)  Written Answers 54

be pleased to state :

(a) how long it will take to complete the
telephone link between Sidhi and Waidhan
in M.P.; and

{b) by when the telephone facility shall
be available to the N. C. D. C. coal fields
in Singrauli colliery?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(PROF. SHER SINGH) : (a) Telephone
link between Sidhi and Waidhan in
Madhya Pradesh is likely to be pro-
vided in 1974-75.

(b) Telephone facility to N.C.D.C.
coal fields in Singrauli Colliery has been
provided on 25-3-1974.

Post Offices in Rajasthan with Facilities to
operate Savings Bank Accouats

5503. SHRI BISHWANATH JHUN-
JHUNWALA : Will the Minister of COM-
MUNICATIONS be pleased to state :

{a) the total number of post offices now
functioning in Rajzsthan;

(b) how many out of these have facilities
to operate savings bsnk accounts;

tc) how the figure compares with the
States of U.P., Maharashtra, West Bengal,
Punjab and Haryana and the arca covered
by such Postal Savings Banks in each of
these States and also those in Rajasthan;
and

(d) what targets have now been fixed
to cover more rural areas in all these States
separately to increasc small savings during
the Fifth Plan period and the yearly break-
up of proposed achievement figures?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(PROF. SHER SINGH) : (a) 7484.
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{b) 7484
©
_Total No. Total No. Average
of P. Os of P Os area
fonctioning which have  covered
here facilities to
operale
SB accounts
VP 14290 14088 20 2 sq. hm
Maharashtra 9470 9387 32 5 sq. km
W. Bengal 6422 6419 16 3 vq km
Punjab &
Haryana 7150 7097 17.8 sq. km
Rajasthan 7484 7484 46 0 sq km

{d) During the Fifth Plan period no
Statewisc target has yet been fixed for open-
ing of new Post Offices. But the policy 1
to vest SB powers at the time of opening
of B. 0 At present about 99°, of BOs
are vested with SB powers

Robbing of sight-seers at Kutab Minar

5504 SHRI BISHWANATH JHUN-
JHUNWALA

SHRI MOHINDIR SINGH GII L

Witl the Minister of HOML AFFAIRS
be pleased to state

(a) whether on 7th March, 1974 sight-
seers at Kutab Minar, were robbed at
dagger point mn open day-hght,

(b) if 30, the steps now being taken to
provide adeguate security measuresat all
places of sight-seeing mm Deths,

(c) whether during the first two months
of 1974, thecrime rate m Delli has once
again gone up and if s0 the steps being
taken to curb it”

THE DOEPUTY MINISTER IN THI
MINISTRY OF HOME AFFAIRS
{(SHRI F. H, MOHSIN).(a) Such an
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incident occurred on 6th March, 1974
and not on the 7th, In this case the cul
prits have been arrested and case properly
recovered.

(b) Pawoling has been intensified in
these areas. Policemen in Plain clothes
have also been deployed.

() Figures of crime regstered i the
first two months of 1974 showed a decline
as compared to the figures of the corres-
ponding period of the preceding )ear

wen wtw & I s g A v dbs
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Decigion of Licensing Committee

5513. SHRI K. S. CHAVDA will
the Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECHNO-
LOGY bz pleased to refer o the reply
given to Unstarred Question No. 3523
dated Sth December, 1973 regarding issue
of ticence to units for expansion and state:

(a) what was the decision of the Licensing
Com nittee referred to in the reply to part
(a) and (b) of that question;;

(b} whether it was not necessary to ob-
tain such a decision in each and every case;
and

(©) if not, under what provisions of In-
dustries (D:velopment  and  Reguetion)
Act, it was not necessary?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRAMAN-
IAM) : (a) to (c). The permission/no
objection letters were issued on the basis
of Licensing Committee’s decision that
production of an additional item by an
existing uadertaking would not amount 1o
the manuiacture of *new article® provided
th: additional item fell under the
same ‘head’ in the Schedule and provided
the use of a new trade mark or patent was
not involved,

This was a general decision and it was
made applicable in all cases which fulfilled
the above condittons, The decision of
the Licensing Committee was based on-
the provisions of Suction 11 A read with
Section 3 (dd) of the 1. D. R. Act.

7 158/74--3,
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Recording by 1. G. T. D.of Conditions
for allowing Diversificaticn

5514. SHRI K. S. CHAVDA : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECHNO-
LOGY be pleased to state :

(1) whether one of the conditions for
allowing diversification is that the name
and capacity of esch item should be noti-
fied by the D. G. T. D. in their records;

(b) whether parties are also required to
obtain permission of D. G. T. D. before
commencing production: and

(c) if so, the records of diversification,
viz., item and capacity, number and datc
of approval letters during 1966—70 ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM) : (@) to (¢). In the Orders issued
in October, 1966, which allowed diversi-
fication up to 25 percent of the licensed
capacity, the industrial undertakings were
required to intimaie to the appropriate tech-
nicel auihority the particulars regarding
their revised manufacturing programme.
and the new articles proposed to be manu-
factured and also the value and nature of
the minor balancing plant, if any, added
by them. The perties were not required
to obtain permission fromD. G. T. D.
before commencing production.  Since
the parties fited returns of overall monthly
production includiag 1the production of
diversified items, no separate data in res-
pect of diversificition was maintained.

Fmployment Growth Rate

5515. SHRI M. KATHAMUTHU
Will the Minister of PLANNING be
pleased to state :

(a) whether ewployment growth rate in
the organized sector has inceeased ia 1972-73
as compared to the previous yesr; and
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(b) if so, the actual figures State-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA) : () Yes, Sit. The
employment growth rate in the organised
sector has increased from 102.8 per cent
in 1971-72 to 104.1 per cent in 1972-73,

(b) State-wise figures of growth rats in
1971.72 and 1972-7) are given in the
enclosed statement.

STATEMENT

Statement Showing Percentage Growth
Rate in Organised Sector in 1971-72 and

1972-73
SL SwtesUnion  Percentage Growth
No. Ternitories Rate
1971-72 1972 73
EEE
A. States
1. Andhra Pradesh 108.8 103.5
2. Assam . 105.0°  100.8
3. Bihar 101.2 106.4
4, Gujarat . 104.2 105.5
5. Haryana . . 109.1 106.5
6. Himachal Pradesh 113 4 104.7
7. Jammu and
Kashmir . b 107.9
8. Karnataks 103.9 104.8
5, Kerala . . 105.3 103.2
10. Madhya Pradesh 108 3 105 4
11, Maharashtra 100.7 104.7
12. Manipur . 105.7%, na.%
13. Meghalaya ’ @ 100.1
14. Nagaland . + t
15, Orissa 103.3 102.1
16. Punjsb . . 104.3 105.3
17. Rajasthan . 105.0 108.0
Tamil Nadu . 102.3 101.8

18. 19
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19. Tripura . . 103.1 106.2
20, Uttar Pradesh . 100.4 105.3
21, West Bengal . 100.9 103.1
B. Unlon Territories :
1. Andaman &
Nicobar Islands T t
2. Arunachal
Pradesh . . t t
3. Chandigarth . 107.6 97.2

4. Dadra & Nagar
Haveli . . ¥ 1

S. Delhi . . 102.4 101.3
6. Goa, Daman &

Diu . . 106. 1 106.0
7. Lakashdweep . + t
8. M zoram . N.A. £
9. Pondicherry 107.2 112.5

All Indian Total 102.8 104.1

*The figures have been worked out on
the basis of Composite State of Assam
including Meghalaya.

>/Employment figures in fespect of this
State repeated since Dec., 71 and excluded
in 1973 owing (o non receipt of data.

«t As indicated in the above note, figures
for Meghalaya are included in Assam.

~This State has been incuded in Al
India Employment Estimates from March,
1973.

+Not covered under the EMI Programme,

£lnformation not received regulasly.

Modernisation of Coir Industry

5516. SHRT Y. ESWARA REDDY :
will the Mnister of INDUSTRIAL



65 Written Answers

DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state :

(8) whather there 15 possibility of sccuring
technical know-how from the European
Economic Community with a view to
modernising our Coir Industry ; and

(b) M 580, the facts thereof”

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL
DEVELOPMENT (SHRI ZIAUR RAH-
MAN ANSARID) : (a) and (b). Yes, Sir.
The Intergovernmental Group on hard
fibres under FAO recommended to conduct
‘a Coicr Promotion Survey' to provide
Coir Exporting countries of Asia with
adequate economic  technological and
commercial information in regard to market
for Coir products. Tt 18 expected that
survey will be conducted m 1ndia soon and
on its recommendations there 1s a possi-
lity of securing techmecal know-how from
the FEC for modernisation of the Coir
Industry in India.

Mechanisation of Coir Industry

§517. SHR1 Y. ESWARA REDDY:
Wil  the Mmster of INDUSTRIAL
Ht VELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state :

(a) whether the report of the Commuttee
set up to study the prospects of mechamsing
the coir inudstry has been received ; and

(b) if 30, the recommendations thereof
and the reaction of Government thereto”

THE DEPUTY MINISTER IN THF
MINISTRY OF INDUSTRIAL
DEVELOPMENT {SHRI ZIAUR
RAHMAN ANSARID) :(s) Yes, Sir.

(b) The Working Group set up for study-
mg the prospects of meachanised coir
units have recommended for a policy
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dcision to permit establishment of export
oriented mechanised units for the manu-
facture of Powcrloom Creel Mats, Japan
Mats, Car Mats and other related products
at seiected places. No deviston has yet
been taken by the Government on  these
recommendations

Telecomawmication Industries in
Bengal
5518. SHRI Y. ESWARA REDDY :

Will the Minister of COMMUNICATIONS
be pleased to state :

West

(a) whether Government have received
request from State Government of West
Bengal to have more telecommunication
wndustries; and

(b) 1of so, the facts thereof and the decision
thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(PROF. SHER SINGH) . (a) Yes.

(b) The Govt of West Bengal had
offered to provide land and other infra.
structure facihities. The request of the
Govt of West Hengal will be kept 1p view
while considering the location of the new
units  of Indian Telephone Industnies Ltd.
to be set up during the Fifth Five Year
Plan penod.

Shortape of Soda Ash in Glass Industry

5519 SHRI Y. ESWARA REDDY :
Will the Miuster of INDUSTRIAL
DFVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state :

(a)} whether glass and glassware units
are short of soda ash, and

(b) if so, the reasons and facts thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL
DI VELOPMENT (SHRI M. B RANA) :
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(a) and (b). The annual requirement of
soda ash by the glass industry is about
80,000 tonnes, all of dense variety. In view
of the overall shortage of soda ash in the
_country, the glass industry is not getting
its full requirements of, this material from
indigenous sources. The shortage is being
made good by imports through S.T.C.
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Private Capital expected from U.S A. in
Fifth Plan

5522. SHRI JIYOTIRMOY BOSU :
SHRI RAJDEO SINGH:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state :

ta) whether Government are c¢xpecling
massive inflow of private capital from the
US.A. for investment in India during the
Fifth Plan period

(b) specific proposals received so fur in
this regard : and

{c} Government's reaction (o these
proposals ?
THE MINISTER OF INDUSTRIAL

DEVELOPMENT AND  SCIENCE AND
TECHNOLOGY (SHRI  C. SUBRAMA-
HIAM): (a) to (c). As the setling ap of
industeial in the private sector depends lar-
geiy on the initintive and enterprise of
entreprencurs who submit applications for
foreign collaboration after they bave nego-
tiated the broad terms of a proposal with
a foreign party. it is difficult to assess the
extent of likely US investments ir India
diring the Fifth Plan period, However.
no massive inflow of private capital From
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the USA is expected in the Fifih Plan
Period. In 1973, 12 collaboraticn ropo-
sals were approved with American par‘ies,
involving an equity investment of Rs. 119.63
Any proposal received in future,
will be corsidered on merits in the light
of the existing policy and guidelines.
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Visit of Planning Commission Official to
Punjab Agricultural University on
Optimum use of Fertilisers

5524. SHRI SATYENDRA NARAYAN
SINHA : Will the Minister of P ANNING
te pleased to state:

(a) whether a Planning Commission
official had visited the Punjab Agricultural
University ard discussed  possibilities of
making optimum use of fertilisers : and

(b) if so, the facts thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
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MOHAN DHARIYA): (a) and (b). Yes,
Sir. The Programme Adviser in-charge
of northern region in the Planning
Commission visited the Punjab Agricultural
University for about an hour on 26-2-74
and discussed, among other thirgs, with
the officers of the University and the Dir-
ector of Agriculture, Punjab, the steps being
taken to devise the most econcmical
methods of application of chemical ferti-
lisers in the context of the current fertiliser
scarcity in the country. He was informed
that research was going on to find out
proper crop rotations to erable the fixation
of nitrogen in soil as also the application
of fertilisers in split doses at various
stages of crop growth. The Adviser em-
phasised the necessity of educating the far-
mers regarding the strategy which would
result in optimum benefit flowing from the
available insufficient quantities of fartilisers
in the country in the immediate future.
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Hlicit dealings in Drugs and Foreign
Currencies in  Sripagar

5527. SHRIJYOTIRMOY BOSU : Wili
the PRIME MINISTER be pleased
to state :

(a) whether Srmagar has emerged as
a base for 1llicit dealings in a number of
commodities, banned indigenous drugs
and foreign currencies;

(b) whether Rs 5 crores in black money
are being pumped into the State on account
of narcotics alone, every year; and

(c) if so, the action taken by Government
in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS AND IN THE DEPARTMENT
OF PERSONNI'L (SHRI RAM NIWAS
MIRDHA) : (a) and (b}. Government have
no information that Snnagar has emerged
as a “‘base” for dlicit dealings in a number
of commoditics, banned indigenous drugs
and foreign currencies for that Rs. S crores
ip black money are being pumped into the
State on account of narcotics alone every
year.

() The concerned agencies of the Union
and the State Governments are alert in
the natter, and they continue to take such
measures as are considered necessary from
time to time 0 meet the situation.
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Departure of Dalai Lama from Tibet to

India

5529. SHRI  JYOTIRMOY BObU :
SHRIM. RAM GOPAL REDDY :

Will the Mimster of HOML AFFAIRS
be pleascd to state :

(a) whether his attention has been drawn
to 2 press news in U. K. that the United
States C.I.A. enginecred the departure of
Dalai Lama from Tibet to lodia; and

(b) if s0, Government’s reaction thercto*

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN) : (a) Yes Sir.

(b) Government have no information to
corroborate the pre.s report.
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Foreign Nationals Working in Public and

Private Soctors Ia India

5530 SHRI SAMAR GUHA . Will the

Munster of HOME AFFAIRS be pleased
to state

(8) Whether many Russian and other
East European citizens as well as that of
USA are working in the Public and
Privats Sectors, Heavy Engincenng, Steel
Power, Refinery, Ship-building and other
projects,

(b) if so. the country-wisc break-up of
therr number,

(c) the terms and conditions of 1ssuing
visa to them, and

(d) whether they enjoy any extra facihity
other than assured to foreign tourists,
and 1f so, the facts thereabout?

THE DFPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F H MOHSIN) () to (d) The infor-
mation 15 bemng collected and will be laid
on the Table of the House
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Bonus to Employees of Coir Board

5533 SHRI C K CHANDRAPPAN :
Will the Mimster of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state °

(a) whether the Coir Board had taken a
decision to give bonus to its employees,

(b) if so, the facts thereof,

(c) the reasons why this decision has not
been 1mplemented, and

(d) whether steps will be taken to im-
plement this decision”

THE DI PUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI ZIAUR  RAHMAN
ANSARD (@)to (d) Yes, Sir The Comr
Board have adopted a resolution
that the employees of Coir Board should
be paid atleast the rummum bonus as
provided under the Bonus Act, 1955,
The Government have not yet taken a
final decision in the matter

Survey of Engmesring Tudustry in West
Bengal

5535 SHRUSAKTI KUMAR SARKAR
Wil the Mimster of INDUSTRIAL DF-
VLLOPMI'NT AND SCIENCE AND
TLCHNOLOGY be pleased to stcte o

(a) whether anv institution made any
suivey 1 West Bengal about the smal
scale engtneering industry in Howrah in
the Fiftees,
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(b) if so, whether his Ministry has taken
any note of this survey as this industry is
export oriented; and i

(c¢) whether Government will place the
report of the survey on the Table?

THE PUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN
ANSARID: (@) to (c). Information is
being collected and will be laid on the
Table of the House.

Outlay for the Annual Plan for 1974-75

5536. SHRI B. V. NAIK : Will the
Minister of PLANNING be pleased to

state :

(a) whether the budgetary outlay fqr the
first year of the Fifth Five Year Plan fits
into the total outlay of the plan;

(b) if so, what percentage of the total
outlay it represents; and

(c) whethsr shortfalls, if any, could
not be made up during the remaining
period of the Fifth Plan?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI MO-
HAN DHARIA) : (a) Yes, Sir.

(b) and (c). The outlay proposed for the
public sector in the 1974-75 annual plan
is about 13 percent of the total outlay for
the Fifth Five Year Plan. Since budge-
tary outlays generally increasc from year
to year during a Plan period, it should be
possible to achieve the total outlay over the
entire period.

Allocation for Development of Tribal Areas

5537. SHRI GIRIDHAR GOMANGO :
Will the Minister of HOME AFFAIRS
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be pleased to state

(a) the sectoral allocation in the year
1974-75 for the development of tribal
areas of the country on the whole; and

(b) the allocation made for the tribal
and hilly areas outside the State plans of
the States in Fifth Plan ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN) : (a) The major thrust to
the Development of Backward Classes inclu-
ding tribal areas will come from the
Sectoral Programmes. The extent to which
the outlays for them would flow from
different Sectors is not yet available. The
Planning Commission has made financial
allocations for 1974-75 under various
sectors and communicated to State Govern-
ments. The outlays approved under the
Development of Backward Classes Sector
for different States and Union Territories
are as indicated bclow :

(Rs. in lakhs)

States . 2465.00
Union Territories 84.00
Total : . 2549.00

(b) As envisaged in the Draft Fifth
Five-Year Plan, a special fund of Rs.
500.00 crores has been provided for thc
development of Hill and Tribal areas. This
emount would be in addition to the outlay
that would flow from different sectoral
programmes as the share of tribal arcas.

Setting up of a Paper Mill at Jeypore,
Orissa

5538. SHRI GIRIDHAR GOMANGO :
Will the Minister of INDUSTRIAL DE-
VELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state

(a) whether his ministry received the
proposal to establish Paper Mill at Jeypore
in tho District of Koraput, Orissa;
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(0) thz praseat stage o the mill; and
(c) whather the mill will be started by the
Government of Orissa?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. B. RANA) : (a)
to (¢c). M/s. Orissa Paper Mills Co. Ltd.,
have been granted a Letter of Intent for
"setting up of a new unit in Koraput Dis-
trict, Orissa for manufacture of 60,000
tonnes per annum of writing and printing
paper. They are at present negotiating
the indigenous machinery manufacturers
for obtaining plant & machinery., Quo-
tations have bzen made by the machinery
manufacturers recently and the same are
under examination of the party. The
scheme is proposed to be implemented in the

private sector.
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Re-building of property damaged during

recent Agitation in Gujarat

5541. SHRI P. M. MEHTA : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether property worth Rs. 2.5
crores were damaged in the Gujarat
State during the recent agitation upto the
7th March, 1974;

(b) whether the property was Government
property and Central Government property
100,

(c) whether it will require large sums to
re-build this property; and

(d) to what extent this will affect the
exchequer?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN) : (a) to (d). Infor-
mation is being collected from the State
Government and will be Isid on the Table
of the House.
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Factors Responsible for lssue of Licences
to Entrepreneurs

5§543. SHRI M S PURTY - Will the
Mimster of INDUSTRIAL DLVELOP-
MENT AND SCIENCE AND TECHNO-
LOGY be pleased to state :

(a) whether before issuing licences to
catrepreneurs, both the Government and
the Controller of Capual Issue, take into
consideration the factors such as produc-
tion capacity, demand, cotlaboration agree-
ment, power, water, finance and raw
material avauability;

{b) if so, whether Government do not
consider the factor of manpower;

(c) whether the availability of proper
manpower is & basic necessity for the
success of any enterprise; and

{d) if so, the steps Government propose
to take in this regard?

APRIL 3, 1974

Written Answers 80
THI MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. B. RANA) : (a)
to(d). In considering licence applications,
Goverament take into account factors
such as the suitability of the location,
the existing capacity and the projected
demand for the item proposed to be ma-
nufactured; the capacity of the plant to
be instafled with reference to the availa-
bility of raw material both indigenous
and imported; availability of power, water
and transport; the need for and the
terms of foreign collaboration that
should b: permitted for the proposed
industry after taking into account
available indigenous know-how. Lvery afte-
mpl is alvo made to give preference to
schemes which nvolve employment of
large personnel both technical and non-
techmical and duc consideration is gtven to
the availatality of suitable manpower

Reversion of 1.A.S, Officers to State
Governments

5544 SHRI K. RAMKRISHNA Rt-
DDY: Will the PRIME MINISTER be
pleased to state

(a) whether many 1AS officers are not
being reverted to the State Governments
after expiry of their terms,

(b) if 80, the reasons therefor; and

(c) whether instructions are being issucd
to various Ministries to curb extensions to
1AS officers?

THE MINISTER OF STATE IN TH!
MINISTRY OF HOME AFFAIRS AND
IN THE DELPARTMENT OF PERSON-
NF1 (SHRI RAM NIWAS MIRDHA): (a)
to (c). Officers of diffreent Services including
those belonging to the Indian Adminis-
trative Service are reveried to their parent
cadres on the expiry of their nonnal perio!
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of deputation In exceptional cases, how-
- ever, where the public interest 5o demands,
the tenure of an individual officer may be
extended after due consideration of the case
by the Centre! Establishment Board/Sentor
Selection Board and with the concurrence
of the cadre authorities concerned. There
are already instructions to this effect. 1In-
dividual Minstries/Departments are not
compatent to grant such extensions on
their own.

Increase in Price of Refrigerators

5545 SHR1 R N. BARMAN : wili
the Mumister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state :

(a) the amyant of increase in the sale
price of Refrigeratoss in the month of
January-February, 1974; and

{b) the basis for allowing increase m the
price?

THE MINISTER OF STATF IN THL
MINISTRY OF INDUSTRIAL DI VE-
LOPMENT (SHRIL M B. RANA): (@)
According to the information available with
the Government one manufactuter n-
creased the prices The order of increase
ranged from Rs. 82 50 for 100 litres vapacity
to Rs 170 50 for 8O ltres capacity

(b) Domoestic  Refngerator v not an
item declared as an cwental commaodity
No price control 15 exercived on thuis stens.

{ucrease ia. Prices of T.V. Sets

*™ 5546 SHRIR. N. BARMAN : Will the
Minster of ELECTRONICS be pleased to
state :

(&) the amount of ncrease m the sale
price of T.V. Sets in the months of Jan-
uaty and February, 1974, and

{b) the reasons for allowing this wncrease

ia prices?
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS AND MINISTER OF
SPACE (SHRIMATI INDIRA GANDHI):
(8) The increase m the sale price of T.V.
sets m January-February, 1974, has been
of the order of Rs 250 per set.

(b) Therc 1s at present no statutory
control on the price of TV sets. It may,
however, be pointed out that the sbove
increase has been due to the general in-
crease 1n prices of most components, both
indigenous and 1mmporied, which are used
in the manufacture of T V. Receivers. In
addition, the price of the picture tube which
is manufactured at Bharat Electronis,
Bangalore, has gone up by Rs. 140 per
tube due to a change in the categorisation
in regard to the levy of Customs Duty
on the import of the Glass Bulb. This
has significantiy contributed to the over-all
increase 1n pric: of the T V Receivers.

Allocation. to States for 1974-75

5547 SHRIR N BARMAN : Will the
Muster of PLANNING be pleased to
state:

ta) the amount allocated to each State for
1974-75 Annuai Plan;

{b) the States which will be getung the
mmmum and the maximum grants; and

(c) the reasons for these variations?

THE MINISTER OF STATLE IN THE
MINISTRY OF PLANNING (SHR1 MO-
HAN DHARIA) : (a) Central assistance
tentatively allocated to States for the
Annual Plan 1974-7%

(Rs. Crores)
States Central Assistance

1 2
1. Andhra Pradesh 48.78
2. Assam . . . 40 04
3. Bihat . 68.68

es—— - ——

.
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(Rs. Crores)h

1 2
4. Gujrat 32.17
5. Haryana 15.99
6. Himachal Pradesh 22.35
7. Jammu & Kashmir 30.21
8. Karnataka 35.46
9. Kerala . 35.72
10. Madhya Pradesh 53.32
11. Maharashtra 49.98
12. Manipur 7.52
13. Meghalaya 8.85-
14. Nagaland 7.12
15. Orissa 32.70
16. Punjab 20.64
17. Rajasthan 45.06
18. Tamil Nadu 41.15
19. Tripura . 7.61
20. Uttar Pradesh . 106. 89
21. West Bengal 44,91
22. Unallocated for Hill & Tribal
Areas . . . 25.00
All States 780.15

(b) and (c). Pending a decision by the
National Development Council on the
principles of allocation and pattern of
Centra! assistance for States Plans for the
Fifth Plan period, for the year 1974-75
States have tentatively been allocated the
same amount of Central assistance as was
given to them for their 1973-74 Plans.
Further, an additional provision of Rs. 25

—~crores has been made for hill and tribal
areas.

According to tentative arrangements, the
Central assistance is expected to be gene-
rally in the form of 70 per cent loan and
30 per cent grant except in the case of hill
areas for which a larger component of
grant in the Central assistance due on ac-
count of expenditure in these areas, will be
available as in the Fourth Plan. In this
connection, the pattern adopted in the
Fourth Plan for these areas was as follows:

(i) 90 per cent grant and 10 per cent
loan—Hill areas of  Assam,
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Meghalaya, Nagaland, Ladakh
District in  Jammu & Kashmir
and Lahaul and Kinnaur Districts
in Himachal Pradesh;

(i) 50 per cent grant and 50 per cent
loan—Hill district of U.P. (exclud-
ing = Nainital and Dehra Dun),
Nilgiris District in Tamil Nadu
and Darjeeling District in West
Bengal.

The variations in the loan and grant
components of Central assistance for 1974-
75 to various States arise mainly from the
differences in the amounts of Central
assistance which are being released for the
Plans of individual States, which, in turn,
have been determined on the basis of the
overall availability of Central resources and
the formula for the allocation of Central
assistance adopted for the Fourth Plan
period.

Central Assistance to States During 1974-75

5548. SHRI E. V. VIKHE PATIIL.:
SHRI K. LAKKAPPA:

Will the Minister
pleased to state:

of PLANNING be

(a) the basis on which the Central assis-
tance to the States has been given in the
first' year of the Fifth Five Year Plan;

(b) whether any formula has been fina-
lised for Central assistance to States;

(¢) if not, the reasons therefor; and

(d) the impact of the existing formula
of Central assistance to States has made
on per capita income of States?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) to (c). The prin-
ciples and criteria which will govern the
allocation of Central assistance to States in
the Fifth Plan period are proposed to be
placed before the National Development
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Council for consideration and decision.
Pending such decision, the Central assis-
tance for the Annual Plan 1974-75 has
been tentatively determined at the level of
the Central assistance for 1973-74 uniform-
ly for all States.

(d) Central assistance forms a significant
element of State sector plan expenditure
and it has contributed to the growth of per
cupita income of States particularly those
of the less developed States. Substantial
Central assistance was allocated to develop-
ed States in the Fourth Plan on the basis
of the criteria of ‘population size’, ‘per
capita income below the national average’
and ‘special problems of States’. Ad hoc
allocations outside the formula governing
the allocation of Central assistance to
States in the Fourth Plan period were made
to Assam, Jammu & Kashmir and Naga-
land keeping in view their special econo-
mic backwardness.

Delay in Finalisation of Fifth Plan .

5549. SHRI E. V. VIKHE PATIL : Will
the Minister of PLANNING be pleased
to state:

(a) whether no meeting of the Planning
Commission has been held for the last three
months;

(b) if so, the reasons therefor; and

(c) whether it has delayed the preparation
and finalisation of the Fifth Five Year
Plan ?

THE MINISTER OF STATE IN THER
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA) : (a) No, Sir. Meetings
have been held whenever required.

(b) and (¢). Do not arise.

Report of Special Group on Sick Engineer-
ing Unifs

5550. SHRI JHARKHANDE RATI: Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECHNO-
LOGY be pleased to refer to the reply
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giveﬁ to Unstarred Question No. 2492, on
the 28th November, 1973 regarding Sick

Industrial Urits in West Bengal and state:

fa) the recommendations of the Report
of the Special Group set up to go into the
problems affecting sick engineering units
including those in West Bengal;

(b) whether Government are considering
to set up any Special Group to go into
the functions of various undertakings in
the country about which several complaints
have been made by the Public as well as
in this House; and

(¢) if so, the remedies thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. B. RANA): (a)
The main recommendations of the Special
Group are briefly as follows:—

(i) Early identification of cases of
incipient sickness, so as to avoid
closure and serious cases of sick-
ness is essential. While the pri-
mary responsibilities in this regard
rest with the unit itself, banks,
financial  institutions, industrial
associations etc. should also deve-
lop systems to monitor incipient
sickness.

(ii) The 10le of the Industrial Recons-
truction Corporation of India, and
development of necessary expertise
to meet changing needs should be
reviewed from time to time.

(iit) Healthy units should be encourag-
ed to help in the revival of sick
units, and wherever possible
rationalisation and mergers should
be encouraged to secure economic
viability.
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(v) It needs to be reiterated that an
essential remedy is to assure indus-
trial units the process of growth so
as to cover and absorb rising costs
as well as sustain technological
development.

(v) Inregard to closed units Government
may  consider initiating enquiry
to the extent practicable in order
that an appropriate revival efforts
is made even where references/
applications for assistanoe arc not
forthcoming.

(4

Where mala fde management is
proved, andjor other courses of
action have failed, Government
action by way of eaquiry, and,
if necessary, takeover s suggested.
This should be considered as ‘last
resort’ action.

vii) Government  action to avoid
fluctuations in demand ‘orders
through improved planning "
essential.

(b) No, Sir.
(c) Does not arise

Charges Agalnst IPS Officers

5551. SHRI YAMUNA
MANDAL :

SHRI PARBODH CHANDRA :

Will the Minster of HOMF AFFAIRS
be pleased to state:

PRASAD

¢a) whether Government's atiention
has been drawn to the news item on
5th January , 1974 under the heading
*IPS officers caught in mudst of orgy’ in &
focal daily; and

{b) if s0, the action taken against the
officers?

APRIL 3, 1974
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THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F, H. MOHSIN) : (a) Yes, Sir,

(b) Asrecommended by the Government
of Punjab, orders have been issued for
terminating the services of these officers
under rule 12 of the IPS. (Probation)
Rules, 1954,
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Li,ae of COB Liceaces of Sxzntivim on the
Recommendations of D.G I.D.

555§ SHRI K S CHAVDA will
e Minuster of INDUSTRIAY
DEVELOPMENT AND SCILNCE AND
11 CHNOLOGY be pleased to state .

(a) whether i the production returns
sabmutted by compaines to DGTD  only
tral  production of each category i
mentioned,
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(b) if so hHrw DLTID was able to detect
that some new ttems whose manufacture
had been taken under diversification have
bsen included n the production returns

without any name being mentuoned by the
company, and

() whether the 1ssue of COB hicence for
Santivimt was recommended by DGTD
andf so the numberand date ot DGTD's
permussion to diversify the production?

THt MINISTER OF INDUSTRIA!
DEVLLOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI1 C
SUBRAMANIAM) (a) and (b) In the
production return submutted by firms
which are registered with the DGTD
production figures are indicated separately
for each item Whenever the production
of a new item 15 reporied tn the return it
v noted by the DGTID and scrutinssed
with reference to the capacity approved

) A COB hcence was tssued on 6th
Julv 1971 to Mcssrs Sando? India Limiated,
Bombay for the manufacture of vanous
wormulatuons  including santivimi within
the overa!l capacity for the manufacture
of formulations on the recommendation of
the DGTD as concurred 1n by the Manstry
of Petrolecum and Chemuals and the
Licensing Comnutiee

Seminar on Role of Small Scale Industries

wm Fifth Plan
5556 DR. H. P SHARMA Wil the
Minister of INDUSTRIAL DFVELOP-
MEN1 AND SCTENCE AND

FTECHNOLOGY be pleasd to state :

(a) whether a ««onmnar on the Rcle of
the Small Scale Industrics 1 the Fifth
Plan  was recenth  organised by the
National Small Industries Corporation mn
in New Dethy,

(b) if so, magor powmts highhghted at
the secunar and mapr observations and
suggestions made therein and
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(c) the decisions taken by Government
in the light thereof to help planned develop-

ment of small scale industries?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL
DEVELOPMENT (SHRI ZIAUR
RAHMAN ANSARI) : (a) Yes, Sir.

(b) Major recommendations
seminar include

of the

(i) Greater emphasis be given to the
House-hold sector;

(ii) Present definition of small scale
industries based exclusively on capital
assets be revised and emphasis be
given to essential consumption items;

(iil) Subsidies to small scale sector should

take a subordinate place to reser-

vation of items;

(iv)

Present procedure for granting credit

needs to be streamlined and simpli-
fied;

(v

'

In establishment of small units in
backward tegions care be to taken to
ensure that they make fullest use of
locally available - raw materials.

(c) Final report of the seminar has not
yet been submitted to Government.

Functioning of Calcutta Telephones

5557. SHRI INDRAJIT GUPTA : Will
the Minister of COMMUNICATIONS
bs pleased to state :

(a) whether he is aware that the incidence
of wrong numbers, cross connections, bills
out of proportion to the actual number
of calls, ““dead” lines, has sharply increased
in the Calcutta tepephone system:

N

(b) if so, the reasons for this deteriora-
tion;,

(c) whether a major centributory factor
is non-airconditioning of the telephone
=xchanges and inadequate supply of spares;
and
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(d) the remedial measures taken, il any?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(PROF. SHER SINGH) : (a) to (d). There
has been no sharp increase in the incidence
of wrong numbers, cross connections, bills
out of proportion, dead lines in the Cal-
cutta Telehone System.

A number of problems exist at Calcuita
which adversly affect the working of the
Telephone System there. In the past few"
months there has been power shedding on
a large scale in the various areas of Cal-
cutta City. These power sheddings affect
the working of the telephone exchange
equipment as during failure of power supply
the air-conditioning plant remains inopera-
tive and dust laden air gets ingress into the
equipment rooms, Normal maintenance
work also gets hampered during period
of power shedding.

Due to large scale digging of roads by
various agencies in the Calcutta City, the
underground cables of Calcutta Telehones
have on many occasions suffered demages
by the working parties. The working of
the Telephone system is also suffering due
to numerous thefts of the underground
cables.

Steps are being taken to ensure uninter-
rupted supply of power to the telephone
exchanges and this matter has been taken
up with the State Government. Special
liasion is being established with the Cal-
cutta Metropolitan Development Authority
to safeguard damage to cables during
digging operations.

Spares in adequate quantities have been
supplied. Recently Minister of Communi-
cations along with senior officers of P & T
had visited Calcutta and a special
programme has been drawn up for further
improving the working of 'h: Calcutta
Telephone System.
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7-Yedr Plan Submitted by M/s. Phillips and
Co., for Development of Electrondes

$558. SHRI INDRAJIT GUPTA : Will
the Minister of ELECTRONICS be pleased
to state:

(a) whether M/s. Phillips & Co. had
submitted a 7-year Plan for development
of Electronics projects to Government
for approval;

(b) i’ so, whether the same has been
approved ;

(c) whether any of the proposed pro-
jocts will be located in West Bengal; and

(d) whether the projects will be in the
pnivate or public sector?

THE PRIME MINISTER, MINISTER
QF ATOMIC ENLRGY, MINISTER OF
FLFCTRONICS, AND MINISTER OF
SPACE (SHRIMATI INDIRA GANDRI)
(a) to (d). Mvs. Philhps & Co. have sub-
mitted 12 1973 a 7-Year Plan to a Negotiat-
ing Team constituting by the Department
of Flectronics m  consultation with the
Ministry of Industrial Development. The
Plan outlines broadly the prowects which
that Company propose to take up duting
the next 7-year period. The Negotiating
Team subnytied sts report in June, 1973,
and, subsequently, the Department of
Electronics has held extenssve discussions
with M/s. Phillipt & Co. regarding the
specific projects that they could take upn
the near future. Broadly these have been
wdentified as cither areas of high technology
i Electeonics and  Telocommunications or
items for which these is a substantial export
potentinl, Based on these discussions the
Company has been advised to filke apphea-
110ns for specific projects to be considered by
Goverpment. The question of the exact
focation of the projects as well as the pat-
tern of implementstion are, therefore, not
yet decided.,

7 LSS/ 144,
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Number of underground Nagas

5559. SHRI SHANKER RAO SAVANT:
Will the Mimster of HOME AFFAIRS
be pleascd to state:

(a) the approximate number of Nagas
working underground and those taking
traimng in Guenila warfare in China; and

(b) the number of officers and citizens
killed by the Rebel Nagas durng 1971-72
and 1972.737

THE DFPUTY MINISTFR IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F, H. MOHSIN) : (a) According
to information available with Government
there are about 1700 Nagas underground
at present. Government have no infor-
mation of any underground Nagas taking
tramung n guerilia warfare in China.

(b) Naga rebels kitled 23 officers and
6 citizens during 1971-72 and 6 officers
and S ciizens dunng 1972-73

Charges of Corruption against Officers
of All india Services
$560. SHRI SHANKER RAO SAVANT
wWili the PRIME MINISTER be pleased
to state :

{a} how many officess belonging to the
All India Services (like 1. A. S ) were found
guilty of negligence of duty or corruption
in 1971-72, 1972-73 and 1973.74,

(b) m how many cases departmental
action was tahen and in how many cases
crimnal prosecution were launched and
the results thereof, and

(c) how many cases are sull pending?

THE MINISTER OF STATE
IN THE MINISTRY OF HOME
AFFAIRS AND IN THF DEPART-
MENT OF PERSONNEL (SHRI
RAM NIWAS MIRDHA): (a) o (©).
The information as to the number of officers
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belonging to the All lndia Servives against
whom, after necessary investigation, depart-
mental action was initiated or prosecution
was launched during 1971-72, and 197273
and 1973.74 on charges of negligence of
duty or of corruption, is being collected.
The position as on 3-4-1974 of the cases
referred to above, i.e. the results of the
cases concluded and the number of cases
stifl pending, is also being ascertained.

The above information, whea collected,
will be laid on the Table of the House.

Industrislisation of Himachsl Pradesh,
J&K, Punjab-and Haryama.
$561. PROF. NARAIN CHAND PARA-
SHAR : Will the Minister of INDUS-
TRIAL DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to state:

{a) whether Government regard indus-
trialisation specially in small scale sector
as sufficiently high for State of Hima-
chal Pradesh, Jammu and Kashmir, Punjab
and Haryana; and

(b) o not, whether Government will take
necessary stops to ensure quicker industriali-
sation?

+ THE DEPUTY MINISTER IX THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN
ANSARI) : (a) Judging from the number
of small units registered during the Fourth
Plan period, the development of small
industries in the States of Himachal
Pradesh, Jamma & Kashmir, Punjab and
Haryana, has boen showing an encouraging
trend as would be borne out by the following

1969 1973

(provi-
sional)
Hinachal Pradesh . 4,740 6,740
Jammu & Kashmir 950 2,133
Harysna, . 6,312 13,418
Punjab . 2,212 35658

- . ——— ———— W1
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(b) With & view to accelorating 'the hace
of progrems, & number of premotional
schemes have been included in the Fifth
Plan both by the Cantral and Siate Govern-
ments. These include, amoag others,
provision of package mssistance and cons
sultancy services, specisl inventives for
development of backward and rurel aress,
intensification of extension activities otc. -

rwmmhmmn.r.

5562. PROF. NARAIN CHAND PARA-
SHAR : Will the Minister of COMMUNI-
CATIONS be pleased to state:

®) the names of places in Himachal
Pradesh where Teleprinter Services &re
available;

(b) whether there is any scheme to pro-
vide these services in more places during
the Fifth Plan;

(c) if so, the number and names of such
places; and

(d) the comparative figures for Punjab

and Haryana where the teleprinter service
are available at present?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(PROF. SHER SINGH) (a) These places
are

Dharamsala, Kulu, Mandi, Palampur,
Simla & Solan. .

(b) and (). Telepriaters arc introduced
in Telcgraph Offices where there is enough
traflic to justify the same. At presems there
are no such offices where Telepriniers arc
needed (0 bo instalied. When traffic deve-
fops in future the Tolcprinters will be pro-
vided as neoded.

(d) The comparative figures are :
Punjadb-—1$5 stations.
Raryana——3 siations.
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Transport Subsidy to Himachal Pradesh and

J.&K.

5563. PROF. NARAIN CHAND PARA-
SHAR: Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to refer to
the reply given on the 13th March, 1974
regarding setting up of industries in back-
ward areas and state:

(a) whether any transport subsidy is
also available for Himachal Pradesh and
Jammu and Kashmir; and

(b) if so, the amount of subsidy in each
case ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN
ANSARI) : (@) Yes Sir, Transport Sub-
sidy Scheme, 1971 as amended from time
to time is applicable to Himachal Pradesh
and Jammu & Kashmir, besides a few other
Areas.

(b) No amount of subsidy has so far
been claimed or disbursed by any industrial
undertaking located in these areas.

waraul § wfas, dgea afaw), se-afedi qur
agraw afadi w fafa

5564. St QAT OO FAT WARA Fat 77
AW FY U F
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Voluatury Organisations Tugaped in the
Welfare of Scheduled Castes/ Tribes in Andtra
Pradesh and Karsataka

5566. SHRI G Y. KRISHNAN : will

the Minister of HOME AFFAIRS be pleased
10 state :

(a) the number and names of the vol-
untary organisations, engaged in the welfare
of Scheduled Castes and Scheduled Tribes,
working in the State of Andhra and Karna-
taka;

(b) the criteria Government have made
for giving them grants and amount of grants
given during 1972-73 to these States: and

(c) the role of these organisations?

THE DEPUTY MINISTER IN THE.
MINISTRY OF HOME AFFAIRS (SHRI
F.H. MOHSIN) ; (a) to (c} Information
18 being collected and will be laid on the
Table of the House as soon as 1t becomes
available.

Samaj Kalyan Programme During Fifth
Plan

5567 SHRI G Y. KRISHNAN : wili
the Minister of PLANNING be pleased
to state .

(a) the amount allocated by the Cen-
tral Government for the Samay Kalyan
programme during the Fifth Five Year
Plan;

(b) whether some States have represented
to the Union Government not to redwe
this money during the Fifth Plan; and

{c) 1f so, the reaction of Central Govern-
ment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA) : () An amount
of Rs. 230 crores has been tantatively
allocated for the Social Welfare Sector in
the Draft Fifth Five Year Plan.

APRIL 3, 1974
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{5 and (¢). While no teprefemtaticn
from any State Government has been re-
ceived in this respect, the Conference of
Social Welfare Ministers hetd in New Dethi
on January 31, 1974, inter olia urged that
the allocation already made for the Social
Welfare Sector in the Fifth Plan should not
be allowed to become lower as this Sector
serves primarily the weaker and distressed
sections of society. This will be kept in
view while finalising the Fifth Plan.

Indian Delegation to Mauritios

5568. SHRI NAVAL KISHORE SHAR-
MA : Wil the Mmister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TtCHNOLOGY be pleased to state:

(a) whether an Indian delegation has
left for Mauritius for finding the avenues
for mdustrial and other co-operative deve-
lopments in that country, and

(b) 1f »0, the outlines of the agreements
reached between the two countries and the
extent of assistance which India would
provide for industrial development there ?

THL DEPUTY MINISTER IN THF
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN
ANSARD . (a) and (b). An official
Indian delogation was deputed 1 August.
1973 10 Mauritws to prepare a feasibality
study on the setting up of an indusinal
estate in Mauritius. No agreement was
signed with the Government of Mauritius
The report of the delegation has been finalh-
sed.

Development of Electromic Industry
5569 SHRI NAWAL KISHORE
SHARMA :
SHRI §, A,
THAM :
Will the Minister of ELECTRONIC(S
be pleased to state !
(a) whether there is any plan under the
consideration of the Government to develop

MURUGANAN-
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electronmics sndustry 1n the country to meet
the domestic requirements during the next
five years and if so, the mam features there-
orv

(b) the estimated expenditure proposed
to be incurred on such a plan, and”

() the name of the place where work
15 expected to commence during the next
one yesar?

THE PRIME MINISTER, MINISTER
OF ATOMIC LENERGY, MINISTER
OF ELECTRONICS AND MINISTER OF
SPACE (SHRIMATI INDIRA GANDHI)
(a) and (b) The Electronks Commission
has formulated a plan for the development
of the Electronics Industty in the Fifth
Plan penod  This envisages a total mvest-
ment of Rs 253 crores during 1974--79
m  Flectronks and Tele-communication
{for civihan purposes) which 1 expected
to generaie a total production of Rs 2 300
crores and employment of 3 6 lakh persons
The wvestment 1a the private-setor s
expacted to be Rs 67 crores, while the rest
wilt be m the public sector An amount
of Ry 52 crores has also been carmarked
for Rescarch and Development n Elect-
ronics

{¢) The progects proposed to be wmple-
mented during the Annual Plan (1974-75)
by thc Department of Llectronis are
amongst others, the establishment of an
t lectromc» Trade and Toechnology Deve-
lopment Corporatien, a Regional Computer
centre for the Fastern Region, a National
Computer Centre for the Northern Region,
Testing and Maintenance Centres for Medt~
wal Flectronks, a Computer Mamtenance
Corporation and a Seni~conductor  omplex
for Production and Dewelopment Ihe
location of the varous projects is currently
under conwderation of the Government
In addition, grants are bemng provided to
many State Governments for the setling
up of Testiag and Development Centres
o assist sroall and medium entreprencurs
i Liectronices,

CHAITRA 13, 1896 (SAKA)
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Decentralisation of Plamning

5570 SHRI ANADI CHARAN DAS

Will the Minister of PLANNING be pleased
to state

(a) the steps taken by Government to
decentralise planning,

(b) whether every village in the country
has its own planning, and

{u) if not, the rcasons therefor?

THF MINISTI R OF STATE IN THF
MINISTRY OF PIANNING (SHRI
MOHAN DHARIA) (a) to (c} The
following steps have been taken by the
Government (o decentrilise the planning
process in the country

(1) State Governments have been urged
to take up the formulation of district
plans as a mcans of establishing
Jloser correspondence between the
jocal resources problems potentiah-
ties and pioniues  The Planmng
Comrussion have circulated Guide
hnes for the Formulation of Dhis-
trict Plans and have been providing
to the extent considered necessary
methodologieal  assistance 10 the
States in this behalf

(2) The State Gorernments have been
advised to dpaggregate thewr plans
in terms of the programmes to be
taken up and the financial allocations
to be made avaifable to cach dis-
trict 1 the hight of ther levels of
development as well as then pro-
blems potentiaks and priorities

(3) A scheme ol Central assistance for
the strengtheming of State planning
maduscty has heen taken up with
offect from 197273 Under thin
wheme the States  have been asked
to set up apex planning bodies at the
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State tevel with non-dfficial experts
in various flelds and to  augment the
capabilities of their Planning De-
partments, One of the units to
be set up under this scheme is the
reglona! disirict planning unit which
will provide guidance and techunical
back-up to the regional and district
Planning suthoritics. Two thirds
of the additional expenditure incurred
by the State Governments on this
account is being borne by the Centre,

(4) The Centre has impressed upon the
States to involve the people in the
planning proccas, States have been
specifically requested to enlist the
fuller participation of the Members
of Parliament and Legisiature in
secing that the plans are adequately
formulated and properly executed.

(5) The Plamiing Commission has, all
along, stressed the need for multi-
level planning. This implies identi-
fication of focat resources and assess-
ment of local poteatials and priorities.
So far as the ihvolving of villages in
plan formulation is concerned, State
Governments arc advised that in the
matter of identifying the requirements
for social services and inputs and
taking locational decisions in respect
of infrastructural facilities, the view
of the Panchayais should de in-
variably taken into consideration.
The National Programme of Mini-
mum WNeeds which is an integral
feature of the Fifth Five Yeur Plan
and is designed  to  take
care of the social comumption
moeds of the villagesflocal areas
on a norm-oricnted and Jocation
specific basis, has beon drawn up
and is to be implemented with the
participation of the village comme
unities,
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The qvecall policy with regard 1o decea-
tralisation of planning s that while units
smaller that the district would participsse
in identifying potontials and problems and
in implementation of programmes, plenning
as an integrated function will be undertaken
only at the district level in view of the con-
siderations of viability, availability of inter-
related data and structure of administrative
herarchy,

Political AfMation of Porsons Arcevied 4
Gujarat mnder MLLS.A,

Written Amm

5571. SHRI JYOTIRMOY BOSY : Will
the Minister of HOME AFFAIRS
be pleased to state:

(a) the names and political affiliation of
persons detained under M. L. S. A, in con-
nection with the recent food agitation in
Gujatat; and

(b) the specific charges against each
person ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME APFAIRS (SHRI
F. H. MOHSIN) : (a)and (b), Inforra-
tion is being collected from the State Govern-
ment and will be lsid on the Table of the
House.

Contral Amistance for Emgloymast Ga-
srantee Scheiwe je Malmrwliire

$572. SHRI  ANNASAMEB GOT-
KHINDE : Will the Minister of PLAN-
NIN Gbe pleased to state :

{a) whether the Government had pro-
vided Central assistance cp 8 putching
basis for the employment guaranicc
scheme of the State of Mahmashtma;

() whether 3t is proposed to contime
the matching contribution for the scheme

a5 & contraly spomsoted schitma in the
Fifth Five Year Pan period;
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(¢} the estimated amount required by
the State Government for the scheme
during the year 1974-75; and

(d) the allocations made for the same
for the year 1974-75 and for the Fifth Plan
period ?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) and (b). Under the
Special Employment Programme for States
and Union Territories initiated in 1972-73,
the Government of Maharashtra was allowed
Central assistance with the understanding
that the State would provide a matching con-
tribution to an equal extent. The Employ-
ment Guarantee Scheme was one of the
many schemes formulated and implemen-
ted by the Government of Maharashtra
under the Special Employment Programme
in 1972-73 and in 1973-74. However, the
Special Employment Programme is not
bzing continued from 1974-75 onwards by
the Central Government.

(¢) and (d). An outlay of Rs. 7.50
crores has been included in the overall
ceiling of Rs. 274.85 crores approved by
the Planning Commission for the State’s
Annual Plan 1974-75. As the size and the
conteat of the Fifth Plans of States including
that of Maharashtra have yct to be finally
determined, it is not possible to indicate
at this stage the allocations which would
bz made for various schemes within the
Fifth Five Year Plans of various States.

Building for Departmental Telegraph Office
at Sangli

5574. SHRI ANNASAHEB GOT-
KHINDE: Will the Minister of COMMU-
NICATIONS be pleased to state:

(a) whether the present Departmental
Telegraph Office at Sangli (Maharashtra)
is situated in a rented building which is
inconvenient to the public;

CHAITRA 13, 1896 (S4KA)

Written Answers 106

(b) whether new buildings of the depart-
ment have been completed there and the
Departmental Telegraph Office has not
been shifted in these buildings; and

(c) whether there is public discontent-
ment regarding the same and if so, the
reaction of Government thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(PROF. SHER SINGH) : (a) The present
Departmental Telegraph Office (DTO) at
Sangli is ina rented building.

(b) A new building for the Post Office
with Telegraph branch planned before the
opening of a DTO at Sangli has becn com-
pleted, but the shifting has not been effected
due to inadequate accommodation for
locating the new DTO also in this building.

(c) No complaint from the public has
been received.

Guidelines for take over of Sick Industries

5575. SHRI DHAMANKAR :
SHRI R. P. ULAGANAMBI :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND

TECHNOLOGY be pleased to state:

(a) whether the Stearing Group of the
Planning Commission has made certain
suggestions regarding take-over of the sick
industrics in the country; and

(b) if so, whether these recommendations
have been accepted by Government to serve
as future guidelines?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. B. RANA) : (a)
and (b). A Special Group of the Plannirg
Commission have made certain suggestions
regarding causes underlying sickness of
engincering units and preventive as well as
remedial  measures 10 be taken. It hag
been decided to take suitable steps to im-
plement these recommendations.
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Nuomber of cases of Theft in Dol during
1974
i
5576. KUMARI KAMLA KUMARI:
Will the Minister of HOME AFFAIRS
be pleasced to state:

(a) the number of reports received by
the Dethi Police regarding thefts in day
time 10 Detht in the year 1974; and

(b) whether any immediate step was
taken gust after receipt of the reports ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHR1
F H. MOHSIN) * (a) 2269 cases of theft in
day tune were reported to the Delhi
Police durning the year 1974 (1-1-74 to
15-3-74).

{b) Immediate action just alier receipt
of such reports is taken  Where 1t 1s wai-
ranted, the Dog Squad s also called and
all-out efforts are made to work out the

case

Rofusal by Shakarpur Police to register
complaint of theft in Shakarpur, Delhi

5577 KUMAR! KAMLA KUMARI
Will the Mimister of HOME AFTF AIRS

be pleased to state

(a) the number of complaints received
for day theft m the Trans-Yamuna area
of Deilw in February, 1974;

(b) whether Shakarpur pole refused
to write report regarding a day theft in
Shakarpur, Delhi-5) stating that they are
unable o wriic a complaint of theft re-
ported by a relation of the sufferer and only
they will write complaint when the man
who has lost his property will come and
complain; and

(¢) if so, the reasons for refusa) of writing
complaint by the Police?

APRIL 3, 1974
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THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHR1
F. H. MOHSIN) : {(a) 82 cases of theft
! day tnne were reported in this area in
the month of Fcbruary, 1974.

{b) No Sir.
(c) Question does not arise. .

Number of persons arrested in Trains-Yamuen
arex of Delhi In connection with thefts

5578. KUMAR] KAMLA KUMARI .
Will the Mimnster of HOME AFFAIRS
be pleased 10 state:

(a) the number of persons arrested in
Trans-Yamuna area of Delhs in connection
with theft cases in the year 1974;

(b) whether anything in any theft casc
m that arca was recovered by the Police
duning the said period, and

(<) of not, the reasons therefor?

THF DEPUTY MINISTER IN THE
MINISTRY OF HOM! AFFAIRS (SHRI
F H MOHSIN) : (a) 31 persons were
arrested 1 the period 1-1-74 to 15-3-74.

(b) Stolen propcrty worth about rupces
sixty four thousand was recovered

(c) Question does not anse

Misusc of Post Cards
5579. DR. RANEN SIN.
SHRI C K. CHANDRAPPAN :

will the Minister of COMMUNICA-
TIONS be pleased to state ©

(a) whether & recent sample survey con-
ducted by P & T Depariment revealed that
the busincss houses are misusing the post
cards;

(b} 1if so, the facts thereof; and

(c) the steps proposed to be teken lo
prevent this ?
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(PROF. SHER SINGH) : (a) to (¢). A
sample survey was conducted by the De-
partment recently to find out the percentage
of post cards with printed communications.
Printing of communications in post cards
is not a misuse.

Statement made by President of National
Federation of P & T Employees

5580. DR. RANEN SEN : Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) whether the President of the Na-
tional Federation of the Posts and Tele-
graphs employees stated that in case their
coming negotiations with the Union Govern-
ment failed then whole industry would go
for an united struggle; and

(b) if so, the facts thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(PROF. SHER SINGH) : (a) and (b).
Government have seen some press reports
in this regard but no formal intimation
has been received in the matter from the
National Federation of the Posts and Tele-
graphs Employees.

Extension of Bhadrak H.P.O.

5581. SHRI ARJUN SETHI : will
the Minister of COMMUNICATIONS
be pleased to state :

(a) whether the proposed extension work
of the Bhadrak H.P.O. (Orissa) and the
new Telephone Exchange in H. O. Campus
have been undertaken so as to facilitate
the better functioning of the office; and

(b) the time by which the proposed
extension work would be completed?
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(PROF. SHER SINGH) : (a) The drawings
etc. in respect of extension to HPO building
at Bhadrak are under preparation. As
regards accommodating  Telephone Ex-
change in HPO compound, the proposal
has not so far been undertaken. Telephone
Exchange has, however, recently been
shifted to another rented building to
facilitate better functioning.

(b) The execution of the work of
extension to HPO building is likely to
be delayed due to ban on construction of
non-functional  buildings which includes
postal  buildings, also, on account of
financial stringency.

Central Sector Projects in Orissa in

Fifth  Plan
5582. SHRI ARJUN SETHI : Will
the Minister of PLANNING bs pleased
to state :

(a) the number of  Central
proposed to be set up in
Fifth Plan;

projects
Orissa in the

{b) whether the Bhimkunda
Project has been included; and

Dam

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA) : (a) Since the sizes
and contents of the Fifth Plans of the
Central  Ministrics and the State
Governments including that of Orissa
have yet to be finally determined, it is not
possible  presently to indicate which
projects/programmes utilmately  be
included in the final version of the Fifth
Plans of the Centre and the States.

will

(b) In the Draft Fifth Plan proposals
furnished by the Government of Orissa for
consideration of the Planning Commission,
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Bhimkunda Dam Project was  not
included as part of the State  Plan cither
under Irrigation or under Flood Control
sectors,

{c) Does not arise.

CB.I. inguiry against Secretary of Colr
Board

5583, SHRI C. K. CHANDRAPPAN :
will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state :

{2) whctherthe C. B. enquwy_oonducted
about the Secretary of the Coir Board has
been compileted;

(b) if so, the charges enquired into and
the findings thereof:

(c) the steps Government propose to take
on the basis of the enquiry ; and

{d) if the answer to part (a) be 1 the
negative, the reasons therefor ?

THE DEPUTY MINISTER IN THL
MINISTRY OF INDUSTRIAL
DEVELOPMENT  (SHRI ZIAUR
RAHMAN ANSARLD . (a) to (d). The
information is being coliccied and will be
aid on the Table of the House.

Amtomatic Telophowe Exchasge at Pusaler

5884. SHRI C. K. CHANDRAPPAN :
Will the Minister of COMMUNICATIONS
be pleased to state: .

(8) whether the Kerale transport and
clectricity Mimister had  requested the
Centre to set up an  automatic telephone
eachbange at Punatur, Kerala;

{b) of so, the Tacts thereof;

() whether Government recenved several
representations from Punalur to this effect;

md
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(d) if 0, the decision of Covernment
theroon ?
THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICAYIONS
(PROF. SHER SINGH) : (a) Yes, Sit,

(b) In his letter dated Sth March, 1974
Shri M. N. Govindan WNair Minister of
Transport and  Electricity, Kerala hos
requested to Minister of Communications
to set up an automatic telephone exchange
at Punalur. The case has boen examined
and Shri Nair informed that due to extrenme
shortage of sutomatic equipment in the
country, it is not possible to pmt up an
automatic telephone exchange at Punalur
for the present.

©) Yes. Si.

{d) Duc 10 extreme shortage of automatic
equipment 1 the country, it 13 not possible
to put up an automatc telephone exchange
at Punalur for the tyme being. It will be
possible to do so when the supply position
of automatic cquipment improves after
the second switching factory goes imo
production by the end of the Sth Year
Plan. Mcanwhile 10 meet the fulure
demands of telephone comnoctions at
Pumalpur nstatiation of & manual exchange
of higher capacity has been planned.

Recruitment vroles for Coir
Board Employees

5585. SHRI C. K. CHANDRAPPAN :
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to stite :

(a) whether Governmeat have received
any memwandum from the Coir Bosrd
Employecs  Association regarding  the
finalisation of the recruitment rule Tor the
employees of the Coir Board;

{b) if so, the outlines thereof; and
(c) the reaction of Government therslo 7
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THE DEPUTY MINISTER IN THE
MIMISTRY OF INDUSTRIAL
DEVELOPMENT (SHRI ZIAUR
RAHMAN ANSARI) : (a) Yes, Sir.

& Tie Coir Board Employees
Association fear that the dralt Recruitment
Rules as finatfsed by the Sub-Committee
of the Coir Board witl deprive the employees
of the benefits so far enjoyed by them.
They have accordingly requested for the
intervention of the Government to safeguard
their  intorests.

(¢) The Government will take into
account all factors into consideration
before finalising the rules.

Issue of Hoemce letter of intent for
production of baby food

5586. SHRI B. K. DASCHOWDHURY :
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state

(@) whether any licence or  letter of
intent  for production of baby food has
been ssued for the Eastern-region;

(b) I so, the Tacrs thereof; and
{c) whether any action has been taken
to implement the letter of mtent/licence
30 far is so, the result thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL
DEVELOPMENT (SHRU M. B. RANA) ¢
(a) and (b). Letters of Intent have been
issued to two parties (viz. M/s. Lakshmi
Janardhan Food Products, Lud.,
Calcutts and M/s. Bihar Stale  Dain

Patne) on 4-7-1970 and
20-8.1973 for sotting up new underiakings,
onc sach in West Bengal and Bihar for
the snufacture of baby food for an annual
capacity of 1750 wanes and 800 tonnes
respectively, subject to  certain conditions.

c) Tt han béem decided to grant industrial
lcowtes 1o the two partics in funtherence
of the jotters of iatent.
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Commaptt Area Develupment Asthority

for Maximum Benefit from lrrigation
Potoritials during Fifth Plan

5587. SHRIB. K, DASCHOWDHURY :
Will the Minister of PLANNING be
pleased to state :

(a) whether Government have any plan
resort to command Area Development
Authority during the Fifth Plan period for
maximum benefit from icrigation poten-
tals;

(b) if s0, the main features thereof; and

(¢) whether any specific arcas are contem
plated to be included in the first two years
of the Fifth Plan ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING {SHRI
MOHAN DHARIA) : (a) and (b). Yes,
Sir. Integracd command ar:a develop-
ment  programme 18 one of the principle
clements in the strategy for increasing
agricoltural production durmng the Fifth
Plan. The need for an inte:-disciplinary
authority with a dwrect line of command,
within the Departments of Irrigation,
Agriculture, Soil Coaservation and
Cooperation with a wview (0 bringing
cohesion at the different levels of operations
n various disciplines for optimum utilisation
of nigation potential and ensuning
increased agricultural  production, has
been accepied by the States.  This authority
will, i1 pacticular, atiead to ondann
devdopment works  consisting of field
channets, ficld drains, land levelling and
land shaping operations; surveys, dusigns
and preparation of plans for these works
and the superviston of the execution of
such works: and oxtension and demons-
teation work 1 sgricuitural sector,
Matching gramts on 30-50 basis will be
provided by the Centre to the State
Governments  for  the  establishment  of
these authorities, soil surveys, preparation
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of field plans, and equity/share capital
support to land development banks etc
to enable flow of institutional finance to
the farmers for the above stated on-farm

development works

(¢) For thisarea development programme,
commands of about 50 major and medium
irngation prosects are proposed to be taken
up. The specific areas and details are at
present being worked out by the  State
Governments 1n  consultation with the
Unon Miustry of  Agriculture and the
Planning Commission

Hit Development Scheme for West
Benal

5588. SHRIB K. DASCHOWDHURY
Will the Minster of PLANNING be

pleased to state

{a) whether Governiment of West Bengal
has submitted to the Central Government
for approval, any Hill Development

Scheme for West Bengal,

{b) 1f s0, the mam featuies thereof, and

{¢) whether this «cheme has been

approved ?

THE MINISTER OF STATE IN THL
MINISTRY OF PLANNING (SHRI
MOHAN DHARIAY (a) to (¢) The
Goverament of West Bengal have recently
forwarded a sub-Plan for the hil areas of
Darjeching District.  This s in response to
the provision in the Fifth Five Year Plan
that such sub--Plans should be formulated
for the hill areas on the baus of their specific
probiems, potentials and priorties  While
the general strategy is not dussimdar to
that of the Sate's Fifth Five Year Plan,
efforts have been made to take into account
the large gap m wirastructure for the il
arcas as compared to the rest of the Siate,
Frangportation and communication systems,
power facilities and other public services
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crucial to economic activities in general,

bave received emphasis. The sub-Plan

15 under the consideration of the Planning

Cominussion.
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Preference to Asshstants in Ex-Cadre Posts

in Higher Geades

5590, SHRTBHAGIRA I'H BHANWAR :
Will the PRIME MINISTER be pleased
to state,
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(@) whether there 15 any other category
of  employces, except Aswistants, i the
Central Secretariat  in which employees
are serving for more than 22 years in the
same grade: and

(b) whether Government will give
preference to Assistants who have put in
more than 22 years of service for various
ex-cadre posts in higher grades ?

THE MINISTER OF STATF
IN THF MINISTRY OF HOME
AFFAIRS AND IN THE DEPARTMENT
Ol PERSONNFL (SHRI RAM NIWAS
MIRDHA) (a) Insofar as the Central
Secretariat  Service, Central Secretarsat
Stenographers’  Service  and  Central
Secretatiat  Cloricat Service arce concerned,
apart from Assistants, only some Grade-i{
Stenographers are serving m the same
grade for more than 22 years

(b) Ex-cadre posts are filted 1n accordance
with the recrustment rujes framed for the
purpose  The recruntment rules are
framed keeping in view the duties of the post,
cxpenence and quahficauons required etc
However instructions have been wssued to
the effect that wherever possible, persons
belonging to the Central  Secretanat
Services should be made cligible for ex-
cadre posts available 1n the parucipating
offices the duuies of which are mamly
munistersal
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Issue of Letters of Imtent to Mysore
industrial and Investment Development
Corporation

4492 SUIRL r VvV (HANDRA-
SHI KHARAPPA VEERABASAPPA .
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCEINCE AND
TECHNQLOGY be pleased to state

{4) the number of letters of intent 1ssued
to  Mvsore Indusirial and  Investment
Development  Corporation till  December,
1973,

(b) the number of them which have been
uttlined, and

{¢) the reasons for non-implementation
thereof °

THRE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL
DLVLLOPMIONT (SHRI M B RANA) :
{a) to (c) Fleven Letters of Intent have
been 1ssued to Mysore  State Industrial
Iovestment and  Development Corporation
Limited durmng 19°1-73 Of these, onc
letter of Intent has been converted into
an Industral heence  In practice. it takes
about threc to four vears time for an
industrial  undertahing to be established
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and to commence production. The letters
of intent/licence are, at various stages of
implementation.

Letters Cards

5593. SHRI SHYAM SUNDER
MOHAPATRA : Will the Minister of
COMMUNICATIONS be pleased to state
whether Government plan for any cheap
type of letter card for poor people in our
country?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(PROF. SHER SINGH): (a) No, Sir.

Differences among Members of Planning
Commission

5594, SHRI SUKHDEO
VERMA:
SHRI V. MAYAVAN :

PRASAD

Will the Minister of PLANNING be
pleased to state :

(a) whether sharp differences among the
members of the Planning Commission will
affect the smooth working of the Fifth
Five Year Plan; and

(b) if so, the reasons for these differences
and the necessary steps Government propose
to take to remove the misgivings, if any?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA) : (a) No, Sir.

(b) does not arise.

Bringing out Works of Late Prof. S. N.
Bose in English and other Indian Languages

5595. SHRI SAMAR GUHA : will
the Minister of SCIENCE AND
TECHNOLOGY be pleased to state :

(a) whether standard and popular
biographies of late Prof. S. N. Bose will
be published in English and all other Indian
languages;
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(b) whether ‘Prof. S. N. Bose Chair’
will be opened in Calcutta, Dacca ana other
Universities; and

(c) the steps being taken or proposed
to be taken in collaboration with the
Government of Bangladesh for preser-
vation of his memory in Dacca University
where he did most of his important works?

THE MINISTER OF
DEVELOPMENT AND SCIENCE &
TECHONOLGY (SHRI C. SUBRA-
MANIAM) : (a) to (c). Sir, all these matters
are under the consideration of the National
Organising Committee for the celebration

INDUSTRIAL

of the 50th Anniversary of the Bose
Statistics, which was set up in the year
1973. Their recommendations are still
awaited.

Extension of Time Limit to Netaji Inquiry
Committee

5596. SHRI SAMAR GUHA : Wil
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Netaji Inquiry Commission
has asked for further extension of time for
concluding its findings;

(b) if so, the period of extension given
for submission of Commission’s report;

(c) the expenditure so far made for
payment of allowance to (i) the Chairman,
(ii) Government Senior Counsel (iii) Junior
Counsel and for other purposes for
Commission’s work; and

(d) the estimated total expenditure for
the Commission?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN) : (a) Yes, Sir.

(b) A proposal seeking further extension
of the term of the Commission up to 30th
June, 1974 has been received and is under
consideration.
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)} () Chairman Rs. 48086 15
(i) Governmeont
Senior Counsel  Rs. 50,612.95
(iif) Junior Council
and for other
purposes for
Commission’s
work Rs. 6,06,514.86
(d) Rs. 8.72 lakhs approximately,

Seeppage of Production of Obscene Fllms a3
sugpested by Acherays Vieoha Bheve

$597. SHRI SAMAR GUHA : will
the Minister of INFORMATION AND
BROADCASTING be pleased to state

(a) wheiber Acheraya Vicoba Bhave
made san  appesl to the Prime Minister,
as appeared in the press daring the 2nd
woek of March, for restruning production
of obsoene fms;

(b) whether such films and vulgar cinema
posiers are creating serious degenerstion
of indian values of life among the student
community:

{c) ifs0. stepe ao far taken by Government
to meet the problem; and

{d) whwtinr freoh effocts will be made
by Government (i) for festraining
praduction of obscene films and (i) urging
the State Governmeats to effectively control
display of vulgar cinema posters; and if
so, the facts thereabout?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA) : (2) There was s reference
to obsosnlty in Giws during Acharva Vinoba
Bhave's mueting with the Prime Minuster.

) andl ). CGoversment have  been
taking a srioud view of the potentially
haraufial olect of quch tronds sesulting in
stricker gematevilp i torms of the Clnoma-
topraph A, 1952,
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(d) In addition to the restraining effect
of censorship, Government is also trying
to achieve the objectives by encouraging
good quality purposeful films. Control
over posters vests with the State Govern-

ments and the Municipal suthorities who

had alo been advised to take suitable
stringent steps.
Postponement of Finalisation of
Fifth Plan

5598. SHRI RAM BHAGAT PASWAN:
SHRI R. P. ULAGANAMBI :

Will the Minster of PLANNING
be pleased to state

(a) whether Government have decided
to put off the Analisation of the Fifth Plan;
and

(b) if 30, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA) : (a) and (b). In
the hight ol the oil crisss and the trends in
prices both tn the country and abroad.
sOme exercises are being carred out in the
Planning Commussion, to determine what
adjustments may be necessary in the draft
Fifth Five Year Plan.

Juguicy into incidents imvelving  membors
of Centrsl Health Sewad

$599. SHRI RAM BHAGAT PASWAN :
Will the Minister of HOME AFFAIRS
be pleased 10 state :

(a) whether AD.M., New Deltii who
nquired into the incident involving members
of the Central Health Squad and some police
officers in October last, has submitied
18 repont |

 if so. the slient foatures of the
report . and

() the action taken against indicted
police officials *
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THE DLPUIY MINISTER IN THL
MINISTRY Of HOMI AT AIRS (SHRI

F H. MOMSIN) () Yes, Sir

{b) One Sub-Inspector was found guilty
of an unseemiy altercanon with members
of the Central Food Squad He and an
ASl, according to the report, ungustfi-
ably detamned one of the members of
Central Food Squad at Polie Post, R K
Puram Sector Number VI Further, the
SHO, RK Puram, attempted io shield his
ernng subordinates

(¢} Departmental enguiry agamst (he
theee police officials 1 1n progress

Inchusion of Sub-Plan in the Fifth Plan

for development of Iribalareas

5600. SHR1 GIRDHAR GOMANGO
Will the Minister of PI ANNING be pleas~
ed to state :

(a) whether the Ccntral Government
has adopted new plans ke Sub-Plan
and sectoral atlocation for the alround deve-
lopment of iribal people and wnibal areas
of the couniry i the Fifth Plan ,

(b) of s0  the names of the states which
have submutted ther sub-Plans and secotrat
allocation  proposals 10 the  Centry so
far: and

() the allocations made to different
States by the Centre inthe sub-Plan and
sectoral Plan i the Fifth Plan *

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING  (SHRI
MOHAN DHARIA} (a) The strategy
for the development of scheduled tnbes
apd tribal arcas has been spelt out in chapier
13 of the Draft Fifth F ive Year Man(Volume
i) wheh was placed on the Tadke
of the House It 1 ndicated  theremn
that for the development of wheduled
tribes and tnbal aress, an integrawed ares
development plan will be  undertaken
and  separate wub-plans for arcas with
& large concentrstion of swcheduled tribes
will be drawn up within the respecteve
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Sate Plam  larger flow of funds from
the vanous’ sectons of development will
be ensured to mest the requirements of
each specific ares provided it is geographi-
cally and  adminsstratively viable, It is
also indicated that the State resources
for sub-plans for the development of
tribal areas will be supplemented by suftable
financial support from the Centre In
acordance with the guidelines issusd by
the Planming Commismon, the State
Governments have boon requested to pre-
pare sub-plans for areas of tribal concen-
tration

{b) So far only three States, namely,
Onssa Uttar Pradesh and Rajasthan
have sent their sub-plans, which are being
examined

(€} The allocation 1o be made to different
States for the fifth Plan and the special
allocation (o supplement the efforts of the
Swate Governments for wntegrated develop-
ment of tnbal areas have sulf to be finalised

Communication faciities in bachward srens
of Orisan

5601 SHRI GIRIDHAR GOMANGO
Wl the Mmister of COMMUNIC ATIONS

be pleased 10 state
() the names of the Distrct identificd

by the Munistry ss backward arces 1a
communciation facshios in Onsea,

(b) the steps taken by the Ministey o
mcreane the postal and teféphone facitines
in Fourth Plan and proposals for the Fifth
Plan, and

(c) what are the ressons of backwardnes.
of these arcess 1p commumication snd ¢
stepn o eradicate the same 7

THE MINISTER OF STATEIN THi
MINISTRY OF “COMMUNICATION
(PROF.  SHER SINOH) 1)
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e

CHAITRA 13,

For (Postal facllities) For Telecommuni-

cation fucilities

) Koreput, Keonj- (i) Balzsore, Batan-

har  Kaishand, gir, Dhenka-
Sundargath, Dhe- nal, Kalahandi,
nkanal, Mayur- Keonjhar, Kora-
bhanj, Phulbani  put, Mayur-
(Boudh Khanda- bhanj, Phulban:
mal) Distts. and Sundergarh
Dustricts,

(1) Agency Arsssof (n) Ramnager Pol-
Qanjars Dastrict, sce  Station only

m Pun  Duat-
tM¢
(ni) Rajnagar P.S.
Area in  Puri
Dustrict,

(b) Postal Services :

The coadmoas for opening of P.Os.
s cases of such bakward arcas arc mote
liberal in compatison of normal areas.
During 4th Plan period, 401 new Branch
offices were opened 10 these backward areas
Duning Fifth Plaa pariod also post offices
are proposed {0 be opened in such areas
whepever prosenbed  condittons  are fule
filled.

Telecommanication Seevices .

In order o ncrease the telephone
facilities on loss basis in bakward areas, the
poiy for providing such facilitics was
liberalined. The proposais for providing
telophone facilities on boss basis in back-
ward areas during the FIfth Plan ace under
examination and are fikely to be finatised
shortly,

(<) Bxpansioa of contmunication facitities
in an wes is connacsed with the general
Seveloprent of the ares ja torms of popala~
tion, litency, growth of industry and trans-
port facifitice, wie. ‘Thus difficult tertain,
popalation, inadeguste ttaffico sod
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transport facility and heavy cost of estislish-
tent are the main reasons for the baok-
wardness of comnwnication facllities in
such areas,

Liberalised condstions are, therefore,
apphed for opening post offices and provids

ing teleccommunication facidities m such
areas,

Checking of air and water pofiution
in Orissa

5602. SHRI GIRIDHAR GOMANGO :
Will the Mmister of SCIENCE AND
TECHNOLOGY be pleased 1o state :

(a) the steps takea by Government to
check airpollution due to Cement at Raj
agangpur and water pollution due to Paper
Mill, a1 Rayagada in Orissa so far |

(b) the terms and coaditions seitled by
the Ministry with these industcies at the
tme of thair cstablishment |, and

(c) how far they have fulfilied theaie terms
of agreement to check poliutson ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIcNCE AND
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM) () 1o (v Necessary o
foomation is baing collested and would
be laid on the Table of the House,

Saort term schome €0 deal with iaflating-
ary tread io economy

$603. SHR! N. K. SANQHI
SHRI R. P. ULAGANAMBI :

Wil the Minutee of PLANNING
ploasad to state &

{s) whatber the Planaag Co v musston has
formuaiated aay shont term wcheas Lo dual
with the mfauonary trend in (a2 Ssanamy
of the country ; and

{b) if so, the outines thereof ?
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THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING - (SHRID
MOHAN DHARIA) ;(a) Schemes for
controlling inflation are dealt with in the
Ministry of Finance, although the Planning
Commission offers such help and advice
as may be asked for. Planning Commission
has not separately formulated any such
scheme.

() Does not  arise,

Assessment Regarding Delay in Delivery
of Letters

5604, SHRI N. K. SANGHI : Will the
Minister of COMMUNICATIONS be
pleased to state :

(a) whether during the last one ycar,
delivery of letters is being delayed ;

() if so, whether Government have
made any assessment of the situation to
find out to what extent the short distance
(100 Km.) and long distance (over 900 Kms.)
mails are being delayed and the causes for
thesame; and

{c) if so, the main poiats of the findings
and the steps proposed (0 improve the
situation?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (PROF. SHER SINGH) : (a) to
(c). There have been instances of irregu-
lar/delayed delivery of long distance mails
due to disruption of services for various
factors beyond control, such as cancella-
tiont of IAC flights and mail carrying trains,
grounding of AVROS by the IAC, 1AC
lock-out and Loco Strike. But short
distanoe muils which are generally conveyed
by road tramsport, remained almost unaffect-
od. ‘

' . Whenever long distance mail routes are
affected all alternative means for the expedi-
tisus conveyance of mails ave utilized as

.
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fur as posslble mummmm‘
are domestic setvices of . Air India,

IAF Dackotas (specially chartered), skele-
ton services of IAC, services of Jam
Airways, IAF Courier  service, depart-

mental mail motor vehicles and additional
luggage, compartments/vans. in existing

trains elc.

Besides introduction of special despatches
and the reorganisation of travelling sections,
long-term contingent plans to meet such
emergencies are also being worked oul.
As a regular feature in addition to visits and
inspections by officers at Divisional/Circle
jevel an Inspection Squad at Central level
moves about frequently with & view to pin-
point defects in transmission of mails and
to look into cases of abnormal delays
suggesting remedial meausres on the spot.

Change in formula of Financial assistance
to States to remove inter-Statc disparlty

5605. SHRI N. K. SANGHI : Will the
Minister of PLANNING be pleased to state:

(a) whether the planning Commission’s
formula for financial assistance to States
has failed to level down the growing nter-
State disparity ; :

(b) if 30, whether a change in the formula
is being considered by the Government |
and

(c) when a decision in this regard is
expected to be taken and what would
be the basis for payment pending finalisa-
tion of the issue 7+

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA) : (3) to (&) A staie-
ment is laid op the_"rable of tha Hom.

STATEMENT _
Inter-State  disparity depeado - upon
inter-action. among & number of  factors
such as total investment, patiers of invest-
ment, productivity of * cipltal, physical
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ondowments, production relations, rates and
levels of development, incidemce of popula-
Iation, ete. Tn view of this, it is not possible
to correlate the existence of inter-State
disparity with the allocation of Central
assistance since the Central assistance is only
one of the components of the overall efforts
for socio-economic  development which
consists not only of making an adequate
financial investment on budgetary account
but also the formulation of an appropriate
strategy. working out of effective schemes,
mobilising institutional resources, providing
Central investment, attracting private in-
vestment through proper projyct formula-
tiommand suitable fiscal measures and incen-
tives and systematic mmplementation of
programmes.

Th: desirabiity of cvolving objective
princeples for allocation of Central assis-
tance was cmphasised by scveral Chief
Ministers during discussions on the draft
Fourth Five Year Plan (1966—71). As
a result, the principles waderlying the distri-
bution of Contral assistance to the States
under the three Five Year Plans were re-
examined and the objective forumla
for the atlocation of Centrat assistance
during the Fourth Five Year Plan was placed
before the National Development Council
in July, 1968. This was discussed in detail
in September, 1968 in a Committee of
Chief Ministers which unanimously financod
the objective criteria which have been the
basis of distribution of Central assistance
daring the Fourth Five Year Plan (1969-—-74)
period. These criteriz arc set out below ~—

Tt was agreed that (a) the requirements of
Assam, Jammu & Kashmir and Nagaland
be met through an od koc lump assignment
out of the total Central assistance; this
amount wes agreed to be placed at Rs. 400
crorey; (b) the balance of Rs. 3100 crores
be distributed among the remuaining 14
States as under

{0 60% on the basis of population ;
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(ii) 10 % on the basis of per capita in-
come to be distributed to those States
whose per capita income is below the
National average ;

L]

(ui) 10 { on the basis of tax effort in
relation to per capita income

(iv) 10 3] on account of continuing major
irrigation and power schemes ; and

{v) 10 %, on consideration of the special
problems of the States.

As will be seen from the above criteria,
the formula for the allocation of Central
assistance in the Fourth Plan was designed
to give certain weightage to the less develop-
ed States, thus contributing to narrowing
down of inter-State disparities in the follow-
ing manner ,—

(1) The 4d hoc allocations made for the
hilland bakward States of Assam, Jammu &
Kashmir, Mizoram and Nagaland have
provided them much higher per capia
Central assistance compared to other States.
This would be obvious from the following
figures —

Per Capita Central

Assistance (Rupees)

Assam . . . . . 122
Jammu & Kashmir . 314
Meghalaya 368
‘Nagaland . . 678
All States, Average 69

(i{) Within the objective c¢riteria of allo-
cation adopted for other States 60 ¢, weigh!
was givwn to population, 10?4 for per capita
income below the national average and
10°, for the ‘special problems® of the
States. Evidently the States with  high
population incidence and those having
lower per capita income than the national
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average  received substantial considera-
tion in the allocation of Central assistance.
1024 of Central assistance distributed on the
basis of special problems of the States was
expected to contribute to the correction of
both intra-State and inter-State disparitres.

(i) Besides the formula for allocation,
inducement to substantial investment in
selected hill and backward areas was provid-
ed by adopting a more liberal pattern of
Central assistance. The hill areas of Assam,
Ladakh in Jammu & Kashmer, Lahaul &
Spiti and Kinnaur districts of Himachal
Pradesh, Meghalaya and Nageland have
been allowed to draw 90 ° grant against
the Central assistance accruing to them,
while 1n the case of Darjeeling district in
West Bengal, hull dustricts (excluding Naini-
tal and Dehra Duyn) in Utwar Pradesh
and the Nilgins district in Tamil Nadu,
the grant componcat has been fixed at
50 °¢. Against this, the normal grantcom-
ponent for other areas is only 30 %.

The formuls for the distribution of
Contral  assistance is presently  under
reconsideration in the light of the
experience of the Fourth Five Year
Plan, the strategy of the Fifth Plan and
the resource situation of various States.
{t is proposed to discuss the matter in a
meeting of the Nationsl Development
Council at an early date and to finalise
the basis on which the Central assistance
would be allocated during the Fifth Plan
period.  Pending the decision the Central
assistance alfocated to the States for the
yoar 1974-75 has been kept uniformally
at the level of 1973-74,

Collection of mowey by Armed Hostile
Mizos from Viliagors

5606. SHR1 PRABODH CHANDRA :

SHR1 HUKAM CHAND KACH-
WAL :

Will the Minister of HOME AFFAIRS
be pleased to state ;

{a) whether Government’s  alteation

has bean deawn to the reporss that nearly
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1,000 armed bostile Mizos opersting in
Mizoram had collected money on & large
scale from the terrified villagers; ond

(b) if so0, the motion Government hes
taken to check such nefarieps activivies wf
hostiles?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHR1 F.H, MOHSIN) @ (a) According
10 information available with the Govern-
ment, about 400 armed hostiles have
been operating in  Mizoram. Groups
of them were mvolved in 11 incidents of
jooting and extortion of money from the
villagers t0 the extent of about Rs, 1600
during the cutrent year up to the end of
February, 1974,

(b) The Mizoram Admimstration have
strengthened the Adnunistrative Centres
and arranged for additional police posts.
Security measures and continuous vigilance
are being maintamned aganst such unlawful
activities.

Permuncot sirength of Central Secretariat
Stenographers Serviee and Clerical Service

5607. SHRI VASANT SATHE : will

the PRIME MINISTER be plcased to state:

(a) what 35 the autbonsed permanent
strength (APS) of the Central Secretaciat
Stenographers Service (CSSS) and the Cen-~
tral Secrctariat Clerical Service (CSCS);

(b) the number of posts lymg vacant
in these services; and

{¢) whether promotions/oconfirmations in
these services are effected on the basis of
availability of vacancies in & partioulns
Ministry, disregarding the seniority of those
employees working ovtside thax Ministey?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF PER-
SONNEL (SHRI RAM NIWAS MEHRDHA):
(@) and 3. The nformation i being sol-
Jected and will be lait on the Table of the
House,
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() The Central Secretariat Stenogra-
phets Service and the Ceatral Secretariat
Clerical Service were decentratised in 1962,
Since then, promotions/confirmations are
generally made cadre-wise, subject, however,
to promotions being regulated  within
the range of senionty as specified for the
purpoge on all-Secretariat basis by the
Department of Personnel and Admunis-
trative Reforms

Postponement of Implermentation of letter
of fatent due to shortage of raw materisls

35608. SHR1 P. NARASIMHA REDDY
Will the Minister of INDUSTRIAL DE-
VELOPMENT AND SCIENCE AND
TECHNOLOQY be pleased to state:

» (a) whether duc to foreign exchange
constramts and steep import costs of feed-
stock and raw matenials, certamn sndustnial
projects for which letters of mtent or
hoanoes hgve boen issued, are being de-
ferred or dropped;

(b} 1f so, the facts thereof; and

(c) whether projects propossd m the
backward Districts would be accorded
priority ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHR! C. SUBRA-
MANIAM) . (a) and (b) Government arc
not aware of ths,

(¢} The current import poly  provides
for liberal consideration of apphcations
for the import of machinery, raw materiais
and components recetved from small scale
units to e sot up in backward arcas.

5605, SHRI C. K. JAFPER SHARIEF:
Will the Minister of INFORMATION
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AND BROADCASTING be pleased to
state:

(a) whether there has been an adverse
effect on a large number of people who were
depending on film publicity consequent
upon the announcement of space restrice
tion m the matter of cinema advertisements
m newspapers; and

(b) if s0, the facts thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA) : () and (b). Whale Goverament
will welcome & better ratio of readmg mat-
ter against advertisements in newspapers,
no restricion has been placed on any
category of advertisement

lacrease in Plan Owlay for 1974-75

5610 SHRI P GANGADEB.
SHRI P. M MEHTA -

Will the Minster of PLANNING be
pleased to state.

(a) whether Planning Commusion has
mcreased the outlay for the first year of
the Filth Plan ,

(b) 1f so, by how much and in which
ficlds: and

{c) whether this increase will wlp m
the acceleration of the works on ungation,
power and agriculture projects m all the
States, if 50, the outhnes thereof °

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA) © (@) and (b) An
outiay of Rs. 4833 68 crores has besn pro-
vided for the anaual plan for 1974-75 as
agamst R, 4271.03 crores provided for
1973-74. Higher outlays have been provided
for tha sectors indicated balow:
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(Rs.  crores) ner which would enable them to manufac-
1973-74  1974-75  ture 30,000 tonnes of newsprint and 30,000
Imtigation & Power ., 954,58 1150,82 ‘tonnes of printing, writing papec ete.
. annually. The party’s application for

t, . . . :
x‘;:;:mmu_ 806.70  1162.09 amendment of the Letter of Intent and im-
) port of capital goods are belag processed.

nications . 695,35 1026.61

{c) As will be seen from the State-wise
outlays for 1973-74 given in the statement
laid on the Table of the House higher
priority has been accorded in the Plan
for 1974-75 10 the programmes for Irri-
gation, Power and Agriculture. [Placed
in library. See No. LT-6614/74). It is
proposed to place a report on the Annual
Plan, 1974-75, giving details of these sectors
on the Table of the House in the course
of the current session of the Parliament.

Setting up of Newsprint Plant by West
Coast Paper Mills

5611. SHRI P. GANGADEB :
SHRI RAGHUNANDAN
BHATIA :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

LAL

(a) whether any proposals were made to
Government by the Director of West Coast
Paper Mills for instailation of a News-
print Plant;

(b) if so, whether proposajs are pending
with Government for more than two years;
and

(c) if so, the facts thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL
DEVELOPMENT (SHRI M. B. RANA) :
() to (). At the end of November, 1973,
M/s. West Coast Paper Mills formaily
approached the Government for amendment
of the letter of inteat granted to them for
the manufacture of 60,000 tonnes per an-
num of different grades of paper in a man-

Unearthing a Gaag of Barglars at Wazirpur
Delid

5612. SHRI P. GANGADES :
SHRI SHRIKISHAN MODI :

Wall the Minister of HOME AFFAIRS
be pleased to state :

{a) whether a big gang of burglars was
uncarthed at Wazirpur in Dethi in Febru-
ary, 1974,

(b) if so, whether any arrests have been

made; and

-

(c) whether any articles were recovered
from the arrested persons ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN) : (a) and (b). No Sur.
However, iwo persons wcre arrested in
February 1974, who had committed a num-
ber of thefts 11 Shanti Nagat and Shasin
Nagar, colonies adjoining Waarpur.

(c) Stolen goods worth about eight thou-
sand rupees consisting of transistors, gold
and silver ornaments, clothes, wrist watches,
utensils, cash eic were recovered from
them.

False Claims of Freedom Fighters
5613. SHRI M. RAM GOPAL REDDY:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whather it has come to the notice of
Government that false claims of some free-
dom fighters were accepted and ldmra
patras were distributed; and

(b) if so, the reasons for not verifying
the claims before granting peasion to free-
dom fighters ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN): (a) Instances have come
to the notice of Government of Tamra-
patras having been distributed to persons
who, on further verification, were not
found to be eligible for the same.

{b) The Freedom Fighters Pension Scheme
lays down certain criteria of eligibility. The
scheme was given wide publicity aad in
response to this several thousands of ap-
plications were received. Normally, pen-
sions would have been sanctioned in these
cases only on receipt of a verification re-
port from the State Government or the
Union terntory Admnistration concerned.
This procedure, however, would have
entasled considerable delay. It was, there-
fore, decided that pensions may be sanc-
tioned straightaway on a provisional basis
in those cazes where the prescribed criteria
were prime jacie fulfilled on the basis of the
documentary evidence produced by the
applicants. Later, as verification reports
came in from the State Governments and
Union terrinory Administrations, pensions
were also <anctioned on the basss of such
reports. However, from time to time there
have been complaints against individual
Freedom Fighters on the ground that they
managed to get the pension by furnishing
incorrect or false information. These
complaints are examined with reference
to the original records. In doubtiul cases
further investigations are being made and
in those cases where there is strong presump-
tion that the evidence carlier furnished
was not correct, the pension is also suspen-
ded pending completion of the investigations.

Development of Thorium Technology

5614. DR. KARNI SINGH : Will the
Minister of ATOMIC ENERGY be pleased
1o state:

(=) whether Jndia has carried out any
experiments to develop the thorium tech-
nology; and

CHAITRA 13, 1896 (S4XA)
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(b) if so, the results achicved 30 far ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS AND MINISTER
OF SPACE (SHRIMATI INDIRA
GANDHY) : (a) Yes, Sir.

{b) Because of the absence of any fissile
material in patural thorium, large scale
utilisation of thorium for nuclear power
generation can be ensured only by converting
it through a nuclear reactor into fissile mate-
rial Ui, When thorium is used gs a
blanket material in a fast breeder reactor,
itis converted into U3y which can then be
used as a fissile material for generating
power. The Department of Atomic En-
ergy has already initiated action on the
development of fast breeder reactors.
The 40 MW Fast Breeder Test Reactor
now under construction at the Reactor
Research Centre at Kalpakkam will be
used to develop the various technologics
invoived in the farge scale utilisation of
thorium.

Raids by underground Mizos on Tripura
State Border Areas

5615. SHRI R S. PANDEY : Will the
Minister of HOME AFFAIRS be pleased
{0 state:

(a) whether there have been frequent raids
by underground Mizos from across border

with Bangladesh oa Tripura State border
areas; and

(b} if so. the steps taken 10 prevent such
raids ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN) : (a) There have been ten
incidents of raids in Tripura by underground

Mizos from across the border with Bangla-
desh during 1973 and one incident so far
during 1974.
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{b) Security forcas have intensified their
patrols and combing operations to contain
such unlawful sctivities of the underground
Mizos. Tn one encounter, two under
ground miscreants wese killed.

Freedom Fighters who supplied Falew
Information

5616 SHR1 RAMAVATAR SHASTRI:
will the Minister of HOME AFFAIRS

be pleased to state:

(») the names aud gddresses of such Free-
dom Fightors whose pension has been
sopped on the ground that they supplied
false information while forwarding thew
applications;

(b) the names and addresscs of such free-
dom fighter pension receipients against
whom complaints arc still under invest-
tigatiop  that they supplied false
information, and

(c) what penal or other aciions the Go-
vernment have taken or decided to take
against those mentioned in part (a) above?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN): (a) and (b). From timeto
time complaints arg reccived against indivi-
dual Freadom Fighters who have heen awar-
ded pension that they have manaped o get
the pension by furnishing incorrect or faise
information. These complants are exa-
mined with reference to the original records
and in doubtful cases & reference is made
to the State Governments for report. At
present 129 cases arc under correspondence
with the State Governments. In those
cases where there 15 a sirong presumption
that the Freedom Fighter was not entitled
1o the pension, action is taken 10 suspend
the pension pending investigation. In 92
of the 129 cases referred to above, the
pension been suspended. It s not
possibie t?:ivc npames and addresses of all
these persons
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{8) ¥, on the complction of saquiry the
ponsion are feund 1o be wrongly sseptionsd,
the same will be canoelied and furiher agtion
egarding recovery sic. taken depending
on the merits of sach case.

Indigesons Manufactare of Capltal Goods
5617. SHRI RAMAYATAR SHASTRI :
Will the Minister of INDUSTRIAL DE-
VELOPMENT AND SCIENCE AND
TECHNOLOGY be pieased to state :

(8) whether there is & proposal under
consideration to develop the indigenous
manufacturing of capital goods: and

(b) if so, the outlines thereol ?

THE MINISTER QF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM) : (&) Yes, Sir.

(b) The DGTD, on the basis of capital
goods cleared fosr umports during 1973,
prepared a list of capital goods not manu.
factured in the country or the availability
of which indigenously is not likely in the
near future and advertisod the same m the
Inchian Export Service Bulletin  Volume
XVIHI No. 7 dated 16-2-1974. The adver-
tisament was 1ssued with the twin chjectives
of 3

(1) giving an opportunity to mdigenous
manufacturers to consider taking up
the production of any of the items
in the list as part of development and
import substitution; and
chiminating the need to go through
the advertisemenmt procedurc in res
pect of these machines wheh are
nol manufactured in the country.

The indigenous manufacturers were re-
quested to go through the list and inform
the DGTD, within 30 days from the date
of issue of advertiscrnent whether manu-
facturing capacitios in respect of any of the
advertised iterns are available or whether
indigenous muaaufacture could be established

)
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by S0th June, 1974, Documentary evidence
weis 1o bo farnished 10 ostablish the claims
of ths manufacturers, On the basis of
information received, the DGTD have
made an assessment of indigenous capacitics
a8 at the ond of June, 1974 for the many-
facture of machinery clesred for impot
during 1973 and have prepared a list of
capital goods to be allowed for import
during 1974.75.

Ambulssce for P & T Dispenspry in Patna
5618. SHRI RAMAVATAR SHASTR! :

Will the Minister of COMMUNICATIONS
be pleased to state ;

(a) whether a new staff car has been
provided recently in the office of the
District Manager Telephones, Patna;

(b) whether any ambulance has been
provided in the P & T Dispensary, Patna;
and

{c) if not, whether 1t 1s proposed to
provide an ambulance which is so badly
needed in the P & T Dispensary therehy
acceding to longstanding demand of the
Unions ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(PROF. SHER SINGH) : (a) VYes. Sir.

(b) No, Sir,

{c) No ambulance 13 sanctioned for any
P&T Duspepsary. The guestion of provision
of ambulance van in P&T Dispensanes
is & generat issue and in view of the financial
implications involved, 1 5 not possible
to scoede to this demand. However, the
CS. (M.A.) Rules provide for reimburse-
ment of Ambulance charges for conveyance
of patignss,

Fachity of Medical Tveatment to Depart-
neatnl Canteon Staflin P & T Dispesnaries

5619. SHRI RAMAVATAR SHASTRI :
Will the Minister of COMMUNICATIONS
be pleased to siate
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(a) whether as per lgtest orders of the
Government, staff of different categories of
the departmental canteen are being paid
their splary from Government exchequor;

(b) whether the rates of salary admissible
to the different categories of staff are very
meagre, cven fower than the rates prescribed
under Miniumum Wages Act in some cases;
and

(©) whether Government propose to
issue orders for the medical treatment of
the Canteea Staff from the P & T Dis-
pensanes in the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(PROF. SHER SINGH) : (a) No. The
Dezpartmental Canteen s not a limb of
Governiment and its staff are the employees
of the Canteen Managing Committee.
The Government subsidise the establish.
ment charges of the canteen.

{b} The scales of pay for different cate-
gories of swail are on hnes of those fixed
by the Department of Personnel and Ad-
munistrative Reforms who have prescribed
the scales after taking into account the
rates prescribed under the Mmmum Wages
Act and other facihties provided (o the
Canteen staff

() No.

Report of the Review Committoe on Saba
fostitmte of Nuclear Physics, Cakoutta

5620. SHRI SAROJ MUKHERJEE :
Will the Mmister of ATOMIC ENERGY
be pleased to state :

{a) whether a Review Committee had
been formed to look into the matters of
Saha Institute of Nuciear Physics, Calcutta;

{b) whether the Review Committee
visited the said Institute in the month of
November, 1973 and thereafter submitted
a report to the Department of Atomis
Energy;
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(¢) if so, what are the main features of
the said report; and

(d) whether that report will be laid on
the Table of the House and if not, the
reasons therefor ? N

THE PRIME MINISTER. MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS AND MINISTER OF
SPACE (SHRIMATI INDIRA GANDHI):
(a) A Committec to review the programme
of work at present carried out in the Saha
Institute of Nuclear Physics, Cakutta and
the future programme to be undertaken
during the Fifth Five-Year Plan has been
coastituted by the Department of Atomic
Energy.

{b) This Review Committee visnted the
Saha Institute durning November 1973. The
Committee has, however, not yet finalised
its report.

(¢) and (d). Do not anse

Cases of Attacks on Linguistic Minorities
in Bombay

5621 SHRI VAYALAR RAVI :

SHRI K. P. UNNIKRISHNAN :

Wil the Minster of HOME AFFAIRS
be pleased to state :

(a) the total number of cases regustered
n the ety of Bombay for the attacks on
Lunguistic Minonities during the last three
years, year-wise;

(&) bow maay of them ended in convice
tions; and

{c) the total pumber of accused in these
cases and the number of Shiv Sainiks in
them ?

APRIL 3, 1974
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THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN) : (a) to (), The facts are
being ascertained.

Aliotment of Vacant Flats to Employors
in Bombay

5622. SHRI VAYALAR RAVI :
SHRI K. P. UNNIKRISHNAN :

Will the Minister of ATOMIC ENERGY
be pleased to state :

(a) whether some  self-contained flats
are lying vacant in onc of the residential
buildings of the Atomic Energy Depart-
ment near Dadar, Bombay since 1973;

{b) «f so, the reasons for not ailoiting
these flats to the employees of the Depart-
ment; and

(c) the total joss incurred by Government
on account of keeping thesc flats vacant
and the steps being taken to allot these
flats ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS AND MINISTER OF
SPACE (SHRIMAT!1 INDIRA GANDHI:
{a) and (b). No, Sir. Two flats were vacant
for some time but have already been occu-
pied by employees of the Deparimont.

{c) There 15 always some time Ing between
vacation of a fiat and its re-aliotment aml
occupation. However, on the basis of
average emoluments of eligible employees,
the loss of revenue over the entire period
the flats remained vacant is approximasely
Rs. 500.
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17 awarfaA s 2300 870
18. wiwm W 179,794 45,832

Criteria for creation of Posts of Producers
on Coniract Basis in AIR

5623 SHRI MD. JAMILURRAHMAN:
will the Mimster of INFORMATION
AND BROADCASTIING be pleased to
state

(a) the cruena adopted for creating the
posts of Producers oft contract basis m
All Indm Radio; '
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(b) whether the eduosfional and profes.
sional qualifications prescribed for the
posts of Producees sre lesy than those
presecribed for the pest of Programme
Executives who are recruited through
Union Public Service Commission although
the two posts carry the same pay-sciles;
and

() if so, the reasons therefor ?

THE DEPUTY MINISTER ‘IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA) : (a) Like all other categaries of
Staff Artists, posis of Producers are not
formally crested as civil posts. The need
for engaging Producers in various units of
AlR is assessed periodically in terms of
programme requirements and steps laken
to recruit persons accordingly.

(b) As the two categories are at present
separate, the qualifications prescribed for
each of them are not strictly comparable.

{c) Does not anse.

Tdemtical duties porformed by Producers on
contract basls and regular  Programwme
Executives in A.LR.

5628 SHRI MD JAMILURRAHMAN:
Wilt the Mimster of INFORMATION AND
BROADCASTING be pleased to stale

{a) whether the Producers on Contract
basis and Programme Executives 8s regu-
lsr Government Employees perform sdenti-
cal functions m All India Radio;

(b) if so, the reasons for this;

(c) whether & number of expert Commaut-

tees had recommended the merger of these
Cadres; and
(d) if so, the action taken thereon?
THE DEPUTY MINISTER IN THE

MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
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SINHA) : (1) and (). The dutis of
Progamme Executives are mainly Prog-
ramwne pisaning, Programwe production
and Prograoume manegemend. They are
also Drawing and Disbuning Officers
at certain AIR stations/offices and discharge
certain administrative functions. The mais
funotion of Producers fs Programme pro-
duction and they are engaged in various
units of AIR depending upon the gctual
programme requirements. Thus the func-
tions of the two categories are not exactly
identical but distinguishabic.

{c) and (d). The Chanda Cornunitiee
and the Masam Comumittes had besically
recommended integration of the two cadres
and recrutment in future on a untficd basts
and appointment thereto of persons from
the two cxisting cadres of Programme
Executives and the Producers afier a process
of screenung. The maiter 18 stul gnder
consideration of Government.

New Staffing Pattern for T, V. Centres

5626, SHRI MD. JAMILURRAIMAN,
Wil the Mumster of INFORMATION
AND BROADCASTING be pleased 10
state

(a) whether a new staffing patiern for
Telovision Centres s being  formulated
comsequent on Governmeat's decision 1o
defink 1t from sound broadcastiog;

(b) if s0, whether the new sct-up Suvisages
it as a Government Department or as an
independent suthority; and

(c) whether the new sinffing petiern
1 only wmicnded to keop the selaction
of siaff aut of the purview of Union Public
Senvice Conunission 7

THE DEPUTY MINISYER IN THF
MINISTRY OF INFORMATION AND
BROADCASTING (SHR} DHARAM BIR
SINHA) : (a) the matier #s under svo-
sideration.
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(b} As s kaown, the Government hes
decided not to accept suggestions to set
up swtosomous Corporations for sound
and Television broadoasts.

(e} Does 1ot arise,

Nunbor of Programme OSicers ia ALR.
whost services have been extesded beyond
* the age of fifty-eight

3627, SHRI MD. JAMILURRAHMAN.
Wil the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether a number of Programme
Officers n AIR have been grven extension
of service beyond the age of 58; and

(b) if so, thewr names along with the
reasons for this and the period of exten-
ston?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA)Y : (a) and (b). Since 1973, the
foliowtng four Prograinme Officers in ALLR
have been given extension of sesvice beyond
the age of 58, as their retention was con-
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$. Name of Officer Period of
No extension granted

From To
1. Shr1 K. P. Shungloo 28-9-73 27-9-74
2. Stri Romesh Chandra 12-9.73  11-9-74
3. ShriS. K. Tripathi 18-12.73 174674
4. Shrt H. L. Sehgal 19-9<73 18-9-74

New Radio Stations and T. V. Centres
opened during 1972-73 and 1973-74

5628. SHRI MD JAMILURRAHMAN:
Wil the Muuster of INFORMATION
AND BROADCASTING be picased to
siate ;

(a) the number of new Radio Stations
opened in the years 1972-73 and 1973-74
and the expenditure incurred ; and

{b) the number of new Television Centres
and the expenditure incurred on those
during the same penod?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA) : (a) and (b). A Statement 8

sifevad necessary in the public interest, attached.
Sratement
Total Recurring
Naow Radrwo Stations/ Year estimated Expenditure
\ V. Contres Number Capital
oxpengditure 1972.73 1973.-74
on the
Projects (Rs, lakhs)
(Rs. lakhy)
Radwo Stations . . 1972-73 Two 115.90 $23 10
197374 Nil — — —
Telsvision Canteey 1972-13  Two 533 14¢ 35,94 8t
B3 Two 92.13* — 14
*Sxadados gost of Rs. 113 lakbs of T.V. oquipment recerved as git from Wost

Germany.
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Cosmapolitan Character of Cities of Calcuttn,
Bombay, Delhl and Madras

5629. SHR1 RAJDEO SINGH : will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether Government wants 1o retain
and maintain the Cosmopolitan character
of big four cities of Calecutta, Bombay,
Delhi and Madras;

(b) whether Government are aware of
the theory of sons of the soil floated by
different State Chief Ministers in which
these metropolitan cities are situated causing
harm and harassment to hnguistic minori-
ties and gradually jeopardising and eroding
the concept of the Indian Union as a single
country; and

(c) whether (o maintain the Cosmopolitan
character of big cities and to save the
linguistic minorities from total annihilation,
the Government are prepared to change
the administrative set up of these cities?

THE DEPUTY MINISTFR IN THE
MINISTRY OF HOME AFFAIRS (SHR1
F.H. MOHSIN) : (a)to (c). The cosmopoli-
tan character of these cities has developed
over a petiod of time as a conscquence of
theis growth as commercial, industrial and
administrative centres attracting people
from different parts of the country. While
Government are aware of the theory of the
sons of the soil floated by certain quarters,
it has not been the policy of the Central
Government or the State Governments
concerned to impose any constraints on the
growth of such a cosmopolitan character,
The recommendation of the Nstional
Integration Council made in 1968 that
adequate employment opportunities should
be available to the local people had been
brought 10 the notice of all concerned.
Government do not consider it necessary
to change the administrative set up of (hese
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cities. With a view to protecting the legiti-
mate interests of linguistic minoiities the
Central Government keep in continuous
touch with the Commissioner for Linguistic
Minorities and the State Governments,

Shortage of Raw Material In Small Scafe
Industry in Uttar Pradesh

5630. SHRI RAJDEO SINGH : Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECH-
NOLOGY be pleased to state

(a) whether many small scale industries
in the backward regions and districts of
Eastorn Uttar Pradesh are starving for want
of raw materials and State Government
feel helpless in this regard: and

(b) whether Government are aware that
one such industry, Kohinocor Plastic
Industries in Azamgarh District have not
received 1ts quota of raw material »since
its birth 18 months earlier?

THE DCPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DLVE-
LOPMENT (SHRI ZIAUR RAHMAN
ANSARID) : (2) There is a general shortage
of raw materials all over the country includ-
ing Uttar Pradesh. Efforts are being made
by Government to make additional alloca-
tion of raw materials to small scale uniis
depending upon availability.

(b) The request from Messrs Kohinoor
Plastic Industries for allotment of raw
materials has been received in this Ministry,

Intecual Telephone Network In Govermment
Offices in Delll

3631. SHRI RAJDEO SINGH : Will the
Minister of COMMUNICATIONS be
pleased to state:

(8) whether a large number of Central
Government offices in Defhi have not been
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provided with any internal telephone net-
work ;

(b) whetber in such offices even Section
t0 Section and room 1o room the number
of Post and Telegraph telephones;

{c) the number of such offices and the
number of Post and Telegraph telephones
provided in them and the telephonc Bill
on their account; and

(d) what action is bzing proposed to be
taken to reduce the huge telephone bills
in these offices ?

THL MINISTER OF STATE IN THL
MINISTRY OF COMMUNICATIONS
{PROF. SHER SINGH) : (a) and
(b). Most of the Central Government
Offices m Delhi have been provided with
internal telephone networks knuvm as
private  Automatic Exchanges (PAX),
Private Branch Exchanges (PBX) and
Private Automatic Branch Exchanges
(PABX). PAXs arec meant exclusively
for intercommunication between the ditferent
extensions connected to it and comunum-
cation from these extensions to the Public
Telephone network is not possible. PBXs
and PABXs while providing intercommuni-
cation between the extensions also have
aocess to the Public telephone nctwork,
PBXs through operators and PABXs by
dialling a code, generally ‘O,

Demands for installation of PAXs/
PBXs/PABXs f{rom Central Govern-
mont Offices are being met on priority.

(<) Data for this is not readily available,
It is for an administrative Ministry or con-
cerned depariment to decide whether a
PAX/PBX/PABX is required by them.
P&T arcanges to provide the same on
vossipt of a demmnd.
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(d) The control on use of telephones 10
reduce bills is exercised by the concerned
Ministry or department.

Opening of P.C.Os. in Purl Postal Division

5632. SHRI CHINTAMANI
PANIGRAH1 : Will the Minister of
COMMUNICATIONS be pleased (o state:

(a) the names of places where Public
Call Offices have been opened under Puri-
Postal Divistion of Orissa Circle in 1971-72,
1972-73 and 1973-74; and

(b) the names of places where such
Public Call Offices arc proposed to be
opened under Puti Postal Division in 1974~
75 and 1975-76"

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(PROF. SHER SINGH) : (a) Names of
places where Public Call Offices were opened
in Puri Postal Division are:—

197i-72 1. Baghman S. Bhusandpur
). Bolgarh. 6. Singpur.
3. Rajsunahhala 7. Ramchandi.
4. Kuhuri
1972-"3 ). Harckrishnapur 3. Bahadajhola.
2. Odagaon.
1973-74 1. Singipur 3. Balanga.
2. Mamkgoda 4. Sriramchan-
drapur.

(b) It is propmed to open Public Call
Offices at the following plsces in Puri Postal
Division during the year 1974-75 :

1. Khandagiri 2. Lasingi.

The programme for the year 1975-76
bas not yet been fixed.
Walting List for Telephones in Orissa

3633. SHRl CHINTAMANIL PANI-
GRAHI : Will the Minister of COMMUNI-
CATIONS be pleased to refer to the reply
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given to Unstarred Question No. 2112 on
the 6th March, 1974 regarding waiting

list of telephones and state:

(a) what stcps are being taken to mest
the demands for telephones in Orissa; and

(b) by whit tim. thase demands in Orissa
will be rhet 7

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(PROF. SHER SINGH) : (a) Steps are being
taken 1o give additional telephonc connec-
tions wherever exchinge capacity 1s availa-
ble andd &t othor places to plan for additional
capacities to clear the waiting list.

(b) Out of the 1299 subscribers who were
on the waiting list as on 31-12-73, nearly
300 subscribers have been provided with
telephone connections during the last 3
months. Out of the remaining subscribers
noarly 400 are likely to be provided with
telcphones connections during this year,
For the remaiwning, addiional expansions
of the telephones exchanges have to be
planned and it is expected that &8 majonty
of thme registered upto December, 1973,
will be provided with telephons connec-
tions with an average w-iting perod of
21 years,

Plaa Oatlay for Orista for 197478

5634. SHRl CHINTAMANI PANI-
GRAHI : Will the Minister of PLANNING
be pleasod to atate:

{a) the total plan outlay approved for
Onssa for 1974.75; and

(») the share of Central assistance therein?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA) : (a) and (b). The
spproved outlay for Apnual Plan 1974-
75 for Orissa amounts to Rs. 71.24 croies
azened 10 be financed by Rs, 32,70 crores
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of Central assistance and R, 38,54 crores

of State’s own resources,

Atwual Plan for Punjsh for 197478

5635. SHRI RAGHUNANDAN LAL
BHATIA : Will the Minister of PLANNING
e pleased to state:

{a) the total outlay for Punjab's Anmum}
Plan for 1974-75;

(b) how much has boen earmarked for
raw material and fertilisers;

{c) whether any provision has been made
for Thein Dam in 1974.75; and

(d) f so, the amount provided for the
purpose ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHR!?
MOHAN DHARIA) : {(3) The approved
outlay for Annual Plun 1974-75 for Punjab
amounts to Rs. 107.87 crores,

(b) While the requirements of various
programmes in terms of wnputs and raw
materials are taken into consideration at
the time of allocating the overall plan re-
sources for various programmes & soctors
of development, funds are normally not
earmarked by the Planning Commission
separately for individusl  components
such as raw materisl and fertitisérs,

(¢) and (d). Since Thein Dam is still to be
formally approved, no outlay for this has
been made for this project in the Pan for
197475 as it stands wt presest. As and
when this project is cleared for execution,
the question of finding resources for the
same will be considerad by the Planning
Commission in consuliation with the
Migistry of Pinanoe and the Punjab
Goverament.
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Coaversion of Blast Furmace Slags Into

Insulating Wool for cuttisg down Fuel
Cost in Industries

5636. SHR1 RAGHUNANDAN LAL
BHATIA: Will the Minister of INDUS-
TRIAL DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to state:

(a) whether a leading Manufacturer of
Insulating Materials has evolved a process
of converting Blast Furnace slags into insu-
lating wool for meeting the problems of
disposing these slags and cutting down
fuel cost in industries; and

{b) if so. outlines thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI M. B. RANA) : (a) and (b).
A firm at Jamshedpur together with its
sister concern at Durgapur is manufacturing
slag wool by utilising thé blast furnace
slag, a by-product of the inmtegrated stecl
plants located in these places. The process of
manufacture consists of melting blast furnace
slag with fluxing materials like Hmestone,
wollastonite etc. and fibrising the meht by
a centrifugal spinner, when slag wool is
formed. Slag wool is used as insulating
material for cutting down heat losses in
power plants, metaliurgical plants, chemical
plants, oil refineries etc.

Applications for Telephome Commections in
Jamasgar City

5637. SHR1 D.P. JADEJA : Will the
Minister of COMMUNICATIONS be
ploased 10 state:

(a) whather a large number of applica-
twns are still poading with the Government
for telaphone connactions for Jamoagar
City in QGujarat Stase;

() If 30, the ronsons therefor;

©) whathsr Government are contidering
10 instal another eschange in Jamnagar to
7 LSS/M4—6
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meet the demand an and if s0, when it

will be instailed?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(PROF. SHER SINGH) : (a) Jamnagar has
two manual exchanges. The number of
connections working is 2686 and there was
a waiting list of 1590 on 31-12-73.

(b) and (c). The exis(inQ exchanges are
overloaded. It had been decided to instal
an automatic exchange of adequate capecity
at Jamnagar in replacement of the existing
Manua! exchanges. The building is under
construction and equipment 1s under supply.
The exchange with a capacity of 4000 lines
is likely to be commissioned in 1975-76.
Another 1000 lines will be added in about
a year's time thereafter.

Setting up of an Iron Ore Project in Goa

5638. SHRI INDRAJT GUPTA : Will
the Mmister of PLANNING be pleased
to state:

{a) whethet Goa has ashed for an iron
ore project to be cet up in Goa during the
Fifth Plan;

(b) whether any study has been conduc-
ted for this project; and

{c) if s0. the result of the study?

THE MINISTER OF STATL IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA) : (a) No proposal
for an lron-cre project has been  received
from the Goa Government so far.

(b) and (). Do not arise.

Isswe of Indwstrial Licemces in Backwerd
areas of Kerale

5639. SHRIMATI BHARGAVL
THANKAPPAN : Will the Minister of
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INDUSTRIAL DEVELOPMENT AND
SCIENCE AND TECHNOLOGY be
pleased to state:

(a) whether Government have issued
licences for the development of backward
areas;

{b) if s0, the number of industrial licences
issued for ithe backward areas in Kerala
for 1973-74; and

(¢) which are the areas where the indus-
tries have come up and the names of indus-
tries and lucation thereof ?

THE MINISTER OF STATL IN THL
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRIM. B. RANA) : (a) and
(b). During the years 1973 and 1974
(upto Febsgary), 4 Industrial Licences
and 7 Letters of Intent were granted for
setung up industrial umits in the backward
areas of Kerala State.

{c) As the setting up of an undertaking
normally takes three to four years afier the
issue of an industrial licence, 1t will be
premature to expect that undertakings in
respect of which industrial licences/letters
of intent were 1sued during the years 1973
and 1974 (upto February), would have
fructified into actual production. These
industrial licanoes/letters  of intent are,
therefore, at various stages of implementa-
tion.

Axnust Plan for Keraln for 1974-78

5640. SHRIMATI BHARGAVI
THANKAPPAN : Will the Minister of
PLANNING be pleased to stato:

(a) the aliotments for vach Depariment
viz., ind:ustry, agriculture, education, trans-
pactation and labour welfare for the first
yarr of the Fifib Five Year Plsa for the
State of Keraln; and

3
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(b) how far these aflotments fafl short
of the déemands made by the Government
of Kerala in éach case 7

THE MINISTER OF STATE INTHE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA) : (2) and (b). The
Kersla Government submitted a draft Plan
for 1974-75 for an overall outlay of
Rs. 101,50 crores, proposing scctoral out-
lays as in the statement laid on the Table
of the House {Placed in Library. See No.
LT-6615/74.. A final deciston on the
overall size as well as the sectoral outlays
far 1974-7% is still to be taken in the light
of discussions which have been held at
various levels between the State Govern-
ment, the Ministry of Finance and the
Planning Commission.

Loan to Kerals under Rural Industries
Project

$641. SHRIMATI BHARGAVI THAN-
KAPPAN : Will the Munister of INDUS-
TRIAL DEVELOPMENT AND SCIENCE
AND TECHNOLOGY  be pleised to
state:

(a) the total foan given during 1972-73
and 1974-73 to the State of Keraln under
the Rusal Industries Project and the number
of industrial units set up 1n the State under
this scheme; and

(b) the number of such units set up in
the State during the years 197374 2

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI 7ZIAUR RAHMAN
ANSARD) :(3) Ra.22. W lakbs and Rs.13 .56
fakhs by way of fosns were veloased 10
Kerala State during 197473 and 1374
respectively towards loans to the State urdcr
the Rura) Industriss Project Progronme.

321 industrial wnite webe aselsted to ccn ¢
up in the State by the cad of Mareh, 1973
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(b) Numbsr of units set up under the
programme duyring 1973-74 will depend
on the quantum of Central loan provided
to that State, credit facilities available from
financial institutions, coming up of mew
entreprenearship, entreprencurs’ own funds
availability of raw materials and State
Governments’ normal programme.

Public Telephones in Post Offices in  Kerala

5642 SHRIMATI BHARGAVI THAN-
KAPPAN : Will the Mmster of
COMMUNICATIONS be pleased to state

{a) the aumber of Post Offices in Kerala
which have no public telephones so far;

(b) the ume by which the public call
offices will be mstalled in these Post Offices;

(¢) whether there are post offices which
have got telegraphic facihities but do not
have telephoncs; and

{d) the number and the places where they
are situsted ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(PROL. SHER SINGH) * (8) The number
of such Post Offices 15 2625,

(b) There is uo policy of providing P.C.Os.
in overy Post Offices. P.C.Os are provi-
dod if they are economically justified or
the Post Offices are in places which qualify
for conoessionsl treatment in respect of
the loss that may be incurred subject to
regulations laid down from time to Lme.

o) Yes Sir.

14) Thz number of such Post offices 15
34 and the particutsss thereol are attaghed.
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Statemenmt

The names of Post Offices in Keraln which
have got felegraphic facility but do not
have telephone facilities.

Alur,
Ambalavayal.
Ambalamughal.
Ambalamedu.
Boothakulam.
Cochin Naval Base
Chelambia.
Chellanam.
"Chela.
Dhanuvachapruam.
Filaattil.

2. Edathala

13, Flamkumpuzha.
14. kro.

15. Karapaaramba

16 Kuthiravattom.

17  Koonamavu

18. Kulukalioor.

19. Karuvarahundu
20 Mararikulam,

21. Mettam.

22. Mudavoor,

23. Meclarcode.

24. Nedumkandam,
35  Palliar.

26. Pullichir

27. Patukad.

28 Ramvarmapuram.
29. Sunanalle

30. Sreckrishnapuiam.
31 ‘Thah East.

32, Trnvandrum Cantonment Gosernor's
Camp.
Vallihunnant.,
Villayur.

Seoexaaund .

e
g =

33,
M,

Centra) and State Government employees of

Gujarat arvested on account of their Partici-

pation in a Procession for Dissolution of
State Assembly

5645. SHRI P M MEHTA : Will the

PRIME MINISTEFR be pleased 10 state
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(8) whether Ceniral Government em-
ployecs and State employees have been
arrested in Guparat as they participated in
a procession on 2nd March, 1974 for disso-
lution of the Gujarat Assembly;

(b) 1f so, the number of Central Govern-
ment employees arresied;

(c) whether some of them have been
suspended; if so, the reasons for the same;
and

(d) the steps being taken to free them 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THEF DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA):
{a} No Sir.

(b) to (d).

*“Suspension of Administrative Reforms
Committees in Gujarat"

5646. SHRI P. M. MEHTA : Will the
Minister of HOME AFFAIRS be pleased
t)state:

(a) whether Central Government have
suspended the State Administrative Re-
forms Commuttees appointed by the former
Chief Minister of Gujarat; and

Do not arise.

(b) whether Central Government have
decided to disband all the Committees
arpointed by the former Chief Minister
and if so, the reasons therefor 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
+ H. MOHSIN) : (8) No, Sir. However,
according to the information received from
the Siate Government, the Chairman and
the members of the Administrative Reforms
Committees have been informed that it
would not be feasible to hold any meeting
of the Commitice for the next six months
or 30 in view of the current situation
in the State.

(b) Mo, Sir.

APRIL 3, 1974
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Firings in Gujarat slace Sth March, 1974

§647. SHRI P. M. MEHTA : Will the
Minister of HOME AFFAIRS be pleasad
to state:

(8) whether the finngs in the State of
Gujarat have started reducing since S5ih
March, 1974;

(b) if so, how many firings took place
since Sth March, 1974 and the number of
persons killed;

(c) whether all the students and the people:
who were arrested have been released: and

(d) whether compensation has been given
to all the Policemen who died there ?

THE DIPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN) : (a) to {d). Information
18 being collected from the State Govern-
ment and will be laid on the Table of the
House,

Release of Assamese Kiduapped by Nagas
on 27th February, 1974

5648. SHRI NIHAR LASKAR:
SHRI TARUN GOGOI :

Will the Minster of HOME APFAIRS
be picased to stale:

(a) whether Assam  Government has
approached the Union Government for
immediate telease of six Assmmese who
were kidnapped by the Nagss on the 27th
February, 1974 while they were working
in their fields;

(b) it so, whether ths same were pot
released;

{©) if not, the reasons therefor; snd

(d) the steps being teken to provent
such type of incidents 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
{SHRI F. H MOHSIN) * (@ to
{¢) QGovernment of Assam have lodged
a complant with the Government of
Nagaland about the alleged mtrusion of
Nagaland police mnto Assam and ther
arrest of six Assamese on the 26th February,
1974 The arrested persons were released
by Nagaland polie on the 28th February,
1974

{d) Government of Assam have requested
the Government of Nagaland to prevent
madents of this natute in the mterest of
mamtaimng cordial and good newghbourly
relations botween the two States

Indianisation of Britannia Blscult Company

5649 DR H P SHARMA - Will the
Minsster of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECHNO-
1OGY be pleased to state

(a) whether there 15 a proposal to fully
Indianise the Britanma Biscuit Company
and

{b) o s0, the sahient features thereof *

THF MINISTIR OF STATF IN THL
MINISTRY OF INDUSTRIAL DLVF-
LOPMENT (\HRI M B RANA) {a) No,
Sir

{b) Does not arise
Grant of Pension to Freedom Fightery

5650 SHRI N SREFFKANTAN NAIR
SHRI! VARKLY GIORGH

Wil the Miaster of HOMF AFFAIRS
be pleased to state

(a) the total number of apphcutions
recesved from Freedom Fighters of vanous
States for freedom fighters pension so far,
and

(b) the total number of apphcations

CHAITRA 13, 1896 (SAKA)
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disposed of and the number of those pending
State-wise ?

THF DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI1
FH MOHSIN) (a) and (b) The mlorma-
ton 18 given in the statement laid on the
Table of the House {Pluced in Library
See LT No 6616/74}

Selecion of Branch post Master under
Darbhanga Postal Division

5651 SHRI BHOGENDRA JHA Wil
the Minister of COMMUNICATIONS
be pleased to tate

(a) how many candidates fulfiling the
required cniteria had presented themsleves
for Branch Post Masters of Pajg {11z Mani-
gachhi), Balour (via Mamgachchi), Paiyam
(via Jhanpharpur) Paghopur Balat (ia
Pampatti), Goroul (wa Putai) and Jogiara
{v:a Laheria Sara) under Darbhanga Dwi-
swn ot the Postal Department and whether
less gquahfied and nferior candidates at
the cost of more doservaing  ongs were
selected as BP Ms | and

{b) 1f w0, the reasons therefor, the responsi-
bilities fixed and action taken in the matter ?

THL MINISTIR OF STATE IN THF
MINISTRY OF COMMUNICATIONS
(PROF SHERSINGH) (@) and (b) The
number of candidates who [lulfilled the
prescribed condittons for appomntment as
Branch Postmasters s gnen below

Namc of the BO No of
candidates

Raje (Not Pupe) 2
Bataur (Not Balour) H
Raiam (Hot Paiyam) 3
Raghopur Balat (not Paghopur

Balat) 1
Garaul (not Goroul) 2
Jogwra 3
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Only a complaint regarding the appoint-
ment of E.D.B.P.M. at Garaul B.Q. was
reccived by the Postmaster-General, Patna
which is being looked into.

Ceatraily sponsored schemes for Karnataka
in Fifth Plan

5652 SHRI P. R. SHENOY : Will the
Munister of PLANNING be pleased to state:

(a) what are the Centrally sponsorcd
scheme for the Karnataha State under the
Fifth Fine Year Plan; and

(b) when these schemes are expected to
be completed?

THF MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA) : (a) and (b). The
schemes to be included in the Centraily
sponsored sector for Karnataka and other
States for the Fifth Plan period are corrent-
lv uader discussion with the Minsstnes
and will be finally deteriminod by the National
Developmient Council when it meets
next.

Temporary and Permanent Posts of L'.1D.Cs.
and Assistants lving vacant in the Central
) Secretariat Services

5653. SHRI S. M. BANERILE : Wili the
PRIME MINISTER be pleased to staic:

(a) the pumber of posts (Cadre-wise) of
Upper Division Clerks temporary as well
s permanent, mn the Central Secrelanat
Clerical Service lying vacant or not filked
in accordance with the instructions of the
Department of Personnel contmned 1n thew
O.M. No. 1t 11 73.CS(l), dated the 7th
January, 1964 as on tst March, 1974; ani

{b) the number of posts (Cadre-wise) uf
Assistants temporary 43 well as permanent,
in the Ceniral Secretariat Service lying
vacant or not flkd as on the fat March,
19747
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THE MINISTER OF STATE IN THE
MINISTRY QF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRT RAM NIWAS MIRDHA) !
(8) and (b). As the Central Secretariat Clarical
Service and the Assistant’s grads of the
Central Secretariat Service are decentralived
cadres, the required information s not
avsilable in the Department of Personnet
and Administrative Reforms, It is being
collected from the cadre authorities, and
will be laid on the table of House.

Exemptions to 1.D.Cs in the Central
Secretarint Clerical Service who have not
Passed Typing Test

5654. SHRI S.M. BANERIEE : wWll
the PRIME MINISTER be pleased to state
the number of Lower Dwviwion Clerks n
the Central Secretariat Clercal Service
as on 151 March, 1974 who have not passed
typng test nor have spectdically been exemp-
ted therefrons ?

THEF MINISTLR OF STATE IN THE
MINISTRY OF HOML AFFAIRS AND
IN THF DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA) :
The information 15 being collected
and will be laid on the Table of the House.

Prometion of L.D.C.s. As U.D.Cs,

5655, SHRI S, M. BANERJLE : Will the
PRIME MINISTER be pleased to state:

fa) the number of Lowes Division Clerks,
cadreswise who have not so far been pro-
moted to the Grade of Upper Division
Clerka in accordance with the imtructions
saued by (he Departiment of Personnel &nd
Administentive Reforms vide their O.M.
Wo. IL1L73-CS(T) dated 7th Jaouary,
194; amd

{b) the sepe belog taken 1o promole
:mmmmm_mmmm
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¢ligibla p.-.rmm but vwmcws inthe. Gmde
o’f;ﬂ_ pper Bwiitm Clerks exist 7 o

. THB MIN!STER OF S'rA'I"E IN THE

MINIWRY OF HOME AFFAIRS AND
a ,IN THE DEPARTMENT - OF PERSON-
. .NEL {SHRI RAM NIWAS MIRDHA) :
{3) The requisite information is ‘being
‘collected ‘and will be laid on the Table of
the House.

"(b) The Central Secretariat Clerical
Sarvica is a decentralised Service and nor-
mally persons, who have been brought
-within the zone (i.e. range of seniority)
vide this Department of O.M. No. 11/11,73-
CS(IN, dated the 7th January, 1974, and
serving in & panicular cadre of that Service
are c¢onsidered for promotion to U.D.
Geade in that Cadre against available vacan-
cies. However, if they cannot be promoted
to U.D. Grade for want of vacancies in their
own cadre, they are considered for nomi-
nation to ather cadres for appointiment as
U.D.Cs as and when vacancies are reported
by those Cadres in which no eligible L.D.Cs.
are available for promotion.

Notices of Termination of Service servet
on L.D.Cx. ‘tn Coutral Secretariat Clevical
Service

5636, SHRT §. M. BANERJEE : Willthe
PRIME MINISTER be plcased to state:

* () the nusaber of Lower Division Clerks
n the Contrai Secretariat  Clerical Service
to whom notices of termination of service
were served ps per the instructions  of the
Departmant. of  Personnel and  Adminis-
trative Reformn ‘vide their Memorandum
No,. 8{34{73-(31(’(1}. d!md the st July.
1973, tnd

W), MW ufm bave plswd xypmg
testay oo the 1 m 11725 T
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"IN THE DEPARTENT “OF rsasomusl_ '
(SHRI RAM 'NIWAS 'MIRDHA) = @)
and (b). The information is being collected

and will be laid on the table of the House.
Calcutta-Delhi Tronk Line

$657. SHRI PRIYA RANJAN DAS
MUNSI: Will the Minister of COMMU-
NICATIONS be pleased to state:

(a) whether the Trunk division of Calcutta
and the demand line for Delhi from
Cakutta Telephone Exchange remain dead
or inactive or most of 1he occasions;

{b) whether the Ministry are also aware
of the fact that the monitors in this Trunk
division mostly do nol take care of the
subscribers; and .

{c) if so, whether any comprehensive
enqguiry can be arranged in this regard, so
that the relation between the subscribers
and the telephone departmient including
the service standard can be improved or
strengthened ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(PROF. SHER SINGH) : (a) No. Sir. Some-
times when the trunk routes are interrupted,
it is not possible to maintain the ‘demand”
trunk services. On such occasions calls
are booked and connected in the usual
manner. Such occasions are, however,
not- very frequent.

(b) 1t has been ascertained that no specific
complaints have boen received in this regard.

{¢). Minister of Conwnunications  and
senior officers of the P &T Department
have visited Calcutta and studied the posi-
tion'in detail and have devised various Ways
and means for further impraving the

telephone service at Calcutta.



171 Written Answers
Renewal of Presscurd of Maratha's New
Dethi Correspondent

5658, SHR1 LUTFAL HAQUE : will
the Minister of HOME AFFAIRS be picased
to refer to the reply given to Unstarred
Question No. 4282 on the 13th December,
1972 and state:

(a) whether any securityfintelligence
agency advised Press Information Burcau
around January, 1972, 1973 against renowal
of presscard of Maratha's New Delhi,

Correspondent;

(b) whether Government had recewved
any representation in 1972 or this year
from the sard Journalist regarding circula~
tion of baseless allegations by senior PIB
Officers; and

{c) the action taken to pro cct the reputa-
tion of newsmen and mmaoncent citizens ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFTAIRS (SHRI
F.H. MOHSIN) : (a) No. Sir.

{b) and (c). A representation was received
in the year 1972 from Shri Chaudhun,
Maratha's New Deity correspondent. The
allegatsons contained in the said representa-
tion were found to be bascless.

Opesing of Past Ofices ln Assam

5659. SHRI BISWANARAYAN
SHASTRI : Will the Minister of COMMUI-
NICATIONS be pleased Lo state:

(a) the number of post offices opened
in Assam during the penod from_ Apnl,
1972 10 March, 1973 and during 1973-74;
and

{b) how does it compare with those in
other States, so fer as populstion and area
are concerned ?

APRIL 3, 1974
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THE MINISTER OF STATE IN THR
MINISTRY OF COMMUNICATIONS
(PROF. SHER SINGH).: (a) No. of post
offices opened in Assam,

From April, 1972 to March, 1973 —-78
During 1973-14, . ........ fereenes 26

(b) Average population and area served
by one PO in Assam State and in other
States are as under;—

State/Union Territory  Average per PO

Aréa  Popula-

Sq. Km, tion
Assam 32 5960
Arunachal 797 4400
Manipur . 67 210
Meghalaya . 87 3830
Nagaland . 151 4770
Tupurs . 27 4170
Muzoram . 153 2370
Andhra . 20 3100
Bihar . 19 6180
Delhi . 4 10760
Gugarat . 27 30
Dadra-Nagar Haveli . 44 6760
Jammu & Kashrmur .18 4600
Kamataka . 22 3430
Kerala . 10 5550
L.M.A Islands . 3 3180
Madhyr Pradesh . 7n 6740
Maharashira . 32 3350
Goa Daman Diu . p. | 5230
Orissa . 27 »so
Punpb . 15 3360
Haryana . n $5%0
Himachal Pradesh . n } SRy
Chandigarh . 4 Ti40
Rajasthan . o6 3440
Tarnilnadu . 12 390
Pondichery . L} 5610
Uttar Pradesh . 6060
Woest Bengal . 14 6930
Andaman & Nicobar 1s. 176 2450
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Losses to Industries due to Agitations in
Gujarat

5661 SHRI P M MEHTA Wil the
Mumster of INDUSTRIAL DLVELOP-
MENT AND SCILNCE AND TLCHNO-
LOGY be pleased to state,

(2) whether due to the amtations n
Grujarat normal working of all the industrics
had been made 1mipossible, and

{b) the loxs suffered by the Industries
an the State as & result thereof”

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND  SCIENCL
AND TECHNOLOGY (SHR! C
SUBRAMANIAM) : (a) and (B) While
the of various industnal under-
uskings muy have beon affected due to un-
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settled conditions 1n Gujarat, it 18 not possi-
ble to make a precise estimate of the losses

attributable to this reason

Streamlining of procedure for grant of
industrial licences

5662 SHRI JAGANNATH MISHRA"
Will the Mimister of INDUSTRIAL DEVL-
LOPMLNT AND SCIENCE  AND
TECHNOLOGY be pleased to state

(a) whether Government m a further
Streamlming of procedures for grant of ind-
ustnal licences has now introduced a new
comsolidated and rationalised applhication
form which replaces at one stroke four
separate forms that enireprencurs have to
fil now, and

(b} of 0, the facts thereof”

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI M B RANA) (a) Yes. Sir,

(b) In the past four different forms of
apphications for industrial hicences were
prescribed and the entrepreneurs were re-
quired to fill up onc of these depending upon
w hether the application was for a new under-
tahing. for a new arucle, for substantal
expanston and whether or not it imvolved
foregn collaboration and import of capital
goods Government have now prescribed
a4 new  applxkation form whih replaces
these different torms  The new form has
consolrdated simplificd and rationahsed
the earhier forms and 1s designed to avoud
the confumon that was faced by entrepre-
neurs m Chooung the nght form while apphy -
ing for the different tspes of imdustnal
heences

Issme of COB Keences for items produced
by companies under diversification
$663 SHRI K S CHAVDA Wil the
Miuster of INDLUSTRIAL Dt VELOP-
MENT AND SCIENCE AND TFCHNO-
LOGY be pleased to state
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(a) whzther Government have gianted
CO3 licences during the last three years
fqr items which the companies were pro-
duciny uadszr diversification earlier;

(b) who pzrmitted this diversification;

(c) “hz d:iils of items, ca;)aéity_ and
rzlerencz number and date of the permit-
ting authority ; and

(d) whzther notification issued by Govern-
ment on 27th M1y, 1969 is still in operation?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRIjC. SUBRAMA-
NIAM) : (@) to (¢). Interms of the Press
note dated 27-10-1986, copy laid on the Table
of the House, industrial undertakings were
givea the frezdom to diversify production
for the manufacture of new articles without
any licence, provided:

(a) no additional plant and machinery
wis installed exczpt minor balancing
ejuipmznt procured indigenously,

no additional expenditure of foreign
exchange was involved,

thz diversification did not exceed
259% of the total production, and

thz divarsification did nct include
spzssifizd items which were listed
primarily with a view to afford pro-
tection to small scale industries.
[Placed in Library. See No. LT-6618/74]

(d)

With the advent of new licensing policy
announcad in July, 1970, certain categories
of undertakings such as larger houses,
dominan: undertakings and foreign com-
panies were excluded from the exemption
from industrial licensing. COB licences have
been granted to such companies, inter alia,
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Reported recovery of
live bombs from
godown in Kanpur (CA)
produced under diversifica-

tion during the period of exemption. No
eparate statistics are compiled for COB
licences covering diversification items only.
Details of industrial licences issued by the
Government are published from time to
time in the “Weekiy Builetin of Industrial

176

for items

Lcences, Import Licences and Export
Licencer” “Indian Trade Journal” and
“Journal of Industry and Trade’.

(d) The reference is  presumably
to  Notification No. 3(3)/65-Ch. III
issued by the then Ministry of
Petroleum and Chemicals and Mines

and Metals (Department of Chemicals)
dated the 27th May, 1969. This notifica-
tion applies to undertakings manufacturing
basic drugs as at the time of the issue of the
notification. Government’s current policy
is to specify formulation capacity in issuing
licences to manufacturers of basic drugs
and to provide for a proportion of the
forntulations to be undertaken by non-
associated formulators.

12 brs.

CALLING ‘ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE
Reported recovery of thousands of live
bombs from a godown in Kanpur

st wfln s (aferor foeedt) @ weaet g,
& gfaereag A% qgeq & farafafaa faga w5y
HTT A HAT T €ATH TRl FTAT § HR AT
Fealg frasmar ¥ agq=q § . —

“FTA F UF NI § FAT 1 & A0HG
fem ST F1 w1

THE MINISTER OF HOME AFFAIRS
(SHRI UMA SHANKAR DIKSHIT)
Mr. Speaker, Sir,

According to reports received from the
Government of Uttar Pradesh, at about
9.00 A.M. on 29-3-74 there was a loud
report of explosion followed by emission
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of cloud of smoke from a prermses known
as Pasant Lal Ka Hatha in mohalla
Harjinder Nagar under police circle
Cantonment, in Kanpur district  The
place 13 close to Chakert aerodrome and
the HAL Factory The local police
immediately arrived and found two labourers
workug i that premises lying senously
myured. One of them, by name, Ram
Jivan, expired shortly thercalter, and the
other, Mava Ram has been admutted
in the hospital 1n a precanious condition
The two labourers were  apparently
engaged n de-charging some hve shells for
taking out the explosive contents when the
accident occurred On a scarch of the
premises the police recovered 414 e
shells, 2500 de-chaiged shells from which
explosive conténts had been taken out,
639 caps and about S maunds of explosive
materials, which might have been removed
from the de-charged shelis

The owner of the premives, Shnt  Paras
has not been traced till now Hn
rasidential house in Kanpur has been seasch-
ed without any further recovery so far

Following the clue the local pohce rawded
another place in Kanpur Tanneres situated
on Kaigm road on 31-3-74 mormng Thus
place v owned by Shri Sree Ram Gupta
who was fouad absiconding But his
son Shn Govinda Kumar Gupta and two
alicged sccomplices Krips Shankar and
Radhey Shyam wore arvested from the place.
A total number of 466 Live shells and 643
de~charged shells were also cecovered from
the place

It is lemrnt that both the premuses from
where the ammumition was recovered were
used as gunk godowns and the owners there-
of ane reportad to be junk dealers who were
engaged in obtaining such jJund matonals
on diupossl from Ondnance depots.

From a peeliminary examination of the
shells by o local police, it s suspected

1896 (SAKA) hve bombs fram

godown in Kanpur (CA4)
that the shells were for use in Artllery
unts of the Indian Army and under normat
circumstances these matenals should not
have been sold or handed over to any
unauthorised person as junk The local
drmy authorities werc informed immediately
and the investigation has been proceeding
In co-operation with them The local
polue have registered two criminal cases
under Explosive Substances Act and the
Indian Penal Code The ivestigation
of the cases are proueeding
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On the request of the U P Governmeat
a scoor officer of the C BL s bemg
deputed to U P to help them n therr
mvestigation and the question whether the
C BT should take over the case for the
mvestigation, 1s under the active considera-
tion of the Government

SHRI & M BANFRILF (Kanpur) «
Sir, m all fawnesy, the Defence Mimmster
should be present There are thousands
of Delence employees in Kanpur who have
been vwtymsed for nothing let  the
Defence Muruster make a statement

SHRI JYQTIRMOY BOSU (Damond
Harbour) The Defence Minuster should
be present

MR SPFAKER 1 will send thi to the
Minister of Defence Now, Shn Shashs
Bhushan
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wieA § A€ ST g, WA q¥ qfear & Are
S Y ww ( wA AEA § o freew ger &
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oY qry At wgt WigR ¥ 1 Afew 9w ¥ ew g
W w4, wd afcare & a@ wm & wgr e
iy et &,y e wr T A e N g
[y Yoy fe g i ST i N
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afew ag w6 <t 91T are wrzfEat &1 e A
21 ¥ & JASYT, AV, ATTHT, WTALT Agt QY
% zfaare wwt & xer ¥ ug afaare aoae ey
gy & wm, dwEr Mw g7 oaw, gher S
arat & s, fedt Wy o ol wer o &
giqare agr AT § | T W A Py e R
TH worw @ &, war s aa F Wi ol 8
T q Ay qrer o § IR A Ao fraveare it
o0 g ¥ iferay rd Wl f ) O e |
wa fy warefes aaryaTdy, menwfan mdand,
Aorefey  wrwaardy,  Aarsfor e
war fegem & w4z W1 fer &
dwam Wi §, ™ xwr @ gleare 9a
Ay & wed W fawx § faaw w0 9%
o wEk sy X for WYy givga dx & o
SN &7 o Fifaw w1 it anTeardt s
et ¥ e AAXTA XY frrwy A 5 qEw gy
o wr sivet @ e few agd wrrge § wve fieay
wyr | 99 § o Frareare qwy st wy wfesly
fexrene a1 | 99 & A Avoly wedwr gk Iw §
Wrk srvd it wr 1y Y ey & wree ¥ wreaiy
# wnk ardt § o faw ¥ oW ag wferasit
fearsa owgr war Ay WY AT el LI
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a1y S et oS wweT e 9w % 9 e
u® st ary Wi gt ot S § Frad w@
fafew 7rwr & yfwr & & are wrok @1
ooy Feafy ¥ orar w7y 1942 W Sga o v
Wl 8, O wews wET, W wrAk DA
gt TR Wi WY &2 gn § 1 39 AAg forea
WY ¥d 1@ &, wrorw off aer 0R 6, gad oy
fiit g & fardet vy & fgare ) wros g Iy
gt wvre gl deoat 9T e
FevT T &, AT itw wady gheare v fare
®Y 7ET &, ERIET {AT & wreArAl X oY wraze
wre fae &, fed) ¥ fomr aft 37 wroeen
Y vor ¥ frd gar? Faomly s prt A §ain
&, &«rt areiy 37 Figare €1 7z w6 ¥ fod
frqe &, fea 30 & wrawr o ww § gfaare
FarfERY & e g WA # A wved g )
faifeat qraw fen Wt gn€i——agy frore §
o Flaar &t dav w1 weamre foar gar oy
fear wrar & 1 warx-@dT AT ¥ W, 2% A
Areardr ot ¥t Craay wrAw § fw qar A 3%
fen & vEmw fem b AT wm T
grviswfemreranfrmanm o N
ot qErr wget ¥ art vRE e fafrlt w1
wor ur w7 firean @, ey 39 saravfeny w39
¥y & oY onw w7 & ¢ For & ove §8r § Xy oy
T i T ST AT AH @ o o Xl &, Pt
arveft ot AR wifed, 39 w1 & At S g
wromd)

weaw wgved, 5% duy wer § for az awiren
¥ fre ey wrfe® o & wagenr B dtodrouro
o N grearg vt | & work fad dfey B
wrrama AvgAr | g gk ¥ e P
S ds T gT AT A L, RO AN TA T
iy woky oy ol frey e B, & wro iy @ @
g § & wgm fe X A wig & A
a1 gfere & Bt oy xewaden i afewrd gf, foa &
Wk XN 0Ty & WO G i wy faw v
I iw i mm oy el o e
TR ET e WY A & e, wodt
forolvl e & fordl, @ mrdy & SWx opgd oia
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# n &, %Ay 2y oy Ty AR Wy & fgare
wrrfrers w0t ¢ @ oY wrfed e X e dYfeat
w, WY dwr oY Fowdifed) & ferd aaar §, geTes
7 oI, T QR 7B ¥ |

A% sreft ory & ared wowTen ¥ § - drodto
ko ¥ orwarrdy wor Fored Wt ¥ 7 e
& Wy & a7 ¥ 71 gferr ¥ Y, sy @Y forr
fam feitw ¥ az st wwo 4 TR AR W
o7 q® A ¥ SR *y froee wom o Wi
34 7 gu? for Y mfasr a1 faar fely RS-
fearg> & awear wifeg 1 & aaf Avga a F
wgw fr A} I ¥ afraa ey wroh 9 o,
I0 &t grey KAy Wi | g A wT I R
el Y & AT

ot JRrewT Rfwew 77 9277 20 9rd 1974
Y - o A ® A o g A g ek
T8 X urg % armw oo fem 3 ww A w4
Y g Al & fr Tere otw o AR e §
T wifrw 0 ot A @ od § w@m wT
I Wy go § I A o aweR o wvdady Y
WY | W X I AT W ) §wT A do
- grke & fyd war ax gw { O fedy
redwre fac W xgr dar oY 3wt w wew
e ¥ faw wo wdurdt w7 aq v | 3AE
frivé e & wrg afe o wwwT Tw fr oo
oo wrw i afr gl &Y g Aodourfo ®1
W w & sk, ¥fer afz day AW o B
4% fipy ot S qfome Foew sy B WY
sreww § s At edltonrée #Y w7 ¥ 7 wavm, Wi
ﬁoﬂawoimmmm@mﬁm
-

ot wfiw waw: X7 mwd v o U ¥ o
& v ik dredromrte wr v oy 31

o wory wiven hfr : it ot 4 ¥O Wl Wy
ey, 3w A Fedvd av w o fe da 1 &fer
¥ vam wy W g G g% wrug &, e R,
R ¥ e W e o ey
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it waw foeire wat (fer) s v,
WYL ¥ & gATARTY & wvar ¥ oy aw i
g & w% w wig F mR o wear § 1 oy
ofs aroem wte-aere §, wo forlt oy oY At wer
wa wwar e & o agr G o o WY feg o
¥ wrl | & Ay WY A A W wTE wowt
faar & Wik M wEaw SE AT & R @
WA R o% e L Aafea § SH WF R
WY S 7w uw Friaw e g fe
w7 drodtemtio & FrIr ¥ AT IAL
2w AT & wfawfan grov g afew @ o
g N AEE §a Araa v nfed |

% welt wt A a7 @ gAeTay e & AW vig-
frm fel Ay ym g st e E wm & 4
W R T qeR far Ear Al A &
Mty Frar dad wmAs &
#rr o A ® aF O & ran 1fx &
o xw w fer wfaafral o seomd €
o I wrE wfaw 7 e qwH ww
for fanr &7 TTATITN Pq A 97 T &, A
v gt ¢, ol it qrEvx & Ty wv frewan-
wEY WY § 0w Wl wzat & 1 v § sty
ag S wE § A 2 s aRke A aumee ¥
fr ¥ dvery @ o g aw vy fedr afaw w1
afrare &y Ay & 7 A Wt ¥R of v waf
A F7 —¥ T § ot AAFre frvw ¢ md
¥rop aam o e € o fed get v ¥
YT W awer a1 8 g7 ST @ T g
1y Falt srvfore ¥ WTHTT O S ¥91 B O4T N0
ar 1 & weh AT A AT WET—EF I
& ot Sy o, Forer a1 ¥ gy Foey, P e
 furdy, oy ey emere W & e aw fordy $—
w1 u% g ¥ 0t ¢ e & aw by o T
vz & qfwmersy wgt v & faw ¥ qw W
GUAT 7 Wery W7 T qG AT Y A E 7

ol wrr-say et s A ofve TN
weR § e ¥ an fedlt oplie fe W0 1
afe wit & @t W ¥ ogfom frt g, fow o
yugt v fek w4 7
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St ars-mr 1 it & mfees o w3
2 1@ § wor were safwray wr feedt ga a@ Wl
FewAr i g afe g e v deay’

% Trg & gy W WAAT ST 6
wore syferdt oY st WY W e fear 8,
Tt Wy Tk fawrs 1€ Ao ST SR
*HE? W 3w & fad g & W wew
ot # 7 gy ATAWT OO W & ar i
wewar 8, %9 foad & ax @l W A qr AT
ok AT g

ot guy viwe Oftve . wsaw wEeE, oAt
ara WY qFT T ¥Tw e F wry gk B 4%
7R X qw e & 1 gAr avy et waT wew
¢ fis oy 3 Qe Fowiy § oy Bl fadely svere &
o1 Wi fardwr & Y W@ € 1 e AT At e
wora fev IA% W F T O W W A
w1 fafrem ave ¥ w7 wdfors oot & ww aw
fir s wis a4 #t W% ) 9% 5-6 foy B a@
g, w1 wiw il & wo of 2, wET wifenAT
wgt wpi, W W T § TVE TN W
ot ag W e & vy e v e e e
t—ofen W e TN I TH W AS AR
fav g5 ufew s qafer ot §o &2 o
wirg feer § Wlr i wn AT AR R
¥t Wy o ot

SHRI JYOTIRMOY BOSU : As ]
said at the very outset, this call attention
should have been replied to by the Defeace
Minister becasue it concerns him  very
much. This may be one of the very recent
mcidents. Well, of course, efforts are there
to put the blame on the poor workers and
shield and save those who are really guilty.

Just ome year ago, in Calcutta, Some
dynamite— Mr. Dikshit knows—1800 dyna-
mite sticks were found, which were sufti-
cient to blow up three Calcuitas. That
was what was captioned on the front-page
of a Cslcutta daily, but we have never
heard anything on the floor of the House

APRIL 3, 1974

live bombs from

godown in Kenpur (CA)
Tt was rads>d and they seid that they would
inform the House, ¢ic., ¢ic., but nothing
has happened so  far although according
to the Constitution, it is clear that explosives
is a Central subjsgt and they will have to
take the entire Tesponsibility over the
matter. We would like to kriow as to what
happened to the 1800 live dynamite sticks
found in Calkutta—who brought them,
how did they come, why were they brought
there and what action was taken,
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T am just saymng that this 1s happening
very often. This 1s the occasion whea |
must be able to tughlight these things.

Onc inslance about  which we have
written to the Home Manister is that in
Durgapur a Pakistan-marked hand gtenade
of 1969 was hurled within a room where
a meeting of the Hindustan Stee) employees
was taking place which had wjured a
number of employess. We have whntten
to him earher and als0 put questions but so
far nothing has been said. We want 1o
know how a hand grenade of Pakisian
manufacture came here in 1969 and what
has the Police done in that regard”

There are many other places aiso. A
big haul of arms in West Bengal--10,000
sounds have been recovered. [Hicit arm
were unearthad n U.P.  All connected, ali
very comnected. Explotives sclzed from
rebel Congress office in Burdwan—Thi
is Hindustan Standard. What have you
done to that, Mr. Dikshit? I want to
kaow.

Now, coming to Kanpur, first of all
1 want to ask this quastion. Is this Shu
Paras & contractor of HSLY We want
know, Wo want (0 know wimt cennect:on
this Kunpur Tanneries owaed by Shi
Sri Ram Cupta and his chilttren has with
thus  recovery of shells?

The most imporutst thing bs that there
sre very eyc-opesing sudit pasagtaphs. !
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" Miinister, - he . stopped auctioning, -alf these
L things because -a serious case of malpeactice

was . detected and as a result, the Command-
ing Officer or the Commandant of the
Depot was dismissed as he was anctioning,
of. course, for benefits accruing to him,
a little money coming to him in cash. One
of the items he was auctioning was an item

_ called, Matchet, without breaking it against
standing instructions.

We want to know. whether the hon.
Minister have entered into any dialogue
with the Ministry of Defence and tried to
educate his ‘Ministry as to the life period
fixed on cach ammunition and whether the
fife period fixed for each ammunition ‘has
a scientific basis because there are corrapt
sets of officials who are anxious to have
recourse 10 auctioning of thesc items so
that they can carn some cash. This is a
very serious matter. They are talking
about non-violence but, in the same breath,
they are making it sure that their friends,
the anti-socials get a pleaty of arms and

ammunitions to fight the people politically.

That is the reason. We wani to know-—-
what are the details, what were the markings
on these ammunition shells, what was
the life dute, when did the life date expire,
where was it auctioned from. Has the
Defence Ministry eea asked to put a siop
10 these auctions of shells and ammunitions?
Ars they being asked or pot that they should
make use of the non-ferrous metals? Mr.
Shashi  Bhushan tatked ahout manufacture
of molvm from  smmunition shelis. Tt
oan never be dme. ‘Whnt

s Repor!ed m:overy pf cmn'm\ 13, wﬁs (SAKA)
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We want &hese . clarifications. - The
country is fooded wnth explosives, mybc
in some places for their own political ends
and in some places may be outside that and.
over which they are not able to exercise the
control. We want detailed repha to :II )
these things. .

SHRI UMA SHANKAR DIKSHIT :
The only information we have received
from the U.P. Goverriment shows that this
godown is owned by Sri Shri Ram
Gupta. He is the proprictor of the godown.
They were dealers in junk.

So far as the ascertainment of the
recovered materisls of this nature, the
assistance of the lacal Army Commander
was sought and a Brigadier and another
Army Officer inspected the place of recovery
with the Senior Police Officers. While
the details are yei to be ascertained, it is
suspected that the explosive shells were
obtained along with the junk procured
by the above two dealers from the ordnance
depots.

As far as the markings are concerned, I
can mention that the shells are of six
markings—A, B, C, D Eand F. If the
Members require, 1 can read the markings.
But, more than that, we have no other
information. )

SHRI JYOTIRMOY BOSU : Yes, Sir.
Let him read the marking,

SHRI UMA SHANKAR DIKSHIT :
25 pounds MK4 BOFC lot No. 486/64.
Like thst there are other ‘markings.

SHRI JYOTIRMOY BOSU : He did
aot mestion about the specific life time
of thess ammunitions. Usually it is also
marked. You had been in the soldiery and
‘you know about it. 1 want 10 know ‘how -
many instapces they have come to- know

so far where things have been mmm
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SHRI PILOO MODY (Godha) :
The information is missing.

SHRI P, M. MEHTA (Bhivnagar):
Kanpur is not the solitary instance. During
the period of the last two years, they have
unearthed in many States and especially
the border States, illicit fire arms, ammuni-
tions and bombs. There is a deep-rooted
conspiracy and there is a net work of factories
and the Government have failed to unearth
this conspiracy and detect the culprits.
It has endangered the internal security.
Ammunitions, arms and bombs of foreign
make have been found in many places,
1 would like to know from the hon. Minister
whether the Government have found an
link between any foreign country and the
manufacture of these illicit fire arms and
ammunitions. 1If so, 1 want to know the
names of the countries.

-
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Lastly, I want to know whether at
Kanpur the bombs recovered are foreign
made. I want to know as to what steps
the Government proposes to take to investi-
gate this deep-rooted conspiracy to manu-
facture firc-arms and bombs.

SHRF UMA SHANKAR DIKSHIT :
I canis. ti1 muich to 1a2 iaformation.
I have alrcady given. All [ can say is this.
With regard to marking and other things,
the particulars of which the local
commander has been able to assure him-
sclf show that these shells are not of foreign
make. There is no question of manu-
facture. They were found in a godown
with hu1dreds of gunny bags in the godown.
The accusad persons were {ound trying to
put the shells in the gunny-bags eotc. It
is 100 early 0 go into further details at
this stage, until more relevant information
becomes available.

SHRI NIHAR LASKAR (Karimgan)) :
It is a serious matier and that is why we
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have been drawing the attention of the
Government to this matter. Large number
of people arc concerned with such incidents
taking place in our country. It is not the
job of the Police of Uttar Pradesh aloae.
I would specifically like to know whether
the CBI will be deputed for investigation
immediately.

SHRI UMA SHANKAR DIKSHIT :
I have already answered that. A Deputy
Inspector General has beén deputed and
he will help the local authoritics up to a
satisfactory stage and then if it is necessary
we will take it up. As you know we have
a large number of cases on our hands. If
it is found neccssary that we should take it
up, we will be not hesitate to do so.

12,32 hrs.
PAPERS LAID ON THE TABLE

NOTIFICATIONS UNDER ALL-INDNA SERVICES
ACT

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA):
1 beg to lay on the Tabls a copy each of the
foliowing Notifications (Hindi and English
versions) under sub-section(2) of section 3
of the All-India Services Act, 1951

(1) The Indian Administrative Service
{Fixation of Cadre Strength) Fourth
Amendment Regulations, 1974,
published in Notification No. G.8.R.
269 in Gawtte of India dated the

16th March, 1974,

The Iodian Police Service (Pay)
Second Amendment Rules, 1974,
published in Notification No, G S.R.
270 in Gazstte of India dated the
16th March, 1974,

(Fixation of Cadre Streagth) Second
Amendment Regulgtions, 1994

@

6
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publshed in Notification Wo.
QSR. 271 in QGazette of Indis
dated the 16th March, 1974,

{#) The Indian Administtative Service
(Pay) Fourth Amendment Rules,
1974, pubhshed 1n Motification No.
GS.R. 272 in Gazette of India
dated the 16th March, 1974.

(5) The Indian Police Service (Fixation
of Cadre Strength) Second Amend-
meat Regulations, 1974 published
i Notification No. G.S.R. 273 mn
Gazette of India dated the 16th
March, 1974,

{(6) The All India Services (Provident
Fund) Amendment Rules, 1974,
pubisshed m Notificaton No. G.S.R.
282 in Gazette of Inda dated the
23rd March, 1974,

{Placed wn Library. See No. LT—6608/74]

NOTIFICATIONS UNDFR INDUSTRIES (DEVEIOP-
MENT AND REGULATION) ACT

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL
DEVELOPMENT (SHRI'M B RANA) .
I beg to lay on the Table a copy each of the
following Notifications (Hindi and English
sersions) under sub-section (2) of section
18A of the Industries (Development and
Regulation) Act, 1951:—

(1) §. Q. 78R(E) published m Gazetie
of Indis dated the 20th December,
1973 regarding management of the
Mahalakshne  Mills  Company
Limited, Beawar (Ramsthan  State)

(2 5. O. 33(E) published m Gazeite
of India dated the 15th January,
1974 regarding management of the
Hira Mhls Lirated, Upaun,
) 8. 0. 34(E) publshed in Gazette
of Tndia dated the 2ist January,
T L85{147,
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1974 regarding mansgement of the
New Bhopal Textile Mills Limited,

Bhopal.

{Placed in Library. See No. Lt-6609/74].
DEMANDS FOR GRANTS OF CENTRAL GOVEBN~
MENT re P & T DEPARTMENT FOR 1974-75

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUN{CATIONS
(PROF SHER SINGH) : On bohalf of
Shn Jagannath Pahadia, 1begtolayon
the Tabie a copy of the Demands for Grants
for expenditure of the Centeal Government
on the Indian Posts and Telegraphs Depart-
ment for 1974-75 (Hindi snd Enghsh ver-
sions)

{Placed i Library  See No LT-6610/74)

12 34 brs

COMMITTEE ON SUBORDINATE
LEGISLATION

TeNTH RFPORY

SHRI YVIKRAM MAHAJAN (Kangra) :
I beg to present thz Tenth Report of the
Commutese on Subordinate Legisiation on
action taken by Governm:nt on outstan-
ding recommendations of the Commuttee,

PUBLIC ACCOUNTS COMMITTEE
HUNDRLD AND EIGHTH REPORT

SHR1 JYOTIRMOY BOSU
(Diam>id Harbow) . I beg to present
the Hundred and eighth Report of
the Public Accounts Com mttes oa action
taken by Governmeant on ths razomnnda-
tions contamed in thew  Nmaety-second
Report on the Audit Report
(Defence Services) 1970-71.
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£2.35 hrs. i
ELECTIONS TO COMMITTEES
(i) ESTIMATES  COMMITTRE

SHRI R. K. SINHA (Faizabad) : 1 beg
to move : ““That the members of this House
do proceed to clect in the manner required
by sub-rule(1) of Rule 311 of the Rules of
Procedure and Conduct of Business in
Lok Sabha, thirty members from among
themselves to serve as members of the
Commitice on Estimates for the term
beginning on the ist May, 1974 and ending
on the 30th April, 1975".

MR. SPEAKER : The question is

“That the members of this House
do proceed to elect in the manner required
by sub-rule (17 of Rule 311 of the Rulcs
of Procedure and Conduct of Business
in Lok Sabha, thirty members from
among themselves to serve as members
of the Committec on Estimates for the
term beginning on the 1st May, 1974 and
ending on the 30th April, 1975".

The motion was adopted.

(i) PUBLIC ACCOUNTS COMMITTEE

SHR! JYOTIRMOY BOSU (Diamond
Harbour) : 1 beg to move

“That the members of this House do
proceed to elect in the manner required
by sub-rale (D of Rule 309 of the Rules
of Procedurc snd Conduct of Business
in Lok Sabha, fifteen members from
among themsclves 10 serve as members
of the Committee on Public Accounts
for the term beginning on the 1st May,
1974 and ending on the 30th April, 1975

MR. SPEAKER : The question is :

*That (he members of this House
dopromdmelectinthenunmuqum
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by sub-rule (1) of Ruls 309 of the Ruls
of Procedure asd Conduct of Business
in Lok Sabha, fifteen members from
among themselves to serve as members
of the Commitiee on Public Accounts
for the tem begiming on the ist May,
1974 and ending on the 30th April, 1975™.

The motion was advpted.

SHRI JYOTIRMOY BOSU : 1 beg to
move ;

“That this House do recommend to
Rajya Sabha that Rajya Sabha do agree
to nominate seven members from Rajya
Sabha to associste with the Commiltee
on Public Accounts of the House for the
term beginning onthe ist May, 1974 and
ending on the 30th  April, 1975,
and do communicate (o this House the
names of the members so nominated by
Rajya Sabha’.

MR. SPEAKER : The question is ¢

“That this House do recommend to
Rajya Sebha that Rajya Sabha do
agrec 10 nominate  seven members
from Rajya Sabha 10 associate with the
Committee on Public Accounts of the
House for the term beginning on the
1st May, 1974 and ending on the oth
April, 1975, and do communicate (o this
House the names of the members 3o
nominated by Rajya Sabha'.

The motion was adopted.

{iii) COMMITTSE ON PUBLIKC UNDERTAKINGS

SHRIMATT SUBHADRA JOSHI
{Chandnd Chowk) : | beg to move :

“That the members of this Hous
do proceed to elect in the manncr
required by subrule (1) of Ruke
3178 of the Rules of Procedure
and Conduct of Busingss in Lok Ssbha.

-
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10 serve as members of the Committee
on Public Undertakings for the term
beginning on the Ist May, 1974 and
ending on the 30th Apnl, 1975".

MR SPEAKER The question s

“That the members of this House
do proceed to elect n the manner
required by sub-rule (1) of Rule 312B
of the Rules of Procedure and Conduct
of Business in Lok Sabha, fifteen
members from among themselves to sene
as members of the Commuttee on Public
Undertakings for the term beginming on
the Ist May, 1974 and ending on the
30th April 1975,

The motwon wat adopted

SHRIMATI  SUBHADRA JOSHI
T beg to move

“That this House do recommend to
Rajya Sabha that Rayva Sabha do agree
to nomnate seven members from Rajya
Sabha to assoctate with the Committee
on Public Undertakings of the House
for the term beginning on the st May
1974 and ending on the 30th April 1975
and do communsicale to this House the
names of the members so nomimated bv

Rajys Sabha™
MR, SPEAKER The gquestion is

“That this Houwse do recommend to
Rajya Sabha that Rajya Sabha do agree
to nominate seven members from Rajya
Sabha t0 assocute with the Commuttee
on Public Undertakings of the Housce
for thederm boginning on the ist May,
1974 and ending on the 30th Apnil 1975,
sad do commumcate to thas House
the namos of the members wo nominated
by Rajays Sabdbha”,

The mation was adopted

e e v ——
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12 38 bus

PLANTATIONS LABOUR (AMEND-
MENT) BILL

CONCURRENCF IN RAJYA SABHA RECOMMENDA~
TION T0O APPOINT MEMBER TO JOINT COMe
MITTIE

THF MINISTER OF LABOUR (SHRI
RAGHUNATHA REDDY ) I beg to
move

“That this House do concur in the
recommendation of Raja Sabha that
Lok Sabha do appommt a member of
Lok Sabha to the Jont Committee of
the Houses on the Bill further to amend
the Plantations Labour Act, 1951, m
the vacancy caused by the resignation
of Shnn G Venkatswamy and do resolve
that Shrt Balgovind Verma be nominated
to the sard Joint Commuttee to fill the
acancy”

Mr SPEAKER The question 15

“That this House do concur m the
recommendation of Rajya Sabha that
Lok Sabha do appoint a member of
Lok Sabha to the Joint Committee of
the Houses on the Bill further to amend
the Plantations Labour Act, 1951, m
the vacancy caused bv the resignation
of Shri G Venkatwwamy and do resolve
that Shn Balgovind Verma be nominated
to the said Jont Commuittee to fill the
‘,,I :Inc!,'i

The mohon was adgpted

SHRI JYOTIRMOY BOSU (Diamond
Harbour) May [ with your permission
rame an wsue ! That 1s regarding lock-out
by Coca Cola Company 1 have wntten
about that three tumes

MR SPEAKIR Mr Bosu, do not
rarve that without my permyssion 1 did
Bot give jou the permusion. 1 have not
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[Mr. Speaker)

given permission to any other motion.
You may write to me ten times. Unless
I give you the permission, ‘how can you
move it 7 Why do ail of you get up when
there is no intimation from you? Why
do you all get up when you do not know
whether your motion has been permiited
to be moved or not. Do not do that.

" 12.39 hrs,

RE DISTRIBUTION OF ALLEGFDLY
OFFENSIVE CALENDARS TO
M. Ps.

SHRI S. A. SHAMIM (Srinagar) :
May I raise the privilege motion ?

MR. SPEAKER : There is no privilege
motion at all. You cannot move that.
You may only make a submission.

Shri S. A. SHAMIM ; Let me make a
submission. Aad let this House decide
whether there is privilege involved.

MR. SPEAKER : Therc is no guestion
of the House daciding about that. Please
do_ not do that.

SHRY S. A. SHAMIM : It is a4 question
of privilege. If that is not a question of
privilege, you may dscide about that.

MR. SPEAKER : If somebody had
distributed calendars, how can this be
considered as a breach of a privilege of this
House ¢

At the niost, “Tie can invite the attention
of the House tost. Itis nota question of
breach of privilege. No, 1am not allowing
it.

SHRIS. A. SHAMIM : An objectionable
calendar s  being distributed among
Members of Pariament and it continues

MR, SPEAKER : By whom 7

APRIL 3, 1974
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m. 10 MPs,
SHRIS. A. SHAMIM : By the Parfinment

Secretariat,

I want the entire House to see this calendar
published by the Punjab Government.
It is highly offensive and highly communal,
We have a National Integration Council
and we are celebrating the 800th anniversary
of Baba Fariid. But this is the calendar
which is being published and it is being
circulated by the Parliament Secretariat.
This is published by the Punjab Govem-
ment. [ would like the House to know what
this calendar contuins. Aa offence under
section 153 IPC is being committed
in the House..... ...

MR. SPEAKER : I do nat know if there
is anything wrong with it.

SHR1 8. A. SHAMIM : It is a question
of expasing scenes htke thes,

SHRI PILOO MODY (Godhra) : Are
you siting in judgement on what i=
happening 7 Otherwise, why should you
say that you do nat sece anything wrong
with it 7 I sec plenty of wiong with ii.

SHRI S. A. SHAMIM : Kindh allow
me to make my submission. You will
have to sce this before you deride.

ot i wuw (wfore freeft) : g dwr Y
mertmafmdtbw g ogom ), o=
*) oy v b wiigd L o A N W e
s & ey g g

it awewm wye (ofzyw) o w EFer S
daw ke X aft e gy

MR. SPEAKER : I have not aflowsd
it today.

SHRI K. LAKKAPPA (Tumkusy @ It
only pertains to the Punjabk Government.
Heo has nof raised any issue witich s relevant
for being discussed here,



msmk“mtislt thl!bls
happened it this House If sonmhmg i
"beln: distributed outsn(h

S SHR( S, A SHAMIM : _ has
- . ‘happened is that it is bunn dismbuted
ﬂ\rouxh the Pasliament . Secretariat.

" 'SHRI H. N. MUKERJEE (Calcutta—
North-East) : If Parliament ~Secretariat
inadvertently distributes to Members of
Parliament a blatantly communal document
with illustrations in a spirit which' goes
emirely against national intcgration, surcly
it is a matter of which the House should
take nots and it should stop that practice.

MR. SPEAKER : So many things come
and they are sent for distribution, like
calendars and diaries etc.

SHRI S. A. SHAMIM : Not 50 many
things. The  relevant  Direction is
Direction No. 128, under which only certain
specified things can be circulated, This
is not a post office for any private agency.

SHRI INDRANT GUPTA (Alipore) :
it is & Government firm.

SHRI SHYAMNANDAN MISHRA
{Begusarai) : 1 want to make a submission.
First of all, we would like to know what
the complaint exactly is so that we as a
Housé may be in a position to know whether
a breach of privilege has occurred or

SHRI S. A SHAMIM : Why don’t you
" permit me o explain about the breach of
mr m'k » fundamental right.......

MR, S?BAKBR I have not altowed

'anyﬂinumm ¥ had calhdme Law

Re Dimsﬂmﬂm o} CHAI'TRA 13; !898 (RAKA)

e 8
o !
House wonldhhe to know what is'the -
offence that has - been  commitied, -
so thit the House may be in a. position
to make up its mind on whether & breach
of privilege has occurred or not. Why.
are you depriving the Members and sub-
sequently the House of the right to km

whether a breach of privilege has omrled
or not ?

MR. SPEAKER : Let bim please sit
down. Some calendar is being circulated
and that is all. :

SHRI S. A. SHAMIM : Not .sonie
calendar. But it is a Government publi
cation, which is highly contmunal.

MR. SPEAKER : ANl right, it 'is &
Government publication. Whether it is
within the proper limits or not, it is distri-
buted to the Members, and the hon. Member
can make a submission but not on a point
of privilege,

SHRI §. A, SHAMIM : Picase allow
me to make my submission. Why don’t
you allow me ?

: 1 do not allow it .
I have not aliowed anything today.

MR. SPEAKER
today.

SHRI S. A. SHAMIM : It continuwes to
be distcibuted by the Parliament Seuﬂxmt...

. SPEAKER : Will he kmdly sit
dovmnow 7 lhaveuotallowedwmotjun
today.

SHR! S. A. SHAMIM : I submit that
the distribution of the same must be stopped
mmmmgtdlyonﬁmuy makeup
your mind.

MR. SPEA"-.ER. 3 m can he
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ot Wy fred (wiwr) : wemer afiee, Yo
wraz wiE wrkT § 1 59 for ogir ve st &
e ¥ € it ag Pave firarar wr o gw W
A ¥ arg i AaT o Tir Oy Ao g AT
t W E A ggh § e
T WY waw & ay e alt avdr, §F oy
g 1 5w e &% 37 o sam & B o e
el DR GRS SR U
amr vy e W feag w¢ fror o, Afer
R aesT & fr fay Ay feay w0 A ag aven
ez frq agd 731 @war wr o &few fafes
& @ genel S o @, o fam &%
IR #1 qZ AT & O | AT AR W AR
& wrivardr Ay ey §, & foe wEen) % Avw
g e g T ke A e A
&1 urRw & fe 2z o7 g7 fasm a< v d9y
erafem A

it awaTe WYY : wsAw AP, o ST W
# W enEy wrar g | | wdg e ar  faw
wrafry AYEd 8 avE § ag SReT e
2 ov w—aNxy ¥-Aafaw wmateew, @
qo xe g, & ¥ # fw gw g deT famyr
FTRHT

it wy Forwrdl: £7 9 vy e o wiew

oft wwaw wqT . W e ot e A b
A Kratneeng W dm
oA wifge 1 Arfer oy v vem @ f o B
TR piz @ st §

SHRI S. A. SHAMIM : The Punjab
Government which has  printed it is
ashamed of its poblication and says this
is abjectionable. But you in your wisdom
say that there is nothing objectionable in
this.

MR. SPEAKER : Please it down, |
have seen these pictures. I have scen &
ot of them in Punjab, not only in calendars
produced by Government, but everywhere,
in museums, in collcges and schiools.

1
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SHRI JYOTIRMOY BOSU : Shame.

MR. SPEAKER : There is no question
of shame,

SHRIS. A. SHAMIM : This is maligning
& particular community. This Is preaching
communalism. . .

MR, SPEAKER : Please sit down. Do
not talk like that.

SHRI JYOTIRMOY BOSU: You should
make an observation condemning this,

MR. SPEAKFR : 1 have nothing to say
on it. But it needs examination,

SHRI S. A. SHAMIM : Do you give
me the right to raise this issue later ?

SHRI INDRANT GUPTA : On the
bottom of the shect of this calendar, it is
clearly wntten that s produced by
the Punjab Government Co-operative
Marketing Federation.

SHRI §. A. SHAMIM : The Joint
Secretary, Development, has  published
it.

SHRI INDRANMT GUPTA : First of
afll, there must be pictures like this in
muscums gnd other places,

MR. SPEAKIR : Yes.

SHRIINDRAJIT GUPTA : But the fact
remains—you have seen these picturey—-
that they are pictures of all sorts of afleged
gruesome and ghastly atrocities commitied
by a particular community against & parti-
cular community. Do you think that it
is right for such pictures to be incorporated
in a calendar and that calendar to be
distributed through your office to all the
MPs ? Why should that be done 2—Just
to hurt the susceptibitiths of some people
against others 7 1t goes against the whole
secular concept and atmosphere.
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MR. SPEAKER . It 12 not a queshon
fike that. Many things, hke calondars,
dianes and other things come When,
of course, a Government sends these things,

there s bound to be no suspicion about
it

SHRI INDRAJIT GUPTA

It 15 very
bad

MR SPEAKER But one thing 1s very
clear  Begsdes this, there are some pitures
about the fight against the Bnush There
1s the Parya Sahib  There are also pictures
of fight aganst the tyranny of some Mog-
hu! rulers or others

SHR!I S A SHAMIM [ am afrad you
ace iending justification to it (lnterrupsionsy

MR SPEAKIR  After all thev are
there They are hwistorical reproductions
Tomorrow you will say that there are manv
places in Delhi, why are they standing there
as permanent remunders of certain tyranny 7
The case 18 not ke that and so umple

SHRI § A SHAMIM  Does it mean
that history 1s to be written like this ”

MR SPEAKER it s a few indimiduals
npot  the whole commumty We arc ven
proud of our good relations with Mushm
commumty but not tyrants  Whv dentify
commumty with them *

THE PRIME MINISTER, MINISTFR
OF ATOMIC ENERGY, MINISTER OF
FLECTRONICS AND MINISTER OF
SPACE ISHRIMAT! INDIRA GANHDI)

47

SHRI A K GOPALAN (Palghaty It
1 nat & question of only & calendar bemng
distributed. There » no objecuion  a
calendar  is dusiributed by the Secretariat
But the calendar that is distributed con-
wint pictures which go agawut the polcy
of Government in regard 1o national inte-
gration and also communal barmony It

offensive calendars 202
10 MPs.

shows two commumtbies fighting agmnst
each other Suppose tlus calendar 15 liung
n a house where young boys see 1t, where
two communitics are fighting agamst
each other, not only fighting but brutality
1s bemng committed What will be the
result > The calendar s for seeing, 1t will
be hung 1 a house and even children will
see that So the question i1s not that the
office here 1s distributing the calendars.
The question 15 what will be the effect
of this distribition of these calendars by
this Secretanat ® Will it not go against
the very pnonciple and polwies of the
Government when everv dav they are saying
that there must be national integration and
communal harmonv * That 1s the mam
question

SHRI H N MUKFRIFE  rose—

SHRIMATLI INDIRA GANDHI Why
should vou get up Mr Mukenee > | had
got up. but in deference to Mr Gopalan,

I sat down The Speaker even looked
at me and ashed me to get up

Sir this i a very delicate sulyect, and, f
my hon friends opposite will excuse me,
I think no useful p rpose will be served 1n
prolonging a dicussion on it

SOME HON MIMBERS  Stop o
{Interruptrons)

SHRIMAT! INDIRA GANDHI H
may be musiaken, but I was toki that the
dutribution has stopped

AN HON MEMBER
ruptions)

No (later-

SHRIMATI INDIRA GANDHI  Tius
was the mformation which was pven to
me If it 1s incorrect, I shall look mto 1t
agam.

SHRI PILOO MODY  And also dismiss
the person who gave you wrong information.
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SHRIMATI INDIRA GANDHI : The
hon. House is quite right in being concerned
about the pictures or written matters which
can hurt any one community or ali
communtties or anybody, and Government
certainly is not in favour of such things.
But some events are part of history. 1
do not say that they should be portrayed
or not, but we should also be able to see
them in perspective. I think that we should
80 train our children and our young people
as well as others not to get excited about
something that has happened long ago.

SHRI INDRAJIT GUPTA : Have you
seen the pictures ?

SHRI S. A. SHAMIM : Old men also
are excited.

SHRIMATI INDIRA GANDHI
right; old men also are.

SHRI INDRAJT GUPTA : Historical
pictures should not have been  depicted
in this particular fashion. Please have
a look at them. (Interruptions).

: All

MR. SPEAKFR : Will you please listen
to the Prime Minisier ?

SHRI JYOTIRMOY BOSU : Out of 12
pictures, seven are definitely bad, We
cerainly welcome the other five pictures
which depict fighting  against British
impenahsm. (Interruptions). Please have
a look at them.

SHRIMATI INDIRA GANDHI : I
thiok that we are all aware of the sense of
the House now, and we can take action
accordingly. No purpose  will be served by
having a discussion here.

SHRI SHYAMNANDAN MISHRA :
The point is that it has alresdy been dis-
tributed. What do you say aout its distribu-
tion by a State Governiment which Is an act
ageinst the policy of the Govermment
of India. What is the effect of this ?

(Interruptions).

APRIL. 3, 1574
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SHRIMATI INDIRA GANDHI : The
State Government may be mistaken. 1 am
not condoning thess pictures &t alf, 1
have strong feclings about picturés, and 1
do not particularly like this type of pictuses,
but unfortunately in India—1 do not mean
just this particular calendar—such pictures
which are supposed to be realistic pictures,
as the hon. Speaker has said, are distributed
and they do exist. I am not condoning
them in any way, because my views happen
to be different. But we have to see the
matter in the context of what has been
happening in the country.

Now. the question is, (a) whether they
should have been disnibuted. That is
for the hon. Speaker to decide and take a
decision for the future on such distribution.

SHR1 SHYAMNANDAN MISHRA :
Such things arc there clisewhere also.

(Interruptions)

SHRIMAT] INDIRA GANDHI : Else-
where—we should certainly look into it.
As [ said, I may have been given wrog
information, but [ was under the impression
that the distribution has been stopped.
If it has not been stopped, it will be looked
into. [ should like to make one other
comment. The CGovernment of Punjab
might have acted umimaginatively but 1
do not think there was any deliberate in-
tention to hurt anybody or to go agains our
secular policy. I must say the Punpisb
Governmiont ix an entirely seoulsr Goverp.
ment and the Ministries are specinlly doa-
cerned about the minorities.

SHRIS. A. SHAMIM ; You are actuatly
condoning this, whatever you may ey,

SHRIMATI INDIRA GANDHY ¢ T am
not condoning it. I am msrely saying that
it is & delicate subject and ot Uy not aay
something which may provoke oeler re-
percussions and reactions.  Fifls is all 1am
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o RROF. MADHU DANDAVATE
{Rahpur) Mr. Spuker Sir....

(Inm'mpfiom)

This is a diﬁhrent mmer I am raising
somothlug clse,

I have brought to your notice a very
serious issue.

MR. SPEAKER : What is that ?

PROF. MADHU DANDAVATE : You
know that the Prime Minister is visiting
Poona on the 6ih of wlis month, One of
the Ministers of Maharashtra has declared
that when the Prime Minister goes to Poona
on thz 6th of this month, 5,000 Congress-
man shauld go to Poona with unbroken
bambo3s to beat the opposition. A report
witich has appeared in 'AMaratha' has
carried the full facts of what he has said.

(lum:apMe)

Thisisdeitroying the frecdom of organisa-
tion. We have no objection to the Prime
Minister going to Poona. She has the right
1o expross her views,

(Interrupthons)

But; ﬁb ﬁ'spon':says that 5,000 Congress-
mzn ‘dkowld go to Poons with unbroken
bimbaot 1o baat lhe opposkim

(Imiom)
MR S?BAK,ER Hzm&omtgex up

mss (SAKA)  offerstve colendars %06
to MPs.

Today, 0 many papers have been liid

on the Table of the Hoose: 'I‘hhi:oncmc .

This is an mtemung l'eporl. A

MR. SPMK&R No guestion of Iaymg
it. 1 have not alowed it.

PROF. MADHU DANDAVATE : We
want protection, In the name of the Prime
Minister, some Minister should not say -
sqmething.

(Interruptions)

The Minister of a State Government
says that 5.000 Congressmen should go to
Poona to beat the opposition.

MR. SPEAKER : You cannot get up
abruptly and biing any matter before the
House without previous notice to the
Speaker. Today, we have 10 hear Mr.
Gokhale.

it g Fovwdl : wel) wETEw WIS WY T W
€T wvy SNt w7 A X IwE
(Imerruptions)

SHRIMATI INDIRA GANDMI : I
only want to draw your attention and the
attention of the hon. House to the threat
which was given by the Mayor previously,
before this reply was given. In the heat of
the moment and argument, the Minister
may have said something,

(Interruptions)

PROF. MADHU DANDAVATE : We
arc maintaining utmost restraint. The
Prime Minister has the right to express
her views in & public meeting. We do not
deny that right to the Prime Minism.

_ {Interruprions)

. MR. SPEAKER : After alt,.the Speaker
must hive previous intimstion. Do not
get up sbruptly. 1 hsve no knowledge
ghout any wotion. You get up’ abmpﬂy.
- and then say something, - -
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PROF. MADHU DANDAVATE : The
Prime Minster has saxd that 1 the heat of
the moment, the Minister may bave said
something.  If this 18 so, then, he should
have issued a statement saywng that thws
was not coriectly reported

SHRI SHYAMNANDAN MISHRA :
The hon. Prime Mimister said that it was 1n
the heat of the moment that the Mirister
reacted 1 ask you, Sir, to consider whethe;
sending & private army of 5.000 10 mvade
the citv of Poona had beeredone tn the heat
of the moment

CInterruptions)

MR SPFAKER . We pass on to the
next tem

——. o—

13 brs

STATEMENT RE PRESIDENT'S ORDER
IN RIGARD TO THE AUTHORISATION
OF FAPENDITURE OUT OF CONSOLI-
DATI'D FUND OF PONDICHERRY

MR. SPLAKER : Shnt Golhale will
now reply to the pomts rased yesterday

THE. MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRIH R.
GOKITALE) . Sir, 1 heard yesterday with
great care and attention the comments
made by hon. members on the other side
with segard to both the legality and the
propoety of the two notifications tssuecd
by the Presadent uader the Union Terntories
Act 1 will deat with both the aspects which
are clearly involved m considenng this
matter

The situation with which we were con-
cerned was both unprecedented and some-
what pecubar. We had to act in a lega)
way and » a proper way. Hon. Members
will remember that President's rule was
invoked in Pondwherry on 28th Mavch
1974 and the Assembly was disolved, They
were to pass the Voie on Account but they
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did not, as & result of which the Govera-
ment fell. The budget and finavcial stute-
ment was forwarded by that Government
to the Central Government on the 29th.
It reached here sometime in the forenoon
of 29th when Parhament was in session. The
foliowing of the procedure which is incum-
bent for laying financial matters before the
House was practically impossible on the
same day, because it 1s not a8 question of
mercly bninging a Bilt for vote on account.
We have to place the financial statement
before the House, bnng the full budget
and lor a shorter duration bring a vote on
account Bill also in the form of an Appro-
priation Bill which is to be passed by Parla-
ment  29th March was the last working
day for Parhiament in March as  Parliament
was not ssting on 30th and 3ist March and
Ist Apri. So, if the vote on a account
had to be passed by the House, it had to be
passed on the 29th, which for reasons t
mentioned just now, was not practicable
at all  When 1t was forwarded from there,
it W not as it we accepl mechancally all
the proposals which had been made by the
Union Territory for incorporation tm the
financial statement to be lawd before the
House. The proposals have to be scrutinmsed
and a proper financial statement has to be
prepared and a full budget has to be lad
before the House, and for the interim
penod, 1 order that expenditure from the
Consolidated Fund may be incutred, a
vote on sccount Bl has to be placed before
the House. Doing 1t on the 29th would
have meant printing of at least 1600 copres
if both Houses were in session, If onl.
one House was n session, it would hasc
meant prnting of at least 600 copies for
disinbution among the members, which
was a physical irapossibdity on the 20ih

But before the 31st  action had to be taken
to see that the administration of the Unon
Territory does not come (o & stasdsull

Money bad 10 be spent from e Comohda

tod Fund to catsy out the day-to-dn
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sdmmstration. Goverament has to spend
meney every day for ones reason or the other
Even for one day, unauthosised expenditure
canmot be permutied

References were made to the precedents,
particutarly Orissa 1 have carefully looked
into the facts which prevailed then when
the Rajya Sabha had to be summoned for
passing the Vote on Account Bl as well
as the budget in the case of Orinsa The
Tacts relating to Orissa cannot be compar-
able at all with the fauts prevailing in the
present situation  If 1 nught remind this
House, some of these facts which were
stated by the hon Members on the other
side were taken from a source which 1s my
source also namely the book of Shn
Shakdher, where the dates et¢  have been
ginen  But from an inierpretation of the
facts it 1s very clear that the Onissa saituation
1s not at all on par with the siteation that
s prevailing at this time

It 1s true that the Onssa Governor had
promulgated an Ordinance on the 23rd
February 1961 On the 25th February
1961 the President issucd a proctamation
under article 356 for Premidents Rule
It was conceded by the then Home Minister
that the promulgation of the Ordmnance
was not proper without having the suppie-
mentary grants passed by the Parhament
On the 6th March 1961 the Finance Minister
presented & statement regarding the supple-
mentary demands for grants. In deference
to the objection and 1n view of the advice
guen that the ordinance should not have
been promulgated, it was withdrawn by
the Premident on the !0th March 196).
On the 14th March 1961 the Appropnaton
Hill way mtroduced and passed. On the
18th March 1961 the Ragya Sabha adjourned.
It was sumunonsd to meet on the 27th
March 1961. The budget was prosented
to the Lok Sablis on the 27th March 1961,
The Demands for Geamis on Accaunt were

1896 (SAKA) Pondicherry Cons
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taken on the 28th March 1961 and adopted.
The Orissa Appropriation (Vote on Account)
Bdl, 1961 was introduced, considersd and
passed by the Lok Sabha on the 28th March
1961 and it was transmstted to the Rajya
Sabha on the same day The Rajya Sabha
passed 1t on the 30th March 1961

210

Now the difference in the situation 1s
ckar In Onssa the situation has arisen
as early as on the 23rd Februacy, or at any
rate on the 25th February 1961, that s,
quite some weeks before the financial year
came to an end on the 3tst March 1961
S0 it was proper and rnight that the
Ordinance was considered to be a wrong
step to be taken at that ume, and Govern-
ment decrded the matter to be brought
before the House which was a session,
and 1t was passed by this House Since
the Rajva Sabha was not 1n scssion by the
tume 1t had to be transmitted to the Rajva
Sabha, as there was enough tume for the
summoning of it. the Rajya Sabha wag
summoned and the proper procedure was
tollowed and 1t was passed by the Rapa
Sabha just on the last dav, on the 30th
March 1961, before the financial year came
to an end

Now see the difference between the situas
tion at that tume and the sitwation now
Here on the 28th March the Assembly s
dissolved The budget papers from the
Umon Terntory came to the Central
Government on the 29th March, sometime
about 12 O'Cloch, m the forenoon The
Government had pracucally no time to
examine the budget proposals made by the
Upton Territory, to prepare the hnancial
statement, to move the budget in the House
and withan a short duration to move a Vote
on Account Bii I submmut that, under
the circumstances, the practical difficulues
were 30 msurmountable that on the 29th
in any case the Parhament could not have
passed the Appropration Bill
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[Shri H. R. Gokhale] or has the cflsct of amending this
Constitution.” y

I want to emphasize the point that even
from the legal action taken by the Govern-
ment it is very cloar that there was not,
and nor is, any intention to by-pass Parlia-
ment. If we go through the proclamation
which was issued, that itself makes this
point clear. As hon. Members know, this
proclamation was issued by virtue of the
powers given to the President under section
31 of the Union Territories Act. Before 1
£0 to those provisions to deal with the legal
aspect, 1 want to invite the attention of the
hon. Members to article 239A. Before |
read the relevant part of the article, 1 might
mention that in the case of the Union
Ferritories mentioned in the article, in
which Pondicherry is also included, the
Act which is passed in respect of the Union
Territories is in a way a Constitution by
itself, so far as the governance of the Union
Texritories is concerned. It is not merely
a parliamentary Jegislation but it is a consti-
tutional provision under article 230A.
That articic says :

“Parhament may by law create for any
of the Umon teratories of...."

—all the Union territories are indicated
here, including Pondicherry

“(a) a body, whether elected or partly
nominated and partly elected, to
function as a Legislature for the
Union territory, or

a Council of Ministers, or both
with such constitutions, powers
and functions, in each case, as may
be specified in the law.” But what
is more important is the second part
of the srticle which says :

“Any such law as is referred to in clause
(1) shail not be deemed 10 be an amengd-
ment of this Constitution for the purposes
of article 368 notwithstanding that &t
comains any provision which amends

(b)

The importance of this is that, by making
an explicit provision in the Constitution,
it has been provided that, when parfigment
passes a law in respect of the governance
or administration of a Union tersitory,
that law, even though it might contain
provisions that are inconsistent or rspug-
nant to the other provisions of the Consti-
tution, will not be regarded as an
amendment and it will not be attacked on
the ground that it is unconstitutional. 1
am giving this prefatory statement for
the rcason that references were made in
the course of the debate to various provi-
sions of the Constitution.

There are provisions which are not exactly
similar in respect of the financial business
in the State Legslatures; in respect of
Parliament they differ to a certain extent,
but definitely differ from the pesition which
is obtammable in the Union territories for
which specific provision has been made
in the Union Territories Act.

With this background 1 would like to
submit that, what we have to look to for
finding out whether what has been done by
the President is legal or not, is not anything
else but the Union Territories Act which,
for all tegal and practical purposes, is the
Constitution which governs the administra-
tion of a Union territory. In the Union
Territories Act, there are three ar four
sections which arc important. I am sure,
you are aware of these sections. Two sec-
tions, at 4ny rate have been invoked by
the President for exercising his power in
this particular case.

Section 51, while it might appesr appa-
rently to be some what similar to anicle
356 of the Canatitation, is not parl materi
with the providon in the Comtitution;
mxmmmmsumgam
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in scope 8o far as the powers of the President
are conctrned, I may be permitied to read
it, Sir, I is a small section. I think, it is
relevant and important because the legality
of the prder has been challenged and 1 do
not want toleave anything unsaid which
will, according to me, fully justify the
legality of the order passed by Presideat
Section 51 says

“If the President, on receipt of a report
from the Administrator of a Union
territory or otherwise is satisfied —

{a) that a sitwation has arisen in
which the admmistration of the
Union termitory cannot be carried
on in accordance with the pro-
visions of this Act, or

(F) that for the proper adnurivtia-

tion....”

This is important. *

“( that for the proper adaunistration
of the Union territory it is necessary
or expedient 50 10 do *‘the Presidem
may, by order, suspend the opera-
tion of all or any of th: provisions
of this Act for such poaod b
thinks fit and make such incidental
and consequential provisions as
may apypear to him to be necessary
or expedient for administering
the Union territory in accordance
with the provisions of article 239."

Tierefore, two or three things emerge
from this section. One s, the President
hos the power in 2 particular situation which
he thinks requires the tsking over of ad-
ministeation uader him, to issue a procla-
mation #nd prociaim his tule so far as the
Union territory is concerned. In order
that the sdministration may be carried
on properly, he ias aiso been given the
power under section 51 <o suspend the
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operation of all or any of the provisions
of the Act for such period as he thinks
fit and to make such incidental and conse~
Quential provisions as may appear to bim
to be necessary or expedient for
administering the Umion territory in
accordance with the provisions of article
239. Therefore, he can certainly suspend
certain provisions of the Act. He can also
make incidental and consequential pro-
visions for the good administration of the
Union territory.

In passing 1 want to point out that the
provision in article 356 18 differenl, because
the power which the Legislature of a State,
for example, exeictses and which is given
to Parhament under article 356 is not
regarded as & conscquential power. There
s an expess provision so far as Union
territories are concerned. Whenever you
deal with a situation which anses in a
State, that situation is not the same as it
amses 1n a Umon territory where,
under specific provisions of the law, the
President can say that this is a conse-
queaual of wcidental provision which is
necessary and these are the proviswons of
the Act wiu.h are to br saspended  Now,
b, vi.ge of this power, the President as
in fact suspended some provisions of the
Act in his Proclamation. 1t 18 not relevant
10 refer to all the other prosisions, but it
is impurtant to noticc and that is why 1
mentionad that, that there was never any
intention oF is there any intention to by-
pass the Parliament becruse even there
the President in his Proclamation did say
that whenever there is any reference made
to the Union Territory legistature, that
reference will mean a reference to Parlia-
meat. The objective cleatly is that Partia-
ment is not to be by-passed. When
anyshing is to be done for the Unioa
Territory during the President's rule, the
Parfiamest, being substituted for the State
Legisiature, is still recognised and 1 submit
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respectfully, quite rightly the President
has regarded that as neocssary, by saying
that the Parlisment will take the place of

the Union Temitory legistature.

But then Section 29 of the Union Terri-
tories Act which is very relevant deals with
financial matters which is important. Sec-
tiop 29 says :

**As soon as may be, after the grants
under Section 28 have been made by the
Assembly, there shall be introduced a
Bill to provide for the appropriation out
of the Consolidated Fund of the Union
Territory, of all moni:s required to meet
the grants so made by the Assembly to
the expenditure charged on the Consoli-
dated Fund of the Union Territory, but
not exceeding in any case, the amount
shown in the statement previously laid
before the Assembly.”

Then,

“No amendments of the proposed....”
With this we are not concerned. Then
sub-section (3) is important, It says :

“Subject to the other provisions of this
Act, no money shall be withdrawn from
the Consolidated Fund of the Union
‘Territory except under appropriation
made by law passed in accordance with
the provisions of this Section.”

Now this is quite in conformity with
the idea that the Parliament shall not be
by-passed. Section 29, much less 29(3),
was suspended. It was not suspended.
The idea was that the Parliament should
exercise the financial powers in place of
the Jegistature of the Union Territary. But
the Section says :

“Subject to the other provisions of this
Act,...”

This injunction that no money will be
spent  from the Consolidated Fund is a
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general injunction burt is subject to the other
provisions of the Act. Now, what sre the
other provisions of the Act?

We may refer to Section 31 which s
another provision of the Act. We may refer
to Section 32, Section 32 is an analogy and
although it does not strictly apply in this
case, 1t 18 very important because Section
32 specifically confers powers on the
Government to direct appropristion from
the Consolidated Fund when the Fund was
first created on the formation of a Union
Territory.

Therefore granting of powets 10 the Presi-
dent for appropriation of monies is not
unusual so far as the scheme of the Act is
concerncd. But the other provisions of the
Act, of course, refer 1o Section 51 and, in
my submission, to Section 56 alo. Now,
Section 56 was specifically meant, in my
submission, for a situation which had
actually arisen on this occasion. Every one
knows and everyone conversant with the
law and the constitutional provisions knows
that there is a provision generally for a
clause or a section which deals with the
removal of difficulties because all difficulties
are not always antrcipated and in caw
difficultics come, there isa provision and a
power given in an authority so that that
difficulty which has arisen can be removed.

Now, Section 56, in terms, says that for
removal of difficultics, the President could
exercise the power. Section 56, | will
read with your permission, It says :

“If any difficulty arisea....”

‘T'he whole of it is not nelevant to the present
situation, but & part of it is relevant.

*If any difficaity arives in relation to the
transition from the provisions of uny of
the laws repealed by this {«:t.---"
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We are not concerned with this

“ . or 1 giving effect to the provi-
sions of this Act and in particular, in
relation to the constitution of the legisla-
tive assembly of any Union Terntory,
the President may, by order, do anything
0ot inconsistent with the provisions of
the Act whwh appears to him to be
necessary or expedient for the purpose
of removing the difficulty

Now, two things which are relevant for
our purpose m this connection, are that
he can do anything to remove a difficulty
for the purpose of carrying out the pro-
visions of this Act The other thing which
tt says 18 that in the removing of the difficul-
ty he can do cverything excepting that
which s inconssstent with the provisions
of this Act Now Section 29, having
terms, said that 1l s subject to the other
prowisions, being subject to Section 36,
cannol be said that the action taken here
1’ nconsistent with Section 29, because
Sectson 29, in terms, permtted action to
be taken under Section 56 and 59 by the
President to remove the difficulty

Now, I would respectfully submnt that
a difficulty of this nature, as { said in the
beginming, was unprecedented and of a
spectal type  There has been no precedent,
when practically at the end of the financal
year, when the Umon Territory adnmunsstra-
tion has to be carried out, and the President
exercises his power (o remove the difficulty

This power 18 given o the President under
Sectton 29 read wuth Section 51 and 56
1 submut that the action taken by the Presi-
dent was pecfectly legal action and fully
justified under the circumstances of the
case. | am fully convinced that what
Goveramyat bad doae 13 ant anly correct
ungder the circumitances, but 13 also legal
and cogstitghonal. The Proudential Order
wsal takss into mccount the fact that
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Parhament has to deal with this matter.
He has said, ‘Pending the sanction by
Parhament” That 18 to say, this »s only
an mterim order for removal of difficulties
and not to by-pass Parlmment This has
boen made perfectly clear in the Presidential
order Let us test this, Sir, by considering
what would have happened If the Assembly
had to dissolve on the 31st The Assembly
dissohved on the 28th What would have
happened if it dissolved on the 3ist? It
«annot be reasonably argued, (hat because
the Assembly dissolved on the 31st, from
Ist April the Administration of the Umon
Terrmtory cannot go on  This 1s the only
way of tesuing theprovisions In thws case
it dissolved on the 28th It would have
dissolved as well on the 3ist And of 1t
dissolved on the 3ist, the only remedy,
the legal remedy was this, that 1s, under
Section 51, read with Section 56 This 18
my respectful suboussion and I wish to
point out that the action of the Presudent
was jegal and constitutionai and under the
circumstances, 1t was an action which 1
submit, Sir, was a proper action

The views of the Government have been
put before the honourable house We
have put our views quite candudly and
frankly But mn the matter of financial
business, we do submut, we will go by the
wishes of the honourable House

SHRI SFZHIYAN (Kumbakonam)
1 hoard the Mimster with rapt attention
Fiest let m: proseed with the points he has
rarsed one by one  He said that the Assem-
bly got dissolved on the 28th, and that
the Budget of the Umon Termtory of
Pondicherry was resaved here o the
Foreaocon on 29th [ think by that tume
at about [ O'cdduch we raned the guestion
here based on our apprehensions that
the Constuitution has been by-passed, and
Partraracat which has been cotiusted with
the work of a State Leguslature, has boen
by-passed There 15 no Constitulional provi-
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sion ot a statutory provsion for any contem-
plation by the President or the Executive to
withdraw the smounts. If moneys are
not appropriates properly it is only misap-
propriation of public funds. Therefore
we raised the question here at about 1 O
clozk and the Chair shared our misgivings.
And the hon. Minister now comes to the
House and says that the Budget was
received in the forenoon of the 29th,

Whaat provonted th: Minister or the Gover-
nament to come the House at least before 6 O'
clock on the same day and explain the posi-
tion ? He could have told us that he received
it only at 12 O'clock and he required
soms time or we may give some  solution,
That is why he has come up before the
House.

First of all there has been a contémpt—
a callous contempt—of the procecdings of
this House. When we raised this point,
nobody todk care to explain the position
to the House. The House is the proper
foram Thrs should have been done first.
Before 1 make other observations, 1
would like to b2 enligh'ened on one thing,
The faw Minister bagan his submssion
by saying that what he did was fegal and
proper. I do not know why he thinks
that thus is legal and proper. By saying this,
doz=s be presume that (0 do something proper
hs can d> somzthing illegally 7 We are
arguing about what is legal and not
whiat he thinks as proper s Here it is
jllegal. You may think it is proper
you my think it is  practical.  But,
why don‘t you come before the House
and say that this is our diffculty.

Then, Sir, he says that  29th being
the Jast day, he hsd no other go. 30th
was there and Jist was also there, It is
not the Fabruary of a leap year with only
23 diys aldtied in a calendar. This was
the month of March there wote
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stilt two days fess—30th and 3iet.
Did he come before the Hoyse and ask
the house that this was & siturtion and this
was their difficulty that they received the
budget onty st 12 O'clock and eo they requir~
ed sonmw time. If he hedsaid that this
House sbould meet on 30th or 315t Merch,
we would have been very gled to oblige the
Government . I want (o make one thing
very clear that it is not our intention to
deny the monies to Pondicherry Govern-
ment ; it is also not our intention to scuttle
the functioning of the Government. Our
intention is to see that Parliament, in this
process, should not be by-passed, And
an unconstitutional law should not be mrde
by the highest forum of the Government
and that too by the highest executive tead
of this country.

Therefore, what prevented them 1o utilice
the opportunity of 30th and 31st March?
1 think that suggestion was made by Shri
Bosu also that we could sit on Satuiday.
But, no reply came. The only reaction
that we had was fiom the Deputy Speaker
when he made a suggestion that there i
a livewire that will convey the message.
1 think due to power failure and power
crisis that Livewire did not ‘act on 29th.

Regarding Orisa incident which we
quoted, the hon. Minister made a mention
and said that he went 10 the same sowmce,
He being a legal luminary and slso he
had been a judge of the high court

T do concede that T ey not a lawyer by
leamning or by profession and I am just
a lsyman, In this case he says that it is
different from Pondicherry. I do agrec
that Orissa is a Stuatc but Pondicherny
is 4 union territory and Orissa i u big state
of about 500 miles in size geographically
Nobody denies all that, You please reed
page 536 of the book by Shri Shakdher.
No body B going to ogomte  Pondichen)
with Orisss by sny stretch of hgination.
Whsat dors thatsay ?
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; Tor. ‘the. State, the administration -

of which has been taken over by
the President on the Proclamation
issued by him the budget of the

State, according to existing practice

is not certified by an Ordinance,
the underlying pringiple is that
no money can be spent out of
the Consolidated Fund without the
sanction of Parliament.™
Therefore, ths emphasis should be on
this. That is the underdying principle
whether it is for Pondicherry or for Orissa
or for U.P. or for Tamil Nadu. The
principle behind that is that no money
can be appropriated without the due
procass of the law that has been laid down
in the Constitution,
in this-one he says that contingency arises
for pissing the Appropriation Bill. Rajya
Sabhi is not in session and so that House
has to be sumnoned for this purpose.
There was time between  29th and  3ist.
No time factor was invohed here.
Did - you approach the House and ex-
plain the difficuluies? You simply go away
in 2 cavalier way. You simply say that you
received the badget in the forenoon and then
you come to the House after three or four
days and ‘say that you did not have time,
Was any attempt made.on the date to explain
to us that there is » difficulty? The difficulty
was not (Hat of the Executive nor of the
President. If ot all there was a difficulty,
that sbonkl have boen experienced by this
House, - Mthhisuwﬂousewhmhm
80t the power. Why should you arrogate to
yoursell the position, the power and
hvthorky" of this House. Why did
| JOu " oame: “to- the  Houwse and

u?&ﬂ%mywdﬁﬁwky?
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_themiselves the power of this House. Even

if there be difficulty, we do not want to
share it with them and we do not want
to throw the burden on them. That is the
main point.  The principle underlying
it is this. If any amount has not been
withdrawn by the due process of Jaw under
the constitutional provision, that is a clear
case of misappropriation. Whosoever has
done it, it is a misappropriation of the
highest order.

Then, the hon. Minister has said that on
that day he did not have the figures etc. 1
submit that on the same day, namely
the 29th of last month, they had issued the
Presidential order where the amount had
been indicated as Rs. $5,00,3%,000. So, it
is not a token lump amount which has been
indicated, but they have calculated this
amount and mentioned it. Why should they
not have come forward with the same
calculations before the House and said
that they required so much ? On the 29th
Mairch, they were abie 10 prepare the state-
ment giving the figures. Nothing had
prevented them from coming before the
House on the 29th ; if not on the 29th,
at least on the 30th they could have come,
or cven on the }st. Afiter all, the House
has been very obliging. On one occasion,
the Members were called for a session at
10.00 p.m. and we all came huniedly in
in order 1o make the Finance Bill proper.
We had obliged them on that oocasion.

Similarly, we would have obliged themi in
this casealso. Even if anybody had refused,
the sense of the House would have prevail-
ed, because they have got a majority, a very
conciliatory ond helpful majority. From
this side atso we would have helped in this
situation, and nobady would have prevent-
ed it. If only they bad come forward before
the House, the House also would have been
responsive enough. Thercfore, 1 do not
Mwﬁhymmtomonmlhu

' procedure. .
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Then, the hon. Minister has made use
of section 51. The other day itself 1 had
quoted this section. Today he nmde two
points. He first took up article 239 A and
then article 51:  Of course, even in section
5t of the Act itself it is clearly aids that it
has to be read with article 239. The text of
section 51, itself says ¢ ‘In accordance
with the provisions of article 239..' So,
section St has to be read with article 239,
Article 239 says in the very opening werds :

“Save as otherwise provided by Parha-
ment by law, every Union territory
shall be administered by the Presi-
dent, acting. .:“

Then, we have article 239 A which relates
to the creation of the legislature etc. T
would like to emphasisc the opening words
of article 239 namety ‘Save as otherwise pro-
vided by Parliament by law'. If Parliament
provides by law, then that can become the
exclusive of the Jurisdiction of the President
under article 239,

Theny he has quoted section 51 again
to say that the President has got the power
to suspend cettain Provisions and the
President can make such incidental or conse-
quential provisions as may appear to him
to be necessary, We have conceded this.
But what is t(he meaning of suspension ?
As | suid earlier, he has not suspended
very many sections which I had read out
the other day, such as sections 27 to 31
which deal mainly with financial questions.
Of Course, 1 concede one thing bere,
and this was a point which was raised
by Shri Somnath Chatierjee also the other
day, namely where suspension creates sny
difficulties, the incidental or consequential
things would flow out of the suspension,
bt it cannot touch those sections which -
main in fact. Even then, 1 do not think that
he is going to consider the withdrawals of
money, which is » basic power of Patlinment
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or of the legislature concerned, us ckdota!
Of consequential,

Then, he referred to section 32 in » pass-
ing way. He statod that there hid been
specific cases where the statute gave powers
to the President. I had quaoted this section
also the other day. It says ;

“The Administor may authorise such
expenditure from the Consolidated
Fund of the Union territory as
he deems necessary for a petiod
of not more than six months
beginning with the date of the
constitution of the Consolidated
Fund of the Union territory. . . ."

So, this was only for the transitional
period. At the time of the constitution of
the Consolidated Fund of the Union terri-
tory, for six months they gave this power,
1 want to know whether there is any provi-
sion giving such a power to the President
for any subsequent period. If he can guote
me some specific provision where he has the
power subsequently also, i.c. after six mon-
ths, say, on the dissolution of an Assembly,
or if he can point out any law which has
been passed by Parliament giving that power,
then I conld understand it and it would be
quite valid.

Thercfore, quoting this one in passing is
only cloud the issue before us.

Then S6—removal of  difficylties.
In regard to this case of removal of difficul-
ties, he concedes that it should not be
inconsistent with the provisions of thn
Act. Thea there are 29 and 31. These arc
two very important provisions, There
again I rely on this

“Suhject 1o the other provisions of this
Act”— :

‘Other provisions’ meass the other
HAoshoial provisiong-
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“no monsy shall be withdrawa from the
Comsotidated Fund”

There i3 a vote on account and other
things. I do not think we can stretch this.
¥ we did 80, we would be cought in & vicious
circls. You go from section 29 to 56;
again you come to 29. And you are caught
in a vicious circle. Here ‘subject to the
other provistons® is very expliotly clear.
Then we have 31, which is more rehiable.

“Notwithstanding anything in the fore-
going provisions of this Act, the
Legislative Assembly of the Union
Territory shall have power to make
any grant in advance....”

Ths Non-obstamte claus means that it
is exclusive by itself. That means, only
the Legislative Assembly here substituted
:;‘.Miammt.mmt the power to do

He poses another question : What would
happen iff the Assembly had got dissolved
on 31st March ?Our lawis not based on hypo-
thetical question, I there is a hypothetical
question he should have come before the
House and taken its advice and consent
befare doing  this.

I feedl that this fundamental power
to graat or withhold gran* to the
executive, whxh has been acclaimed
as the basic feature of Parliamentary demo-
cracy, has boen given a go-by by what has
been done. Parfiament loses its significance,
democeacy loses its meaning if the power
is taken for appropriating amounis without
adopting the proper procedure, Such a
coutss anly amounts to misappropriation.
A misspproprintion of the highest order
is beiog committed by the highest executive
of the sate in the country in the federal
set-up.  We will resist it

My poiot is very bmsic, T uppeat to the
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Prime Minister and others also. This

s not a parly question.

MR. SPEAKER : Let me know what is
the remedy.

SHRISEZHIYAN : Let them first accept
the position that the President has not got
this power and only Parliament has this
Power. Then I am prepared to sit with
them and discuss as to what we should do.
They should not do anything which is
unconstitutional, wiira vires and Hiegal.
An illegal act cannot be justified. Probably
the Law Minister may think that 1t i1s proper
(Interruptions). I appeal to the Primc Minis-
ter. This is not a party issue-DMK ADMK,
CP1 or any other. We are not involved in
thss, It is a question of thc power of
Parliament, the power of the legisiature.

SHRI INDRAJIT GUPTA : I do not
agree with that. All this proclaimed concern
for a vote on account could have been avoid-
ed if the vote on account was allowed to be
passed there. But there was unseemly
haste to topple the Ministry and from
that followed these unseemly things.

SHRI SEZHIYAN : What was done
there was constitutional ; what 15 oow
being done here 1s unconstitutional and iliegal.
SHRI INDRAJT GUPTA : Felony is
compounded.

SHRI SEZRIYAN : I would request Shr
Gupta aot to mix the political issue with
this. This m a cooshiutional ssue. |
may happen tomorrow in Kerala: « can
happen anywhere. This 1 a point concerne
ing the supremacy of the legislature to
grant funds, That has been croded. Tt
is not & question of this Government
or that Government falling.

Thercfore, I want your ruling om ths.
The haste displayed by Government has not
only been indecent; it has been undemo-
cratic and unconstitutional. 1 look forward



227 Expenditure out of

[Shri Sezhiyan]
to you and to the Leader of the House to
uphold the power, supremacy and dignity of
the Legislature, I am not saying Parliament
alone but legislature in general over the exe-
cutive. Once you refuse to consede this point.
you can take it from me that the Parlia-
mentary system has no meaning at all
in this country.
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“Subject to the other provisions of this
Act, no money shall be withdrawn
from the Consolidated Fund of
the Union territory except under
appropriation made by law passed
in accordance with the provisions
of this section.”

T FTETIIT B g1 114(3) 37 =2 & -

“Subject to the provisions of articles
115 and 116, no money shall be
withdrawn from the Consolidated
Fund of India except under appro-
priation made by law passed in
accordance with the provisions
of this article.”

A A% 115 7R 116 g #7 zAfEe
JeE § #ifF gAY dfa § &ww 32 &
FIE TS TTAAT AGT & W AFT 32 H qE A
gefafredex &1 7g afire e o 5 &
g &1 sty q% ag afeq fafs & @y a9 73
a% gy =7 § Wsrrfaﬂmfzriaz
7E eaTAS SIS T § W iR AT 114 W AT Ay
gt faerdy & 1 @Y TrES TTEA #7198 FEA 0F
w27 aifawes ome 7 dwz T3 wearadl &
FEA IV 1 WAl F AEAA F 5 TUT AT &7
F7 F1 aftaF faean @ faege agfame 2
F1E arer gz 7@ G g% O & siw weafy
1 78 AfaF g

8
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MR. SPEAKER : He quoted section
36 of Unmion Territory Act

Mg scar Tarogr g 56 fover
*ax #d4

* qziy ay wk ¥ @ fr 29(3) W
114(3) & & wfry ¥ fe gfr SAedy
finz & W 12 ¥ g Afaw fafe ¥ o WY
#y ouf v iafafndzr w1 S Frrmy o
wfwre fgar way gt ¢+ arew o Py @y @v o
g dfeara & v vy wy T AT Ky 34
fou TR B 115 W7 1 1s WITT N TEuA
fm a1

R LY WE WY 50 W T E S0 ¥y aframy
¥ oy wat o vy oy e o w9 s
¢ o ufefran ® 77 & fenr & ot e A
femyamym s ww wrer 29 R,k
W wF gu wrn sadag wy dw fre
wer § 7 27 W S1 T Tt € T g
seravivR A A p wen k e
wgmfr Wy afws fafe & s v w
frerry wr W & e sifewre fowey & ww
& v wft §, a dfwara o fasaerr iy P
wrere e, T & ST oy 6 B Fnime T
¥ wite paforg & wre & o1 Pk e g feown
WY HTRE T G e ST ¥ AT
W § 7 wrre ff W & oY W 6 Ay € o
wifing fis g wview w3 Gy € Ty T
feriy o yg WY s feay & ooy fet 3
W ug ey sgavr ey 6 Gt s fear e
o writ ey fway wrw e o ¥ o wfewT R o
g ot &oxmply wre wikurfre s { o & ad
# weamm & gu afowdy we ¥ ™ ¥ ey
wor  wen ft wew § awd s wy ax woRe
{ o wiver & v o ¥ ey o ot w3 L
wft o i wew § fo 2y sibwfre Wi
o aut wr Wk o vy et iy ¥ 4

SHRI SHYAMNANDAN MDHRA
(Bagusorad) : Bir. 20y submission 15, that the
hon. Law Blinlator has tried to create
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an dlusion that the Unmion Terntories
function m a world of their own and no
financial rules and procedures, as apphed
to the States or the Centre, apply to then.
This 1 inxdeed not far  This indeed is not
correct Ths is the overwhelmung rmpression
which the hon  Law Minister has tried
to create that they funcion ma umiverse of
their own, and that the financual rules and
procedures do not apply to the Umon Tern-
tories Now 1f he did not mean that, then, §
take 1t the same rules and procedures apply
to the financial admimustration of the umon
territory, as apphed to the States and the
Centre That bewmg so all those powers
which belong to the Umon terntory’s
lemslatite are now transferred to thus
Parhament and those rules and procedures
are abo transferred to the Centre, that
s to the Parbament of india Since the
reicvant (lauses in the Union Terntores
Act had not been suspended those powers
come with added coafirmauon to the Parha-
ment Otherwise, if the President had
thought those powers should not apply
those financial rules and procedures should
not spply then, the President i s wis-
dom, would have suspenied those clauses
of the Umon Termtones Act  Since the
President did not think 1t fit to do <o, those
rales and procedures now come to us for
adnumstration and application That being
so why hauve those rules and procedures
been waived in the present case ”

Now the hon  Law Mimster has tned
to say thatthere was an un-precedeated
atuation created 1n the given set of circums-
wnces 1 do concede that there was an
un-precedented situation  But, to my mnd
the un-precedented  situation called for
extraordinary steps, {or passing the legisla-
100 that s contemplated under the Act.
We should have taken evtrmordinsty
steps for putung  the Vote on Account
through this House anc through the
other House This s clearhy demanded
by the Constitution Extraordinary step~—
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sot an illegal step, but a Jegal step—should
Bave been taken,  He should have taken
extraordinry steps by calling for the sittings
of the House even on the holidays. If
the Government came beforc us to
get assent 10 such a measure, then we
as e House of the People would have
been in a posibon to give the assent
After securing the assent of the House
of the people, the Goverament would have
issued an Ordinance which would
have had the force of a legislation,
They bave tried to do it thiough an
order and the enormity of passing an
order cannot be ignored by Psrhament.
Ordinance is a form of legislation and that
this would have to be regularised later
on.

MR. SPEAKER Your previous
arguments have been negatived by this new
suggestion.

SHRI SHYAMNANDAN MISHRA :
No Sir.

MR. SPEAKER : Thu is what happened
in Orissa. The ordinance had to be with-
drawn.

SHRI SYHAMNANDAN MISHRA :
After the assent of the House, Isay. Asl
said yesterday, it is the House of the
People and not Parliament which is
mentioned in article 357(c).

If it is granied that the same rules and
prooedures apply to the Union Territories
also, Parlisment would bring to boar the
relevant article of the Cooltitution.

It would not be right to submit thet the
Parlisment in exercising ite funtions under
the Union Territores Act would be fresing
itself from the fundamental constrafnts
imposed by the Constitution. Do you think
that Parlismont, which has to prolect and
defend the Constitution and alo 1o sapply
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the Constitution to various sapects of the
sdministration will go outside the soope
of the Conatitution?  Parlament has 2
dual role which is not extinguished sincs the
minister says that it is only the Union
Territories Act which will govers the
Parliament in adminis’ering the Uniom
Territory. Parliament will function under
the fuadamental constraints of the Consti~
tution. Parliament cannot diver! itself from
them, So, the Law Minister in urging
before the Howse that an unprecadented
situation had arisen and therefore an illegal
act had to be regorted to has not been fair
to the House. Thete could hawe been a
Iegal act for the same purpose. The legal
actwas that theassent of the House of the
People could have been taken and then
sn ordmance issued. 1 conoede that
this is not wholly desirable. I the
voie on account requires to be passod
that would require the approval of both
the Houses. Since the other House was
not in session. 1 suggested this balf-way
measure—that the assent of this House
taken even on & holiday and then an
ordinance coulkd have been issued,
which at Jeast s a form of
legisiation. But the order is not legal, o
15 something arbitrary. It does not reguire
10 be passed again by the House. But the
ordinance wotdd require to be pussed by
the House later. So, there was u propey sier
indicated in this matter which they did not
take. But my further submision to the Chalir
would be, if the Chair was indulgent enough
10 the bon. Law Minister yesterday
to give one day's time the Chalr should
be induigent esough to us sleo to give
further time to comsider this matter, %0
that we cia come forward wilh somc
constructive proposals to fisd & way oul
of the cuf-de-sap in which wi find porselves

SHRI HN. MUKERJBE (Calcuta—
North Eset) : Could §very sbortly sugses!
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that since Government avoidably or
unavoidebly, ooncede that they have
disregavded Pucliament to the extent
of not having come before us on the 29th,
Government should submit st with an ap-
propriste word of apology to this House,
and then mestings could be held, not noces-
sasify in this House but 1n some other forum,
to find a way ou! of this imbrogho That
coudd be done very eassly with some hand-
some word or whatever you call it

SHRI H.R. GOKHALE , Ecveryone of
these arguments was made  yeslerday and
1 do not sse any single n:w  pont, and
everyone of them 1 have dealt with 1n my
opemng speech [ would hke to mention

only two things now

A referente was made that 1, as it were,
gave the mpression that so far as the Umion
Tertkorica arc conterned, they are not to
be governed by a procedure which apples
to financia. matters I did not say any thing
fike that. How can any swh imptession
arise 7 All that [ clearly said was that the
powers of the Assembly of the Umion Tern-
tory are not to be exercused by Parhament,
when the Pariiamenat functions as an
Assemibly and follow the same procedure
whuch the Asaembly follows. and that proce-
dure 1 claborstely given 1n the Umon
Terntarwes Act, which I concede wiil have
to be followgd by Parhameat before the
Fiaancisl Bill is passed.

1 ant not desling with the whole ground
again, | amn dealing with only one or two
points.

SHRI SHYAMNANDAN MISHRA . S,
you wonld be plessed 1o recall that the
bon. Law Minister has said that acticle 239
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article 368 would not apply. But the

Article 368 relates only to the procedure for
the amendment of the Constuution

234

SHRI BHOGENDRA JHA . (Jamagar):
Afier hearing the Law Mnister onc gets
the impression that in spate of all the labour
that he has made, he has actually no case
to defend but he lacks the courage to admit
the mistake There 18 no party question
here  Thus 15 a clear cut case’ of discegard-
ing Parhament 1f we accept this position,
then it would be a bad precedent for the
future S0, I would request you, Sir, not
to ailow the Government to lay the papers
on the Table It would be better for the
Government to have the courage 10 admat
the mistake

MR SPEAKER After listening to the
pomnts raised yesterday and after histening
to the reply given by the Law Manuster, my
view 15 that the finincial procedures and
monecy grants are purely within the juris-
digtion of this Parhament The Law
Manister, after saying everything in defence
of the action of the Government, said very
appropniately at the end of his speech that
ff e is not correct 1n any way, he 13 in the
hands of Padiament

14 hrs. M

Secondly, 1 am not gowng to aliow this
order to be laxd on the Table of the House
at present.  As suggesied by Shn Sezhiyan,
Shri Shyamnandan Mishra, Prof. Mukerjee
and some other friends, we have to find 8
way-out, if there was some lapse or some
omisston, we shall have to find a remedy,
J thask, 1t is better that the Law Mmister
and the Finance Munsster jom us at owx
meoeting which I may call . ...

SHRI S.M. BANERJEE (Kanpur) « what
about calling the Attorney-General *

MR. SPEAKER : Whatever be the
tapses, we must find & way-out  Afier all,
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[Mr. Speaker.)
Pondicherry is in India, On broader conai-
derations, I will call a meeting of the leaders
of paties in which the Finance Minister
and Law Minister may participate. Do
you want the meeting to be held today ?
Let us meet the day after tomorrow at
4.00 pm.

SHR1 S.M. BANERIJEE :
is a holiday.

MR. SPEAKER : The holidays have
played havoc on him. If there were n»
holidays, there would have been no
difficulty.

Now we pass on to the next business,

Tomotrow

Re PROPOSED STRIKE BY GENERAL
INSURANCE EMPLOYEES

SHRI S. M. BANERJEE: (Kanpur): Sir,
1 want your permission to make a submis-
sion.

MR. SPEAKER : Kindly give something
in writing.

SHRI S. M. BANERIJEE : This 1s about
the pronosed strike by the General Insunance
Employecs: they rc going on strike from
8th April, 1974,

The Genersl Insurance empioyces are
agitated over the attitude of the Govern-
ment who have not accepted the agreement
reached between the ARl India General
Insurence Employees’ Association and the
Corporation. You had allowed a guestion
here, Sir. where the Finance Minister re-
plied that negotiations were going on. [
am told today that the negottations have
failed because of the rigid attitude of the
Finance Minisiry  The General Inswrance
Employess' Association have givea a call
and have also written a Jetter to the Finance
Minister that, if no negotiated settiement
s reached, they would be at Hberty to go
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Poliey of whewt 1DTETE (D)
on strike from the 8th Apeil, 1974, This
is purely a Central matter, The Finance
Minister and the Deputy Minister are
here. 1 am surprised that an agresment
reached with the Corporation is not being
accepted by the Finanoe Ministry. I would
request you to ask the Finance Minister
to make a statement on the Sth April, to
avoid the mpending striks. If the st1ike
takes place, they will be solely responsible
for that. On behalf of the Association,
1 request you, Sir, to ask the Finance
Minister to make a stutement. Otherwise,
there will be an alt India strike.

14.04 brs.

DISCUSSION RE : PROCUREMENT
AND PRICING POLICY OF WHEAT
FOR 1974-75 SEASON

MR. SPEAKER : There is & motion by
Shri B.V. Naik and Shri Madhu Limaye
to raise a discussion on the statement made
by the Midister of agriculture in the House
on the 28th March, 1974, regarding the
procurement and pricing policy of wheat
for the 1974-75 season. The time allotted
is five hours.

Sha B.V. Niik,

SHRI B.V. NAIK (Kansra) : The pricing
policy for wheat and also the policy in regard
to procurement which the Hon, Minister
for Food and Agriculture has taid on the
Table, afier a considershle amount of
experience which he has gained in the course
of the last many yoars, whils in brief it can
be described as a sort of s realistic step may
also be considered 95 a sort of & compromise
with the realitics that have boen prevailing
i this sub-continent,

And onc of the bardest reslities is the
viclence, the violent in 1B wub-comtinent
which has erupted right from Oujarst to
Mabarssiiira aod many wwbun cuires
the eounisy.
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14.06 hrs.

IMr. Deeuxy Seeaxer in the Chair)

While it is appreciable that many of the
hon. Members of the Opposition will deal
with this as a matter of triumph, justifiably
80, bacause it 1s the triumph of the whole-
salar in the country who for about  3000-
5000 years has sucked the blood of the
peasantry in this country, who has sucked
the blood of the farmers in this country
and to that extent, the extreme reactionary
elements bave a reason 10 bloat over their
success to the extent that a compromise has
been made. But, as i many other fields
of natural progress, there will be periods
in which a tesnporary retreat, a temporary
going back on our proclaimed goals will
only mean that we may be losing a few
battles here and there but the victory in the
uitimate war, the war on poverty, the war
against exploitation in this country, will
have to be achieved provided we bnng
into this operahion an adequate amount
of the political and the economic will whxh
is the crying need of the hour today.

The most operative part of the policy
document from the general 10 the specific
is that it says that the trader will be brought
back, he will bo asked to procure anywhere
from $ to 6 million tonnzs, he will be licensed,
there will be stringent controls, there will
be a watch over the movement of food-
grains and particularly in the surplus States,
there will be & hike in the price that is to
be paid (o the farmer, there will also be
a hike in the price or & revision in the price
par gquintal and it will be Rs. 125 and that
the entire trade to be carried on by the
trader, whether bwide the State or in between
the ‘States; will be carried on under the
divect supervisiona aad control of the govern-
myvad machinery, fn this behalf one of
the tiindlicnps has been that of the Ministry
of Comunarge which is desling itself with
this aapect of internal trade, is staffed
with & sksleton staff, For the implementa-
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tion of this Essentinl Comrmcdities Act,
modified as it is going to be, with stringent
controls, greater penalties, greater fines, if
it is staffed by such a skeletal staff, it may
be difficult for New Dethi itself to administer
this entire new programme. Either re-inforce-
ment of the staff at the Centre or with the
States, m the form of cells, to work as watch-
dogs of the Central Government, of the
Mimstry of Food and Agriculture and of
Commerce, —should be created in each one
of the State Capitals, if not further down
the line. This is my respectful subnus-
sion. In respect of entire foodgrains, as
per the rule of the thumb, we may produce
near about 100 million tonnes each year.
You may put it this way or that way.
In this year we had expected 124 million
tonnes which hope may not be completely
fulfilled. But the reality of the situation
is this. This couniry inevitably and always
has been a net mmporier of foodgrains
exoept for one year, that 1s 1971-72 when we
procured 5 1 million tonnes and we distri-
buted 5 109 million toanes. In 1967-68
our production was 11 million tonnes and
our procurement was 0.8 millon tonnes.
What we distributed during the year was
6.9 million tonnes or say, 7 miflion tounes.
T will not bother you with all the details,
till the year 1973.74, wacn our procure-
ment has been 4.5 millions and distribution
5.4 mithons of tonnes. In other words
it only means this, that we have been always
a net importer of foodgrams and these
foodgrains have been channclied ihrough
our public distribution system. By food-
grain here I mcan wheat.

Only a couple of years back we were in
a position to dstribute something which
we had procured ourselves and the principle
commodity being wheat, the rest of the
commodities being not strictly under control,
we can take it, what is good emough for
wheat is good enough for the rest of the
grains in this country. So. now the question
is: What does that bring us to ? We
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[Shri B.V. Naik]
started more than a year ago with total
monopoly procurement and take over of
the trade of wheat. We thought of going
over to rice. But at the appropriate time
when the rice crop was to come we were
not able to find either our procurement
machinery or the machinery for distribu-
tion and naturally we had to give it a go-by.
Thereafter now we have been in a position
to commission the trader once again. In
this sub-continent we are faced always with
the question of import versus internal pro-
duction. In 1972, September, if I remember
aright, our hon. Minister of State for Agri-
culture, Shri Annasaheb Shinde, a knowledg-
able person, was very optimistic about our
internal production.

He had gone on to say on the floor of this
House that the Government does not think
it fit to import any foodgrains this year.
But, unfortunately, either climate, drought
or other conditions compelled us to go in
for it. 'We should really thank our northern
neighbour, the U.S.S.R., for having given,
without our asking for it, about 2 million
tonnes of foodgrains.

While w2 do ansreciate and while we
would not like to libzl any section of the
Indian society as anti-national or reactionary,
if we have to take up the responsibility of
feeding the millions in this country, 1 would
like, more than on ideological considera-
tions, technological considerations should
weigh with our Ministry of Agriculture for
import of food. The world’s stock of
foodgrains is limited, its location is also
limited. We should be in a position to
see which one of the enemy's we should
choose to face. We have been dealing with
the exploitative section, of which you are
familiar with, for the last twenty-five years.
Without parochial and patriotic sentiments,
T would only say that we should meet this
from whichever source it may come from.
As regards the ventures of the Government’s
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taking over of stocks of the entire food-
grains, I would say that they will also
have to see to it that this second line of
defence or the third line of defence, is ade-
quately guarded. In case, when the time
comes, we should see that we are in a posi-
tion to depend upon our own sources of
supply wherever they may be or whoever
it may be and from all over the world. Why
I say is this. Optimistically the Ministry
of ~ Agriculture in Krishi Bhavan has
good grounds to cover in taking the
decision but, what about the support of
the traders who have a long three thousand
years® history of their own in this couatry?
What do you think about the bankers, the
indigenous money-lenders and absentee
landlords which are essential things for the
success of the wheat trade takeover. As
I have said before, if Marx were to re-
examine the conditions in India today,
he would not have been biased in favour
of urban socialism which has been the pre-

“ference of most of the people in this country.

He would have been a rural socialist. There-
fore, I would say that we should not place
all our eggs in one basket. Six million
tonnes is the procurement from the internal
traders in this country. My question is:
suppose this pious hope does not materia-
lise. What is the second line of defence?
What is the alternative contingent plan ?

Let us know the contingencies to which
we look forward to without any inhibitions
in that line. The entire question, when the
hon. Minister was present, came up for
discussion as early as on 8th October 1972
at the Gandhinagar Session of the A.LLC.C.
What many of us in the past said privately
and on the political platform we stand by
it. This is only a stop-gap arrangement.
We stand by it. What will be the possible
challenge to the foodgrains distribution
in this country ? Though the figures may
look rather higher, we may have to remember
one thing that we have not less than 17 or
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18 State Governments—the entire State’s
apparatus is at our disposal.

MR. DEPUTY-SPEAKER :
21 and not 17 or 18 States.

There are

SHRI B. V. NAIK: I am subject to correc-
tion. I remember it now. And [ shall
commit it to my memory.

In the circumstances, by the rule of
thumb, this country need not reach the
goals of nationalisation of the well-organised
' oligopolistic sector in our country, the big
business houses, big firms, the oil cartels
and others. The first charge of socialism
of any brand of Indian socialism in this
country will be to regulate, organise and
socially control the competitive non-oligopo-
listic sector in this country. This is re-
presented by these foodgrains traders, the
small producers in respect of the essential
commodities for the people in this country.
That should account for abundant work
and programming at least for the next
many years. The principle charge on the
socialist programmes in this countiy is this.
What does that mean ? Statistical lies
could be the worst lies that we can invent.
There can be quotations of statistics, but
many of our farm statistics are far from
exact and far from real. There are about
56 crores of people in this country. Taking
the urban non-farm-producing and non-
growing population and the rural poor,
approximately it will be a challenging task
for the Food Ministry hete as well as in
the State Governments to feed about 25
to 28 crores of people. To feed them
either under a monopoly system of procure-
ment or to see to it that their bare necessi-
ties are met would mean a gigantic task.
But when it is broken up, I repeat again
what I said on the 8th October, 1972 at
Gandhinagar, for brushing up our memory,
a hundred thousand distribution points
capable of distributing about 5 crore
tonnes of foodgrains besides the other essen-
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tial commodities; when it is broken up into
a micro-economic scene, it will come to
about 500 tonnes of foodgrains per year
rer distribution point or per outlet point;
500 tonnes per year with a working period
of 250 days would come to approximately
20 tonnes per distributiorn point; 20 tonnes
is hardly 200 quintals.  After 26 or 27 years
of administrative experience in free India,
do we not have the expertise, the skill,
the ability as well as the will to create such
points all over the country to serve a popu-
lation of about 5,000 people, 5000 people
per point and 100,000 points would mean
50-60 crores of people. Can we not find out
such a system of distribution points each
of which in the course of a day’s working
for 8 to 10 hours is capable of distributing
not more than 20 tonnes per day or 200
quintals per day ? 1 think that with the
unemployment problem in our country,
with the unemployed graduates in our
country who are going abegging for jobs,
their number being not lakhs but nearly in
millions, it is possible for us with the availa-
ble expertise, without any import,
without any import of any technology or
without even any import of ideology to be
1n a position to fashion out such a distri-
bution system and this distribution system
shall work as the bulwark of the Indian
socizlist society that we are going to build.

Time and again, as was stated by one
of our friends, the right of the right and
the left of the left, the urban socialists and
the right reactionaries have been very much
satisfied thinking that this is the ultimate
thing, and that step No. 2 would come to a
reversal of the entire State trading in food-
grains. I do not tkink that we would be
reversing but this is only a technical con-
cession,

SHRI S. M. BANERIJEE (Kanpur) :
Tactical concession.
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SHRI B. V. NAIK :Iam glad that I am
corrected. 1 have the bumility to accept
it and say that it is a tactical concession.

MR. DEPUTY-SPEAKER : Would he
say strategic retreat ?

SHRI B. V. NAIK : It has been my good
fortune to say that we should be in a position
when the time comes to cell 3 spade a spade.

SHRI §. M. BANERJEE : It is one step
forward and two steps backward.

SHRI B, V. NAIK : That was Lenin mn
the reverse. *

As regards the rate of Rs. 105 that has
been given to the farmer in this country,
time and again 1t has becn our endeavour
to find out the ultimate economic basis of
the pricing of wheat or of rice or of the
lcvy rates that we are imposing on rice
or other commodities like sorghum.

What is the basis ? We have always been
told that it is a remuncrative price to the
grower and a reasonable price to the consu-
mers. We can indulge with the clever-
ness at our command and at the command
of Krisht Bhavan in this tautological exer-
cise, playing with the words, What is
a rcasonable price to the consumer 7 One
rupee, Rs. 1 50, Rs. 2 per kilo ? There is
no such basis as what we call 2 reasonable
veason. Similatly, semunerative price.—
what is remunerative ? The basic thing
with which the Indian farmer or the farmer
anywhere or any producer anywhere in this
wide world will be aatisfied will be when he
is told that out of a rupee which the consu-
mer pays for his produce, as much as
possible, 30, 85, 90 per cent will go to him,
to the man who sweats, labours snd produces
that particular commodity. Any readisiic
‘basis for fixation of the price has to rest on
this basic principle. We are not going to
debate on the overhead costs of the FCI

ity A o
or the various agencies procuring, storing,
warchousing, distributing and take it
and transporting it to the consumer. We
arc only concerned with this that the
Government should come out after a de-
tailed study as to what portion of the
consumer rupes will go to the farmer. Any
producer, whether he be a producer of food
or fish or for that matter any produce, will
be interested in the maximisation of his
nct return on his production enterprise.
This 15 an clementary cconomic precept
basea on the marginalistic school, not based
on the theory of value, nor based at all on
Marxism or neo-Marxism. Unless and
until we accept 1it, no pace would be good
enough to the farmer.

PROF. MADHU DANDAVATE
(Rajapur) : No reference should be made
10 Marx, because he is not here to defend
himself.

MR. DEPUTY-SPEAKER : He ¢ wind-
ing up; let him.

SHRI B. V. NAIK : There are a few mini-
Marxs here who will defend hir.

By and large, it is now fashionable to sec
to it that whenever a particular line of
action s taken on the basis of free thought,
that a person is labelled either as 8 radical,
ultra-radical, neo-socialist, quasi-socialist,
crypto-communist, communist, kulak-
lobbyist or coca-cola lobbyist and so on.

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : You have said it.

SHRI B. V, NAIK : On the basis of
free thought, the Goverament, by and
large, leaving a few siray insances in this
country, has received a fair treatment from
the farmers of this country. Many of them,
particularly, the middie and small farmers,
the working farmers—I am not going to
say about the abscatee landiords—
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have datfully paid their levy and have
dutifully carned out the work assigned to
themt But unfortunatcly todry, we see
that the agncultural, productive popu-
lation has been relegated to the role of
a Cinderella 1 hope that this country,
the ruling party as well as this House which
is part of the whole political system in ths
country, the whole pohtical class in thss
country, whith 5 being questioned,
will appreciate where the roots of Indian
democracy are and which are the roots
of Indan democracy which need to be
strengthened I am guite sure that detasled
thought will be given to this entire question
of prcing, procurement, distnibution and
outlet points  First and foremost, let us
not commut the same mistake which we
did 1 was one who advocated taking over
this trade 1 very very non dubious terms.

1 had stated 1t even in the party meeting
Let us not commit a mistake m the Knsh
Bhavan once agamn of putung the plough
before the bullocks Let us have a sense
of pnionty and fashion a perfect fuol
proof, dmtnbutive apparaius consisting
of a 100,000 outlet points i thix country
and see to 1, i not today, at least tomuirow,
we will nahe 4 swocess of this wholesale
trade in foodgrains

SHRI INDRAJIT GUPTA (Ahpore)
What will they distubute through those
outlets?

SHRI B V. NAIK This is an old story
If you will permat me, 1 would hke o say
that this pont had also been made bv
Mr Subramaniam - What do wedistribute?
The first question which I would ke to
pose , have the exssing  outletr points or
has the exnting distnbuttion machinery
distributed even what 1t had procured
proparly? No Therefore, 1 am saymng,
huve & perfoct dustributive system, and then
if you have a chanoel, you will know how
to find water t0 flow through at.
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Mr Deputy-Speaker, Sir, the food situation
that we find today I think, 1s not due to
natural calamities or global calamities but
basically 1t 1s the result of the polictes being
pursued by this Government Only two
years back, the Government declared n
this House that we have become self-sufhi-
eient 1n food and we have stopped all imports,
Last year, it declared that in order to keep
the public distnibution system runming, it
has decided to take over the wholesale
trade 1in foodgramns This promise was
made last year but suddenlv on the 28th
March the Mmnter of Agniculture made
a statemient 1n this House that the Govern=
ment  have decided to gne up the pohicy
of State trading 1n foodgrains  He stated
that despite the good khard crop the
psychology of shoriage prevailling in the
countrv has unfortunatelh encouraged to
aliow the wholesale deaiers i both the
sectors public and the private —to be
given the authonts of wholesale tiading
He further statcd that it has been devided
to allow the wholesale dealers 10 operate
under a wystem of lwensing and control
According to his statement 1n the surplus
States hike Puniab Hanana U ttar Pradesh
Rawasthan et¢ S0 per went levy will be
imposed on loodgrams  the traders wil
have {0 wve 1t o the Guvernment at a
fined price and the traders Wit o altowed
to sell the rematning S0 per went withmn the
Statv  and outside at a prie whih they
hhe That s the nost important thing
They will be allowed 1o trade inside and
outsyde the State —insude the State anyway--
at a prive ai whith they Like 1o sell

fhe Minsier also announced (hat there
will be an tncrease 1n the purchase price
of wheat 1 the 1974-75 marketing season,
to Rs 105, and the Central wsue price of
wheat would be Rs 125 per qumal as
agamnst Rs 93 prevalent at present  Thas
pohcy, 1 say, 18 notlung but & surrender
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before the landlords and the iraders and

the profiteers both in respect of procurement
and prices.

This policy is further going to incremse
the price of wheat by more than 35 per cent
even in the public distribution system,
leading to a further reduction in the salaries
of employees as well as wage-earners, This
will have a disastrous effect on the rural
areas where the agricultural labourers and
other poor people will be left to the mercy
of the landlords and the traders.

One month back, discussing the price
policy on foodgrains, the Economic
Survey stated that it will inevitably reduce
the effectiveness of the system of public
distribution m protecting the vulnerable
sections of socicty whose paying capacity
is bound to be severely limited. Pushing
the procurcment price too high will cer-
tainly affect the wulnerable sections of
society. This was what was said in the
Economic Swrvey which was presented to
the Housc a month back.

What 15 the result of this new policy?
As far as vulnerable sections are concerned,
the prices will go up. They will not be
able to get it.  There will be scarcity. And
the vulnerable sections of the society whom
the Government want to protect are not
protected. It is only thc traders and
profitcers who are protected at the cost of
vulperable sections.

There are two  aspects (0 the question @
production is one; making available the
surplus is the other. In both these fronts
Governiment has miserably failed. We
have said in this House times without
number that the encrgids of the poor pea«
sants and agricoliural labour should be
mobilised and for that purpose fand reforms
mugt be implemented; only then production
will increase. Unless the energies of
tandiess peasants and tillers of the sofl

g TR el
are mobilised production will not increase.
I have no time to give detsils but I know
that in many States land reforms had not
bheen impicmented, Even where they are
supposed to be implemented, the land above
the ceiling had not gone to landiess tillers.
If they have a litde land, they would use
all their energy so that they may produce
more to the benefit of both the ¢ountry
and themselves,

When Government speaks about the
technical aspects of agricultursl develop-
ment, there are two aspects involved
irrigation and fertilisers. After 27 years
of Independence the total irrigated area
in our country 1s 22 per cent of the calti-
vated area, which includes all categories.
If there is oil shovrtage, power shortage.
etc. it affects produciion. . The national
average per hectare yield of wheat is 83
per cent  of world average and it is less
than fifty per cent of the yield in Europe.
As for power, yesterday, we heard an answer
to & question by which we were told that
there was no hope of increasing power
supply to the cultivators. We were also
told that it was impossible to import
more fertilisers due to the difficult foreign
exchange postion. With no power and
no fertiliser, how are we going to increase
production? With regard o irrigation,
yesterday we were told that many irrigation
projects which will provide irrigation to vast
areas are half-complete. In some case
work has not even begun. Take Rayasthan
Canal for example. If completed
it will bring more water and irrigation
facilities and more can be produced. In
the matter of implementation of land reforms
mobilising the energy of the titlers snd the
fandless Iabourers or production of fertilisers
or provision of irrigation facilities or supply
of power, there is no hope of increased sup-
pay,lonlymwmmwmmww.
Goverament has  refused cven to prooure
the marketable sutpips, owt of the



240 Procurement and  CHAITRA 13,
Pricing

present production. But, on the contrary,
Government is asking the people to reduce
consumption which is already very low
and they do not bother 10 arrange supply
of foodgraing even to th2 407, of the popu-
lation, which the Government calls low
income groups, and in regard to whom,
Government say that their living standards
should be mised. The Government plan
is to mainiain the present distribution system
and that also with the reduced supply.
This covers 16 million of the population
where statutory rationing has been intro-
duced and another 39 million where only
informal rationing is susd to be there.  But,
due to scarcity, rations, are not available,
In many places, thig is the position.

The next thing that I would like 1o point
out is this. Government talks of fighting
the reactionary forces. But when it cones
to actual practice, it is the Governmeat
which comes in defence of the vested inter-
ests, Why is it that the Government
has given up the policy of procurement?
Ate these hoarders and traders not
reactionary forces? In the name of fighting
violence, in the name of law and ordes, we
see what had happened in Gujarat, Bihar
and other places. Is 1 not a vioknt act,
that those lakbs and lakhs of people who
produce wheat and rice are deprived of
what they have and this 18 stored by a
handful of people who do not sometimes
give what they have and even when they
give, they take more price? Is it not a
violent act, when people arc siarved and

? What they have produced with
own sweal and labow is not given
them, and as & punishment, they are

starve and die. We have scen
were shot and killed, Sir,

EE

0ot be hanged. Why is it that the Govwern-
ment 18 not forcing the lnndlords to sell
thele surplus gosin, and i they do not,
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why does not the Government use their

machinery to see that surplus stocks are

taken ?

Sir, Government is talking of cooperation,
1 would hike to say, people are ready to
cooperate and they are ready to show
the places where stochs are hoarded. 1
may give an example. When people show
the places where stochs are hoarded and
when they sometimes take the hoarded
stocks and distribute them to the people,
at the pnce fixed by the Government, they
ar¢ arrested and punished. Nether the
Government 1s able to take over the stocks
nor they seek the cooperation of the people.
As a result of this policy, the Government
is openly legalising profitecring and black-
marheting. By nis new pohicy, Government
1s giving a honourable place to the hoarders
and profiteers, picasing those people and
making the common people starve.

Sir, so far as the present food policy is
concerned, the poorer sections will be hard
hit. The common peasant will be forced
to sell his stocks at the minmmum price.
The small farmers who have something,
will have to sell them or elsc they will not
be able to purchase other commodities.
They will be forced to sell their stocks at
the mmimum pnce. The stocks will be
hoarded by the big traders. You say that
traders will give 50°, to the Government
and the remaiming 50°; will be sold by them
outside. Who will decide this 50% ?
Instead of 50%, 5 or 10°, will be given
and the rest will be sold in the black-market.
What is the reality? You say prices are
controlled. But, when 8 poor man goes
to the bazar and says ‘give me commodities
at contrclied prices’, the shop-keeper says
*who controlied it? It is the Government;
go to the Government shop and get it
This s the answer, Whenever there is
control, two things happen. One, things
are fiot available in the market. Unless
you get something for distﬂbuﬁo‘n. control
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of things will nover be a reality. So, as
far as the Government is concerned, there
18 no reason why this policy should be
reversed unless they want to help the
traders and profiteers. No action is 1aken
against the hoarders. There 15 no machs
nery for dehoarding and helping the poorer
sections of people n this country. So
far as the present food policy is concerned,
the poorer sections will be hard hit The
poor peasants will be worst it For the
consumers, there will be a rice of more than
35°; in the price of wheat, which will
comsequently lead to wage cuts, rise in price
index and mflationary pressure. The
people living in the countryside will not
get wheat at less than Rs 200 You
have miready secrethy assured the traders
to sell at Rs. 150 per quintal That means
they will sell it at a price stll higher After
parting with 50°; of their purchases, they
are not gomng to obhge the Government
or the public They are not going to fuliil
this obhigation of giving 50°, for Govern-
ment quota

As the mover said, the present polwy
had been welcomed by the monopohists,
Iandlords and pwofitcers It had becn
opposed bv all the left and democratc
parties in the country I paper reporis
are correct, we understand  that  the
Congress  General  Sccretary, Shri
Chandrayit Yadav, also has opposed this
All sections of people have opposed this
policy. Only the traders, profiteers and
monopohists are very glad, What will be
the result” There 1 no use of complannung
that violerice, Gujarat and Bihar are being
repeated A hungry man 15 an angry
man. Due w this policy, f they do not
get wheat or rice, if what is in the bazar
1s out of their reach, there will be a revolt
in this country. Shortages are going to
come because you have left everything—
purchase and distnbution—in the hands
of the traders and monopolists. Whatever
you may say sbout - law and order, people
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will go and forcibly take away whatever 5

avarlable. There will be disorder and

chaos

My roguest to the Government is this @
Please think about the reversal of this
policy. Take firm dehoarding steps. Take
a compulsory levy from those who have
more than 10 acres of Iand If they do
not give, take the heip of the people
through the panchayati and other organi-
sations, See that the Government tries
to avert the disaster which 1s n store not
only for the Government but the country
as a whole If the Government thinks of
realiticy, I think they will reverse this pohcy
They are now thunking that they will get
enough wheat, but the reality s that the
lentency shown to the traders and mono-
pohists has not yielded anything but disaster
Please think over t agamn and change the
Policy

SHRI BR BHAGAT (Shahabad} Mr,
Deputy-Speaker, Sir the policy on food
procuremen! asnounced by the Mimer of
Agriculture last week, has naturally arouscd
sharp reactions of vanous kindy  Ewven
1n our own party the 1cacuons are mised,
because i 15 & very vital matter In a country
like ours foud constitutes a large portwo
of the budget for a large number of people
and i fact  the production  and
distribution  of food constitue  the
sheet anchor of our economic polwy.

Last year when an impoctant tastitutional
and socul change was adopied by the take-
over of the wholesale trade in wheat
controlling not only the commanding heights
but the entire sector, 1t was & very big
step forward and it wasa progressive moasure
that the Oovernment had undertaken
The fact that this year the Goveramenl
had 10 modify some of the provisions of
this basic policy hms naturaily ceused
wurprise to some, shock (0 ofhers and
delight to certain ssctions of the people.
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It s & fact that the policy adopted last
year was defeated by a combination of the
explottative sections and the wholesalers
who were debarred from the region of econo~
mic operation, as also a small section of
the affluent farmers This year we
notiwed the phenomenon of higher
and lgher production and lower and
lower market avasiabulity with the result that
a senous crisis developed m the manage-
ment  of the food economy

The take-over of wholesale trade 1n food-
grains was a polcy adopted by our party
first 10 Ahmedabad and then in  the open
scssion 1 Bidhannagar This year we had
the cxpectation of a bumper crop in wheat
and the Food Muustry expected the
production to go upto 30 to 35 milhon
tonnes. So, it was thought that the pro-
duction bemng quite good. this 1s an vear
an which they would be ehimunating the risks
of non-cooperation by farmers and sabotage
by vested mterests, and that thev would be
able to procure a sizeable quanuty for pubhc
distribution. So, a target of 8 1 million
was fixed for procurement

But, in the mtervening penod the pictuse
changed compietely In most of the States
which expected a  higher yield, because
of the early setting m of the summer, hot
winds and shnvelling of the crop, it was
realised that the wheat production 18
not going to be of that order. So, untead
of a climate of surplus production, easy
avarability and rcahsation of the target,
they fonnd a cnmate of shortages develo-
pug, and this chimate of shortages was
bemng exploited by vestod interests  Some
of the opposition parties were also opposed
to thiy move, They went and asked the
farmers not to seli wheat to the Government.
At thesame time, they went to the consu-
mers and told them that they were not
getting  wheat boecause of the defect
of the public distribution system. So
weo witnessed opposition not only from the
TL8S/ 49
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vested interests but also poltical parties
which exhibited a hugh degree of irresponsi-
bility, if not dishonesty They exploited
the chmate of food shortages for their
political ends And in a system of parlla~
mentary democracy, with all the compul~
sions of elections and vote-getting, st was
difficult to opcrate the wholesale trade
in foodgrains 1n that context Perhaps
this was the compelling reason for wmtro-
ducing this modification 1 will plead
with my lefust friends not to describe thus
as a rotreat or shameful surrender or
withdrawal
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SHRIINDRA JITGUPTA A pragmatic
surrender.

SHRI B R BHAGAT . Unless you
change the politcal system, you cannot
have the sane system of procurement as you
had last year. The wholesale trade 1n food-
grains 1S an nstrument, 2 Progressive
mstrument, a socialist iastrument, an
important mstrumeat I agres, because
it ivolves a large operation Uluimately,
we have 10 go in for it in the coming years
when the whale chmate changes 1 entirely
agree with my hon friend, Shiy A, K.
Gopalan The basic thing s that our
food production 1s not nsing because of the
technologwcal factors, because of kach of
technological rescarch and lack of mputs,
non-avadability of fertillisers. Unless there
is reinforcement, the same seed produces
less and less, the productivity goes down.
The socxal factors are also there. Land
reforms have not been miroudced; there
are marginal farmers and smail farmery,
So, ths chimate should change. There
should be a breakthrough tn agricultural
production. 1f we had produced as wo
had planned, namely, 129 milbon tonnes
of foodgrains our wholesale trade m food-
grams would have boen a grand sucoess,
even if we had purchased 114 mithon tonnes
as we expect this year, 1t would have boen
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a reasonable success, But the point is that
weare operating in a climate of shortages.
In a situatioh like this, we faced the U.P.
elections. We know what our friends were
saying. Our [eftist friends said that we
were not attacking the hoarders. 1 shall
come to that point later on.

Now we have brought back the wholesalers
whose role last year was not \cry happy,
who tnied to defeat it. We have put our
trust in them. Some may say that it is
a bold step, it is & courageous step. But
1 would say that it can be a msky siep
also because this year the picture is going
to be even more difticult than last year.
We may have about four million tounes
of rice as a result of procurement; the
fast ycar's backlog and import from Soviet
Union may give us 3 million tomnes.
That would comc to 7 millon tornes.
There seems to be some understanding;
the other day the wholesale (raders’ associa-
tion denied it; but it seems to me that there
is an understanding that they will give
S million tonnes. Then we will be
bhaving barcly 12 million tonnes. We
must bave a httle comfortable position,
12 million tonnes will be reguired
to maintain in the distribution system.
And what are the eclements of new
policy? 1 agree that the elements of the
gew policy are the same as those of the
old one. The clements of the new policy
are to increase market availabitity, secondly,
to give a higher price to the producer so
that the market availability is more and there
is mmore incentive to produce. The idea

is that there may be higher procurement
30 that the public distribution system is
maintaiped and finafly, the higher price
is given to the producer so that the procure-
ment is there and boarding and black-
marketing is minimised, f not aliogether
elerinated, Exactly, these were the clo-
ments of the policy that we introjuced. The
change we have made is that we are irying

M‘f;,:_f_’ sl-vl(lg‘t‘.{w 2%6
to take the help of the wholesaler. That
is the only change. Thersfore, 1 would say
that we are operating the policy with a
changed instrument. 1t may be it Is & compul-
sion of the political system because when
we go in the country, what was the situation
that we faced ? If food iy not distributed
somewhere, the entire Government is to
be blamed. And there are political parties
which resorted to violence and said that
the Government was not distributing food.
We 100k the entire responsibibty in the
wholesale trade take-over. We took the
entire responsibility of meeting the people’s
requirements whether there were fair price
shops or not and whether there was a
public distribution agency system or not.
Therefore this rationalisation now raade will
insulate us politwally when we say that
we will make the wholesaler who is shilted in
the trade to operate, we will supervise
them, then there will be people’s superyvis
sion by people’s committees and others so
that the government may not come directly
m  confrontation with the pcople. There-
fore, with all this flexibility, I believe 1n the
Gove,ument’s  contention  that there s
no change in the basic policy. If at all there
is any change, as | said, it is only a tactical
change and [ believe they will go back
to the old policy and that they will be able
10 refashion a system, an admimstrative
system when they are ablke to create the
social and cconomic  commitiecs in the
rural arcas aond in the urban arcas so that
they get the co-operation of the people
and the efforts 1o defeat this policy by the
hoarders and others are eliminated and
thirdly, when they are able to have a
workable system, the co-operation  of the
former in it will be at the maximuom level.

w'lh't:pointk : 1 must say that the Gowenn-
ment has tzken a big risk bocause the
crux of tho whole policy is that they must
procure at jeast five moillion tonnes,
not more. They ste awsre of this and,
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threrefore, in this policy they are not de-
pending mevely on the wholesaler. It is a
good thing thit they have simultaneousiy
brought into opzration the public agency
system, thz Fool Corporation and the
croprative sector which will also procure
directly from the farmers. In this respocl
there has bzen  avery weleo ne declaration
by the Punjab Governmont which is the
biggest surplus State. They say that they
are prepared to purchase and procure 1t
direstly as they were domg last year. Last
year, [ believe, they have been gnen
Ras. 85-90. I think the two States of Haryane
and Punjab would have beenn able tlo
procurs -3t least that was their claun at that
tim: -1b> 1t 10 millwn tonnes. The Punyab
Governmeat 13 withng to procure foodgrans
and Idonot know why the Punjab Govera-
mant 13 ny bang allowed. In that State
they have mtraduced a pabhic agency. Lot
themhave thedommanceand the comman-
ding hsigh's.  We have wtroduced a mixed
ccon>my. In this system, let the public
agency have the commanding heights
so thit if we at any time realise that the
wholz.aders have not come out with the
whaut they have kept somewhere with the
favedars and othaey despite the fact that
they hive drawn a g scheme of <aper-
vision and control and they have taken
more piwers undze the Essential Commo-
dities Act for recoune to greater pe.aities
and p mishinetts like rigrous imrrivohment
and various other things—these are only
neg 1tive powers and what § say 18 an entirely
pouive step—to eliminate Wtogether the
nsk, if at that time this wholesaler system
is nn warking the other operation must be
able 10 come up, because we must have
at loast 5 miltion tonnes of whent Other-
wise we will bo in very serious difficulties
and ws will not be abjs to mnintain the
price sysiem.

Finslly, one more point we have to take
care of, In what way not only we have to
keop onr publle sgeacies snd the adminis-
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trative system and the Sta.c agencies to
be streamlined soas to be more efficient,
in what way people’s co-operation is to
be invioved—these ate matters to be imme-
diately attended to. One of the reasons
for the failure last year was that
we weie not able to involve the people.
This policy says that people’s co-operation
will be sought and people’s commitiees
wil supervise. The Government should
come forward as to in what offective manner
they should take the co-operation of all
progressive parties, the farmerss, the house
wives and youth and others. They should
sce 1n what effective manner they could man
these committees, in what effective way
they could superintendent and contrel
the entire opcration, so that we will be able
to make a success of it. Despite the higher
price given to the grower, despite the issue
price being raised from Rs. 91 to 125, what
hashappended with regard to the subsidy
18 this and T think it is ali right if we are
able to take carc of the subsidy The IFin-
anse Munster provided for Rs. 100 crores.
Our fear was that the subsmdy may go up,
thercby making a big dafict, which will
lead to more vpiral of inflation. This 18
most iequitous and every student of econo-
migs knows that milatioa hits weaker sections
mare. So, even thoush price to the consu-
mer wif} be raised, the fact that deficit fin-
ancing; 1o the extent, will be curtailed
18 & good step.  An importart point here
1 this. Because the whole thing 1s operaimg
m a spiral of inflation. whatevers eps are
taken to curtail nflation are good sieps in

the right direction.

Regarding vulnerability, I wish to submit
that the public distribution system shoukd
not be shrunk. Ewven if we have to import
a couple of million tonnes, you can increase
your avatlability, but for God's sake, don't
shrink our distribuuon system. There are
vulnerable section in the urban areas, rural
arca, industrisl workers, etc. There are farge
deficit States for instance hihe Mabarashtra,
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Bihar and others. The people arc poorer;
you should not leave them to mercy of the
wholsalers and higher price; they just can
not afford it, The vulnerable section of
society in the rural as well as the urban
sections and industrial workers must be
protected. This is my respectful submission.
Thank you.

SHRI INDRAJIT GUPTA (Alipore): Mr.
Deputy Speaker, Sir, I rcally feel as though
this debate resembles the operation of lock-
ing the stable door after the horse is stolen.
1 don't see the practical utility of the posr-
mortem. It would have been better if the
Government had a littie more good sense,
before they proceeded with such a radical
change, to have consulation with the other
parties in this House. They do not bother
about these things nowadays.

Now, Sir, the take-over of wholesale
trade, when it was first announced fast year,
was doomed from the very outset, from
the very beginning, because it sested on
the proposition of the Government that
this wholesale takcover was going to operate
not on the basis of the markctable surplus
but only on the basis of the marketed sur-
pluc. From the very beginning they made
it quite clear to the wholesaler and the big
producers and everybody that only on those
amounts of grain which you are condes-
cending to bring to the market—only on that
—~the Government will operate its procure-
ment policy. To that portion of it which
is not produced in the mandis and in the
market and is concealed and hoarded, we
will turn a blind eye. From the very begin-
ning this was there, 1 don't know whether
it can be calied a loophole because this is &
fundamental pre-condition for any success-
ful takeover. This pre-condition was
given up from the very beginning and this
betrays a total Jack of serious will on the
part of the Government to carry this out.

In 3972, the ruling party adopted this
policy at its Gandhinagar session putting

it forward as one of the basic planks of the
economic policies and planning.

in 1973, they said that thoy were going
to implement it. But, in 1974, they have
given it up. This is the road which has
been traversed from 1972 to 1974. Parti-
cularly, I charge this Government with
surrendering to a combined pincer pres-
sures from the two sides—-one of the pincers
operates abroad. The World Bank, in
its famous report, which was conveniently
feaked out by somebody - -we do not know,
was the subject-matter of the discussion in
this House a few days ago. In this noto-
rious Report, the World Bank claims to
give advice to India. And one of the factors
was that India should be prepared to import
anything from two to four million tonnes
of foodgrains in 1974.75. This was their
advice, wherefrom is it to be imported?
What is the location of the source ? How
it will be obtained and on what terms and
cunditions and at what price ? That we
do not know. And the World Bank did
not bother about these little details. Their
advice to the Goverment of India 15 this,
If you want to conirol the food front,
you must be prepared to import two to
four mifion tonnes of fodgrains which is
another way of saying ‘don’t rely on internal
procureraent but you look up for imports
from abroad”. I find that only a week ago.
our Commerce Minister, Prof. D.P.
Chattopadhyaya who was sent to Colombo
1o attend the session of the ECAFE--
Economic Commission for Asia and the
Far Fast—has been reported as urging in
that meeting for the building up of regional
and laternational buffer stocke of food to
help stabilise the prices. He suggested
that ECAFE should enlist the assistance
of the World Bank finance this sectol.
There is a method in all these matters. On
behall of Governmeat of India our repre-
seniative said 10 the ECAFE countries at
Colombo which echoes in a difiecont Wy
the same thing ‘Yes, siocks should be bulll
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up; in order 1o do that, do not rely on the
internal procurcment but go to the World
Bank also’. So, this 1s one pressurc that
worked. The other pressure 13 the yaternal
pressure. The All India Foodgrains Dzalers
Association—Federation of all India Food-
grains Dealers—a year ago, I remember,
were demonstrating in the streets of Dellu
here when 1t was announced that the whole-
sale trade of wheat is to be taken over by
Government  They demonstrated in the
streets of Delhu against it with black flags
4nd all that. They did 1t a few days before
the Communist Party brought a few
akhs of people here to support ths And
a few days before that, they portently vame
m luxunous cars and descended from therr
vehicies and marched 1n the sun for a  lew
hours, threateming the Government that 1f
they take over the whoksale trade, they will
declare a permanent strihe 1 all the mandis
Now, Sir, § find on the 29th of this month -
a few days ago -a press report has appearcd
i which the I ederation ot All-India T ood-
grains Traders' Association threw a sugges-
tion to Government Tirstly they sad
that they cannot give any guaranice 101 any
firm quantity of foodgrains delneries (o
Government. This fifty per cent of the
grains or whatever they buy, will be handed
over to the Government under the s«whome
But, before the ink 18 doed on the paper,
the Federation of Foodgrains Dealers had
made it clear that ¢\ cn this guranteed supply
of five or six muhon tonnes of grains they
are not 1n a posiion (o guarantec

They have wade it quite clear

“These estimater are based on ciop
expocimtions. The crop situation may
change because of unforeseen factors.
How are we ¢xpected to make good the
difference or what penaliies or compen-
sation can be given oc fixed ™

So, they are making it quite clear that
they are in no pesition to guarantee oven
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this 5 to 6 milion tonnes of foodgrams
on which Government are depending
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Secondly, they have said something which
Government are fathfully echoing now,
namelv that the public distnbution system
should be reduced 1n 1ts scope of activities
and 1n the extent of tts acuvities  ft1s their
suggestion that only what are called the
vulncrable sections should be vovered by
the publi distribution system and sccondly
that too should be only in the deficit States,
otherwise 1t should be scrapped, that is,
they want to heep a sheleton of the pubhic
distribution system only n the deficit States
and takc care only of what 15 yet to be
defined as the vulnerable sections a5 the
Government says In other words, the
open market has 1o become the major
ficld of operanons to which the people
are being told to take recourse  Thurdh,
the foodgrains dealers” association have
cstimated a price of Rs 150 per quntal
n the Qholesale markets on the expecta-
tion that the pnices 1n the mandis will be
around Rs 110 to 118 This 1s what has
appeared 1n the press as part of their state-
ment.

The hon. Munster Shn F. A Ahmed
sard here the other day that they would be
allowed to sell in the free market or
the open market within the prescrnibed
cetimg  In the statement made here on the
floor of the House, that caling has not
hecn mentioned. Later on, we were told
that 1t would be Rs 125 So, they can buy
at Rs 108 and sell, according to the Govern-
ment, up to Rs 125 m the open market
But the foodgramns dealers’ association
says m ity statement that they evpect that
5t will b2 up to Rs 150, whrch means Ru. 150
per quintal or Rs 1 50 per kg So. they
have alko demanded withdrawal of all levies
on traders  They have suggested that there
should be no levy on iraders and the
mcrease which was made in the sales tax
Jast year should be withdrawn So  they
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have got a very conscious programme all
along the line, So, it is my suggestion
that they have done this under pressure
from the World Bank from abroad, because
they have in mind the question of giving
up procurement at home and, therefore,
having to resort to imports from abroad,
and secondly under the pressure of these
wholesalers who, Mr. Bhagat has just now
said, are going to be enlisted  as our new
instruments for feeding the people, that is,
the people who are the biggest hoarders
and speculators; these people have mounted
their pressure at home, as 1 have shown by
spelling out the components of their pro-
gramme.  This is the result now., Ttis not
surpricing that & paper like The Sratesman
has commented as it has donme. T went
through all the pepers to see whether
they could not be accused of being commu-
nist newspapers or leftist newspapers be-
cause there was a lot of talk going ap that
only lefusts and communists were opposing
this decision of the Government. Of
course, at one extreme is TAe Statesman.
Of course, I am not surprised at the headline
which The Statesman has given namely ‘A
sensibler  retreat’. Some are calliog it
pragmatc retreat; others sre calling it
tactical retreat, panicky reireat, s reireat
in disarray and soon. These are the various
headings which have been given, and I
have no time to read them all out. But
one big exception is The Sratesman which
says ‘A scasible retreat’, and it is hailed by
all the trading circles and hailed by all the
rich farmers in the countryside and not the
poorer and small farmers. Of course,
The Staiesman for once hus said:

“The credit for this must go to the
Prime Minister. It is a sobering thought
that had she taken us mach interest in
the original decision as she seems to
have done in reversing it, the country
couid have been saved this painfal and
cosfly cxperiment.”.

g 504 A
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Even The Sratesman is not able to deny
the fact that we are in for a fresh apurt of
inflation as a result of the sharp rise which
will take place in the consumer price of
wheat and other foodgrains. Even they
are alarmed. They say—if [I may quote
again;—

“The climination of the wheat subsidy
wiil not make a significant difference to
the size of the Centre’s budgetary deficit'—

in spite of what Shri Bhagat said just now —

“Because the gain on the subsidy will
be more than offact by the loss on account
of higher dearness allowance payments™.

Because the cost of living index will auto-
matically reflect the rise in the 15sue price.

“Further, since the take over of the
wholesale trade was abandoned™ -~

They say abandoned not just modified . .

SHRI A. K. M, ISHAQUE (Basirhat) :
That is what The Statesrman says.

SHRIINDERJIT GUPTA : 1 am coming
to the pro-Congress papers aficrwards.

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SKRI
ANNASAHEB P, SHINDE) : There has
been an official pronouncement. on the
floor of the House. What is the necessity
to refer to what interpretation outside

agencies put on it?

SHRI INDRAJIT GQGUPTA : They
represent  certain  wel-defined interests.
We know who they represent in this.

SHRI A. K. M. ISHAQUE : Doss The
Staresman deserve 50 much sttention 7

SHRTINDRAIT GUPTA : My question
is—youcanreply to itat the end-—whether



268 Procurement and
Pricing

the saving on the subsidy on the one hand
will or will not incoease the cost of living
index 7 If it will, whether your employees
will not demand more DA ? If they do,
Shri Chavan will have to find the money to
pay them the DA 7 1If so, will not recourse
be had to inflation or not ?

Some people are asking; why are you
quoting The Statevman 7 May I quote
from ane or two papers which cannot by
any streich  of the imagination be called
unti-Congress or Opposition papers 7 They
arc all Congress papers. Take the Amria
Bozar Patrika.

SHRI X P UNNIKRISHNAN
(Badagara) : Why not quote March of rhe
Nation ?

SHRI INDRAKHT GUPTA : Hui views
are 100 well-known.

SHRI PILOO MODY (Godhra) . My
views are too well-known. | do not hude
them.

SHRI INDRAJIT GUPTA : *“The Union
Food Manister seems o think that a psycho-
logy of shortage resulting in hoarding at
alt levels is responsibie for the present crims.
¥f thus is a fact, is it not the Government™s
duty to comvince the people that there is
no shortage T

i rationcard holders get “due shps'
instead of rice and wheat and sugar, who
is responsible for creating & psychology of
shortage T Now a days in Calcutta, instead
of rations you are given ‘duc slips’ with
this written on it *Como again after a few
days. Just now there is no grain: but
it is Lo your credit,” Who has created the
peychology of sliotiage 7 T do not under-
siand this mwodem economic theory that
whin them §§5 a bumper crop and cusy
avallability of grains, then only Govern-
ment st go for procurement and distri-
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bution and when there is a shortage and
fluctuations take place—thete is shortage
from time to time—then we must give ap
this policy. Thus is turning it upside down
and making it stand on its head. The
whole idea of procurement and an effective
distribution system is precisely because
shortages occur from time to time and you
do not want people to be thrown at the
mercy of the free market and the hoarders.
If there 15 a bumper crop and there is plenty
of foodgrains gomng round, you would
require it less. But 1 do not follow this
1dea that because there 1s shortags and the
psychology of shortage, therefore, we must
give up this.

SHRI PILOO MODY : Why less ?

SHRI INDRAJIT GUPTA : Then The
National Herald . 1 do not think st 1s an anti-
Congress paper. What does 1t write ?

“Firmness on the part of policy makers
and greater efficiency on the part ef officials
would have produced better results. The
enthusiasm of Cangressmen and Ministers
shown at the ums of th2 takeover soon
waned. Most Chiel Munisters did not
want to assume additional responsi-
bility. Officials turned out to be sither
corrupt or inefficient.  The mighty FCI
was not equal to its task. Even some
Congressmen  found it advanta-<
peous to have secret hinks with traders
and farmers. It is a sad thought that
a good policy has failed on account of
the incompetence of the administrative
machinery and the insincénity of some
Congress leaders™.
The Hindustan  Standard  writes
editorially:

“Itis a pamcky withdrawal in confusion
under heavy pressure from the rural rich
and the resourceful merchants™.
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It speaks of a powerful support received
from the strong farm 10bby in the ruling
party, “The Government has made a
total surrender to the agricultural vested
interests, less because of the strength of the
assault from outside than because of the
efficacy of subversion from within.”" So,
this is a cross-section, certainly, of opinion
in the country.

So, 1 would like to ask, what is the
machinery going to be for *controlling™
the wholesale traders from, firstly, buying
direct from the producers instead of buying
from the mandis. Can you prevent it ?
Can you prevent the wholesale traders from
going direct 10 the producer and buying
where thers & no check, no control?
(Imterruptions) 1 ask this question because
they are supposed to give up 50 per cont
to the Government. Now, il they are to
buy at Rs. 105 and can sell up to Rs. 125
in the open market, and they themselves
have said that it will be Rs. 150—then, they
can pay more than Rs. 105 and still make
profits, While the Government agency
offer Rs. 105; what is there to prevent them
from offering Rs. 110 and still making a
huge profit in the free market 7 Where will
the Government get its supplies from ?
How will it buy ? What 15 the controlling
machinery, 1 would like to know.

What is there to prevent them, as they
themselves said, from charging more than
Rs. 125 in the open market 7 Why have no
procurcment targets been fixed for the
States. Tt means that the FCI i now
being reduced to the status of a godown-
koeper.  The FCPs job in future will be the
job of a godown-keeper, looking after some
godowns, waiting for the wholcsalers to
condescend to come and deliver some
grains to them which they will keep stored
in the godowans.

SHRI PILOO MODY : Even that is
dangerous.
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SHRI INDRAJIT GUPTA : It has no
other functions as far as I can make out.

I only want 10 say in the gnd that the
truth of the matter is—it is an unpalatable
truth but nevertheless the truth-—that defeat
was inherent in the scheme from the very
beginning because the will was lacking. The
point is that the will was lacking from the
beginning. There was half-heartedness,
corruption and sabotage from mside which
doomed this opcration take-over.

After all, there is wellknown economist
who I think is respected by the Govern-
ment also; he does a lot of work for the
Government—Dr, K. N.Raj., Dr. Ray
delivered a series of lectures early in March,
before this latest decision of the Govern-
ment was known, at the University of
Bangalore on the subject of planning and
prices in India. In that, he makes certain,
points clear. If | may just quote :

“It is, however, not for lack of instru-
ments in the technical sense that progress
in the required direction is now so slow.
It is basically due to the present batance
of social and economic power in the
countryside.”

This is another way of saying what Mr.
D, P. Dhar has said two days ago in
Parliament. The trouble is that we have
not been able to fashion a political instru-
ment capable of carrying out these econo-
mic decisions and plans. This is another
polite way of saying that the ruling party,
the Congress party, has aot got the will,
the political will, to carry out such radical
reforms. Dr. Raj says;

“This is why proposals for land reform
have been practically shelved and onc
hears refercnces to them only in muted
tones. This is why cven the moderale
proposals of the Agsicultural Prives

« Commission are cither not accepted or arc
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30 distorted in the process of implementa-

tion as 1o serve totally different purposes.

This is also why the proposal for a

muldly progressive Agncultural Holdings

Tax has been in effect ditched ™

1t 13 the same thing all along the Iine 1t is
not an isolated factor It is this powerful
socto-economic force which s operating
not allowing taxation on agricultural hokl-
ings, not allowing the wholesale take-over
$o be implemented, and it 1s thas factor which
has brought about this catastrophe

T will end with the dismal note with which
Dr K N Raj also has ended

“Such cquivocation and evaston of
responsibality at almost to all levels, and
ambivalence on \ntal sssues, offer no hope
of a reasonably smooth transition to
a more cavihised cconomk and soual
system  In fact, it is becoming incteas-
ingly clear that it 1« little use ccono-
nuts and others spending time trying
to work out more ' concrete™ and more
“practical” proposaly because the solu-
tions (0 most of these problems are not
only inter-related but reguire for ther
mmplementation the support of forces
that can emerge only through social and
politcal progresses ™

That 1s what has happened, and that 1s why
this surrender has tuhen place 1 would
end by warning the Government that thev
are taking the fires of mflation and food
shortage and encouraging the hoarders
and profitcers and il we are still here afier
another year we will so¢ that we have been
brought to the brink of catastrophe The
result will be that not more talk of govern-
ment takesover will be there,  You will be
provoking the people to take over food
stocks  May be in some places it will burst
out in anarchic forms, But people’s tahe-
over will come on the agenda, not Gevern-
ment take-over dny more. Pooplc trusted
you to do it and you fared them It does
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not behave the Minister to say here and
seck an alibt by suggesting that this matter
had the approval of the National Food
Advisory Council, the Consultative Commut-
tee of Parliament and the Conference
of Chief Mimsters The Conference of
Chief Minssters—yes, 1 know the majority
of them were pressing you to do thss
But we have a member on the National
Food Advisory Council and he advises me
that no such approval was gnen The
Consultative Commuttee never gave approval
for this Do not pass on the sins of the
Chief Ministers to other non-official members
of these bodies (Interruptions)

THI MINISIIR  OF AGRICUI -
TURE (SHRIF A AHMED) 1am sorry
to sav that approval has not been men-
tioned here

SHRI INDRAMI GUPTA 1t says
here It has been suggested  the policy
for the seventies in all 1ts aspects was consi-
dered and after careful consideration 1t
has now been devided ™ What does
thiy meant ' (fmterrgptions)  Now  that
they have deunded o go in for the
policy let them answer my  questions
What s the mechamsm by whach they pro-
pose 1o ensure that the wholesalers walt co-
operate with them °

SHRI DINESH CHANDRA GOSWAMI
(Gauhat) With a sense of unhappiness
I am approaching this Jdebate The fact
that the wholesalers have been brought
back into the wholcsale trade does not
comfort me and &I am confident that 1t
does not comfort most of the Members
of the House It does not give any comfort
ather to Mr I' A Ahmed and to Mr
Shmde or to M1 Maurya We strongly
believe that 1n a country like ours with
mtllions of tll-fed and underfed people living
below the poverty hine where a handful
of truders want to secure benefits by aru-
fictal manoewsting of prices and stochs to
the great nusery of poverty stricken mullions,
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we cannot afford to permit the {ree play of
themarket mechanism in essential foodgrains

15.34 hours.

SHRI VASANT SATHE [in the Chair]

If we want 1o obviate the miseries of the
people by control and dominance over the
surpius available in the market, it is not
only essential but also imperative that the
ulumate aim of the Government must be
to fashion its policies in such a way that
control s assumed not only over wheat
or rice but also over two or three other
commodities which are essential for the
consumption of the common man in general.
1t 1s with this objective that our party took
that devision and the Government followed
suit.

Now the question is : has the Government
madc a total retreat or has it abandoned
the policy? Opinions will differ. I feel
that it is nut a total abandonment, 1 feel
that because of compelling economic
circumstances there had been modifications.
At the same time 1 want to place before the
Government with all the camestness at my
command that they should search
their hearts and find out in the light

of the last one year's experience
why this modification bhas  become
necessary, and in  the immediate

future to remove all these shortcomings
and once again go back to the policy of
wheat trade take-over. After all, Sir,
Mr. Indrajit Gupta's contention or Mr.
Gopalan’s contention that there bas been
an absolute retreat, whatever may be the
qualifications, I think, will be a sweeping
generalsation and will be far from true.
We should pot forget one fact, in this con-
text, Todsy, Government has the
commitment 10 tske-over of acquire
dominion over the muplus stocks. This

7 A
is 2 commitment which our party has made
to the poople and which ow Govern-
ment has made to the people. Bat, the
Government has also a greater commitment
to fulfil, and that i, to make food-stulls
available, reasonable guantities of food-

stuffs available, at reasonable prices, When

the two commitments conflict with each
other, it may be the Government is
compelled 0 take some steps, is compeliod
to make some minor adjustments in order
to fulfil the second commitment and this
is what exactly the Government has done
in this particular case.

It may be that at a given point of time,
due to various political and economic
forces, it is found that a particular policy,
however taudable it may be, has failed to
fulfil the basic objoctives or it has failed
to make available to the people sufficient
quantitics of food at reasonable prices,
the Government may have to modify ils
policies. T am strongly of the view that
food is a subject in which, no party or no
group or no individual has a right to play
politics. Itis a subsect in which the Govern-
ment cannot ecither stick to a rigid or
doctrinaire attitude. Let us make a ro-
view of what had happened during last
year, after the take-over of wheat trade.
The purpose of the policy was to ensure
a remunerative price to the grower, &
reasonable price to the consumer, the
improvement in the svailability of food-
grains in the market and price stabilisation
and climination of price distortions and
hoarding. It has been said by many of
the right repction that the take-over policy
has fafled. Sir, J am not one who can
sccept such a view. To s greab extent,
it was sucecssful, Of coutse, the sudcess
was not 1o the desived extent, because
various political and econamic foross played
theie part. 1t would have beon & greatcr
sucteds, if persons like Mr. Pilpo Mod)
would not have besn thete and o
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they had not tried to put obstacies in
implementation of Government's policies.

Sir, we should also take into  account
the fact that the policy of wheat trade
take-over failed, 10 a great extent, because
the administrative machinery was not
toned up and it was not geared up to the
chalienging task. In this context, I would
like to ask th: hon. Minister, when you
have taken up a new policy, taking a great
risk, as Mr. Bhagat has said, what toning
up of the admimstiative machinery you
have done and what 1 your immeduate
programme to see that the policy which
you se¢ taken up, ultimately succeeds.
As I saud, loohing back, during last year,
we have that procuremeat was much
below the expected targets, resulting w
shortages distortion of prices, and this
has aggravated the present price spiral and
added to tne misery of the people. In such
a situation, 1 can appreciate that the
Government had to modily, to a certain
extent, 1ts stand and had 10 bring 1n whols-
salers. As 1 said casher. | approach this
sutyect wath a seme of untiappmess and 1
think many Members on this side of the
House will be happy to set a situation,
where, Government will be able to do away
with these wholesalers and where the Go-
vernment is capable of creating conditions,
wherein, at least these compulsions can be
temoved.

Sir, Goverament expects that by raising
the procucoment price ta Rs. 105 perquintal,
the present shortages, or the psychology
of shortages, as has boen described, will,
1o some extent, be minimised because
persons will be discouraged {rom hoarding
when they find that the price that is offered
to them i very remuntrative. It is precisely
with this in view, Government has fixed
the progurement peice at Rs. 105 per quintal
and has also given some ssope for adjust
ments to privade teaders. This will give
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incentives to the growers to dispose of their
stocks and secondly, will help in the removal
of cumate of shortages. In this context,
T would like to have a categorical reply
from the hon. Food Mimster as to how
does he propose to ensure that the price
of wheat docs not go beyond a certain
level so that it does not affect the vulner-
able sections of the population. That is
a basic quesiton about which ail of us are
agitated and I hope the Miumster will try
to gne some satusfactory reply to that.

As | said, economic compulsions have
compelled the Government to take up the
present policy Yet, if we waat o clear
the food front, we shall have to revert
back tothe tahing over of the wheat trade
in  the immediate future. 1 urge upon
the Government to do some heart-searching
and find out the loopholes because of which
our avowed and declared policy has fasled
and to plug them. Government has still
a duty to provide food to the vulnerable
sections through the public distnbution
system. I wish 10 wamn the Government
that «f there beany fadure i fulfithng this
obligation merther our pany not our people
will condone it

To a great exten, last year’s policy could
not be a tolal success because the
admnuistrative systent was not at alf tuncd
up to meet the chalicnging task. Even
tius new pohcy can succeed only f the
adminstration 5 geared up fo the task.
T would hke to know posiively what steo
Goverament propose to take to tune up
the admmistrative system. I would request
the snumister to mahe it plan to the adminis-
tratine staff and the heads of admmustration
that they shall have to pay the penality if
the haze n the food front is not cleared
up because of this devclopment.

SHR1 PRIYA RANJAN [’AS MUNSI!
1Calcutia—South) : Sir, the recent procure~
rent and price policy announced by the
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Food Miaister has allowed the political
parties to make serious criticisms on
behalf of and against it. When I consider
that ideology leads sometimes to 1omanti-
cism, I feel what the Government had done
perhaps was not totally against our policy
and ideology. But when 1 consider the
ideology sometimes based on reality, 1
feel what the Goverament did today is due
to the compulsions of the present situation®
1a general, if we carcfully analysc the policy
of our Governmeat and our party, there
is an ideological retreat over the announced
policy of the Government. This retreat
is perhaps because the ideological approach
towards the food policy by the Congress
Party was not timed up by the Government
administration as well as the section for
which this food policy 15 to be implemented.
1 do feel that this sort of dmsatisfaction,
which is prevailing in many young ideologi-
<cal or intelleciual progressive politicians
wday will not contitue next year if the
Government 2 check in time the faults
due to which they could not make & success
of the take-over policy last year.

I hope the hon. Minister, while he
rephes to the debate, will supplement
the declaration of policy which he had
made and make some of the points clear.

If the Government really want that a
psychological atmosphere has to be created
among the growers, it cananot be done by
mercly increasiag the prices, It can be done
only by solving the problems which
are continuing for the last two decades.
So, Government must do the following
three things. They should immediately
call 2 meeting of the Chicf Ministers sud
explein to then the problems. If they can-
not take over the wholesale trade in tice
or wheat, what prevents the States from
implementiag the land reforms. proposed
by the Congress Party {rom time to time ?
Secondly, they can creale a proper pay-
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by (increasiog the prices but by setting up
& tribuaal o dispose of the Htgation
cases pending agaiat the peasants for the
Iast twa decades, as meatiosed ia our
psity manifesto and declared policy of
the Government. Thirdly, they should
enquire through the Chief Ministers in
how many State the agricultural labovur
legislation had been implemented. In those
States where it had a0t yet been imple.
nemed, it should bc done immetiately
Tt is the imprementatioi of these suggestions,
and mnot an ircrease in prices, which will
create a real psychological atmosphere
among the growers and peasants, Becouse, if
you increase the price, the benefit does not
go to the peasants; it goes to the whole-
salers and the middiemen. That has becn
our experience for the last two years. So,
Government must supplement their food
policy with the implementation of these
three suggestions by the Central and State
Governments,

When the Government aniwunced  the
tahe-over of the wholesale trade ;n wheat,
there were processions and demonstrations
by the foodgran dealers all oy er the country.
During the UP clections, if 1 amt not miu-
taken, the leader of wholcsale dealers,
one Shri Bishambar Dayal., announced
publicly that he will support those partics
and condidates who will oppoese the tahe-
over of trade in foudgrams and other
essenatial commodities in which there
wholesale trade at present. In the elechion
meetings ia U.P. and Orissa we have critwised
those pooplc as anti-people forces whuh
were against democracy and progreas.

If the Government are fully convipced
that this policy is being sabotaged by tie
hoarders and balckmackoteers, what pre-
venis them from taking rigorous action
against them? Why was the Essenti)l
Commoditits Act not ankaded 10
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give effect to - this? = Why did you
not emact some  legislation to provide
for death sentence for hoarders 7 You
can greale a. proper atmosphere for the
success of public distribution only if you
create terror among the hoarders and whole-
sale traders who are sabolagiig the policy
of the Gpvernmeat.

i do appreciate some of the arguments
of my hon. friend, Shri Gopalan. In an
atmosphere  of shortages, the people want
the basic necessities to be supplied to them
at controlled srices. 1 agree with him there.
But I cannot agree with him when he says
that his party cannot suppost the policies
of the Government. 1t is true that there
has b:zen a retreat from the progressive
policies by the Government in the recent
announcement. But piogressive  policies
can be implemented only through
th: support and involvement of the left
democratic forces. [ can understand a
political party like the Jan Sangh's opposing
our policy or criticising our policy. But
this party CPM did not show the courage
to go against the traders, that their food-
grains should be deposited with the Govern-
ment, should be procured by the Govern-
me A in all parts of the country. 1 know
pasonally what happened ia our State,
1 do not understand their philosophy; 1
d¢ not know what politics they are playing.
One rupee a kilo of rice is the demand of
the Communist party (Marxists) in some
states. They do not consider the aciual
figure fixed for the peasant to sefl the paddy.
The prive of paddy per quintal is rupees 73.
and they demtand one-rupee-a-kilo-of-rice.
That means, the price of paddy per quintal
would have to be decreased from Rs. 73
1> Rs, 43.  How can they give relief to
poasants if they say one thing in  the inter-
est of the urbah people and another thing
10-the tural people 7 The double standard
shiould be avoideq. They should be realistic
in their demabd.  Thope betier senses woukd

prevail on the Communist party
(Marxists), considering the present situation
in the country and the progressive policies
that we have undertaken.

We admit that we have our shortcomings.
We know there arc difficulties in the present
situation. There is no denying the fact
that they are not sabotaged from outside
but they are sabotaged from within also.
There are officials in the Food Ministry
and in the Food Corporation of India—
it is said that it is Full Corruption of India—
who every time, under some pretext,
sabotage the entire prospects. I would
say that the challenge against the hoarders
caanot be met by a political decision in the
Parliament; that peofitical decision should
have to be politically otiented among the
administration; otherwisc, this Gowvern-
ment cannot function effectively in the
interest of the peopk.

The policy of the Government is that
50 per cent of the entire procurgment will
be given by the wholesale traders. I do

not agree with this view because 1
have my own expericnce and I hope that
the Food Minister will bear me out.

In my State we tave not taken over rice,
but we had decic‘cd that the millowners
would give 40 per cent of the total
procuremrnt o us. But what was the
result? They could not give cven 15 per
cent. They say that they would not sell
at such a low price. 1f the motive ¢f the
right teactionaries is not only to topple

the Government but also to threaten the
democracy itself, if the wholesale tradeis
make a conspiracy that even what was
purchased from the peasants would not
be shown on record—because there is to
compulsion of the Government—what will
be the position of the government ? What
will be the position of the consumers who
like to buy foodgrains through the public
distribution system?
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' Another suggestion that I want to make
to the Government is this, Let us assume
that you will get from them what you ex-
pect. 1 agree that we have our short-
comings. There is scarcity. People will
get less than what they got on the earlier
occasion, 1 agree that we cannot claim
as much as what we were claiming in 1971,
But our demand is that we should get
through the public distribution sysiem as
much as we can. You distributed 11.4
million tonnes through public distribution
system, It is not a matter of joke; the
credit for that should go to the Govern-
ment, We appreciate the Government for
that, Why should the Government not
come forward once again? Why should
they depend on the open market? Open
market is the game of hoarders, Thewr
game is not to listen to what Mr. F. A,
Ahmed is telling, what the Government is
saying. Their entire game is to work against
the people, against the democratic insti-
tution. In Ahmedabad city you know
who played this disastrous game, It was
the hoarders, and they were claiming that
they would make the Government change
their decisions in other aspects also. If
that is so, Government must b alert about
the situation, what is going on outside.
1 do belicve that this is in no way helping
the present situation. Government may
come forward with new decisions on many
other aspects. How is our Internal Trade
wing functioning? There is an iatema,
trade wing in the Ministry of Commerce
which is supposed to look after supply of
essential commodities. But there is no
guarantee of the public distribution system
atall now a days. As Mr. Naik said
in the beginning, in every State there should
be an Interpal Trade Ministry, there should
be a public distribution department. to
Jook sher the distribution of essential
commodities—as much s they can. With-
out doing, thay, if the Government believe
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that, with the announcement of this policy,
poople will withdraw their demind from
the public distribution system and will go
to the open market to get chead food,
1 would say that they are mistaken; I would
not agree with them here, The attitude
of the wholesaler is not helpful. They
are anti-people. We must admit it and
my feeling is that the Government in spitc
of this decision can create and give some
relief to the people if they are sinoere in
their purpose and if the administration
should be tightened. 1 think the Essential
Commodities Act is to be change, State
legislations should bc brought out for
death sentence to hoarders. You cannot
stop the hoarding by the Police because
the police are in league with the hoarders
Only a popular movement involving populit
progressive forces 1s the only way for stop-
ing hoarding.

I know, Sir. In my on own Httle capa-
city 1 personatly had conducted de-hoarding
operations with my hundred boys and
brought out foodgramns from godowns
and other cssential commoditics worth
Rs. 4 crores in the Calcutta citv.
I was an eyc-witness to that. We gave the
advice to the Police, *You go to that place,
you will get the commodities’. The Poawexe
went, but there are many limitations of the
Act. They collected, they sealed them,
they took it somewhere and produced
it in the court. But people got annoyed.
But we went and without burning a shop
or a godown we were able to bring out the
hoarded materials into the market and gave
it to the police 10 sell @t in the market
Then people were happy. This sort of
an envisonment has to be created. It is
not that ‘he Police can do it rlonc.
it is oot that we should depead upon the
sdministration and the Covernmeat. Un-
less we think it seriously in this nsture, We
cannot meet the situation.

1 believs we are not back on our
progreasive policies.  We aro ot going back
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and if at all the Government want 1o consi-
der, let tham think not once or twice or
thrice but ssveral limes whether the damage
is done by clements from side or from
outside organized reactionatries and whother
there are a little bit arrangements within
the administration itself, The Government
must open their cyes on both the fronts.
When the Government want to take up the
cause of the people, 1t is not the people
outside but st is the anti-pcople forces within
the Government itself that want to sabotage
the whole thing and the Government must
take steps in that light.

1 am sorry today m tins House those
forces who weat to garland in diguise the
foodgrain dealers whea they weie in the
front of procession, were nut In majority
in the Parlament today in the opposition,
They ate out. I know they are celebrating,
Perhaps they also feel that even this policy
of 50°Z levy which the Government will
imposc on them they will be sabotaged.

I would ke to draw your attention to
one statement, a peculiar statement, the
Food Secrctary, Mr. G.G.L. Jone has
made. He explained thata limited manotuy-
rability has been provided to the wholesalers
in the now policy.  Sir, it is this statement of
the Food Secretary—what reaction and what
impact it will create on the people ? If this
statement comes from the Secretary, that we
have aliowed, that we have provided arrange-
ments to the wholesalers to manoeuvte the
thing, to do the thuings as they like, what
implication will there be 7 What audacity
has the Secretary got to make such a state-
ment ? Is it some arrangement with the
hoarders 71 would like to know. . . .

MR. CHAIRMAN : Mr. Munsi......

SHRY BLOO MODY : Why should you
.correct ? I will correct. [t is not your job.

SHRI PRIYA RANJAN DAS MUNSI :
I hope you will understand my position,
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The Food Minister should be careful about
this and the Ministty should be careful
about this. This sort of statement does not

help the situation. He is playing in the

hands of the right reactionary forces and the

hoarders To-day he food situation is

not the twue of the Government, it is the

people’s 1~sue  We shall Jook at it at the

national perspective and the national direc-

tion. My wholg feeling is - let the democra-

tic forces of this country and those who

really beheve in progressive action, let them

not create opportunistic arrangements
against this government at the moment and
think of topphing it.  They should be sen-
stble enough to understand the problems
within the Government and the problems

outstde the Government.

1 am sorry to know--I have read in the
newspapers—that some leftist parties are
going to unite tomorrow or the day after to
make a strategy as to how they can kunch
a compaign against the Government. Why
cannot they create a sirategy and create
an atmosphere 50 that the Government
can function in a manner in which the Govern-
ment 18 eacouraged to feel that there
are friends outside also who can implement
this policy. If this position 1s taken by the
combined leftist forces, I will consider them
less progressive and more opportunistic.
Left opportunism is also as dangerous as
the right reactionaries, 1 feel they will
not fall a prey to the left opportunists.
1 also hope that the Government will be
much more realisuic within one vesr to
understand and to analyse the entire system
of the administration though for the time
being, 1t may be a psychological o1 wleologi-
cal retreat at the moment.

16hrs.

SHRI PILOO MODY (Godhra) @
1t did the heart ot of good but the ears
a Yot of damage to listen to the two previous
speakers. T do not know ln what state of
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mind they must be. It is quite evident that  something new, they have to move by force

one cannot honour them by calling them
right reactionaries and one cannot glority
them by calling them left adventurists.
And T am at a loss of words what to call
them but whatever we call them it will have
t® be some form of neutrality, a ncutrality
particularly on a subject on which they
have had to eat massive doses of crow and
if you have eaten crow you will realise that
it is not & very pleasant thing to eat. I pity
them because what therr iatelligence did
not tell them to do circumstances have forced
them to do. It is really a divorce of in-
telligence from reality which has landed the
ruling party in this unholy mess of having to
drag to some body else’s tune and to sing
to somebody else’s piping if | may make
my metaphor. And therefore 1 think that
although one would have weicomed this
move, 1t s such a small hesitant move,
suwch a move without much thinking or
rationale, but it is 8 move in the right direc-
tion, becausc all other directions were
exhausted. The fact of the matter is that
they have neither believed m socalism nor
have they believed in the market eco-
nomy. They have only belhieved in pressures
and when pressures were accompsnied by
kicks they believed in them a little more.,
And for all these years my friends of the
CPl and their friends have been kicking
them, and whipping them and pushing
them and throwing them, putung words
n their mouth, putting thoughts in their
heads and some-times a hittle food in their
bellies. And it is with this sdea that this old
cart which 13 the congress party has been
moving hesstantly backwards. What have
they done to the economy of the country ?
What have they done to the food distribution
of this country 7 What have they done
to the food production of the country ?
T think history will have to really
serev the severest verdict on them.
Nevertheless when they find, as I said
before , that all these avenues are exhausted,

of compulsion, by historical imporatives,
in the right direction. Bu! even moving io
the right direction they are incapable of do-
ing by the volition of their own intefligence,
It is something on which they would have to
be pushed further I am not capable of
pushing them, nor do I want to push them;
let them realise it the hard way that if they
want the economy of this country to func~
tion, they will haveto find mentors in India
and not abroad. If you cannot find them,
keep looking for them, but keep looking
for them in India and not abrosd. (Imter-
ruptions). 1t s overi here; it is covert there;
that is why I keep on looking that side.

They have been pushed under the glee
that 1 see in their eyes; 1 only see a touch
of guilt in the eyes. Listening to the ideo-
fogies in this debate, [ entirely agree with
Shri Gopalan, with Shri Indrayt Gupta and
with the Government that they have done
everything  What sort of non-sense is this ?
Whom are you fooling ? This year only the
wholesalers have been brought 1n; next year,
the retalers will also have to be brought
n.  As somebody said, after all, the Food
Corporation of India has become a big
godown | do not even trust this godown
of the Food Corporation of India. They
have been godowning for a long time the
grains. Where does the food go T It cer-
tainly docs not go to the people. Every-
body is calling this expetiment &8 & meny-
mental folly of the takeover of the wheat
trade. Who has been benefited ultimately ?
It has benefited the politicians; it has bene-
fited the bureaucrats; it has beneiltod the
smugglers and hoarders.

The peapis of Mabarashtrs and Gujarat
in the course of last year alone, paid
Rs. 50 crores more for their wheat and
rice because of the zonal system. Thie littie
empire got only this much, The Chief
Ministers of States themacives have atiowod
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to create this system for themselves so that
they menipuiate the food in their own arcas.
And because of the zonal system, the people
of Gujarat and Mahatashtra had 1o pay
Rs, 50 crores more for their basic food. Who
i8 henefited ? Does the Government
henefit ? Does Shri Ahmed benefit 7 | am
not talhing in terms of an individual when 1
moentioned him, Did the Government bene-
fit or the consumers benefit ? Did the
retailers benefit 7 Did the wholcsalers
benefit 2 Did the growers benefit 7 Did
the producers benefit ? No, Sir. Itis
only those who smuggled these goods
across our international boundaries within
India who are benefited. They did
1t with the conmwvance of the officials, with
the connivance of the railways, with the
cunanance of the octroi and municipal
authonties and with the connivance of
every single policeman 1 the area. How
do vou think that food 1s going out ? You
can get any amount of Amul in the Persian
Guif if you cannot get ¥ over here; you
can get any amount of fice m the Persian
Guif ~pasmati good rnice—if you cannot
got it here. Are you suggesuing that this
take-over of the foodgraine was a great
virtue and a heroic act ? Who was the
ifero of the Soviet award ? What is all
this non-sensc that I have been heaning in
this debate ? How is it that this has been
done in & half-hearted manner by Govern-
menit ? The Government has done this
intelligent thing after ten years. The
only intelligent thing done by them is
the zonat system of foodgrains, This is
a hall-intelligent thing—not full-intelli-
gent thing. Why ? That is because the
people like the speakers over here from
your side-I inean {riends from the Cong-
ress side and the Communist side—
have been telling that just as this isthe
fashion these days that these young kids
put on tight-trousers with loosc shoes,
they have o do this thing. And
7 L88/1410
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with his much intelligence, socialist
becomes fashionable, communism becomes
fashionable, and if somebody says ‘Take
over wheat® therefore they take over whesat,
and if somebody says ‘Take over thisor that’
they do so.  After all, there is a rationale
behind human action and that rationale
can only be dictated by intelligence and not
by slogans.

Thercfore, although I cannot compliment
them on having received enlightenment,
I must ncvertheless congratulate them on
the fact that by mistake they have strayed
on the right course. I hope that they will
make more such mistakes, from your point
of view, from Shri Priya Rajan Das Munsi's
point of view. from Shri Unnikrishnan's
point of view, from Shri Sat Pal Kapur's
pomt of view, from Shn Goswami's point
of view, and from Shri D.P. Dhar’s point
of view. If they make more mistakes, it
may be that the people of this country wiil
be happier.

SHRI JAGANNATH RAO (Chatra
put) : Mr. Chairman Sir, the food policy
announced by the Food Minister last week
is cntcised by the Opposition as a retreat
or as a surrender. Some hon, Members
even went to the extent of saying that it
was an abandonment of the polxy cnun-
ciated and followed by the Government in
the previous year. Neither Mr. Gopalan
nor Mr. Indrejit Gupta nor Mr. Piloo Mody
has any improvemeats to suggest to the
policy announced by the Food Minister.
1 well appreciate their criticisms and they
have good intentions, but they have not
offered any 1dea whereby the policy an-
nounced can be improved upon. They only
want to show that Government have
done a wrong thing and that they are more
progressive and what Government have
done 1s & retreat or a going back on their
carlier policy. A responsible government
has to be responsive to public criticism.
When a Government finds that the policy
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enunciated by it earlier has not yielded
the results expected from it, certainly 18
it not open to them to review its policy and
make such adjustments as are ncoessary to
make it more successful ?

What have Government done this year?
They have not abandoned wholesale trade
take-over in foodgrains. They have not
abolished the different agencies which
existed last year to procure wheat and rice.
In addition, they have only added the whole-
sale dealers. What is the role to be played
by them ? They are also onc of the many
procurement agencies or purchasing agen-
cies on behalf of the Government.

I believe they have been introduced now
for two reasons  Firstly, last year, they
had been thrown out of their jobs. Secondly,
the price offered last year was not very
attractive, and it was only Rs. 76 per quintal,
whereas the produccrs knew that Govern-
ment were importing from abroad at a very
high price, and naturally, thc marketed
supply was not as much as Governinent
expected.  Further, last year was a lean
year and therefore procuremant was not
very heavy and Government could not pro-
cure vight mullion tonnes which they wante
to procure. Ttercfore, they have brought
m the wholesale dealors.

The guestion has been asked : What
cottrol do Government have on the opera-
tions of the wholesaie dealer ?  Let us not
forget that the wholesale dealers, when
they enter the market, enter so on a licence
given to them under the Foodgrains Control
Order or whatever other order there may be.
There is a licence, and their oprations are
scrutsrused every day by the Civil Supplics
Departments of the State Governments;
their accounts arc also to be audited. Not
only do they procure under a licence, but
even the storage is also to be licensed.
On any given day they cannot procure more
than a certain quamtity prescribed in
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the licence.  On any given day, they cannot
store any quantity beyond what is pres-
cribed in the licence, Therefore, that is
a sufficient safeguard to see that the whole-
salers do not play any mischief either in
the procurement or in the matter of storage.
Then, the question has been asked how one
could be sure that they would give 50 per
cent of their procurcment. As 1 have said
already. the quaniity procured is known to
the Civil Supplics Departments. Supposiog
a trader procures 100 quintals a day, he
is bound to give SO quintals to the Govern-
ment. So, that s known immediately.
Therefore, the apprehensions which are
entertained arc not warranted, and the whole-
salers certainly will have to function within
certain hmutations and under certain cons-
trants.

The Foodgrans Control Order will
be very ngid, and they have to operate
within the framzwork of the conditions of
the hicence ssued under that order.

Therefore, T do not see any reason why
we should appichend at this stage that the
whotesalers will play mischief.

It 14 also said that they are Feactionary
forces, and why should they be brought
into these market operavons ? We huave to
tame the reactionary forces also. We have to
disciphine them.  They huave been working
havoc outside when they were out of their
jobs. Therefore, they have to be brought
in. We control them by certain conditions,
by supervision under the Foodgrams’ Con-
trol Oeder.  Itts notopen to them to doan,
mischief as some mombers apprehend.

Government has not given up its base
objective. 1t has not abandoned the policy
in regard to wholesale trade in foodgrains.
What has been done is to effect a slight
modification or adjustment in the opera-
tions of the scheme, They have {ntroduced
one more clement into this schems,
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MR. CHAIRMAN : You mean to say
that it is wholesale trade taken over through
the wholesale traders themselves.

SHRI JAGANNATH RAO : I do not
say that; some people say that. I say that
the wholesalers are one of the procurement
agencies of Government. There are public
agencies, there are co-operative marketing
societies who will procure. In addition,
the wholesalers will also operate as pro-
curement agents of Government. It is only
a modification or addition to the list of agents.
It is not wholesale surrender, as some mem-
bers have putit. This was found to be neces-
sary and Government have done it. They
have not done it on their own. They have
consulted the Chief Ministers. The Chief
Ministers have a responsible part to play in
these operations not only in procurement but
also in distribution. Their views have also
been taken into account. It is easy to name
a policy sitting in Delhi. But the diffical-
ties of those who have to implement it have
also to be taken into account. Taking an
overall picture, Government have taken
recourse to this modification.

The policy of takeover of wholesale
trade in foodgrains has not been given up.
It will continue to be Government policy.
If Government had abandoned it, then it
would have been open to the Opposition
to criticise it as having retreated from an
earlier policy commitment. But that is not
the case. I would say that Government
should not only continue with this policy in
regard to wholesale trade in foodgrains
but also in respect of other essential com-
modities. They should strengthen the
public distribution system. One reason
why the policy did not meet with much
success was that there was no in-built machi-
nery for procurement and distribution. They
have to do that now. We must
strengthen the distribution system so that
whatever is procured reaches the vulnerable
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sections of society so that the scheme can
be a success.
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Therefore, I do not see any reason why
this criticism has been launched by the
Opposition parties. It is to make political
capital out of it just to show the public that
they are more progressive. I do not think
anyone of them is more progressive than
Government. But progressiveism has to
be coupled with practicalism.

There are sufficient checks to prevent
mischief. Government will have to be
watchful and be on the alert to see that no
mischief is done by any trader or anyone
for that matter, The officers of Govern-
ment incharge of supervision of these
operations should be more watchful to see
that mischief is not done. Government
should strengthen the public distribution
system so that not only foodgrains but other
essential commodities also are supplied to
the vulnerable sections of society. '

SHRI P. VENKATASUBBAIAH
(Nandyal) : The policy statement made
by the hon. Food Minister is before us for
discussion. Unfortunately, politics or
political ideologies have been injected into
the discussion so as to mislead the people.
Some Opposition parties have developed
a tendency to find fault with any measure
brought forward by Government.

1 remember a colleague of mine in the
Madras Legislative Assembly who used to
ask in every supplementary question, “If
so, why so ? and “If not, why not 7
This is the type of criticism that is being
Jevelled here. It is the responsibility of the
Government to feed nearly 570 million
people of our country. When we look back
to the performance of the Government all
these years, we have to commend the perfor-
mance that has been shown by the Govern-
ment . Previously, we were reinforced by
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the PL 480 imports. We had sufficient
butler-stock in the country, but now the PL
480 had disappeared. There is not much of
a butfer-stock, but 1n spite of the depletion
of the buffer-stocks by way of PL 480, by
having mternal procurement the Govern-
ment was able to feed the people which
itself 15 a commendable and praseworthy
duty of the Government.

At the same time, my congratulations go
to the ast millions of farmers in our country
who have maxmused the production
in spite of several difficuities that they are
facing today in the matter of getting inputs
at a proper price. Instead of congratulating
them, we do not say a wotd about the diffi-
cultics that are boeing faced by the agnicul-
turists today. Not a word has been said by
the leader of the CPI who does not believe
in the agrarian strength that a country
should get. He always think of certan
urban populations and their difficulties.

Another important factor in this whole
problem is the part that has to be played
by the various agencies involved in the
suceessful procurement and distribution sys-
tem. Firstly, it is the role played by
the Chief Ministers. Secondly. it is the
effective  functioning of the bureaucratic
machwery; thirdly, it is the popular res-
ponse or the public involvement in making
the dwstribution system a successful onc.
Lastly, it is the co-ordmating ability of the
Centra! Government siting in Delhl.

Unfortunately, a tendency has been
developed by the Chiefl Ministers of surplus
States not to part with their surpluses and
send them to the deficit areas where
there 15 need. The Chief Minsters of sur-
plus States arc afnd to face the public
i th: matter of nternal procurement,
Though there s a surplus in some pockets,
ithey do not want to procurc the surpius
available in their own States, but cvery time
they depend upon the Central Government.
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{futerruptions) 1 include here some marginal
States like my friend's. These are the
factors. Also, there is the burcsucratic
machinery that has been charged with the
distribution system. The less said about
1t the better. Publie response is also not to
the marh. These are the important factors
that will go for the successful distribution.

Another factor 1s about the change in
the policy that has been brought forward.
There is nothing wrong if the Governmeat
feels that the policy that has been bitherto
pursued was not abie to meet the aspira-
tions and demands of the pcople, and that
1t requires certam modificaticns. It is the
primary duty of the Goveranient to fecd
the people and 1n pursuance of that duty
they have to make certain modifications,
of course, within the framework of the
policy and thc commitments that they have
made to the people.

Nothing drastically has gone wrong here,
The procurement sywtems are available.
The public distribution s avaiable. On
the other hand, the co-operatives are alo
brought into the picture.  The co-operatives
arc not manned by burcaucrats, They
are manned by socio-cconomists, by public
workers who give of their best 1a the co-
operative mstitutions.

They can compele with the wholesalers
if they so desire. They con discharge theic
patriotic duty by helping the cooperative
wstitutions in this task of procurement and
dustribution. The wholesalers are being
asked to function under certain limitations.
They cannot go aad fleece the consumers;
nor can they go and extract at an un-
reasonable price from the growers. If that
agency goos wrong, there are other agencies
which can do these things.

We have boen orying hoarsz that we
should dispense with PL-480 imporis. We
have beon repeating that this country should
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achieve self-reliance. Unfortunately we
did not take steps to encourage the farmer.
Today he is in need of chemiczl fertilisers,
it is not there; water is not there and electri-
city is not there. He cannot produce more.
It is only the Indian farmer who has
faced up to the challenge. He was able
to revolutionarise agticulture. The per acre
yield of wheat or rice has gone up tremen-
dously. He has done everything to
maximise production, feed himself and
also the country, but you have failed . him
at the time when he requires fertilisers or
The only answer to this challenge
is to maximise production. In order to
do that we have to take certain steps.
Speedy implementation of land reforms is
one step. We should provide the where-
withal to small and marginal farmers so
that thsy can produce more. There should
bz stringent laws on adulteration. If a
man commits a murder he can be executed,
but a parson who adulterates food-stuffs
and commits hundred murders goes scot
frez unier the judicial system. This should
be changed.

water.

Wz have not taken over all the food-
grains. We have taken over only wheat.
It might be 26 million tonnes out of a total
quzntity of 60 oc 66 million tonnes produced
in the country. They have not taken over
rice or coarse grains. They are left in
the fres market.

You should not allow the State Govern-
ments to shut themselves up in ivory towers.
There must be free movement between ohe
area and another. The entire rice zone
in the South should be made a single zone
and there should be no barrier to free
movement. In Aandhra Pradesh rice could
not move from one district to another and
there was a lot of corruption and prices
varied tremendously. When the new
Chief Minister took charge, he abolished
that system and there is now free movement
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of rice in Andhra Pradesh. This had a
very salutary effect. The neighbouring
State Governments sheuld cooperate with
each other. The Madras Goverhment
should not encourage smuggling from
Andhra Pradesh or Andhra Pradesh should
not encourage smuggling of fertilisers
from Maharashtra or M. P. There is dearth
of chemical fertilisers in Andhra Pradesh.
There is no balanced distribution. A
farmer from Andhra Pradesh can go to
Maharashtra and buy fertilisers at lesser
blackmarket price than what he may
have to pay inh Andbra Pradesh for ferti-
lisers in blackmarket. You must link
up this procurement or levy with the supply
of chemical fertilisers. Now, we are facing
a very difficult situation. We should see
that the production programme is under-
taken on a war footing. This is my sincere
suggestion to the Government. They
should also see that the new policy which
they have adopted is implemented sin-
cerely and honestly. The administrative
machinery has to be geared up, more
effective steps have to be taken and they
must  ihvolve more public institutions.
Public involvement must be there and
Governhment should not remain aloof from
the main-steam of public life. If it happens,
the distribution system or the procurement
system will not work. By these barriers
between State and State, there is great
disparity in prices. For instance, between
the price of wheat in surplus States like
Rajasthan, Haryaha and Punjab and that
in deficit States like Maharashtra, there
is great variance. It may be Rs. 50-60
per quintal. How do you allow it to
happen? After all, India must be treated
as one and we must be able to provide
foodgrains, whether it is wheat or rice or
anything, at reasonable prices whether
one lives in Punjab or in Maharashtra.

1 whole-heartedly endorse
policy announced by

the new
the Government
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and I suggest that Goverament should see
to it that the Chief Ministers, the coopera-
tive institutions and the public agencies
are involved in this and they should also
ses to it that this new policy is made success-
ful. If it is not made successful, then,
wa may have to face disastrous conse-
quences.

SHRI RANABAHADUR
(Sidhi) : Mr. Chairman, Sir, we are dis-
cussing the wheat policy again. Once
upon a time, a man with his son was taking
a donkey across a bridge, the by-standers
started laughing and said that both of them
ware walking when the donkey was without
a rider. When one person got on to the
donkey, they again laughed and said that
only ons persoa got on to the donkey. When
both of them got on to the donkey, they
still laughed and said that both of them
wzre riding on the poor donkey. Finally,
when both of them started to carry the
donkeay on their shoulders, the donkey fell
into the river and was lost.

SINGH

So, whatever may be the policy, there
are always people to criticise it. What
is required today is to divorce food from
politics. This is one sector wherein we
. cannot experiment, and for that, Sir,
[ respectfully submit that our leaders must
show statesmanship when we are dealing
with food. Statesmanship, today, has
been experimented with in many ways.
When food is the matter under considera-
tion, one basic factor which must not be lost
sight of is the fact that whatever may be
the policy framed by the Government, the
implementation nfachinery must be wide,
and strong enough to implement it. When
I say this, I would like to draw the attention
of the Government to the fact that when
you talk of a levy on farmers, you must
take it for granted and that for each farmer,
there must be at least two or three police-
men to take the levy out, which by itself,
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is an impossibility in this country. The
farmers will out-number the policemen,
at the present moment, by more than 50,
and so, you should not frame a policy
which cannot be implemented. The only
force that the statesmen, at the present
moment, can use, when they lack the force
of police, is the force of economics. It
is only when recourse is taken to punitive
action, and economic forces are disregarded,
that Amul and Basmati rice are sold at
cheaper rates in the Gulf states and we g0
without it. Then, when we talk about
traders—I hold no brief for them they be-
long to this county; they are also nationals
of this country and conceding the fact
that they do take recourse to measures
which are not ia the interest of the country,
the only method by which the traders can
be tamed and brought in line with
the policies of the Government, is to
make use of the economic forces to bring
the traders around. No other punitive
action will belp in this matter.

T was rather surprised when Mz. Indrajit
Gupta said that once the Government
blunders in this field, it will be the people
who shall take the matter into their hands.
This is a threat which has a very grave
consequence. It is a threat which at this
Juncture should be firmly gripped and used.
Today whatever policies are framed
and  implemented by Government,
they seem to hang in the air because the
total implementation machinery ®elongs
to the officials. In order to obviate the
possibility of the people rising up, this is
the time when the Government in utmost
statesmanship should involve the people
themselves as regards the food policy.
The only one catchword 1 suggest in this
connection is consensus. Whatever the
failings of the people, they have been be-
cause our people are not used to this western
method of majority rule. Even today in
our villages, consensus has\a hallowed place.
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If a consesus is used to implement the food
policies at the village level—whether it is
the consumer committee for each mohalia
or gram panchayats that are given this
responsibility we shall have a different
performance in this field. A

Regarding the offer of Rs. 105 pzr quintal
made this year, this is too late and too little.
Rs. 105 last year would have bzen most
welcome and it would have meant maxi-
misation of our production, not this year.
Much water has flowed down the bridges
of the Jumna and Rs. 105 falls short again.
Hypothetically speaking, if the Government
had taken more courage and announced
a higher price, there might have been a
buoyancy of production on the fields,
similar to the one witnessed in 1969. 1
want to remind you that it was in 1967
and 1968 when wheat prices rose to
Rs. 160 a quintal that there was a certain
buoyancy in the oroduction in the farmers’
fields and we got a production which we
still envy as a target, It would have been
fitting if a courageous step had been taken
while fixing the prices. What we have as
food policy today is not going to remain
tomorrow. I happen to be a farmer and
an M.P. 1 had a sorry experience with the
Agricultural  Prices Commission where
we, the representatives of farmers were
told that we could only offer our own
opinions, without having the benefit of
knowing what the opinions are going to
court for. It was a one-way discussion.
This year one factor has to be taken note
of by alf the countries which are facing food
shortage. It is high time we noted this
factor right away. This year the world
is going to have the biggest wheat crop in
history. I wonder if this matter has found
the attention due to it. With this factor
in view, | plead that the Government should
not rest on any matter of prestige in enter-
ing the international market, if the prices
of the wheat that are available, due to this
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bumper production, are economic enough

to help us to build a buffer stock.

I also feel it an honour to bring to this
House a message from a person from my
constituency, a person who lives in the
fastness of the Madhya Pradesh forests.
This village consists of only threc huts.
He is six feet six inches tall and he wears
only a loin cloth. Whea he visited mz
fast month, his story was sordid indesd. He
receives two kilos of foodgrains per month
if he walks 20 miles to the fairpricz shops,
whereas only three years ago there was a
baniya in his village who had kept him alive
even during the drought of 1967. When
I told him that our Governmzant has almost
made up its mind not to import foodgrains,
he said would you take my msssage to the
Government that | want to live, whether
the prestige of the Government remains or
not? Thank you.

MR. CHAIRMAN : T want to make an
announcement. The hon. Minister will
reply to the debate at 6.15 p. m. So, |
would request hon. Members to stick to
the time limit in order to cnable the Chair
to accommodate more hon. Members.

SHRI B. R. SHUKLA (Bahraich) : Mr.
Chairman, at the very outsat, I congratulate
the Government for making a bold depar-
ture from the policy adopted earlier of taking
over the wholesale trade in wheat. 1 am
glad to note that they have not taken it
as a prestige issue. If is wrong to say that
the Government have surrendercd to the
monopolists, hoarders and blackmarketeers
or the big farmers. If it is a surrender, it
is a surrender to sanity, reality and reason
in the best national interest and the
interest of the pcople.

The basic mistake last year was the
fixation of unremunerative prices for wheat
because of which we had to face tremen-
dous difficulties and there has been all
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along bungling throughout the whole
country. We, the members of the ruling
party, repeatedly impressed upon the
Government to raise the procurement price
of wheat, But we do not know what
reasons, or unreasons, prevailed with those
who were responsible for handling the
policy on foodgrains, the prices were not
changed.

Now, socialism cannot be brought about
piecemeal, though our party Sstands
committed to mixed economy. We cannot
regulate the price of one commodity n
complete isolation, after leaving the prices
of commodities free in other spheres. 1If
the pricc of wheat has to be fixed, then the
prices of industrial goods, fertilizer, cloth
kerosens, electricnty, they will also havz 1o
be determined simultancously. Qur policy
want not successful because we wanted to
introduce wholesale trade only in  one
commodity. If we are not prepared to
regulate the prices of othsr commodities
which arc cssential for ¢veryday use, then
Jet us make a departure by not taking over
the wholesale trade in wheat, So, 1o that
extent, this policy is a welcome one.

We stand by the exploited, by the vulner-
able sections of society. I think every-
body in this Housc stands for the
amehoration of the cxploited, the weak
and the vulnerable section of society. Now
by introducing the policy of wholesale
trade in wheat, have we improved their
lot? Thearickshaw-wala is not getting ration
from the ration shop; the raiiway labourer
does not get the ration from the ration
shop. Only the black-marketeer is prosper-
ing. The middle-men are prospering.
For their benefit we had not introduced
this policy. Now wc have replaced the
wholesale traders by another class of
burgaucracts who themselves indulge in
exploiting the situation, Let us not tusn
the whole mation into a nation of dis-
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honest persons. Let wus create an
atmosphere where honest persons can
prosper without detriment to the weaker

sections of the society,

Bajra is available at Rs. 150 per guintal.
the price of wheat was fixed at Rs. 86
in the beginning and was then raised to
Rs. 95. Can there be a more cruel stroke
on the peasantry than this ? The whole
cconomy has turned topsy-turvy. There-
fore, this policy which has been revetsed
should certainly be  welkcome to all. By
allowing 50 per cent of the commoitios
purchased by the wholesaler to be sold at
any rate he likes, 1 would submit, the ccono-
mic forces would take care of themwlves.
There is nothing new in this When fate
Shri Rafi Ahmad Kidwai was the Food
Minister, he had 1aken bold measures.
Food was not a rationed commoduy at
that time and Hcavens did not fall, |1 can
say with confidence that there s no scarety
of foodgrains in the country. Fyven today
the tenants have git wheal in their stock,
but they did not  come forward with thew
stock because Government was not pre-
parcd (0 pay the remunerative prive, other-
wise, the market would have been flooded
with foodgrains and there would have been
no scarcity of foodgrains to any section of
consumers.

Now there is one danger. People who
belong 1o the vulperable section of the
society may suffer for some time by not
getting the foodgrains at a price within
their means. For that I would suggest that
the Government should supply them
at cheap rates; it should go in for cven
subsidising such sections, if necessary.

1 read some statcments coming from two
leaders belonging to Jan Sangh—one was
Mr. Kanwar Lat Gupta of Delbi and the
other, Shri L. K. Advani. They have said
that they are going to hold a demonstration
against fixation of higher prices for wheat
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Mr. Vajpayee, when U.P. elections were

going on, said that the price of wheat should
be fixed at Rs. 105 per quintal. Now when
the Government has fixed the price at
Rs. 105 per quintal, his colleagues are
coming out with a different version. They
want to hunt with the hound and run with
the hare. They want to take political
advantage of every decision which this
Government makes. There is no use of
listening to whatever they say. If we say,
retain the wholesale trade, they will say,
no, If we say, let everything be free, they will
say, no, it should be subject to statutory
rationing. They are prepared to say any-
thing at any time. If we say it is day, they
will say it is night; if we say it is night, they
will say, it is day. That is their attitude.

So far as our leftist friends are concerned,
they seem to be worried about weaker
sections of society. They say that the
Government is  rcactionary. They say
Government is influenced by hoarders,
by black-marketeers, by big farmers, by
so called kulaks, etc. I have to ask one
question. They talk so much for locomen
who move the wheels or indusiry and trans-
port, they plead so much for them. But
if a little pcasant retains a bit of foodgrains
for use before the next harvest, so that he
may not starve, you want to paint him as a
traitor, anti-national, anti-patriotic and
reactionary and so on, I say, India is a
country of tenants, peasants and middie
class people. We have got the system of
democracy. And if democracy is to be
maintained, then, the tenants’ position
should not be jeopardised. Government
has got massive majority. They can very well
say that tenants who do not sell the food-
grains would be sent to jail or prosecuted.
But what is the use of it ? If a microscopic
section of labourers can hold the society
to ransom, do you think that the small
peasants cannot keep a little thing for him-
self till the time of the next harvest ? He is
responsible for producing essential food
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commodities. Since they cannot pres-
surise the Government, you call them reac-
tionaries. * Nobody is prepared to listen to
them even if they speak out something
sensible, something reasonable, something
in their own enlightened interest.

Government deserves our congratulations.
Of course, infallibility is the monopoly
of Mr. Piloo Modi who has said that last
year our policy was a foolish one, it was
an unwise one etc. I do not share that view.
We could not ignore the political set up in
this country. After all. Food and Agri-
culture is a subject in the concurrent list.
lIts implementation depends upon State
machinery. We can’t dictate terms to the
State machinery. If the instruments of
implementation are not sharp cnough the
policy would fail. We have to give proper
shape to our policy. But we cannot say
that the policy itself was wrong.

1f the climate did not suit at that time, we
had made a departure. Lel us experiment
with it. After developinyg
country, chances get changed and one has
to adjust himself according to the circum-

all, in a

stances.

SHRI C. T. DHANDAPANI
(Dharapuram) Mr. Chairman, Sir, the
wholesale trade takeover by Government
and its going back on it is nothing but a
political stunt. Just for the sake of U.P. and
Orissa clections, that has been introduced.
And after the election was over, that
has been given up. Even the friends of the
ruling party do not seem to have appre-
ciated this decision. There is absolute
starvation death which is also subject to
exploitation by Government. The Govern-
ment is ever ready, as usual, to find a scape-
goat for this. States are lethargic in regard
to procurement of foodgrains. There is
mass discontent among the people. An
unwise decision taken by the Central Govern-
ment ‘was forced upon the Tamil Nadu
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Government  Excepting Tamil Nadu
Government, afl the other Statcs are ruled
by the Congress Party The FC1 organi-
sation 1 there under the control of Central
Government  What action has the Central
Government tahen against the State Govern-
ments or vested wnterests in the party or in
the society who did not co-operate with the
procurement of toodgrams ’ Proceedings
of the Congress Parhamentary Party would
show that the former Chairman of the
FC1 15 bemng cnmmallv prosecuted for
working agamst thc F ¢ 1  Nationalisa
tion 1tself happens to be o falure because
of the shortcomings of this Government
And the people of this vountry have lost
faith 1 the nationalisation programnies
wheather it 15 natiopalisation of the banking
industries  coal industries or any other
industins  The performance of the public
sector undertakings has moved that the
Gowernment are not delivering the goody
to thi pubhc  This is the position

1 want to ask one question from Govern
ment What steps are the Government
going to w@he n all these things * The
kaders at the centre wvery ofien give pro-
muses that the prices will not go up  This
was the promisc given by our Prime
Minister also  No action has been tahen
so far in thw regard Take for cxample
France Thev introduced virtnally a system
of price freeze 1n a number of food articles
to sutt their regulation  There was a stnigt
control on the profit margin for the essen-
tal commodiies 1 want the Govern.
ment to telf us whether they would see that
the prices are regulated and that they are
strictly controlied

About stocks, they have been telling us
that we have had enough stocks and we
necd not import wheat from other countrics
The hon Minmster for Food, Shn Abmed
has sard on 9th August, 1972 which has been
reported in the Economtic Times as follows

licy of whear jor
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Nov Food import

“Umon Food and Agriculture Manister
Shrt Fakhruddin Ali Ahmed today ruled
out mmport of foodgruns to meot any
shortfalls 1n production as a result of
drought situation this year’

* Mr Ahmed sawd at a press conference
that the 9 5 milhon tonnes of buffer stoch
and the department s stock of foodgratns
would be suffiicnt not only to mect any
apprehended shiortage but will have a
carry-over mirgin ot 1 5 milion tonnes
for the next yecai Bosides the late
arnval of monsoon had improved the
khanf prospects

Then the Pume Minster also sad on 1t
Mav 1973 at Kanpin that theie would bo
no smports lhe report savs

Prime  Minster  denws  reports of
mpuoits

s
The Pimie Mmnter  Mr Indira
Gandhi today described as false and
nuskeading press 1eports thut India would
ynport 7 mulhion tonnes of foodgrains

The Mmuster of State Mr Shinde abo sard
in Bangalore m Shri K Lakhappa’s State
that there would be no import of food m
1972 After four months, he sad m
Poona on 11th December, 1972 that ‘Ships
are coming next month carming wheat’

17 brs

SHRI K LAKKAPPA (Tumkutr) what
was wrong n it ?

SHRI C T DHANDAPANI 1| am
coming to thut point presently  The Prime
Minister denied the fact that they were
gomng to mmport wheat At the same time,
a report m the Indian Expiess of July 23th
sad ‘Government decide to import 6 5
mijon tonnes of food” 1 am stating sl
this and quotimg all these things yust 1o show
that Government themselves did not kpow
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the stock that they were having in their

godowns for distribution to the public.

Even the USSR which experienced one
of the worst droughts in 1972 and had a
bumper harvest last ycar had purchased a
large quantity of wheat which helped it to
bolster the wheat supplies.  Argentina had
offered a large quantity of wheat which we
could have purchased The report says:

“Argentina has offered to supply
regular quantity of wheat, provided India
is prepared to sigh a long-term agreement
for about fowr years.”

At that timz, th: Central Government
ware very reluctant to do so. Had we
catered into an agreciment with them, we
would not have paid more price for the
whz1t which we are importing from abroad,
and secondly the people in certain States
would not have starved.
Governmeant

I accuse this
of deliberately discarding
th: offer made by Argentina and wasting
the  Government money and actually
starving the people in cettain States.

Now, T would like to say something about
my own State Tamil Nadu. As far as we
are concernzd, we grow more paddy. We
oifer sonz padly to the neighbouring States.
We used to send it to Gujarat, West Bengal,
Maharashtra and other States and we used
to direstly dzspatch to those States and we
have received congratulatory letters from
them. But the Central Government has
curbed it. They do not want the Tamil
Nadu Government to have direct dealing
with other States. We are short of certain
commodities. For instance, we need elec-
tricity from tke Kerala State and we need
pulses also, and we have to purchase them
directly from them. On the contrary, we
arc prepared to give them paddy. We had
made an offer to the Kerala Government
asking for water in e®change for paddy.
That offer still stands.

1896 (SAKA) policy of wheat for
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That has been prohibited by the Central
Governmeat. At the same time, the West
Bangal Government is being permitted to
import rice from Nepal. 1do not know how
this is possible. The West Bengal Govern-
ment will purchase rice from Nepal through
private agents. The Reserve Bank khas
agreed to sanction the necessary funds.
This has appeared in the Hindustan Standard
of 12-1-74. Business between one State in
the country and another country is being
permitted, but within the country itself,
trade between two States is not permitted.
1 do not understand this logic.
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Before the takeover of this trade, the
Government of Tamil Nadu were getting
35,000 tonnes of wheat a month. The
demand was much more. After this so-
called progressive measure , the allotment
was reduced to 9,000 tonnes. Those who
have been habituated to wheat and wheat
products have been deprived of this esscntial
item of food. The policy which Govern-
ment have introduced has been gracefully
taken back. The policy was evolved by
Goverament not for the common masses
but for political gain, just to plcase some
people within their party and the partics
with whem they are allied now.

Another unwise decision taken by the
Central Government without consulting
the concerned States was this. The Food
Ministry issued a dictatorial order sitting

in Delhi like the Nawabs and Padshas
of the

Moghul period, that is lifting
the restriction on movement of coarse
grains. In order to make coarse grains

available to some States, they dired up
availbility in other making these States
famine areas leaving the people to starve.
This is neither a wise hor a rational policy.

1 want to ask Government : have you
made any assessment of the requircment of
cach Statc ? I have no objection to one
State having a surplus diverting it to a
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neighbouring State through the FCI, But
the sysiem which you have introduced
arbitrarily will not help the States. Jt will
only lead to national disaster. The principle
which the Government of Tndia have evolved
with regard to single-State zones for wheat
and rice should be followed for coarse grains
as well. In the case of wheat, Government
have declared a policy of collecting 50 per
centlevy. But the very same Central
Government, the very same Food Minstry,
has refused to comply with the request of
a State Government to collect levy of coarse
grains in order to feed the poor and vulnera-
ble sections of its people. The entire coarse
grain trade has been handed over to the
traders. The pecople of Tamil Nadu are
at the mercy of the wholesals traders.

Another demand was put forth in the
matier of groundnut and groundnut oil.
Nowadays the price of edible oil 1& exorbi-
1ant and the common people cannot afford
it. They want cheaper oil. But just to
help the big monopoly houscs like Tatas
and Burlasfor manufacturing soapsand other
toilet items, the Central Government refused
permission to the Government of Taml
Nadu to put a levy on groundnut and ground-
nut oIl We are demanding this to ensure
avalbility of these commodities to the poorer
sections of our people at reasonable rates.
But this demand was not conceded. I do
not know for whom the Minmstry and
Government are functioning here.

Shri Venkatasubbaiah was also saying
that there inust be a single one for the whole
of the South in regard to rce,  We strongly
opposeit. If this is introduced in the South
certainly the reaction will be very bad;
the repercussions will be vory bad, and the
consequences will be very bad.

With these words, I conclude,

SHRI C. M. STEPHEN (Muvaity
puzha) : Mr. Chairman, Sir, 1 fecl
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relieved that I am not weighed down by any
measure of heaviness, nor do [ suffer frof
any compunction of conscience when'{ rise
to participate in this debate. No sense of
sentimentalism 13 crippling me either,
because, according to me, this is not a sub-
ject for sentimeatalism. This is a subject
for our cvsluation on a factual basis.

There are two methods by which we can
approach this subject. One is the theore-
tical point of view and the other is the
practical pomt of wiew, Theoretically,
f you had taken the position that the whole
sale takc-over was a fundamentally far-
reachng and basic and revolutionary
step, then any dilution in that siep will
certainly disappoint persons who are taking
up that position. On the other haad, 1f
sou approach this step of wholesale take-
over as a step induced by practical cons-
derations to face a particular situation.the
only yardstick by which this maodification
is to be judged 1s by the consderation as
to whether this modification will aher the
situation.

1 am not one of those who has wver
heid the view that the step of wholesale
take-over as announced by the Government
was a revolutionary step,  After ail, what
18 revolutionary about #? There is no
change in the production reiationship: there
1% no change in the relationship in the agri-
cultural ficld, Trade relationships arc
allowed to continue at least 1o the extent
of rotail trade. The wholesaler is aliowsd to
operate in all other aress; and ¢ven with
tespoct to foodgraing, out of the 100 miltion
tonaes of foodgrains that have to be pro-
duced in this country, the atea to becavered
was oaly to the extent of 24 million toones,
which is sbout 25 per cent. With respect
10 that 25 por cent, we say that the whole-
saler shall oot opooute and the quastum
fized was cight milos wames, To the ex-
tont of cight miltion toobes of wiheat, for
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2 particular class of wholesale operators,
we said you shall not operate there, 1am
unable to find ady basic revolution in this
step. Absolutely none at all. It has, of
course, a practical side. As againstthe eight
million tonnoes which is fixed as a target,
we achieved 4.5 million tonnes. The short-
fall is to the extent of 3.5 million tonnes.
My friends on the other side, and some of
my friends on this side also, some openly
and others inadvertantly or covertly, were
postulating that this is a surrender to the
wholesale trader. My friend Shri Piloo
Mody was supporting it by saying that “we
have won and you have lost™ as if this is
a victory for the wholesalers. [ refuse to
contribute to that position.

What cxactly is th: essence on which

we operated? We wanted voluntary
warrenlee of  foodgrams by the
agriculturists  of this country at a

price level which was lowsr than the
price level operating in the market. We
said there wiil be no wholesale available
to you and therefore you will have to sur-
render the grains to us at a price lower
than the pricc prevailing in the market,
aod we said that you can sell it cither to the
retailer or to us, Therefore, the question
was we were confronting not purely the
wholesale trader but we were confronting
the vast masses of cultivators in (bis country,
demanding and creating a situation where
we thought they could be compelied to hand
over foodgrains to us at a lower price, Rs.
70 or Rs. 80 or Rs. 90 or whatever it is,
when the ruling price was far higher. We
failed to get the calire quantity. Acoording
tome, it isa miracts that we got 4.5 million
tonnes by this voluniary operation.

Here they say that we have completsly
fuiled. ¥ do not understand  how we have
fafled, We must find out how exactly the
Agriculturists could be induced to hand over
the foodgrains to us, We are romoving
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the total ban on the Mmlcsalar. The
retailer was there atready operating. What
was necessary is to create an atmosphere

in this country where under the vast masses
of agriculturists would be made feel that at
least tomorrow they will have to hand over
the grains to us. That psychological situ-
ation had to be created by political action.
In the creation of the political atmosphere
who contributed what ? There, [ place the
Opposition completely in the dock. The
Jan Sangh, the Swatantra and the whole-
salers were trying to create an atmosphere
in this country whereunder they made the
agriculturists fee! that if only they could
hold back they would be able to get a higher
price. I can understand that. The CPI
(M) joined them. The CPI started anti-
hoarding campaign. The strategy of the
olher parties also was to create tsmsion
whereby the Government would be com-
pelied to give up its policy with the result
the wholesalers would succced. In that
sirategy all the friecnds were cooperating
with each other in creating a tense situation
inthe country. If, therefore, we have not
been able to induce the agticulturisis
to hand over the entire stuff to us, it
was because of the opposition parties
who from their own point of view combined
to create an atmosphere whereby the agri-
culturist was induced to hold back the

gram.

Let us look at it in another way. The
Agricultural Prices Commitcion’s Report
says that 20 million acres of land are under
wheat ‘cultivation. Assuming that there
are about 12 to 15 mullion boldings under
wheat cultivation and each agriculturist
withholds half a2 quintal of wheat what
would have happened ? The total wheat
that—would have escaped from the hands
of the FCI would have been five million
toanes; no hoarding is necessary for that;
no smuggling is necessary for that. This
wholesale operation, intuitively resorted to
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by the agricultunsts running into mullions,
would have had the effect of depriving the
FCI to the extent of 3.5 million tonnes.
It wall, therefore, be wrong to charactense it
as a total fadure. It has succeeded to a
certam extent.

We are facing a new situaion  Produc-
tion 18 not as high as we thought Imports
are not avaiable Here I wish to refre to
to what my friend Mr Indrajit Gupta was
saying He says that if we import from
somewhere 1t 1s bad, but If the same stuff
comes via somewhere clse 1t 1s absolutely
good That sort of approach 1s wrong

Let us not be ashamed of our achieve-
ments which are really grand  In 1947, the
population was 30 crores Then we were
importing to the tune of 40 lakhs of tonnes
of foodgraine Today the population s
60 crores  In 1972 the imports were to the
tunc of four fakhs of tonnes Only with
imporied stuff we can feed 30 crores in
1947 and today 60 crores are bemg fed with
with our mdigenous stuf This s a
heartnmg putire and this shows that there
15 a real achwevement by the Government
n refation to ity agrrcultural and dustriby-
tion policies

Today, the change-over 1S not so material
at all ‘We say that the wholesalers can also
operate under certam restramts  Thos s
all we are saning  Now, Sir, a sort of
adjustment 18 being made May 1 ask, n
Soviet Russia, in 1917 or 1918, did you not
resort to & particular step 7 Did you not
resort to a new cconomic polky 7 Did you
not rewrt to a ‘tax on the farmer* pohcy 7
Did you not give up that policy ? Did you
mR re-introduce the same thing ? Did
you jump on {o the position of collective
farming and all that 7 The is absolutely
necessary because we are dealing with the
guestion of foodgrams. When we have to
feed sty crores of people, whether Govern-
ment should take-over or they should permit
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other people also to operate in the field, is
the real question. There are wholésalers.
Ths is & mixed economy. This 1s ndt &
completely State economy Thus is not a
monopolistic cooperative economy either
This 1s a muxed economy. There are traders
and they assist us to & certan extent they can
can assist. What we should do 18 to put
them under certam restraints and under
certain regulations It 15 only by tnal
and error that we can succeed This
18 the only possible thing In taking
over wheat trade, 1 do not agree that
we had taken a revolutionary step and
mgving it up, mmodifying the take-over
policy, 1 do not agrec that there 1san)
surrender 10 the monopolists or 1o the pro-
fiteers It is against & hard situation that
we took thus step  The practical result
was, to the extent that we expected, we could
not procurc Wec arc resorting to som
other step, to achienve greater procurement
<o that we are able o hold a buffer stock
The proof of the pudding » in the cating
The test 13 whether, without mport, vot
will be able to make available the maximum
1o the masses m this country and whether
thes invidious, sinful dstinction  between
State and State surplus and defxit will end
whereunder, in Kerala 1 have 1o pay
Rs 5 per Kg., whereas across the border
m Tamul Nadu, my fricnd 13 to pay onls
Rs 1 %0 per Kg If this 18 s0, national
integration 13 not gowng to be achieved
Yherefore, equalisation has got to be affected
3 thus will contribute to that then of course
1118 & step in the right direction snd 1 welcom
this step.

it vowe e g (oret) : vt s
sy 40 g% avire fevwr a¢ agt fong €
§ 1 Y8 ¥ guitfy wow & saway ff dw A
svare i wrlt wour g 1 o wperfe
& Tt Wt g Wit sheow e ¢ awfiemn
% g ¥ i wvewy vy + v ¥ e v
woere ¥ /g & ware wt grerdes fre
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i ity % W) ¥ e Y "R few oo 9
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iy TrA ¥ AR L

axfer form am A & veRr g AW A e By
e g e i wR At § N e
¥ o apey wry oz ¥ fv aarw wfaew ot W
W & o BT W o w7 B, & won
# w wex Ry few g & G & T wdn
feg wop & 3% o7 oy S w3 ui few T
Ty AT i g orrr ey s YR
T ¥y gt womrd el ot ¥, o wrek o
wfirerl § & gt dw vk weid ozl daer-
Tt g v g whg R e R Sw an YA ¥
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T oty e gar § sk T T g
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T €Y wfear face wr i Wi gewr o wo o
T & Pt oY 2 wrfirw avaY o ot o) o w0
anr £y At vt T A el e ¥ W AR
TR A @ i aw wy wfe g fawr o &)
w1t avy wx & Fe fory I ®r ¥ e oy ok
Nfr i #1 & wdfr ver o for @ ooy
w1{ %z T 7 87 o Y 3 IR aearly
F 7 am fo &1 ey w4 Eo
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o Al O A o A R R sw A
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afron ¥ wrere 3 g forur 1 ol w1 ag wf
g fir woere o af Afx arfer vl it 34

awmafa wEvea, forr o 7 R wwl W=
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T ¥ & OF AT AR TR S A
i 31 arde W e T g W
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fic wreifire ot & & w89 Sfew geOT &
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A A A Y, N ewE g ¥
wyrare % wpar owrfeTe g wiol | Wy o
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% grad gu-adfy v & sre oy qrere
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7wy ward s avar £, 3w ¥ cqw vy i ey
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®T 36 64 W v & WA 1 woere oy fx
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AT
tay fear arawer € 1 qiw® e § ey
wat § fr A Y durere oy e vl X 4L
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TowTT W ared ¥ iy ¥ o off e -
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w ¥ & arerT § ap Friew v W
7 % ag Im A o EvaE W Aol & a
&, 3 v Ak Aife v eonirkz sv ar R £
wre ag qy Wit ez &3 R fn gae ek e
gf. & wg fip & e W s qwrfawre ¥
¥

SHRI SHYAMNANDAN MISHRA
(Begusarai) : Mr, Chaimws, to my
mund nothing could be a greater treat fo
the hon. Mambers of this House than to
hear the observations that have been madc
by the members of the ruling party today on
this subject. It is obvious bow easily and
perfectly they can perform Shirshason, We
on this side of the House cangot claim to
perform Shirshosan in the same maune!
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all the epithets their own lexicon. Now
the apprehended crisis has come. And none
except the ingredibly credulous or abjectly
peychopantic coul expected that  this
schzrae was going to succeed. This has,
therefore, proved to bo mums-adventure and
it has ended ina smoke, in a flasco.”

We would have been happy if this scheme
had succseded, because we do not want to
play politics with food. In & totalitarian
system there can be politics without food
but in democracy there must be food with-
out politics.

What | want to ask to other side is this.
Are you prepared to free food from
politics 7 If you want to bedo that. than
of course, the people would be happy.

We all are a8 much concerned, Mr.
Chairman, that the breakdown m the pubiic
distribution system has to be preventod
at all costs, The breakdown would
spell great miveries, unspeakable misenes,
te the peoplc who number at least 150 to
160 million—the people who depend on
public dmstribuwtion sysiem.

The so-called take-over, which my hon.
friend, Shr Indrajit Gupta, was lamenting,
was not a take-over at all. Was it a take-
over if you had a hmited ohjective of
procuring a particular quantity of food-
grains ? That is a semantic perversion; that
s a linguistic violence, to call it a wheat
take-over, It was, indeed, not a wheat
take-over it was a step with & very limited
objective of procuring a particular quantity
of foodgrains. And yet the hon. members
on that side, and some hon. members
on this side also, trumpted this measure
83 8 groat progressive measare, What did
the Soviet Union sgy when the Burmese
Governmeot had taken over food quite
8 fow yowrs back without adeguate
preparetion 7 They had said that the
Burmege Governtuent hid Jaunched a kind
of misadwnture and, thecefore, it hed
resulted in & grout dem) of misery to the
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people.  Anything which is tried fo be done
without adequate preparation is indeed a
kind of adventurism, and it was that which
this Government had taken recourse to.
Yet, the hon. members of the Communist
Party of India thought, that it was a pro-
gressive step even though they knew in their
heart of hearts that the Government did
not have the capacity to put their scheme
through, that this party could put this
scheme through. Now they know, because
they happen to be a cadre-based party, that
this party has no cadre to work in the fields.
Do they not knew the state of organisation
of this party ? The kind of organisation
that thus party has is a motley crowd which
only believes in augmenting the heat-waves
of the words as a substitute for progressivism,
Yet, the Communsst Party of India thought
that this was the Party which could be ex-
pected to put this scheme through. Did
they not realise that, under a democratic
system, there are certan constrainis on
coercive methods to and one could not take
recourse to them.,  All these factors, they
honew perfectly well. And yet they preten-
ded that this scheme was going to succeed.

I would like to submut to this House that
the so-<called take-over bas not faled; it
was, 1n fact, & very lunited objoctive, a very
moderate objective, of procorement of &
particular quantity of wheat, and even that
has failed. One of the mnam ressons for
a failure of this kind 1» the kind of sloga-
nism or pscudo-tadicalism that is Sourish-
ing in this mutual admiration society which
the ruling party has formed with the
Communist Party of India. Now we find
a strange kind of pbenomenon. (Intevrips
tions). 1 have told you that I would have
been hapyy if they had made it a success.
1 do not make & thcology of anything.
Those who make theology are traditiona
lists. Ido not betieve them to be democra-~
tic socialist at all. What s the kind of
thing that we find now ? The Prme-
Minister tries to get & vertificate of progressi-
vism and socialism from the Communist
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Party and the C.P.I takes a certi-
ﬁutehmnthe?ﬂmcMinist«oflndh
as being the only democratic party which
bolieves in Socialism and does not believe
in violence. Did not the Prime Minister
say the other day at Bhubaneshwar
that that is the only party in the
Opposition ?

So, the certificate is being exchanged
between the two.

AN HON. MEMBER : That is why vou
should not involve in violent activity,

SHRI SHYAMNANDAN MISHRA :
We will never do that,

1  have alweys  held this view
and told this Houss earlier that the
Prime Mnister of India can be trasted
to declain hke Lenin and perform
like Maharani Gayatri Devi. That is the
kind of leadership that is being provided
to the country in the matter of sociahsm,

SHRI B. V. NAIK: The Hon. Member's
remarks are very uncharitable to Maharani
Gayatrd Devi, another Hon. Member of
this House.

SHRI SHYAMNANDAN MISHRA :
Onereanydoesno:knowwhaherthel’dm
Minister involved herself in the task of
policy-formulation. When it, comes to
nationalisation of coal it is sad  that
it was the fate Mr, Mohan Kumaramangalam
who was responsible for jt. Whea it comes
1odnhbmolwbut.itismid0mh
was Mr. D. P. Dhar the Planning Minister
who was vespomaible. When it cones to
devaluation had it besa said that it was

an open mind. I remlly do pot
know how this can be done.  And the real
source of many of these troubles is this that
where Nehru feared to tresd, the preseat
Prime Minister rushes in Nebru at the

ic wheat kr
pol ym"';ms (D’l:g

height of his own politioal power and that
of his party did not embark upon ceriain
schemes, but the present Prime Minister
takes up those schemes, without going
into the practical aspects,

And, so far a3 wheat scheme is concerned,
failure was builtsin in it from the
very beginning. None of the Chicf Ministers
except the Punjab Chief Minister agreed.
The Chief Minister of Punjab believed in
it. The Chief Minister of Punjab had very
organised market and he alone probably
belicved in it and no other Chief Minister
took any part in it. And the story goes
and T put it to the hon. Minister of Food.
The story goes that he did not believe in
the scheme and he perhaps had also an
open mind like his boss, the Prime Minister,
on this subject. And even now you find
that there are so many kinds of contradictory
statement, The hon. Member, Mr. Chandra~-
jit Yadav, who happens to be the General-
Secretary of the ruling party has said that
it has failed miserably and the policy of
the party was not implemented, The hon.
Minister of Finance saxd a few days back
that there was no question of two-tier pric-
ing in wheat as in the case of sugar. But
what has happened now ? It would be a
three-tier price system as Mr. Madhu Limya
says. The hon, Minister of Planning She
D.P. Dhar, said at an Economista Con-
ference that the public distribution system
required to be strengthened.

What does the hon. Minister of Food
say 7 He says that the pablic distribu-
tion aystem roquires to be pruned
and that is what the hon. W'
said just now. In no case should it
not be pruned to the disadvantags of the
rural massos, Rut what you want to do is
10 restrict it 10 certain cities atd indastrial
aress. 1f that is going to happon, that i
golng 1o be & matter of greut distress for the
rural people.

Thete are certuin Seatures of the scheme
which do not give us much bopes that this
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scheme would succead. Let us ke the
question of licensing of the iraders. There
would oaly be a great deal of corcuption
in the matter of liceasing of the traders.
This pont has been made by so many
members.  How are you going to impose
a levy of 50% on everyone of the whole-
salo traders ? There are many loopholes.
It appears now that the prices are gowng tQ
reach 4 new high and the situation may take
4 more serious turn. 1 have a feeling—:his is
based on facts—that the prices of food by
1974 end are going 10 be increased to the
extent of 40%  That 15 because the ssue
price is going to be increased from Rs. 87
to R4, 125, The pivotal thing in the whole
price structure s going to be affected ad-
versely. It has heen claimed probably by
many hon. Members —that 15 very much
n the nunds of the hon. Members — that
thare would not be any necd for a subsidy.
it had been rightly poinied out by often
that this was going to be off-set by the pay-
ment of DA, to government employees.
You have to strke a balance somewhere,
How that balance is going 1o be of diimte

4 bhantage to our financal system 15 et
to be seen,
One toolly does not  know  what

s the rationsic behind fixation of prices at
a level of Re. 105, Thic has not been
disclosed to us by Government <o far, Why
should it not be more than Rs. 105 ? Why
should it not be less than Rs. 105 7 The
Agricyltural Prices Commission has re-
commended a price range from Rs. 90 to
100. How has the Government come to
this figure ¥ On the basis of the present
day situation, # scems that they expect
about five millfo tonnes of gralns during
rabl season from the wholessle tradems.
Bt our inforrastion is that carlier the
Wholesals traders had promised 6.5 million
tonmes. Why haa this botn scaled down
from the wiwsisale traders ? We reslly
do not know whesther it is for a considera-
tion. That is & fatier of groat concern to us.

8 S. 22
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The whole question is this. We have to
secure about 12 million tonnes of food-
grains  to feed the public distribution
system. If the House assumes that we have
to have 12 million tonnes of foodgrains
to feed our public distribution system, it ap-
pears to me, that on the basis of this figure,
it may not be possible to do s0. This year
the rabi production 1 am afraid is going
to be only 609, of what it was during
the last year. It would not be any more
thao this. Last year, thc wheat proe=
duction was of thc order of 24.92
million tonnes. 1 fear It may not
cross the (wenty million mark this time.
This is indeed & very unhappy prospect,

Apart from the fall in productiou this
year, the price to be paid to the producers
might also affect the arrival of crops 1 the
marhet. And this is, for the first tim., in
our experience of many years, that no floor
price has been fixed for the producers.
if no floor price is fived for the producer.
one really does not know whether the pro-
ducer is gomg to take to production with
added vigour and enthusiasm. Similarly,
it appears to me, that there is going to be
no ceiding price either. Wheat is going
to scli at Rs. 200 or Rs. 190 per quintal,
and one does not know really how much,
but it is within the range of possibility, as
I see it, that probably it would be much
more than Rs. 150 which Government are
assuring just now.

There is a third factor which might militate
against the expectation and that is because
of the zonal restrictions. that seem to
prevail at the moment, and it may be
difficult for the wholesale trader to procure
the quantity which Government are now
assuring.

1 would like to mmake a suggestion about
what ought to be done about it. To my
mind, the more realistic course was not to
depend upon the quantity that the whole-
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sale trader would be scpocks to collect
but to supose levies on cvery market
and every wholesale trader pasticular
quantity could be Iaid down far pro-
curement by Government. Let them not
leave it to them and let them not leave it
to their inspactor to calculate what s 50
per cent of what has arnwved. The 50 per
cent that they arrive at is an uncertain quan-
tity. Oae really docs not know what it is
geing to be. If they want that 12 million
tonnes have to be procured, then let them
distribute it over all “ the mandis and
all the wholesale traders and make a
frm and perfect calculation about it and
ask them to deliver the prescribed quantity.
Probably they would cooperate with
Government.

SHRI B V. NAIK : Cakulate on what
basis 7

SHRI SHYAMANANDAN MISHRA,
They have got all the facts and dafa, This will
chminate uncertasnty. This will also olimi-
nate corruption. And we shall all co-operate
with Government because it will eliminate
corruption  Therr nspector might create
another hnd of havoc, ahbough he woukl
be going about i the name of supervision.

My final suggestion would be no in no
case, whether the apgency which sells to
the consumer 13 a private or 8 public agency,
the price charged from the consumer should
exceed by more than 12 per cent.  But what
Government arc seeking 1o de is some-
thing unconscipnable, because they want
to add 25 per cent by way of expenditure
on marketing operations.
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SHRI A K.M. ISHAQUE (Basirhat)

Mr Chairman, Sir, 1 wish the policy, now
announced, & success. Tt is nothmg but
complementary to the old polcy. Before
I discuss the pomt issue, I would hke to
inform the House sbout the reaction of the
docile rural people. The rural people
have a feeling that they are being robbed,
being cheated by the crty people. the urban
population, by the sophisticated urben
population They say that their products
arc bought cheap by the city people, while
the city people produce little. They say
that the village people are working under
duress whereas the city populstion s not

under duress. They say that the lawof
putting a oclling on propertics has been
enforced in the rural areas but till now the

grievance is that the Government does not
ensure the supply of infrastructyre for
agriculture.

The Guvernment does hot undertake
any obligation to supply fertilisers or provide
wrigation facilittes, but it 18 very keen to
get then produce at a prie fixed by the
Government. Therefore, they have a feel-
ing that they arc being robbed by the sophisti-
cated wban population. Thew gnevance
15 that therr produce 15 bemng laken out
from the rural aress and city people atc
being fed. There are cities in this country
which dre statutory ratiwoning areas and
1t 15 obhgatory on the part of the Govern-
meat to feed them, but the Government
has not taken any responsibihity of fecding
rural people who produce The Govern-
ment should take this feehng w the rural
areas nto consideration

As the situation stands (oday  We have
got & sellers marker 1n Indwa and our food
poli.y 1 oriented on that Government
should see that the food policy is condi-
tioned by the production of fuodgrains,
Japan was a deficit country in food. It
& densely populated country. It became a
surplus country. How ? They did not
mect out stepmctherly treatment {o the
peasantry in Japan; they gave them a
very remuberative price. The Govern-
ment of Japan purchased all the products
of the peasantry and gave heavy subsidy
to thom. That gave a great incentive (o
production and the country has now be-
come surplus  ‘We couki have also done
this in this country. Wecould have pro-
duced more fertilisers in the covairy
and we vould have made provisions for
more areas to be brought under irrigation
Our people Bave dearnt the art of producing
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high yielding varieties of grains. We have
mad: progress. Simce Independence our
production has gote up by 220 per cent.
This production could be enhanced further,
if incentives are given to the people and if
the nacessary infra-structure is created in
the villages.

Th:_ charge is that the Government s
on the retreat  Where from ? When the
polcy was antiounced last time, the Govern-
ment hid a himited purpose  The Govera-
ment never took the responsibility of feed-
ing the entwre population of the country
Government took the responsibility of
fecding only the vulnerable sections and
the weiker sections of the society. (Govern-
nment policy left the free market to operate
I the new policy thit has beent annoutwed
now, there has been no retreat from that
stand. Government has declared  un-
ambiguously that the Government will
feed the vulnerable, the poor and the weaker
sections of the socisty. The amm is there
Only the strategy has been changed. The
modus operande that was accepted by the
Government previously somehow or other
forced the foodgrains to go underground.
Now, the problem before the Government
1, how to bring these foodgrains out of the
black-niarket. Fooa has gone under-
geound; , Goverament has to bring them out
This 18 the only concern at the present
moment.  Government his been utilising
the traders who were operating 1n the market.
I do not have any reqommendation for them.
But, they are the necessacy evils; you can-
not avoid them,

1n Maharaghtra, w2 had food nots, only
iast year, after the take over. If the take-
over policy was such a  revolutionary step,
if the take-over policy was helpful, how
is it that the prices of foodgrains went up,
as high as Ra. 10 per KOG in Maharashira
and how is it that there were food riots?
Any Gowrnment is warth the name, if it
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reacts to the feelings of the people to an
announced policy. It is nioe, Governmeat
has taken the feelings of the people into
consideration. So long as this Govem-
ment takes the feelings of the people iato
consideration, it will be helpful.

Sir, { would like to make two or three
suggestions to the Go.ernment before 1
resume my seat. They have now allowed
the traditional machinery, the trading
community to operate They have beem
asked to hand-over 509, of their stocks.

MR CHAJRMAN : If you want to make

all the thre: suggestions, kindly mention
only the pomts

SHRI A.K M. ISHAQUE : I will mention

only the pomnts I will not go beside the
point

Ido not have any objection to the Govern-
ment utlising thetr traditional channels.
But, my question 15, how do we ensure
that they hand-over 50%¢ of their stocks?
If the market system that obtains in Punjab
and Haryana was available m other parts
of the country also, Government, perhaps,
would not have been ina difficult situation.
1 would like the QGovernment to aswure
us that they wul obtain 50°, of the stocks
from these whelesale traders, Swir, I would
suggest that there should be contractual
agrcemeits between the Government and
these wholesale traders and if there is any
breach, of these contracts, these wholesalers
should be punished very stringently and
laws should be framed in such a way that
they can be dedlt with firmly in case of
breach of these agreements.

Sir, nobody knows what would be the
atutude of these wholesalers and nobody
knows what will happen a month or two
months hence. But, the symptoms arc
alrcady there.  Only a fortnight ago, wheat
was selling in Dethi at Rs. 2,50 per Kg.
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This 18 not from statistics, this Is our owa
experience  from the Delhi  market.
Yesterday, it was selimg at Rs 1 75 per
Kg The announcement of the polky has
influenced the prices in the market so heavily
But Tam ot sure whether this trend wail
continue. I am not sure either whether
other trends will also start operating But
if the price 15 an wndex then I am hopeful
that the pohiy now enum.iated by the
Government may carty us out of the difficult
situation T wish the poluy every success
and I would ask the Government (o pursue
this policy whole-hetrtedly and make it
a success
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THE MINISTER OF AGRICULTURE
(SHRI F. A. AHMED) : Mr. Chaiiman, Sir
I welcome this opportunity which has been
provided by this honourable House to
discuss this statement which I made the
other day before the hon. Members,

I welcome this opportunity for two
reasons; Firstly, it gives me an opportunity
of removing some misgivings which are
entertained by the hon. Members. It will
also give me at the same time an opportunity
to clarify some of the details of this state-
ment which I have before this House.

Before doing that, I would like to make
a few observations, and these are that some
of the hon. Members have expressed views
that, so far as the matter of food is con-
cerned, it has to be treated as a national
problem. I do agree with those hon.
Members who have suggested that so far
as this problem is concerned, let us have
a national outlook and let us not bring
politics into it, and let us try to see how
we can overcome the difficulties with
we are faced, how we can make food avail-
able to our people at a reasonable price
and how we can help in the increased
production of foodgrains and cereals and
other commodities so that we may not
have to face this kind of difficulty in the
future.

The second thing which [ would like to
point out is this. I think the time has
come when we should be clear in our mind
that this is not beeause of pre-conceived
ideas or ideologies that we have placed a
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certain policy before this House and before
the country last year. We thought that
the policy of take-over would help us in
having an effective control over the surplus
30 that there may be no scope for speculators
oo the one hand and there may be ao
distortion of prices on the other hand,
and it may be possibie for us to provide
the foodgrains which are the essential
commodities for the existence of our people
at a ressonable price to our people and
particularly the vulnerable sections. That
was the main objective or idea underlying
this policy. So far as procurement is
concerned, that was a procedure in order
to implement that particular policy. And
today when some people say that we have
revased our policy or that we have
surtendered our policy, 1 do not agree with
such a view. Of course, so far as my
friend Mr. Mishra is concerned and so
far as my friend Mr. Madhu Limaye is
oconcerned they did not expect much good
out of the policy which we had initiated
last ycar and they also did mot expect any
good out of the policy which we have
enunciated this time bui they have not
told us what is the better policy which can
serve the obyective which we have placed
before ourselves.

. Now, Sir, 1 would like to point out one
thing There is no question of surrender
and there is no question of reveisal in our
policy. 1 can reiterate and emphasise
that so far as this Government and our
party are concerhed, we accept the socialist
path as the proper path for the purpose
of development and progress of this country.
We are very clear about this, We shall
pursue this path. May be that we may
Bave to change to the emphasis from time
to time; may be, we may have to change
the direction from time to time.
But, we. hope that the gos} that we have
set defore ourselves will be achieved in the

fong nm,

Now, the question before us is this. Why
did the policy which we had placed bejore
the House and was accepted by it was not
a success? I cam give you a number.of
reasons for this. One of the Inain reasons
why the policy had failed iz this. The
very hon. Members who are now criticising
us had created such a psychology in the
country and, on the basis of which, it was
not possible for us to obtain foodgrains
from the cultivators.

T would like my hon. friends to realise

one thing. This was the policy pleoed
before the country by us. Also 1 acoept

- the suggestions given by the hon. Members.

But, this cannot be implemented through
our bureaucracies; that can be implemented
through the people of our country. Dicta~
torial form of Government would only
give a good-bye to democracy. And if
we have to say good-byc to democracy,
to freedom of expression, to freedom of
thought and to freedom of action. then
only they will make that policy a success.
The other method is by persuasion we
have to make that policy a success. We
have accepted the democratic method of
persuation lo see to it that the policy is
accepted by our people The only way
to make that policy a success is to run
cooperatives effectively at the lowest level
net for the putpose of obiaining surplus
foodgrains or other grams from the cuhi-
vators but also for the purpose of providing
the necessary inputs, necessary articles
which the cultivators require 10 boost up
the production. Until it is possible for
us to set up cooperative societies at the
Jowest viliage levels, it msy not be possible
for us to persusde u large number of people
to acpept the policy which can yield ressts
after it has beem practised and after it bas
boen accepted. What § want the bou.
Members to do is this. Are the Members
of the Opposition preparad 10 3o 10 the
villages with onr wofkets 1o #eo that such
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SHRI SHYAMNANDAN MISHRA :
Do you want us to go 10 the people?

SHRIF. A. AHMED : What I want my
hon. friend, Shri Mishra to remember 15
this. So far as food is concerned, let us
not have politics in that. Let us all try
to see if we can have a programme in which
all parties can be combined together and
mike that progress a success through which
only we can make the socialist method of
living a success . In a democratic set up,
this thing has got to be considered.

SHRI SHYAMNANDAN MISHRA :
They talk of cooperation only on the floor
of the House. They never seck coopera-
tion. That is only for public consump-
tion.

SHRI C. M. STEPHEN : Is it a matter
for collective bargaining?

SHRI PR, A. AHMED : Some of the hon.
Members made a referenwe to the fact
that today we were m this phght
becsuse there had bech no improvement
and no devolopment so far as production
was ooncerned. J think that they are
obvious of the facts and they are blind
to the faots and figures in our country when
they say so. 1 must give credit to Mr.
Madhu Limaye becasue he said that in
thecourss of the last five or six years wheat
production had doubled from abcut 1§
to 16 million tonoes to about 26 to 27
miflion tohnes. He was prepared to
accept i1, but he said that during the past
few years there had been no progress and
no improvement 30 far as even whest pro-
duction was conceroed. | would only
like to vergind him that we had achicved the
target to 108 mitlion tonnes of foodgrains
fa 1970:71, ant at that time, our whesat
vroduction was & little over 23 million
tonnes, But sven in 1971-72 when the totel
food prodaction had come down o a
little over 103 mibion tonngs, our wheat
prodistion hwd gote to about 28 million
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tonnes. In 1972-73, wheat production
came down from 26 miBlion tonnes to about
25 miilion tonnes or 24.9 million tonnes.
But may I say that | wouki not be wrong
in saying that that was not the correct
figure of production? The reason is this
that because we had adopted this policy
of takc-over of wheat trade, everyone was
anxious to play down the figures. The
cultivator, thinking that he would have
10 pay levy, was showing less and less
figures. My hon. friend says that this
year the production will go down to about
20 mihon tonnes. This is the kind of
thing which has been doing the greatest
damage to our countrv.

SHRT SHYAMNANDAN MISHRA :
May 1 say a word here? These poople
were saymg last ye.r, in spite of our stress
on the fact that they were not going to have
30 muilion tonnes, that they would certain
be able t0 achieve the target. After baving
spent Rs. 150 crores, what have they
achieved? If they exaggerate the figure, they
are not doing a disservice to the country
but when we say reahstically that they
would not be able t¢ achieve more than
this, then we are doing a disservice to the
country ! Is that the way to go about the
task? Am 1 going (o take a certificate from
him?Itis a peculair kind of thing that he
should say that we are doing disservice to the
country. This is my realistic estimate, and
this is my judgement. Why should he find
fault with it?

SHRI F. A. AHMID : Let him have
patience.

SHRI SHYAMNANDAN MISHRA :
The Members of his party had advanced
strange arguments; they had decried our
argunents as those of the reactionarics
earlier, Similar of arguments have been
advanced by hon. Ministet.

SHRI F. A. AHMED - May 1 submit
that the hon. Member has H1{ his say and
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I did not interrupt him then, and now he
should allow me to go on?

SHRI SHYAMNANDAN MISHRA :
He must not impute motives 10 us.

SHRI K. S. CHAVDA (Patan) : But
the hon. Minister should not attribute
motives. That is the point.

SHRI SHYAMNANDAN MISHRA :
Let him stick to his figure; [ stick to
my figure. I have given an example of
how the hon. Fmance Minister and the hon
Food Minister'were stressing last year that
they would be able to achweve 30
miflion tonnes; thsy had spent Rs. 150
croreson the crash programme but they
could not go beyond 24.9 million (onhes
What happened last year?

SHRIF. A. AHMED : The hon Member
should have the patiencc to permit me to
complete my statement 1 was trying to
point out that so far as 1973-74 was con-
cerned, we had placed the esumate before
this House that we were hikely to achieve
a production of about 113 to 1{4 million
tonnes of foodgrains, out of which we
had indicated that our production target
for kbarif was 67 million tonnes, and |
may tell the House that we have achieved
raote or less the target which we had placod
bafore th: House so far as rice s concerned.

SHRI SHYAMNANDAN MISHRA -
No, that is wrong.

SHRI F. A. AHMED : So far as rice
production is concerned, it is a bumper
crop, and we have nsver had such a good
rice crop as we had this year, We had fixed
a target of 40 million tonnes of rice during
the khariff season and we have achieved
that. 1 hope that during the rabi
aslio we shait be ubic to achicve the target
of rice. We have a target of 45 million
tonnes of rice for the whole year,

- b ol

It is true there has been some shortfall
so far as the production of muize is con-
But that has more or less not interfered

with the target which we had fixed for
the khariff,

SHRI SHYAMNANDAN MISHRA :
Lack of winter rains will not affect rabi
production? Lack of power will not
affect it?

SHRI F. A. AHMED : So far as rabi
is concerned, we bad fixed a Larget of about
47 or 48 million tonnes of foodgrains in
which we had fixed a target of about 30
million tonmes of wheat. That was based
on the fact that more arca under wheat
was brought under cultivation in the wheat-
producing areas and that more high-yiclding
varicties of seed were sown 1 the areas
concerned. So we hope it wifl be posssible
for us to increase it. But it is a fact that
so far as the winter vamfall is concerned,
we did not have winter rain and because
of the shortage of fertiliser the productwn
will be brought down to some extent.

At the same time, | would like to tell
the hon. member that 1 am hoping that
nothing will turn out so bad. So far as
the present comdition in comcerned, this
year we) are free from the rust which had
affected & big arcat of wheat last yoar.

Alse this year there it no hot wind. Oan
account of such wind, the grains get shei-
velled. The hon. member may say what
he likes. But this is the position.

Yesterday 1 had occasion to pass throogh
Haryana and a portion of Rajasthen and
I snw that the crop was in very goond shape.
Within 8 few days, it will be harvested
there,

1 am not & prophet like hirg, Intt 1 bope
it will be possible for us. if not to schiove
our target, st Jeast 10 achievs s produckion
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which will not be less than what we had
ast year, I thisk it will be very wrong for
anyono to say anything which wiill tend to
creste s psychology of shortage or to say
that there is golng to be“less production. . .

SHRI SHYAMNANDAN MISHRA :
This is th: psychology of complacency.

SHRI F. A. AHMED : a production of
20 millioa tonnes.

SHRI SHYAMNANDAN MISHRA :
This is more dreadful than that. Please
do not play politics with food. You are
playing politics with food.

SHRI F, A. AHMED : We are not.

SHRI SHYAMNANDAN MISHRA :
You will be responsible for starvation of
vast millions of pzople by having this kind
of complacency (lnterruptions).

SHRI C. M. STEPHEN : You have had
your say. Why do you mterrupt like
this ? We hive had a five-hour debate.

SHR! SHYAMNANDAN MISHRA :
Why do you say that we are creating a
psychology of shortage?

SHRI F. A. AHMED : Why arc you
not propared to accept facts? You have
created hell in the country by this kind of
psychology of shortage.

SHRI SHYAMNANDAN MISHRA :
We know our duty., We know what you
have done to the poople. The people
know it.

SHRI F. A. AHMED : While they come
hare, they say something and they do the
opposite thing ohewhere in order to see
tha! the problerns snd the difficulties with
which we are faoed are not overcomes,

Mhﬂmnmm&dﬁhﬂpm
rightly polsiled oct thar apart froin the
voliiy or the idislogy,
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production of foodgrains, particularly
cereals in our country. So far as that
mitter is concerned, a large number of
suggestions have been made by hon.
members, Some of these have been given
by members of the Opposition also. They
have suggested that implementation’ of
land reforms 1s a must . They have said
that so far as cases pending against culti-
vators are concerned, they have to be dis-
posed of as early a< possible. Then so
far as labyur lezslation is concerned, it
should be done. These are some of the
Varous suggestions which have been made
by hon members. [ shill take them up
with the hon. Chief Ministers who will
bz coming herz  In fact, | have aiready
written to {hem (o sce that these are imple-
mented as early as possible At the same
time, they have also stressed that the require-
men's in ovder 1 increase production have
also to be provided to the cultivators, Out
of these requirements, the immediate
requircment. are the provision or the facility
of water, chemucal fertilisers, good sceds,
pesticides and so on.

1 would tike to poimt out that 1t 1s wrong
for hon. Members to feel that there has
been no progress or no development in
our countrv. So far as the provision of
irrigation s concerned, apart from what
is being provided through major and medium
irrigation schemes, wc have been laying
stréss on the provision of facilities through
mmor  irrigation. [ can tell the House
that every year we are providing minor
rrigation to meariy one million hectares
of land. We hope that this speed will be
improved in the next fifth five year Plan also.
It is true that though we have been doing
this, because of the consteaints of power,
we have not been able to take the masimum
benefit out of this. Now, a3 hon. Members
may have heard, the Minister of Irrigation
and Power has said that very eardy &t wilt
be possible for them to provide two ndflion
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kw of power, and I hope when this is avail-
able to the States, they may be able to get
the maximum advantage out of this.

So far as fertilisers are concerned, it is
true that today I have not been able to meet
the requirements of the States. 1 entirely
share the anxiety and the view of the hon.
Members that had I been able 10 provude
more chemical fertilisers, I would have got
at least 10 times more foodgrains to feed
the populatson of the country. But there
are difficulties which have to be considered
in this direction. So far as we are
concerned, we have provided a capacity
to manufacture about 22 lakh tonnes of
fertilisers mn our counyy. Last year, we
were able to pet only about 13 lakh or at
the most 14 Jakh tonnes of fertilisers. Un-
fortunately, we were not able 1o work our
units to their maximum capacity, and that
was duc to two main reasons. One was
the shortage of power and the other was
the strike in a number of factones. If
these two things are removed. and when
there is a provision for increasing the capa-
city form 22 Ixkh tonnes to 28 lakh tonnes
in the next year, 1 hope it will be possible
for us to get more fertilisers within our
own country and then we will be able to
supply them. Even that is not sufficient,

Hon. Members must realise that when
Y asked for estimates from the vatious
States, so far as the requirements of ferti-
lisers are conoemmed during the enmsuing
kharif season, the estimate that was given
to us comes to about 40 lakh tonnes; it
is only for khatif; it does not take into
account the rabi of 1974-75; it only takes
into account the kharif of 1974-75, Accord-
ing to the estimates submitied by the Statos,
they want about 40 lakh tennes, So . |
would like to point out that with the facilities
and  improvements which they have been
providing by giving them better quality
of secds, irrigation facilites and so om,
there is more and more demanst for chemical

1?7:’75 (ms'.;a =
fertilisers. Tt is not possible for a Govérr-
ment, by magic, to improve the production
by doubling or trebling it, which is rthe
quantity required by our country, There-
fore, we have to realise these difficulties
and limitations and constraints. So,
1 am asking all the Chief Ministers to hold
meetings at various levels, suggesting that
they should have a combination of
chemical and organic fertilisers so that it
may be possible for us to meet the country’s
requirements as much as we can. We
have also asked them to see that they should
depend not only on the cowdung and other
wastages in the rural arcas but the leaves
and other things in the neighbouring forest
areas have also to be collected and utilised
for the purpose of compost fertilisers.

At the same time we have to ask them
to use mare and more weedicides so that
whatever fertiliser is provided is used for
the growth of the plant and is not taken
up by the weed. Some hon. Members
suggested that the best method of making
food available is to put a levy on the
producer. I should not like to trouble the
house with details about every State. |
should like to plsce before this house
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per heciare you will be able to collect by
way of levy 12 Iakh tonnes, That is from
irrigated ares. From the unirrigated area
we bave worked out and we find that we
will be able to get 0.5 lakh tonnes. So from
both irrigated and unirrigated area in
Punjab we get 12.5 lakh tonnes as levy.
Weo have worked out similar figures for
Haryana and that comes to 6.6 lakh tonnes.
From U. P. the fgure is 7.8 lakh tonnes.
Therefore, if you really talk on the basis
of levy we would be obtaining much less
than what we did last year. It is easy to
give suggestions, but these suggestions
have to be examined having regard to the
facts and figures; if you find that ths is
a good way of doing it, there can be no
objection to our doing so.

We have tried the levy system last year
in Bihar and M. P. The poor peasant was
chased and the rich peasants were left
out.

SHRI SHYAMNANDAN MISHRA :
Who was responsible for this?

SHRI F. A. AHMED : Everybody includ-
ing yoursolf is responsible. I order to
impose levies,” you have to use coercion.
For the purpose of coercion, you have to
use various whom you call corrupt, this
and that, To what extent it can succoed
is & tatter which has to be considered.

Wa spent a good deal of time in discussing
this roatier what the pros and cons will
be. Unfortunately my hon. friend was
not present in the Consuluative Committee
of Parliament,

SHRI SHYAMNANDAN MISHRA : 1
am not & member of that Committee and
one cin bo a mewsber of only one Committee.

~the Nutinos]l Advisory Committee on
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SHRI F. A, AHMED : Therefore, I
had the benefit of advice given to me,
suggestions given to me, by a number of
Members of Parliament both from this
House as well as from the other House
and we discussed various matters. But,
I would like to  point out one thing. These
are something, some telling facts, which
held up the decision, to adopt a particular
policy.

After we took over the wheat trade,
fast year, between May 1973 and January
1974, there was a rise of Rs. 65-100 per
quintal, so far as the price of wheat was
concerned. It varied from place to place,
So far as Punjab and Haryana were con-
cerned, the price of wheat, in January
1974, was between Rs. 100 to Rs. 1035.
In UP, Rajasthan, Madhya Pradesh, it
was between Rs. 125 to Rs. 150. in
deficit States like Mabarashtra, Gujarat
and Bihar, it ranged from Rs, 210 to Rs.
250. What T would like to point out is
this. While in 1973, the difference in price
in Puniab and Maharashtra was only
Rs. 31, in January 1974, there was a
difference of Rs. 153. Similarly, in Gujarat
while the difference was only Rs. 77 in
February 1973, in January 1974, the diffe~
rence in price in these two States was
Rs. 115. Similarly, so far as the difference
in price in Karnal and Bihar is concerned,
it was only Rs. 4 in February 1973, whereas,
in January 1974, there was a difference of
Rs. 130. These facts are so glaring.

Now, the hon. Member has said that by
adopting this particular policy, the price
will increase and this will have its effect
on dearscss allowance eic. I would like
the hon. Member to remember that so
far 25 the indax is concerned, it is not based
only omn the price of wheat or coarse graias
which we give through the fair price shops,
but, it also depends on the prices at which
these things are available in the opea market
and the averags of the two is taken. If
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we are able to reduce this, big difference,
not only on humanitarian grounds but also
on grounds of economics, it will be possible
for us to bring down the index and there
will be no question of dearness allowance
and other things going up.

SHRI SHYAMNANDAN MISHRA :
The average of what has been (aken in
fixing the price at Rs. 105 per quintal?

SHRI F. A. AHMED : 1 will come to
that,

In regard to the pomt made by the hon.
Member that by increasing the price of
wheat supplied through the public distri-
bution system, there will be an increase
in dearness allowance and so on, my fecling
is that that will not be the resuit. Secondly,
the hon. Member has asked what are the
criterta which we tool into account when
fising the price at Rs. 105 per quintal.
I would like to point out that apart from
the suggestions which were given to us in
these several meetngs—Consultative Com-
mittec  meetings, Chief Mimsters' Con-
ference and the Conference to which my
friend had some obsection-—we also had
some basis. You hnow that, last year,
our procurement price was Rs. 76 and if
we add to that Rs. 4 which was given by
way of bonus and so on, it wilt come to
about Rs. 80. In fixing the price, so far
as the procurement of rice was concerned,
we gave a nise of about 33}.

Giving the same nise that we had given
in the case or rice 1.¢. 33§%, it works out
to Rs. 105, So, it is not only on account
of one fact but on account of the opinions
expressed by a large number of people
that we arrived a1 this figure,

Mr. Limays was under s misapprehension
when he aaid that this is the price we are
giving to wholcsale tysdlers, That is wrong.
This is the price we have fixed as our pur-
chasing price from the growers. | woull
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Hke to assure the growers fhat we will
not allow the prices t0 go down to lees thet
Rs. 105. So far as the cultivator is con~
cerned, this is the price at which Govern-
ment is  going to purchase from
the growers.  If any trader offers loss to
any grower, he need not sell it to him; he
can come to us and we shall purchase the

entire quantity at Rs. 105

Regarding flexibility, it is very difficult
for the FCI to purchase at Rs. 102, 103,
104 etc. We havc allowed the wholesale
dealers to have some fBexibility in purchas-
ing from the growers We gre giving that
flexibnlity 10 public bodies like cooperatives
which will have to take a licence like a whole-
sale trader. This important aspect has
not been considered by many members.
While we arc introducing wholesale traders,
we have not completely fost sight of coopera-
tives, who will be made cffective for making
purchascs by giving them the same facilities
as we are giving to the wholesale dealers,

When we say that he will have to give
50 per cent of what he purchases to us at
Rs. 105, members nightly ask, what 1s the
control we shall have over him? So far
as Punjab, Haryana and to a great extent
UP are concerned, they bave a regulated
masket. The deals, whether they are done
by the Food Corporation or by the co-
operatives or by private dealers, are
regisiered net in one place but in three
places. The system: ia, as soon a8 he pur-
chases in the market, half of it he will have
to hand over 1o us. Our people wilt be
there to check. The price he is paying and
the qaantity b purchases will be recorded
Half of that quantity he will lmve 10 hand
over 0 us knmodiately io be tuken to
the Food Corposation. % smy Wkiog up
with the Chie{ Ministers the guestion of
soating up nos-officiel commisiens aol nly
st these contres bust alo sk the hopders,
s0 that there maty not be any smagsing.
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SHRI SHYAMNANDAN MISHRA :

.

Consisting of your own popular partymen?
26 brs.

SHRI F. A. AHMED : [ can tell Mr.
Shyamnandan Mishra that we are very
large-hearted; if he is prepared to accept
our policies and if he is prepared to co-
operate with us, 1 shall recommend to all
the Chicf Ministers and Food Ministers to
see that the assistance and cooperation of
all those who acoept our pohcics are waken
in order to see that this is effective.

SHRI SHYAMNANDAN MISHRA
Why do you not take a firm commitment
from these organized markets, from each
wholesale-trader that he will deliver a
particutar quantity, so that you are able
o attain the figure of 12 mufhion tonnes or
so. both rabi and Kharil ?

SHRI F. A. AHMED : It 1s wrong for
any one to believe that we have come to
any understanding or agreement with the
grain dealers. That 15 a wrong impression
which has béen created. But I would hke
to point out, that thts is ouwr policy; we
want to provide them with an opportunity
to have transaction in a fair way by which
they can also earn their livehhood, they
can siso have something as incentive o
do the work; at the same time they should
also do this work with a view 10 helping the
people and the Governmemt. 1 would

Wi or ¥
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SHRI SHYAMNANDAN MISHRA : I
am asking you to take a firm commitment
from them, may be on weekly basis or
monthly basis, There should be a firm
commitment from them. Do not leave
it to your inspectors. What they are going
to collect every day is an uncertain factor.

SHRI F. A. AHMED : I am asking
them that, whatever they collect, they should
hand over 50 per cent of that.

SHRI NATWARLAL PATEL : If they
purchase from the farmers directly. we
will not be able to keep our eyes open. |
would request the hon. Minister to ensure
that no trader is allowed to purchas directly
from the farmers. If they purchase directly
from the farmers, it will be impossible
for us to check. They should purchase
from mandis. They should not be allowed
to purchase from the farmers directly.

SHRI F. A. AHMED : As | pointed
out, so far as States are concerned. the
transaction is done in a regulated snanner.
But I also realise that there may be a possi-
bility of some having taransaclions with
the growers direct. Therefore, we are
fixing the quantity which they can stock
al a particular tme, and that guantity
will include the stock in their godown,
their stock in the purchasing centre and the
transaction which they make with the
growers, and we shail take the assistance
of th¢ non-official committees to see that
they do not induige 1 having on avrange-
ment with the growers which will defeat
this very policy.

oft e we (ofrmn) : dame F 1en
¥ freder  frerr ¥ gelifrdte v feat sarer
gt o wiitifewy, arbiv, e @o urk.,
wwr aryfi ez o ¥ ) v dane X
wgr § e g Qrehere fiveew ) Frare ot wonr
ok § ? wfeprov ey W geey 2w i
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SHRI F. A. ARMED : I have said that
today I am not going to distribute some-
thing to someone who does not existor
who are not there, If some one comes and
asks for a licence that will have to be done
in consultation with the State Govern-

ments.

o} wa wgT G 105 wd W feree
gt DAY ¥ A wdRd Wi qww g
TAY WY & | G ALY AR A GIOAT LI ¢
agt & arr gt o fealt o e e
X Y &ave oy ¥ O g F o apfad
=T SN T WA {3 s wreinifesy
g7 afimrs oy wra AR @R R 7

SHRI F. A AHMED : Have I not said
that T have introduced an clement here
that whatever facilities we want (0 give
to wholesale dealers will be available to
cooperatives?

Actually, 1 shall be the happiest person
if today the cooperatives can undertake
that responsibility and discharge that
responsibility,

And, so far as the issue price 1s concerned,
T had made it quite clear. Our policy had
been 1o provide as much subsidy as possible.
“There was a difference of about 10 04 12
rupees between the issue price and procure-
ment price. Now we have cakulated that
it works to about Rs. 26 or Rs, 27 or Rs.
28; we are increasing it only upto Rs. 25.
Some Members said, why cannot you
increase the subsidy., This matter has been
considercd by us. Now, if we increase the
subsidy i3 will have the effect of increasing
deficit fimancing in this country. S0, you
will know that this is the lesser of the two
evils which we have selected. There will
Be fesa pressure on our prblic distribution
aystem also. When the difference between

i

g R
these two is less many people would tike to
g0 to the open market instead of queveing
up here and there will be iess pressure
thereby. We really want that it should help
the vuinerable sections of society. So,
that aspect will be kept by us.

SHR1 PARIPOORNANAD PAINULI
(Tehri-Garhwal) : Some hon. Member
raised the question as to what will happen
if the dealer keeps better quality of wheat
with himself and gives the inferior quality
to the Government. What check has the
Government in respect of such a situation?

SHRI F. A, AHMED - That is what 1
have been telling. Whenever purchase is
made immediately hall of that he gives
This is what happens. We are not taking
it from the dealer, we arc taking i1t from the
cultivator.

it writnr srere s ; sverady, svftardy anfe
st ¥trem e aetar o § gt
WY 9T TR F A7 R X | Ant ¢ wg awlt
sy @p st oad dwr § o qud ol
¥ I wgre Wi AR vy §

wve qavay, ghcron wefe F oy § o ARt oW
¥ wry feur w1 ooy Wt Wt w g 7wyt
wo¥ wr o s Wi ot e 8 7

SHRIF. A. AHMED : 1 shall immediately
contact the State Goverament and whatever
assistanee is called for we shall ses that

it is given.

SHRI SHYAMNANDAN MISHRA
Docs the Government  contemplate
enforcing any oeiting price? Ot may we take
it that sky bs the Hmit so far as thy ceiling
price is concernod? Tnstend of sending detach-
ments of srmy and companies of centrsi
resorve force to Bihar, would you think
of sending mare of foodgrains to Bihar?
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SHRI F. A. AHMED : I think the hon.
Member will realise that during the Iast
month and this month as well we have
increased the supply of foodgrains to Bihar
more than what was done in the month
of January. He must also realise that in
about a few days’ time, some wheat will
also be coming out and there should be no
difficulty so far as availability of foodgrains
to Bibar is concerned. 1 hope he will also
help the Goverament to see that those
people who are hoarding the stocks should
also bring out the stocks.

SHRI SHYAMNANDAN MISHRA :
What about the ceiling price? May I take
it that sky s the limit for it?

SHRI F. A. AHMED : Some Members
have mentioned the ceiling price at Rs. 150
of s0. We have not fixed any ceiling price.
I can teil the hon. Member that we will
not aliow them to take any undue advantage
of it. That depends on the price at which
they will give us.

oft fwdsitwwr  warofy mfem, areTe Wy
dig ¥ sy sy iR R o o By
ax &t 3re &+ et vy sl g st
fearddz 1 wy wiw &% fir oo it & W
fiwfar & d, aft & Srwmdfew Avaed A
iy £, oy 3% At | wed wnbant o i ?

W o fag () o Wi agnw,
w oty & wardy fedy o aooow <@z & ey

ifirr ez F Ay ¥ avk & Fvg Provirersd sy aefre

1974-715 (Dis.

¥ WTHIC O X 2 v Frwre § 1 & g o
wigar § fis e sy wxom R w1 FTRIT
frdt ¥ofor &z & i & awr Wiy, o oud
TR g {lt A7 & aOg w7 IW 6 2w FR
& vorwm ¥ & ardfy 1 mverc i iy ¥
& avz ArrRers A 150 vk wia-fewzer ¥ fpa
TN S 1w g thnfe
/g & W 150 ovd of-feren & g
awxy Y, ar 3q ¥ F wfae W o e H
Xy Bt 7

Y SeRn Wt wgww - wEi o% el
B ¥ Arew §, wwr ot oy iy iy s
ot fo® fd ot adrer wdw, 39 WY 3w
e ¥ O T A A A S | gt aw
T B wT e §, i gw AR fe Tk
arer fierr g & oty o oy o ot Sew F
WIS s iga A B ™ g
adfiz 20 6 & o g weroeg & & o
o v A # & vy ofyr R T oy e ot
o W 3] W IR S g E i

it vewra fwg i R faw & ot
IR 1 Ay awngfe R
AW 7 & Farwy wgy oy &, 1wy A
w1 A

aft weemm fg
AR & sy Ay £

20.19 brs.

The Lok Sabha then adjourned till Eleven

of the Clock on Friday, April 5, 1974/Chattra
13, 1896 (Saka).
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